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The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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I shall read it in English also.

Shri Shahnawaz Khan: (a) Tenders
for the construction of piers and abut-
ments and their foundations have
been opened on 18th March, 1981 and
are under examination of Northern
Railway. All the private land requir-
ed for the project has been acquired.
Land acquisition work in respect of
Nazul land however, is still in
progress,

(b) By March 1984, provided steel
work for the girders is received in
time.
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Shri Ajit Singh Sarhadi: May 1
ask whether this bridge will be avail-

some supplementary questions. We
should not take so much time on one
question.

able for pedestrian traffic as well as
vehicular traffic?

Shri Shahnawaz Khan; It will only
be a railway bridge. The matter
whether a footpath will be provided
there is still under consideration.
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Mr, Speaker: There are a number
of questions. He has also answered
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School for Nurses at Hindu Rao
Hospital, Delhi

*1382. Shri Ram Krishan Gupta:
Will the Minister of Health be pleased
to refer to the repiy given to Unslar-
red  Question No, 668 on the 23rd
November, 1960, and state:

(a) whether the Scheme to start
nurses school attached to Hindu Rao
Hospital to train nurses in the inte-
grated course of public health and
basic education has been finalised; and

(b) if so, the dctails thereof?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

th) The course of training extends
to 3% years. Generally 12 students
are admitted to the course every year.
However, due to paucity of accom-
modation only six students have been
admitted this year and the course
started on the 1st April, 1961. The
nurses who qualify from this training
school will be required to render at
least two years service in the Hos-

pitals of the Delhi Municipal Corpora-
tion,

Shri Ram Krishan Gapta: In view
of the fact that there is an acute
shortage of nurses in Delhi, may I
know whether this training programme
will be extended to other placea?
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Shri Karmarkar: Yes, Sir. In fact
I find that about 24 establishments
have taken advantage of this scheme
of the Government of India.

Dr. M. S. Aney: Does it refer to
female nurses but to male nurses also?

Shri Karmarkar: This refers to
female nurses but I appreciate the
necessity for male nurses also.

Dr. Sushila Nayar: Is it a fact that
there are trained nurses without jobs?

Shri Karmarkar: It is likely,

Manufacture of Ayurvedic and Unani
Drugs

*1383. Shri Nanjappan: Will the
Minister of Health be pleased to state:

(a) whether there is a proposal to
bring manufacture of Ayurvedic and
Unani drugs under legislative control:

(b) if so, whether the States have
peen consulted;

(c) the results of such consultations;

(d) when Governmeny are likely to
place the Bill befor¢ Parliament; and

(e¢) whether it is necessary to set
up an enquiry committee or refer the
proposal to a high power council
before legislative action is under-
taken?

The Minister of Health (Shrl
Karmarkar): (a) Yes, the proposal to
control the manufacture of Ayurvedic
and Unani drugs is under considera-
tion.

(b) and (c). State Governments/
Union Territories were addressed by
this Ministry. Thirteen States and
Union Territories have agreed to the
proposal and two States have expres-
sed some doubts regarding the control
that can be exercised over Ayurvedic
and Unani drugs.

It is not possible at present to say
precisely as to when the Bill for con.
tralling Ayurvedic and Unani medi-
cines will be brought before the
Parliament,
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As the question of controlling
Ayurvedic and Unani medicines has
been examined from all aspects, it is
not considered necessary to set up an
enquiry committee or to refer the
proposal 1o a high power council,

Shri Nanjappan: May I know how
far the work of preparation of a phar-
mapopoeia of Ayurvedic and Unani
drugs has progressed and to whom
has the work been entrusted?

Shri Karmarkar: That is also under
consideration of the Ayurvedic Re-
search Council. It has not progressed
very far; we hope to have it expedit-
ed.

Shri Palaniyandy: May I know
whether the Government has given
any thought 1o improve the siddha
medicine system prevailing in Tamil
Nud?

Shri Karmarkar: Yes, Sir.

Shri Nanjappan: May I know whe-
ther the final decision has been taken
regarding the establishment of na-
tional herbaria and what are the
places where they will be located?

Shri Karmarkar; The Ayurvedic
Rescarch Council has recommended
the establishment of herbaria in
different parts of the country. We
are proposing 1o develop one in Poona
at the present moment. We would
like to have herbaria in  different
parts of the country as carly as
possible.

Dr. Sushila Nayar: Is it a facy that
one of the major difficulties in the
way of Ayurvedic pharmacopoeia is
lack of standardisation of the Ayur-
vedic drugs. If so, what steps have
been taken to ensure the ztandardi-
sation of these drugs and have the
Ayurvedic physicians have agreed to
the standardisation?

Shri Karmarkar: To all the three
questions, the answer is: Yes, Sir,
With respect to standardisation, [t is
a difficult proposition and especially,
1 am told, when different drugs and
poweds are mixed, it has not yet
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been found scientifically possible to
separate them. But we hope that
they will evolve some methods of
standardisation for that purpose.
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Bhakra Dam

+
1384 Shri Ajit Singh Sarhadi:
' {Sardar Igbal Singh:

Will the Minister of Irrigation and
Power he pleased to state:

(a) whether it is a fact that sche-
dule of completion of Bhakra Dam
has been allowed to be changed from
May, 1961 to December, 1961;

(b) if 5o, the extra expenses involv-
ed in this change of the target date;
and

(¢) whether it is due to the mishap
to the hoist chamber?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a)Yes, Sir.

(b) About Rs. 1.50,000. The extra
cost is due to the continued employ-
ment of the establishment engaged on

grouting operations for a longer
period.

(c) While the change is partly due
to the hoist chamber mishap, it is
principally due to the increase in
scope and intensity of the grouting

operations, independent of the Hoist
Chamber mishap.

Shri Ajit Singh Sarhadi: At the
time when the accident to the hoist
chamber took place, it was stated that
the total cost would be Rs, 55 lakims.
Later, it was said that the extra cost
would be Rs. 5 crores. May I know
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what are the items involved and why
such a rise in cost has become
necessary?

Shri Hathi: The amount of Rs. §
crores is not because of the mishap
to the hoist chamber. The figure of
Rs. 55 lakhs was given because it
related to the repairs of the machinery
and generating sets and other things
and also some civil works. This Rs. §
crores include other items also. For
example, the increased drilling and
grouting which were necessitated in
the foundations, independent of the
accident. It is also in respect of the
increase in the cost of the land for
Bhakra dam, the increased cost of
establishment for the Bhakra canals,
etc. All these make up Rs, 5 crores.

Shri Ajit Singh Sarhadi: Is it not
a fact that the increased drilling and
grouting is also due to the danger in
the right shoulder of the works
because of the accident to the hoist
chamber and the filling up of water
there?

Shri Hathi: It is not because of the
accident to the hoist chamber. After
we went up to level above 1450 ft.
we found that the foundations requir-
ed more grouting. It was not as a
consequence of the accident of the
hoist chamber, but independent of
that.

Shri Ajit Singh Sarhadi: Is it not a
fact that the total height of 760 ft.
was visualised at the very outset,
about six months earlier to the acci-
dent of the hoist chamber?

Shri Hathi: As the work proceeded,
this came to light and therefore
grouting has to be done.

Shri Goray: May I know what was
the original estimate for grouting and
what is the estimate now?

Shri Hathi: I am afraid I would
require notice for that.

Shri D, C. Sharma: May I know if,
by the end of December, 1981, the
Bhakra dam will be completed fully,
or whether there is any apprehension
that the date may be extended fur-
ther?
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Shri Hathi: As al present, we think
that the date will not have to be
cxtended. The only thing that I can
say is there will be no delay in res-
pect of irrigation benefits. Irrigation
will continue and the benefits will
accrue.

Shri Ram Krishan Gupta: May I
know whether the Government have
examined the recommendations of the
high-power committee appointed by
the Punjab Government and, if so,
what action do the Government pro-
pose to take against the officers who
are responsible for the increase in
expenditure?

Shri Hathl: I think action is to be
taken by the Punjab Government.

Mr. Speaker: Shri Goray.
Shri Ram Krishan Gupta rose—

Mr, Speaker: When I call an hon,
Member and when another hon, Mem-
ber also gets up, it is rather difficult
for the Minister to answer. Can the
Minister answer two questions at a
time?

Shri Goray: Is it not a fact that
much more grouting is now thought
to be necessary than was originally
thought of?

Shri Hathl: Yes; I think so.

Shri Goray: What will be the per-
centage of the Increase?

Shri Hathi: I have not got the
filgures with me at present. I know
the grouting is more.

Shri Goray: When it is more now
than was thought of before, it is a

real danger and it may make matters
worse!

Shri Hathi: The grouting has
increased; there is no doubt about
that. But I have not got the figures
showing by how much it has increased,
It has increased, and there is no deny.
ing that fact.

Shri Afit Singh Sarhadi: Ig this
further grouting based on the recom-
mendation of the Khosla Committes
appointed in respect of the accident
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or has some further consultation taken
place with some other experts also
for this purpose?

Shri Hathi: It is on the recommen-
dation of the Board of Consultants,

Train Accident at Nagpur

+
1385 [ Shri Assar:
"7 Shrimati Mafida Ahmed:

Will the Minister of Railways be
pleased to state:

(a) whether it is a facy that there
waus an acciden! to a passenger bogie
at Nagpur on the 17th February, 1961
as a result of which 67 passengers
were Injured;

(b) if so, the recasons for the acci-
dent; and

(c) the action taken against the
persons responsible for the accident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
At about 11.30 hours on 17th February,
1861 while fixe bogies were being
backed for attaching to 1 Down
Bombay-Howrah Mail at Nagpur
Station, the same got detached from
the engine, rolled away and bumped
into the remaining portion of the
tramn,

The cause of the accident was
failurec of Railway staff to observe
relevant rules. Disciplinary action is
being taken by the Railway Adminis-
tration against the staff held responsi-
ble for the accident.

Shri Assar: Is it not a fact that
accidents of such a nature have
increased in the last two months and
may 1 know what steps have been
taken by the Government to stop such
accidents?

Mr. Speaker: Have the accidents
increased?

Jhri Shahnawax Khia: No, Sir. The
number of accidents, on the other
hand, is showing a downward trend

APRIL 7, 1961
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Shri Assar: My question was . . .

Mr. Speaker: The hon, Member
assumes one thing and then wants to
know whether it is a fact or not. It
does not arise,

Shri Assar:
nature,

Accidents of such a

Mr. Speaker: God alone knows
what ‘such a nature’ is The hon.
Member only assumes that in view
of some facts the accidents are
increasing. The hon. Minister says,
‘No’. A further question does not
arise.

Shri B. K. Gaikwad: May I know
whether the injuries caused by the
accident were of a minor nature or
of a serious nature, and how many
railway cmployees were injured
there?

Shri Shahnawaz Khan: One person
was grievously injured. 26 received

minor injuries, and others received
superficial injuries,

Shri B. K. Gaikwad: What is the
break-up of the others?

Shri Shahnawaz Khan:
have the break-up.

I do net

Dr. M. S, Aney: May I know if any
compensation has been given to the
injured persons by the Government?

Shri Shahnawaz Khan: No claims
have been received yet.

Shri Subiman’ Ghose: The hon.
Minister said that disciplinary action
15 being taken against those who are
responsible. May 1 know to what
class they belong? Do they belong to
Class IV or Class ITI or to still higher
classes?

Shri Shahnawaz Khan: Action in
such cases is taken against any rail-
way employee concerned, irrespective
of the class or category he belongs to,

provided the responsibility is fixed on
him.

Shri Sebiman Ghose: 1 want to
know the class in this particular cese.
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Shri Shahnawaz Khan: In this
particular case, it is the Class III staff.

Training Schools on Railways

*1386. Shri Ram Saran: Will the
Minister of Railways be pleased to
state:

(a) whether the Committee appoint-
ed to survey the facilities provided
in training schools on Railways and
to recommend measures to standardise
the curriculum and the syllabus of
training has so far given any report;

(b) whether the Committee has
recommended measures for further
improving the training of Gazetted
Officers on the Indian Railways; and

(c¢) the main details of such report
and recommendations?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) Yes, Sir.

(c) A copy of the report will be
placed on the Table of the Sabha as
soon as printed.

Shri B. K. Gaikwad: May I know
what facilities are provided to the
trainees of such training schools, and
may I know the number of such
training schools and the number of
trainees therein?

Mr. Speaker: He asks what are the
facilities provided for them.

Shri B. K. Gaikwad: How many
such training schools are therc?

Shri Shahnawaz Khan: The train-
ing is for the railway employees who
are in service already and those who
were selected by the Railway Service
Commissions. On the railways we
have a very large number of schools
and a very large number of trainees
under training. I do not have all
the figures with me now.

Shri Ram Saran rose—

Mr, Speaker: The hon. Member who
has tabled the main question did not
get up first
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Civilian Pilots

+

Shri S. M. Banerjee:
*1388. { Shri Vajpayee:
Shri Braj Raj Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Defence Ministry have
agreed to take some of the trained
civilian -pilots now unemployed;

(by if so, how many; and

(c) other steps being taken to pro-
vide employment to these trained
pilots?

The Deputy Minister of Civil
Avlation (Shri Mohiuddin): (a) and
(b). The scheme regarding the selec-
tion for the Indian Air Force of the
unemployed civilian pilots trained at
the Civil Aviation Training Centre, is
under the consideration of the Minis-
try of Defence in consulation with the
Union Public Service Commission.

(c) Although the Government do
not undertake any responsibility for
providing jobs to the civilian pilots
trained at the Civil Aviation Training
Centre, the following decisions taken
by Government will assist in reliev-
ing the unemployment position:—

(i) The upper age limit for
recruitment to the post of
Asgistant Aerodrome Officer
has been relaxed by five
years in favour of the pilots
having 200 hours of solo
flying experience. Six vacan-
cies in the grade of Assistant
Aerodrome Officer have re-
cently been advertised
throug the U.P.S.C.
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(ii) The Indian Airlines Corpora-
tion is likely to recruit about
10 pilots shortly and the
vacancies would be advertis-
ed through the Press as soon
as a final decision is taken.

(i) Funds have been provided for
opening of 15 new flying
clubs in the Third Plan
Period.

(iv) A decision has been taken to
grant subsidy to Flying Clubs
for Satellite Centres opened
by them and a detailed
scheme is under preparation.
The opening of such satellite
clubs will create demand for
more pilots.

Shri §. M. Banerjee: The hon Minis-
ter stated yesterday that a letter has
been addressed to all the unemployed
pilots by the D.GCA. 1 want to
know whether it is a fact that the
letter has been addressed to the
civilian pilots to know whether they
are still unempyoled and whether they
want 1o serve in the Air Force or in
the Civil Aviation Department. 1
want to know also how many of them
have replied, and whether the letter
has been sent to all of them.

Shri Mohiuddin: The DGCA has
not asked them whether they want
to serve in LAJF. That is a quite out
of the way slatement. What I said
yesterday was that the letter has been
addressed with a view to elicit infor-
mation from those who have not
renewed their licences and perhaps
also to others, as to what are their
addresses, what are they doing at the
present moment, etc.

Shri Braj Ra} Singh: Item (2) of
the statement says that certain decl-
sions have been taken to relieve
unemployment amongst the civilian
pilots. May I know what is the esti-
mate of the Government according to
these decisions and how many pilots
shall be employed?

Shri Mohiuddin: I have stated
yesterday that IAC will recruit about
9 to 10 pilots. There will be recruit-

APRIL 7, 1961

Oral Answers 9846
ment for six assistant aerodrome
officers. Some relaxation will be
made as regards the age limit. They
will have to appear before the Public
Service Commission for it. I cannot
say how many will be employed, but
these are the avenues open for them
1o get employment.

Shri S. M. Banerjee: The hon.
Deputy Minister stated that only 33
unemployed pilots have renewed their
licences and others have not. May I
know whether it is a fact that those
who are unemployed have renewed
their licences at least four times? 1
want to know the number of those
who have renewed their licences,
those who have not renewed and what
is the total number of unemployed
pilots.

Shri Mohiuddin: 1 have already
stated that according to the informa-
tion available in the office of the
DGCA, we can give exact informa-
tion only in regard to those who have
renewed their licences. That infor-
mation. as I said, is 33. As regards
the others who have passed the exami-
nation from the CATC, what they are
doing at preseni, why they have not
rencwed their licences, letters have
been addressed to them and we will
get the information if they reply.

Shri S. M. Banerjee: On a point of
order. The Estimates Committee, in
their 115th repory have devoted a
special para to this. My point of
order is, 1 want to know whether
Government have considered the
report of the Estimates Committee,
because the Minister says something
and it is something else in the Esti-
mates Committee report. We do not
know what to do about this particular
case.

Mr. Speaker: There is no point of
order. The point is clear., TUnless
those who have got themselves trained
renew their licences, it is clear that
they do not want to take to this job
at all; they will take to some other
job. The Minister has said once, twice
and thrice that he can give informa-
tion with regard to those pilots who
have got their licences remewed.
Beyond that there is nothing more.
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Shri Braj Raj Singh: On 23rd
February, 1960 you were pleased to
refer this matter to the Estimates
Committee. The Estimates Com-
mittee, in their report submitted to
the House on 24th March last have
said. ...

Mr. Speaker: He need not read it;
let him put the question.

Shri Braj Raj Singh: Government
say only 33 pilots are unemployed.
The Estimates Committee say that
out of 118 pilots trained, only 26 were
employed in the last year. Accord-
ing to their figures, 92 pilots remain
unemployed. What is the explanation
of the Government? The Committee
have also referred to correct figures
not being maintained by Government.

Mr, Speaker: Neither Shri Banerjee
nor Shri Braj Raj Singh drew the
attention of the Minister to the fact
that he has given a different figure,
whereas the Estimates Committee say,
on a definite reference made to them,
that out of as many as 118 pilots
trained, only 26 are employed. Why
should he not put that question instead
of raising a point of order?

Shri Mohiuddin: I am afraid there
is some misunderstanding about it.
As I have stated, DGCA has informa-
tion regarding those who have passed
and have renewed their licences from
year to year. As regards those who
have passed, but have not renewed
their licences, that information is
being collected.

Mr. Speaker: I believe the refer-
ence I made the other day was in
pursuance of the information that was
elicited that as much as Rs. 40,000 or
even something more than that is
being spent by Government on each
pilot for training and there seem to
be a number of pilots who are not
employed. Then hon. Members want-
ed to know why there is so much
wastage. In that context, I referred
the matter for detailed examination
by the Estimates Committee. Whether
the question is put in that form or
not, the Minister must take the House
into confidence why there should be
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this wastage. After once or twice
renewing their licences, absolutely i'n
despair they may not get their
licences renewed at all. There seems
to be an amount of wastage. I never
knew I referred this matter to the
Estimates Committee. I would like to-
know the position from the hon.
Minister. If he is not able to give, let
this be discussed for halt an hour
today or tomorrow.

Shri S. M. Banerjee: You may allow
a discussion today, because the Minis-
ter replied yesterday and he has got
all the material. We have also got
all the material.

Shri Braj Raj Singh: Can I quote a
letter? On 24th June, 1958, the TAC
wrote to the Government saying:

“It will thus be seen that we
require only 42 pilots more during
this year to fill up our establish-
ment. For the future, our annual
requirecments for release on an
average of 10 pilots per year to
the Air India International and to
meet the losses due to resigna-
tions, medical reasons, etc. will
range between 30 and 35 pilots.”

The letter was signed by Shri P. C.
Lal and dated 24th June, 1958.

Mr, Speaker:
allow further
matter.

I am not going to
discussion on this
Next question.

Shortage of Doctors in Orissa

*1389. Shri Kumbhar: Will the
Minister of Health be pleased to state:

(a) how many Ayurvedic, Homoeo-
pathic and Allopathic Hospitals, Dis-
pensaries and Primary Health Centres
are running without Doctors at pre-
sent in Orissa District-wise;

(b) what steps are being taken by
the State and Central Governments to
fill up those vacancies; and

(c) if not, the reasons therefor?

The Minister of Health (Shri
Karmarkar): (a) to (¢). The infor-
mation is being collected and will,
when available, be laid on the Table
of the Sabha. Under (b), I would like
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10 add that I understand that the fol-
lowing steps are being taken by the
‘Orissa Government for meeting the
situation: (1) Increase in the admis-
sion strength of the S.C.B. Medical
College, Cuttack. (2) Another medi-
.cal college has been opened at Burla.
(3) The superannuated medical
.officers, who are found to be physi-
.cally fit and mentally alert are being
re-employed freely even after their
.60th year. (4) 100 posts were adver-
tised on all India basis for recruiting
100 doctors. (5) Negotiatlons have
.been started with the Government of
West Bengal for deputation of 300
.doctors. (6) There is a proposal for
starting another medical college at
Berhampur with 50 admissions.

Shri Kumbhar: May I know Sir
whether it is a fact that old doctors
und new astrologers are far better
than new doctors and old astrologers
and if so, whether there was a pro-
posal under the consideration of
Orissu Government to appoint cold
doctors and old retired doctors for
running these dispensaries and  hos-
pitals?

Shri Karmarkar: I heard ‘old doc-
tors’, but beyond that 1 was not able
to follow.

Shri Kumbhar: May I know Sir
whether there was a proposal under
Orissa Government's consideration to
appoint old retired doctors for run-
ning these hospitals and dispensaries?

Shri Karmarkar: I have alrcady
said that the Orissa Government are
appointing  freely superannuated
medical officers who are found fit even
after the 60th year.

Shrimati Renuka Ray: The Minis.
ter said that there are negotiations
with West Bengal Government by the
Orissa Government for getting doc-
tors from Calcutta. Is it not a fact
that though there are a number of
doctors available in Calcutta, they are
reluctant to go to rural areas in
Orissa due to insecurity of tenure,

because it is a temporary appoint-
ment?
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Shri Karmarkar: I have no infor-
mation.

Shri Sadhan Gupta: May I know
whether any overall assessment of the
shortage of doctors in Orissa has been
made; if so, what is the result?

Shri Karmarkar: Regarding the
primary health centres we had an
assessment made some three or four
months back and we found that out
of the 2400 primary health centres
which had then been established the
shortage was about 20 per cent. The
State Governments are doing their
best to fill them up.

Dr. Sushila Nayar: In view of the
fact that there is an overall shortage
of doctors in India and there are sur-
plus doctors in some States, as for
instance in West Bengal, cannot the
Government of India see to it that
the trained personnel, tecianical per-
sonnel, medical or otherwise, are used
on equal terms irrespective of the
States that they belong to?

Shri Karmarkar: There is no res-
triction. In fact, we have advised the
State Governments which are short
of doctor: to take their doctors from
the surplus areas and we have also
advised the surplus areas to give
their doctors to areas where there is
shortage. We are doing all that we
can. But we cannot see to it that it
is done.
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Shri Chintamoni Panigrahi: May I
know what according to the Govern-
ment of Orissa is the total number of
doctors required by them during the
Third Plan period and what is the
actual shortage?
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Shri Karmarkar: We have asked for
that information. I have said that
the information is being collected. We
have written to them and we are
awaiting that information.

Shri Chintamoni Panigrahi: The
State Government submitted its Third
Plan to the Union Government and it
was discussed by the Planning Com-
mission and also by the Health Minis-
iry. The shortage of doctors in the
Third Plan in Orissa must have been
known.

Mr, Speaker: The hon. Member says
one thing. The hon, Minister denies
it. He said he has called for the
information and he has not received
it.

Shri  Venkatasubbaiah: May I
know whether in view of the overall
shortage of doctors in the country
this Government proposes to suggest
{o the various State Governments to
introduce a shori-term medical course
so that doctors may be readily avail-
able.

Shri Karmarkar: Regarding short-
term courses there was a discussion
in the last meeting of the Central
Health Council. Two State Govern-
ments proposed the introduction of
the licentiate course. The Govern-
ment of India after giving the best
consideration to the problem thought
that it was for the State Government
to adopt the course which they
thought proper. Regarding the licen-
tiate course there is so much to be
said on both side of the question and
therefore we thought it was for the
State Government to settle that ques-
tion. So far as we are concerned, we
are thinking in terms of promoting a
scheme, what we call the “medical
assistants scheme”. They will not be
doctors but they will assist the doctors
wherever they are necessary.

Shri Chintameni Panigraki: May I
know what allotment has been made
to the Government of Orissa for
establishing a third medical college
at Berhampur?

Shri Karmarkar: That question is
under consideration now, because
definite plans for this year's alloca-

CHAITRA 17, 1883 (SAKA)

Oral Answers 9852

tion from the budgeted allocations
have yet to be made.

Shri Birendra Bahadur Singhji:
May 1 know whether the pay given
by the Government is so attractive
that the doctors are willing to take
up governmen{ service?

Shri Karmarkar: No, Sir. Our
requirements have expanded much
more than the supply of doctors. At
the present moment we have 60 medi-
cal colleges and 6,300 admissions.
When those medical colleges matur.
and the medical graduates come out
1 am sure there will be no shortage
of doctors. But during the last Second
Five Year Plan our work plans for
development have so much increased
that we are rather falling short even
with the best of goodwill on the part
of everybody in the matter of doctors.

Shri Thirumala Rao: The hon. Minis-
ter said that the Central Government
is thinking of instituting a course for
medical assistants. May I know the
duration of that course, the type of
training that is proposed to be given
and the nature of work that these
medical assistants are expected to do?

Shri Karmarkar: We have already
two such para-medical personnel.
One is sanitation personnel and the
other is public health personnel. 1
think they have a training for about
2} to 3 years. The course for medical
assistants will be common 1to the
other {wo sections excepting that
these medical assistants will be given
a Iittle refresher course in elemen-
tary knowledge about disease and
medicine so that they will be able to
serve under doctors as their assistants.
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Shri D. C. Sharma: May I know
il the target fixed for construction of
roads during the Second Five Year
Plan in Himachal Pradesh has been
achieved?

Shri Raj Bahadur: It has been
more than achieved. In fact, during
the Second Five Year Plan period the
financial allocation was Rs, 427.50
lakhs. In the first years they spent
Rs, 400.07 lakhs. In the last year of
the Plan the expenditure is estimated
to be of the order of Rs. 178.86 lakhs,
taking the total to Rs. 578.93 lakhs
against the allocation of Rs, 427.50
lakhs in the Second Plan period.
Regarding the mileage also the target
has been more than achieved.

Institute for Training in Fisherles

*1381, Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 606 on the lst
December, 1860 and state:

(a) whether any, and if so, what
steps have been taken for starting the
institute for training Fisheries Opera-
tives;
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(b) whether any equipment for
starting the institute has been pro-
cured;

(c) if not, what steps have been
tauken for procuring the same; and

(d) when will the institute be start-
ed?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (d).
A tentative scheme of the institute has
been drawn up. The training of
this type is new to the country and
it may be necessary to obtain the
services of a foreign expert to draw
up a detailed project report. No
equipment has so far been purchased
for the institute and this will be done
after a detailed project report has
been prepared and approved by Gov-
ernment. It is nol possible to say at
this stage when the institute will be
started.

Shri Maniyangadan: May I know
whether any negotiations have been
started with any foreign country for
the purpose of finalising this scheme?

Shri M. V. Krishnappa: Not yet, We
may have to do it as soon as we get
the experts from foreign countries to
prepare the scheme,

Shri Maniyangadan: Have they
decided as to which foreign country
they are going to approach?

Shri M. V. Krishnappa: We have
not yet decided. We may ask the
F.A.O. to send us an expert in this
matter.

Shri Palaniyandy: Recently 1 have
seen a news ilem in the papers that
American collaboration is going to
take place for deep-sea fishing. May
I know whether the Government will
take that into consideration and have
American collaboration as far as this
institute is concerned?

Shri M. V. Krishmappa: That news
item refers to fishing industry. In
the lasy two or three years fishing in-
dustry is fast developing in India.
A number of companies have been
formed on our coasts and with Ameri-
can collaboration and  Japanese col-
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laboration some more are coming. The
hon. Member refers to a fishing com-
pany which is going to be established
at Vishakhapatnam in Andhra.

‘Shri Kodiyan: May I know what
kind of training is to be imparted In
this institute and what is the estimat-
ed cost of this scheme?

Shri M. V. Krishnappa: This insfi-
tute is mainly to train skippers, Mas-
ter fishermen, mates, engine drivers,
boat and shore technicians and various
other categories. According to the
tentative scheme it costs about Rs. 77
lakhs in the Third Plan.

Shri Kunhan: May I know how long
it will take to finalise this scheme and
start the institute? Will it be finalis-
ed in the Third Plan or will it go over
to the Fourth or the Fifth Plan? This
question has been asked in this
House several times, It is now said
that it is under consideration. May 1
know how long it will take to con-
sider this matter?

Shri M. V. Krishnappa: This ques-
tion has been asked for the first time
on the floor of this House. We want
to see that this training institute at
Cochin comes into existence as early
as possible because the country re-
quires a lot o! these technical people
as we are already cxporting Rs. @
crores worth of fish to foreign coun-
tries. The industry is fast develop-
ing. We require a lot of trained peo-
ple and the Government are very
anxious to stari this institute,

Shri B. K. Galkwad: May I know
whether people belonging to the com-
munity of fishermen alone will be
admitted in these training institutes
or others also?

Shri M. V. Krishnappa: People
from all parts of India will be ad-
mitted.

Mr. Speaker: The question s
whether people belonging only to
the community of fishermen will be
admitted in that institute?

Sbri M. V. Krishnappa: The first
preference would be glven to the
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educated youngmen from the Hsher-
men’s community and the next pre-
ference to others,

Shri Manlyangadan: Last time when
the question of the fishermen’s train-
ing institut¢ was raised, it was said
that both the States of Kerala and
Bombay wanted the institute and that
it was decided to have one institute
in each State. As the institute for
the training of fishermen is more
importany it was thought that it
would be started immediately. Since
the other institute is going to be
established this year, may I know
the reason for the delay in the estab-
lishment of the training institute at
Cochin?

Shri M. V. Krishnappa: This pro-
mise was made only three months
ago. Since then, the experts in our
Ministry sat and prepared a tentative
scheme, The Bombay institute was
started carlier because it does not
require much of technical equipment
and things like that. It is an educa-
tional institute where we will train
district level fisheries officers. So, in
respect of that institute we can go
ahrad without much equipment. But
this institute at Cochin is one in
which we require a lot of equipment,
and that is the reason for the delay.
We are eager to start it as early
as possible.

Power Supply in Delhi

+
( Shri Bishwanath Roy:
*1394, Shri P, C. Borooah:
Shri Ram Krishan Gupta:

Will the Minister of Irrigmtion and
Power be pleased to state:

(a) whether the generating machi-
nes of the Central Power House in
Delhi on the western bank of Jamuna
have been seriously affected on ac-
count of a sudden stoppage of water
in the Jamuna river whose main
stream is now flowing along the eas-
tern bank; and

(b) if so, what action has been
faken to save dislocation of power
supply to Delhi.
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No. The
position is that flow of water from
the main stream on the eastern bank
of river Jamuna, to the intake chan-
nel of the power house, dropped con-
siderably on 20-3-1961, due to sudden
fall in the river level, reducing there-
by the quantum of cooling water
available to the power house.

(by Immediate silt dredging opera-
tions were started in the intake chan-
nel, and construction of a temporary
sandbag bund across the main stream,
for diverting the waler to the western
bank was undertaken by the Delhi
Electric Supply Undertaking. The
bund was completed on 31-3-1961,
Therc was no dislocation of  power
supply.

Shri Bishwanath Roy: May I know
whether any special step is being
taken to avoid this typé ot technical
dificulty that has arisen at present?

Shri Hathi: We have asked the
Delhi Electricity Supply Undertaking
to have a cooling tower, as that might
obviate that difficulty.

Shri Ram Krishan Gupta: From the
statement I find there s construction
of a temporary sandbag bund across
the main stream. May I know
whether there Is any permanent pro-
posal so that the trouble may not
occur again?

Shri Hathi: That is why 1 have
suggested the installation of a cooling
tower.

Shri D. C, Sharma: May I know if
any attempt is being made to make
Delhi self-sufficient, so far as supply
of energy is concerned?

Shri Hathi: So far as cooling
water is concerned, Delhi depends
upon the Jamuna water. But. some-
times, it gets silted up and dredging
bas to be done. In order to avold this
difficulty, we are thinking of Raving
a cooling tower, which will avoid this
difficulty permanently.
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Panchayats and Panchayat Samities

+
*1398. f Shr! Shree Narayan Das:
_ Shri Radha Raman:

Will the Minister of Communlity
Development and  Cooperation be
pleased to state:

(a) whether it has been decided by
the Delhi Administration to give
new financial and executive powers to
the Panchayats and Panchayai Sami-
ties:

(b) if so, the nature of such powers
dclegated to them; and

(¢) whether the Administrations of
other Union Territories have done so
or propose to do so?

The Deputy Minister of Community
Development and Co-operation (Shril
B, S. Murthy): (a) Yes, Sir.

(b) Gram Panchayats are made res-
ponsible for all development pro-
grammes of Delhi Administration, 1n-
c¢luding C.D. programme at the
village level. The Block Development
Committees, which have been recent-
ly redesignated as *“Block Panchayat
Samitis”, have been given functions
like preparation and execution of
development plans for the block, ap-
proval of Panchayat budget, etc. A
Committee with the Chief Commis-
sioner as Chairman is examining the
proposal to enhance the powers of
these bodies by channelling through
them all civic and developmental
functions which are at present being
performed by the Delhi Municlpal
Corporation in the rural areas of
Delhi.

(¢) The position differs from one
territory to the other, There are
statutory Gram Panchayats and
Tehsil Panchayats in Himachal Pra-
desh. Both have developmental fune-
tions. There is a proposal to entrust
more functions, powers and resources
to Tehsil Panchayats, In Manipur,
Tripura and Andaman & Nicobar Is-
lands steps are being taken to set up
Punchayats, for the first time.
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Shri Shree Narayan Das: The hon.
Deputy Minister has stated that some
proposals are under consideration of
the Chief Commissioner. May I know
the approximate time that he will
take to finalise the proposal?

Shri B. §. Murthy: I cannot vouch-
safe for the time that will be taken.
But it will be done as noxpeditiously
as iy could be done,

Shri Shree Narayan Das: May 1
know how the powers enjoyed by the
panchayats and panchayat samities in
Delhi compares with those of their
counterparts in Rajasthan and other
States?

Shri B. S. Murthy: Rajasthan has
got a State Legislature whereas Delhi
1s a Centrally administered territory
where there is no Legislature. There-
fore, panchayat raj in Delhi terri-
tfory cannot be compaled  with
panchayat r¢j in Rajasthan or any
other State.

Shri Shree Narayvan Das: 1 wanted
to know how the powers that are
given lo the phanchayats and pan-
chayat samities in Delhi compare
with the powers given to similar
organisations in other States.

Shri B. S. Murthy: In the Siates
where panachayat raj has been in
existence and where panchayat sami-
tics and tehsil samities have been
elected, there is devolution of powers
whereas in the panchayats in  Delhi
State and other Centraily-adminis-
tered territories it is only delegatiom
of power.

Shrimati Renuka Ray: In the dele-
gation of powers, have adequate
safeguards been made for those who
are backward like Scheduled Castes
and Scheduled Tribes or women?

Shri B. 8. Murthy: Women, Sche-
duled Castes, Scheduled Tribes and
other backward classes are being
taken good care of.

Mr. Speaker: Women are not back-
ward classes.

Syt B 8 Murthy: [ said “and
other backward classes”,
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Mr. Speaker: How could women be
mentioned along with other backward
classes?

Shri B. 8, Murthy: In the question
there was reference to women also.
Thercfore, 1 said that women, Sche-
duled Castes, Scheduled Tribes and
other backward classes are being
looked after very well.

Shrimati Renuka Ray: That is a
very vague statement. What is con-
cretely being done so that they get
adequate representation?

Shri D. C. Sharma: ‘“backward
classes and others” in this context
means women are also backward
classes, <

Mr. Speaker: Very well,

Shri Raghubir Sahai: 1 would like
to know whether there is any idea
of iniroducing model legislation based
on the three tier system for these
Union territories  including  Delhi
and, if so, what sleps are going to be
taken in that direction?

Shri B. S. Murthy: I cannot vouch-
safe for the feasibilily of the three
tier system in the Centrally adminis-
tered areas. But the question is
actively being pursued and we have
already becn in touch with the Home
Ministry, which is in charge of these
territaories.

Shri Venkatasubbalah: On the sug-
gestion of the Balwant Rai Mchta
‘Committee, vaTious legislations have
been passed in different States for the
decentralisation of powers. May I
know whether Government will con-
sider the question of formulating an
all India pattern for the decentralisa-
tion of powers in various States, suit-
©d to their conditions?

Shri B. S, Murthy: The Balwant Rai
Mehta Cmmittee has never suggested
any such set up or one pattern. It
hag given the option to the States.
The National Development Council
has also agreed that each State can
have its own pattern of panchayat
raj, provided certain fundamentals
Aare agreed upon.
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st o o  famwrt @ FF Y
fegearT @ wgt 97 WY 99ma & §,
T 79 & for &Y a7 @, 9% TW F%
v Agt ¢, T T dAET FEgeEr
2| ofFT #ar o7 a7 999 € fF 19
7 g g2 § Fgt 9 duwAq aE T
¥ O FET T FT ACE T R
qauEfag g #, 39F e H 7

Shri B. 8. Murthy: 1 think it is a
very large question which requires
consultation with all the States.

Mr. Speaker: The hon. Minister
says that they can only give advice
and the action has to be taken by the
State Government, There are diffi-
culties peculiar to each State and
even where decentralisation has been
effected by States, they have not
started with the same plan of decen-
tralisation of powers to panchayats.
There are various grades and so0 on.
How can it be answered on a single
question during the Question Hour?

ot g 3™ : WA HAT AT A
wg7 fw feara= €1 q9raqr #1 |9i-
foreTe qul a9 &7 A & | F A
wizar g fa s wfuw 3§ o
gfys Y ana & =7 F27 397 QAT
qr 7T ETE

Shri B. S. Murthy: I have already
stated that the question is being ac-
tively pursued with the Home Minis-
try.

N TWE T FT WA
WA At qweT fr g wd A6 Y
f faeeht € S darad § I sqfafar
FRIA §7 917 T AT &7
A w9 feen Teen R W aTae
=7 F1 fawmri # d9d 99T Ay g
o7 I A qOTT q67 FAT § 7

8hri B. S, Murthy: A committee has
been appointed as far as this matter

is concerned. The Mayor has re-
quested for some time more to come
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with proposals for giving more powers
and more functions to the Panchayats
without the Corporation getting into
the field.

Shri Balraj Madhok: What steps are
being taken to avoid overlapping of
the powers of the Corporation and
the Panchayats? The Corporation
has jurisdiction over the wvillage
areas, so have the Panchayats. What
steps have been taken to remove this
overlapping? Is there any plan for
that?

Shri B. S. Murthy: The question of
giving more powers and resources to
the Panchayats in Delhi is under
examination. A committee has been
appointed with representatives of the
Delhi Administration and the  Delh;
Corporation to examine this question.
The committee held its first meeting
and in it the Mavor asked for some
t'me more in order to place the pro-
posals for channelling all the deve-
lopmental activities to the Panchayats
and Block Panchayat Samitis before
the Corporation and obtain, their
approval.

Land Slide on Imphal-Tamenglong
Roaad

+
1397 ( Shri Raghunath Singh:
* | Shri L. Achaw Singh:

Will the Minister of Transpsrt and
Communications be pleased to state:

(a) whether it is a fact that on the
3rd March. 1961, ten  workers were
buried alive and three were injured
when a land slide swept over thelr
roadside camp in the night on the
Imphal-Tamenglong road; and

(h; if so, details thereof?

The Minister of State in the Minlis-
try of Transport and Communications
{Shri Raj Bahadur): (a) and (b). A
statement giving the required infor-
mation is as under:

STATEMENT

The land slid on the Imphal-
Tamenglong Road involving the death
of ten labourers and injury to three

(108 1Ay LSD—2.
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others occurred at about 8 AM, on
the 3rd March 1961. The land slide
was due to very heavy and incessant
rains. At the time of the land slide,
the labourers were in their huts
which were located on the hill side
cleared for the purpose. The labou-
rers were employed by the local
Bharat Sewak Samaj who have
undertaken some works on the road.

One labourer who escaped the acci-
dent, had apprehended the land slide
and advised others to remain outside
the huts but they did not pay heed
to his warning and continued to re-
main inside,

The injured persons have been
admitted to the hospital where they
are recouping. The Bharat Sewak
Samaj have sanctioned some interim
relief to the families of the deckased
labourers and they are considering
the question of giving further grants
to the bereaved families. An enquiry
is being conducted inio the accident.

st vowra fag ;7w st
9 & g g way w7 A vt s
g & oA Az g feow
oA qIgA ga 4T WY A, WA
Agw TATH A IT & AT W AT
faar ar &Y, wrr 7@ faar @ g7
=y e &7 Y ¢ fw o33 wha
w5y gy Y R 7

ot W AP AT AAE A
T W7 A Yoo Ko ¥ Tfer I AWy
DN e § AT 07 | A ¥ gfa-
frer g9 Y7 wwegeA wfgd av
T wfer, 39 Y o w8
it ag faarmfm 2 1 w3 favim
g W AT FATT whn

Shri Amjad Ali: In view of the fact
that such occurrences were frequent
previously also, may 1 know why ade.
quate precautionary measure:  were
not taken to save human lives?

Shri Raj Bahadur: It would bhe ap
preciated by the hon. Member  that
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such accidents are, of course, due to
force mujeure that is. superhuman or
natural forces. The elements were
rather inclement or unkind.  There
we heavy downpour continuousiy and
the landslides occurred.  One of the
survivors, however, has said that he
warned all  the pcople that they
should leave their huts and go to a
safer place because there was inces-
sant rain for such a long time. But
they did not and soon after that un-
fortunately this  accident occurred.
The Manipur Administration has ask-
¢d the Principal Engineer of the
Manipur Public Works Department 1o
conduct an enquiry. The point aboul
precautions to avoid such accidents
so far as is possible will also be
borne in mind.

Shri S. M. Banerjee: It is clear
from the statement that this road was
beny constructed under the auspices
of the Bharat Sewak Samaj. I want
to know whether these workers were
employed temporarily and whether
they belonged te the Public Worke
Department or whether they  were
contract labour.

Shri Raj Babadur: The road 'wis
being constructed not by the Bharat
Siwak Samaj as such. The road is
being constructed by the Manipur
Administration. The Bharat Sewak
Samaj had their workers or !abourrrs
employed on some portions of it is a
part of their programme.

Shri Chintamoni Panigrahi: May 1
ask one question?

Mr. Speaker: I have
number of questions.

allowed a
Next question.

Nangal Fertiliker Factory

*1398. Shri Ajit Singh Sarhadi: Will
the Minister of Irrigation and Power
be pleased to state:

\a) whether it is a fact that the
Nangal fertilizer factory is lying idle
after completion due to lack of sup-
p'v of power according to schedule;
and

tb) if so, when the supply is going

to be given to enable it to start
working?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir,

ib) Does not arise.

Shri Ajit Singh Sarhadi: May 1
just ask as Lo when the Nangal ferti-
liser factory was scheduled to start
and when has it started.

Shri Hathi: In December 1960 they
wanted 1,000 to 2,000 kilowatt power
which was supplied.

Sardar Igbal Singh: May I know
whether any power has been  given
to this fertiliser factory from Gangu-
wal or Kotla Power House also?

Shri Hathi: I think it is in one grid.
Today 70,000 kilowatts are being
supplied.

Shri Harish Chandra Mathur: What
is the programme of power genera-
tion and what is the requirement of
this factory?

Shri Hathi: The Nangal fertiliser
factory would require 160,000 kilo-
walls, The position is this that the
Bhakra Power House is today giving
70,000 kilowatts. The third unit will
be generating in June 1961; the fourth
in August 1961 and the fifth unit in
1961. This 70,000 kilowatts will be
stepped to 90,000 kilowatts this April
and further stepping up would be to
110,000 kilowatts between the 15th
and 31st May.

Shri Achar: May I know whether
there is a proposal also to produce
heavy water in this factory?

Shri Hathi: That is not within the
purview of this Ministry.

Shri Harish Chandra Mathur: Is
the hon. Minister aware that the
power generateq at Bhakra-Nangal
will not be utilised by this factory
because only one compressor out of
three is working and it would be diffi-

cult for the power t{o be properly
utilised?

Shri Hathi: So far as the Punjab
Electricity Board is concerncd, they
are given this schedule of require-
ments and that is how they want to
meet it,
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Shri Ajit Singh Sarhadi: What was
the original schedule of supply to this
factory and what is the capacity that
is lying idle now because of the non-
supply?

Shri Hathi: As I said, the factory
would ultimately require 160,000 kilo-
watts.

Shri Ajit Singh Sarhadi: No, what
was the original schedule of supply
in 19597

Shri Hathi: They started testing in
December, 1960. Then they wanted
1.500 to 2,000 kilowatts. That was
given. There was one week from the
26th January to the 2nd February
when full power could not be suppli-
ed It was only for a week because
the second plant came into operation
on the 2nd February and since then
their requirement is met,

Shri Ajit Singh Sarhadi: How much
of the capacity of the Nangal ferti-
liser factory is still lying idle because
of lack of supply?

Shri Hathi: It is not lying idle.

Sardar Igbal Singh: May I know
whether it is a fact that Kotla and
Nangal Power Houses have supplied
electricity to this fertiliser factory
and they have cut short their pro-
gramme of supply to other industries?

Shri Hathi: I have no information
about that.

Shri Kasliwal: The hon. Minister
said that there is no lack of supply
of electricity. May T know why there
is a shortfall in the production of
fertilisers in this factory?

Shri Hathi: That is not for this
Ministry to say. I do not know,

Shri Harish Chandra Mathar: A
batch of hon. Members of Parlia-
ment had gone to Bhakra-Nangal
only last week. When we were there
we were told that the Bhakra Power
House was already generating 60,000
kilowatts and it would be able to
generste much more than the factory
can take. We also went to the factory.
We found that only one compressor
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was working in the factory, One was
under repairs and another had been
taken away te France. They say that
it would not be possible to work it
for another year and a half. The
Bhakra Power House authorities told
us that they did not know.......

Mr. Speaker: Hon. Member is

answering Shri Sarhadi,

Shri Harish Chandra Mathur: 1 am
just asking the hon, Minister whether
he knows.....

Shri Hathi: I have said in my state-
ment that therc is no shortage of

power.

Shri Harish Chandra Mathur: It is
the other way about. I want to know
what they are going to do with this
power because the authorities do not
know that. They were scheduled
only to supply to this factory and
the factory is not in a position to use
it,

Mr. Speaker: This is a converse
question.

Shri Harish Chandra Mathur: What
is the hon. Minister going to do with
this power which is going to be
surplus next month?

Shri Hathl: The demand for power
is very great as the hon, Member
knows. 1f the fertiliser factory does
not want it or cannot utilise it. it
will be sold to nther consumeTs,

Smuggling by Airliner

*1399. Shri Assar: Will the Minis-
ter of Transport and Communications
be plcased to state:

(&) whether it is a facl that a Sky-
master airliner owned by Seve) Scas
Airiinc was compelled to land 5 miles
away from Nagpur on the 20th March,
1981,

(b) if so the details theren!,

(c) whether it is a fact thal many
valuables and watches were found
in that planc; and

(d) if so. the details thereof?
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The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (d). A
Skymaster aircraft, of the Seven
Seas Airlines, operating a non-sche-
duled freighter service from Luxem-
bourg to Tokyo took off from Bom-
bay for Bangkok at approximately
0430 hours IST on 20th March, 1961.
After about 1} hours the aircraft ex-
perienced engine trouble and  began
to lose height. The aircraft ultimate-
ly crash-landed at a distance of appro-
ximately 3 miles from the Sonegaon
airport. The aircraft was extensively
damaged and two of the eight crew
members received minor injuries,

The aircraft carried, among other
things, one package of jewellery
«tones weighing one kilogram and
four packages of watches weighing In
all 60 kilograms.

8hiri Assar; 1t is mentioned in  the
statement that the aircraft carried,
among other things, one package of
jewellery stones weighing one Kkilo-
gram and four packages of walches
weighing in all 60 kilograms. May I
know whether these valuables have
been frozen by the Government?

Shrl Mohiuddin: These cargees were
tound on the aircraft. They contain-
»d a proper list in the manifest. They
were guarded hy the Central Excise
officers and the police. and when the
next plane arrived they were loaded
and sent away. We are concerned
with the enquiry regarding the reasons
tor the accident to the aircraft,

Shri Sadhan Gupta: May 1 know
to whom this aircraft be'ongs  and
where it was flying to?

Shri Mohluddin: As mentiond in
the question; it belonged to the Seven

Sear Airlines and it was on its way
to Tokyo. )

Shri Sadhan Gupta: To what coun-

trv does this Seven Seas Airline be-
long?

Shri Mohiuddin: 1 think it is re-
gistered in US.A,

Mr. Speaker: The Questior !l ur s
cver,
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QUESTIONS
Inaugural Flights by Air India
International

*138%. Shri Dinesh Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether Government have any
say in selecting invitees to go on in-
augural flights of Air India Inter-
national; and

(b) if so, on whay basis are persons
invited?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) This is a
purely domestic matter for the Cor-
poration to decide.

(b) The selection of invitees Is
made by Air India International on
commercial considerations as well as
to build up public relations and pub-
licity.

All India Institute of Medical Sciences

*1392. Shri V. P, Nayar: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
construction of Out Patient Depart-
ment in the All India Institute of
Medical Sciences has been given on
contract to a private contractor;

(b) what if any was the special
reason to give such work to a private
contractor and not entrusting this
work to the CP.W.D. or the National
Building Construction Corporation
Ltd. of the Government of India: and

(cy whether it is a fact that this
work was not advertised in the papers
and only tenders were privatelv in-
vited from selected firm; and

(d) whether a copy of the state-
ment showing the details of cffers
made by each firm for this work will
be 1aid on the Table?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

tn) There was no special reason, It
was. however, agreed in 1958 that the
construct'on works of the Institute
may be executed through an agency
other than the CP.W.D.
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(c) It is not g fact.

(d) A comparative statement is

given below:
COMPARATIVE STATEMENT
Estimated cost—Rs, 30,24,822.

Name of firm Tendered amount

1. M/s. Santokh Singh Rs. 30,48,922:00
B.A. & Bros,

2. M/s. Tirath Ram  Rs. 31,84,082:11

Imphal-Gauhati Telegraph
Communications

*1393. Shri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a)whether it is a fact that land
circuit lines for telegraphic communi-
cation between Imphal and Gauhati
were cut and dislocated since Decem-
ber 1960 by activities of Naga hostiles
and telegrams are despatched by
ordinary mail;

{b) whether any arrangement was
made for despatch of the telegrams
by wireless; and

(c) if so, whether all the telegrams
are despatched by wireless or only
some are despatched by wireless and
sthers by ordinary mail?

The Minister of Transport and
Communications (Dr, P, Subbarayan):
(a) Yes, the land circuits are at times
dislocated and then some telegrams
are sent by ordinary mail.

(b) Yes.

(¢) Messages are cleared over the
wireless link to the extent possible
and the rest are despaiched by Air
Mail.

Mobile Libraries on N.F. Railway
and S. Railway

*1396. Shri Osman Ali Khan: Will
the Minister of Raillways be pleased
to state:

(a) whether Government have
finalised the scheme of introducing
mobile libraries on the North-East
Frontier and the Southern Railways;
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(b) if so, when the scheme is to
tome 1nlo existence; and

{c) the cost of the scheme?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) On the Southern Railway it
will take a few months morc before
Lhe libraries are brought into commis-
sion. On the Northeast Frontier
Railway, one of the libraries is ex-
pected to be brought into use some-
time in June 1961 and the other soon
after.

(¢) Rs. 72,000 approximately on the
Southern Railway and Rs. 11,000 ap-
proximately on the Northeast Fron-
tiecr Railway, for introducing the
scheme.

All India Institute of Medical Sclences

“1400. Shri V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
work for Agricultural supervision of
the work of construction of Out
Patient Department and  Hospital
Buildings in the All India Institute
of Medcal Sciences proposed to cost
over Rs. 3 crores has been given to
two firms of Architects in Delhi and,
if so, the names of the firms; and

(b) what were the terms offered by
the two firms as against the offers
made by other competitors for the
wvork of Architects?

The Minister of Health (Shri
Karmarkar): (a) The work of cons-
truction of the O.P.D. Block estimat-
ed to cost Rs. 57.61 lakhs has been
awarded to Messrs. Kanvinde and Ral
and Messrs. Master, Sathe and
Kothari, two firms of Architects
jointly, It is proposed to entrust the
construction of the Hoapital buildings
estimated to cost Rs. 26580 lakhs to
the same firmas.

(b) A comparative statement is
laid on the Table of the Lok Sabha.
[See Appendix 1V, annexure No. 84]
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Malaria

»1401, Shri L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) whether the attention of Gov-
<rnment has been drawn to a recent
discovery by some medical experts
that monkeys carry malaria parasites
and a new problem has arisen in the
malaria eradication programme 1n
India; and

{b) if so, the extent to which the
programme is affected?

The Minister of Health (Shri
Karmarkar): (&) and (b). There 1s
at present no conerete proof to sub-
stantiate the theory that malaria is
wne of those diseases; and infactions
which are transmitted by monkeys to
human beings. On the basis of the
avallable evidences and existing con-
ditiong in India, It is considered that
simian malaria is not Tikely to pose
any problem in the successful imple-
mentation of the Malaria Eradication
Programme in India.

Escalator at Delhi Railway Stalion

*1402. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether an escalatcr has heen
installed recently at the Delhi Rail-
way Station to facilitate passenger
traffic from the platform to the over-
bridge;

(b) if so, at what cost;
t¢) what is its capacity: and

(d) whether similar escalators arc
proposed to be installed at other
major stations in the country?

The Deputy Minister of Railways

«Shri Shahnawas Khan): (a) Yes,
and is expected to be functioning
shortly. LB

tb) The cost of manufacture and
installation is expected to be approxi-
mately rupees one lakh and fifty
thousand. '

APRIL 7, 1961

Written Answers 974

(¢) The capacity of the escalator id
to carry about 6500 passengers per
hour,

(d) This will be considered in the
light of experience of the use of the
escalator at Delhi Main.

Power Generation in Punjab

1403 { shri Ajit Singh Sarhadi:
* 7 shri D. C. Sharma:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that here
are possibilities of generating power
to the extent of 30 lakhs kw. from
the waters of Chenab which  flows
through Indian territory; and

(b) f so. what steps are being
taken to implement (har pusaibility
In view ol the emphasis on power and
stecl i our policy?

The Deputy Minister o Irrigation
and Power (Shri Ha‘hi): (a) Yes,
Sir.

tb)y Preliminary reconnaissance sur-
veys and investigations have been
taken up, with a view to preparing a
Master Plan for power generalion
from the waters of this River.

Telephone Connections in Rajasthan

f Shri Onkar Lal:
0
2892, 7 Shri Pangarkar:

Will the Minister of Transpori and
Communications be pleased to state:

(a) the number of new telephone
connections given in Rajasthan during
1959-60 and 1960-61 and the number
of applications still pending district-
wise; and

(b) the total amount spent in this
vonnection during the above period?
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The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) (i) the number of new telephone
cannections given is as follows:

During During
1959-60 1960-61
(upto 31-1-1961)
704 904

(ii) A statement showing the¢ num-
ber of applications still pending
district-wise is laid on the Table of
the Lok Sabha. [See Appendix 1V,
annexure No. 85].

(b) It is not possible to determine
the expenditurc on giving of indivi-
dual telephone connections. The
total expenditure debitable to tele-
phones incurred during 1959-60 wuas
about Rs. 5.7 lakhs and @uring 1960-
61 (upto  31-1-1961) was about
Rs. 3.4 lakhs.

Income from Passenger and Goods
Traffic

2893. Shri Pangarkar: Will the
Minister of Rallways be pleased to
state the income from goods and
passenger traffic at the Jalna station
on the Central Railway during 1959-
60 and 1960-617

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): The income
from goods and passenger traffic at
thr Jalna station during 1959-60 and
1960-61 is furnished below:

Goods Passengers ‘T'oral
Rs. Rs. Rs.
1059-60  0.47.244  H,62.727 15.09.071
19H0-H1 7.79.624  ¥,23.061 16.17,2K5
(Upto
Feb-uiry.i

Telephone Conneclions in Orissa

2894, Shri Pangarkar: Will the
Minister of Transport and Tommuni-
cations be pleased to state:

ta) the number of new telephone
connection given in Orissa during
1960-81:

(b) the total amount spent thereon;
and

(¢) tie number of applications still
pending for connections?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
407 (upto 31-1-161).

(b) It is not possible to asscss the
folal expenditure in giving of indivi-
dual telephone connections accurate-
ly. The amount spent directly on
the provizion of telephone conneclions
durmng 1960-61 upto 31st January 1961
was of the order of Rs. 1,05,000.

(c) §77.
Sinking of S§.S. ‘Indian Navigator'

Shri Ram Shankar Lal:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tien No. 51 on the 16th  Fcebruary,
1961 and state:

2895, {Shri Kalika Singh:

{a) the result of findings of sinking
of the 8S. ‘Indian Navigator' in the
English Channel and death of 13 ava-
men of “Indian Success™;

(b} the estimated value of goods
lost therein;

(c) possibility of salvaging the
vessel and the goods;

(d) book value of the vessel and
its tonnage; and

(¢) the casualties to personnel, if
any?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The preh-
minary enquiry into the sinking of
S$.S. “Indian Navigator” has not yet
been completed pending the  arrival
of an important witness who iz at
present in a hospital in UK. It Is
experted to be  completed  shortly.
The enquiry into the death of 13 seu-
men of 8.8 “Indian Success” has also
been held up pending the arrival of
an important witness who is at pre-
si'nt outside India.
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(b) This may become known only
when the enquiry is completed.

(¢) This is a matter for the under-
writers as the vessel has been aban-
doned by the India Steamship Co.
Ltd., Calcutta.

(d) Her Gross Registered Tonnage
was 7660 and net tonnage was 4540.
The book value is not known but
the insured value of the ship was
£ 4,75,000.

(e¢) Only onc seaman ex-Indian
Navigator is missing and is presumed
to have lost his life. However, thir-
wen members of the salvage party
ex-Indian Success are missing and are
believed to have lost their lives.

Waiting List of Candidates

2896. Shri Kumbhar: Wil] the Minis-
ter of Rallways be pleased to slate:

(a) whether the Ministry maintains
wailing list of the candidates for
future appointment in services grade-
wise;

(b) if so, the number of candidates
grade-wise on waiting list during the
Second Five Year Plan period year-
wise in various Indian Raflways and
his secretariat sp far;
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(c) the number of candidates
among them appointed so far; and

(d) tho number of candidates
among them belonging fo Scheduled
Castes and Scheduled Tribes?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) to (d).
Sugar and Wheat Supplied to Orissa

2897. Shri Kumbhar: Will the
Minister of Food and Agriculture be
pleased to siate:

Do not arise.

(a) the quantity of sugar and wheat
supplied to Orissa distriet-wise dur-
ing 1960-61 so far;

(b) the quantity out of it consumed
there district-wise during that period,
so far; and

(¢) the balance of stock, if any, at
present?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
to (c). According to information fur-
nished by the State Government, the
position for the period April 1960 to
February 1961 is as under:

(in metric tons)

SUGAR WHEAT
Diistrict
Qty. Qty. Qty. Quy.
received consumed Balance received consumed Balance
D 2 3 5 6 7
1. Cuttack . 9,176 8,414 762 6,935 6,935 [The quantity
of wheat
2. Balasore 3,345 3224 121 2,300 2,300 | sup] lied from
, tral
3. Balagir . 778 691 84 817 817 I Stocks to
traders is
4. Dhankanal . 853 fos 48 430 430 | assumed to
) | have been
5. Ganjam 4,233 4,178 55 1,043 1,043 ']{ ?onlt'_lsumcd.
. . ‘'ormation
6. Kalshndi 558 506 32 230 230 | about the
O | stocks carried
7.  Keonjhar 339 31R 21 123 123 | by  retailers
and other tra-
8. Koraput . 1,538 1,504 34 ,1 ders fromtime
. I to time, is
9. Mayurbhanj . 1,070 994 76 1,030 1,030 ; not available
10. Phulbani . 256 206 50 16 16 |
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1 2 3 4
11, Puri . 2,049 1,927
12, Sambalpur . 3,793 3,425
13. Sl;ﬂdtl‘g’ll’h 1,997 1,834

122 3,569 3,569
368 5,046 5,046
163 5,234 3,234 J

Medical Training for Women in Orisss

2898. Shri Kumbhar: Will the
Minister of Health be pleased to
state:

(a) the number of women under
Medical Training and in service at
present in Orissa State;

(b) the number of Scheduled Castes
and Tribes among them under train-
ing and in service in that State; and

(¢) what kind of special facilities
are being ziven to the women of
Scheduled Castes and Scheduled
Tribes in recruitment for training and
service?

The Minister of Health (Shri
Karmarkar): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the Lok Sabha
in due course,

Catering Contractors on Railways

2899. Shri Kumbhar: Will the
Minister of Railways be pleased to
state:

(a) the number of contractors run-
ning tea-stalls, pan stalls, fruit stalls,
bookstalls and restaurants on various
Indian Railways as on the 31st March,
1961;

(b) the number of contractors
among them belonging to Scheduled
Castes and Scheduled Tribes; and

(c) if not, the reasons therefor?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) to (e).
The information is under collection
and will be laid on the Table of the
Sabha.

Edible Mushrooms

2901. Shri V. P. Nayar: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) what is the position of the
availability cf ecdible mushrooms in
India; and

(b) how does the food value of
mushrooms compare with other vege-
tables?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Edible mush-
rooms are not cultivated in India.
They grow wild in summer and dur-
ing the rainy season.

(b) Food value of mushrooms com-
pares favourably with other vege-
tables. It consists of 92 per cent.,
water, 4.0 per cent. protein, 0.3 per
cent. fat, 3.5 per cent. carbohyhdrates
and traces of phosphorus and postash.
Mushrooms provide small quantities
of vitamin A, but are a good source
of vitamin B,

Vana-Mahotsava

2002. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress so far made in the
schemes under “Vana-Mahotsava” and
the amount spent so far on such
schemes; and

(b) what is the number of surviv-
ing trees at present as estimated?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). Vana-
Mahotsava was inaugurated in 1950,
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The number of trees planted and sur-
vived during the period 1950 to 1958
are mentioned below:

.‘h't-ar ;I‘rct-s planted T'rees
Survived
19¢0 . 4,43.15,000 1,71,1%,000
1951 3.5%,21,000 1,76.66.CCO
ez . 4.22,43,000 2,28,52.€0
1943 2,38,52.000 95.,6€,0C0
1904 . 3:17.39.000 1.57.47,00C
19es 31.97.40.000 2,10,b7.000
oot 3.66.92 KKy 1.04.88,197
9= 436,02 .907 2.11.86,043
14k 3.67,10.742 1,94.96,678

1959 While replying to Unstarred
Quustion No. 143 in the Rajya Sabha
on 17-8-1960 an assurance was given
thit the required information would
b+ ‘aid on the Table of the Sabha.
The same is being collected and will
br «upplied shortly.

i960. Information iz not yet avail-
able. No cxpenditure is incurred in-
fdirectly by the Central Government.

Commercially used Timber

2903. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

.a) what are comparative vaiues of
different species of commercially used
t:mber, vquated in terms of corres-
ponding values of Teak wood (Tec-
tenta grandis);

'b) what proportion of non-conven-
tenal timber is now estimated to be
wved in Government  constructions;
and

) whether there is any programme
i increase the use of non-conven-
ticnal timber in the place of teak in
constructions by or for Government
of India?

The Minister of Agricultuare (Dr.
P S. Deshmukh): (a) The market
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prices of ordinarily wuseful timbers
vary from about Rs. 4 to Rs. 8 per
cu. ft. of sawn timber. The prices
of teak vary from about Rs. 12 to
nearly Rs. 50 per cu. ft. of sawn
timber according to size and quality.

(b) This information is not avail-
able. .

(c) Yes. The Government of
India have set up a Central Board
for rational allocation of timber whose
function inter alia is to scrutinise
indents for iimber from Central Gov-
ernment under-takings and public
sector enterprises with a view to sug-
gest use of substitutes for high qua-
iity timber wherever possible and to
promotc the setting up of seasoning
kilns and treatment plants so that
secondary timbers can be ulilised
after proper seasoning and preserva-
tive treatment in the place of high
quality timbers. The Government of
India have also been impressing upon
the States from time to time Lhe
urgent need of utilising secondary
species of timber afier seasoning and
prescrvative treatment. Besides, the
Forest Rescarch Institute has been
carrying out researches on substitu-
tes for teak.

Research S:ations under 1.C.AR.

2904. Shri V. P. Nayar: Will the
Minister of Food and Agriculture ho
pleased to siate whether the Govern-
ment of India have considered the
desirability of appointing an expert
committee to review the work of the
Research Stations under the I.C.AR
like the Coconut Research Station at
Kavangulam and Institutes like the
National Dairy Research Institute?

The Minister of Agriculture (Dr.
P. S. Deshmukh): No Expert Commit-
tee to review the work of all the Re-
search Institutes and Stations is con-
sidered necessary for the present. So
far as the Central Coconut Research
Station. Kayangulam, which is under
the Indian Central Coconut Commit-
tee, is concerned. five Expert Com-
mittees have reviewed the work of
this Station so far. The work of the
National Dairy Research Institute is
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proposed to he reviewed by an ad hoc
«Committee of Experts.

Coconut and Arecanut Palms Diseases

2995. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased o state:

(a) whether the Government of
{ndia have considered the desirability
of using radio-active isotopes in in-
vestigating the diseases of  cocenut
and arecanut palms; and

(b) whether any of the scientists
attached to these institutions has
taken special training in using isotopes
in research?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes,

{b) Onc Plant Physiologist from the
Cen'ral  Coconut  Research  Station,
Kayvangulam has been trained .o far,

Coconul Researth Ktation,
Krishnapuram

Central

2906. Shri V. P. Nayar: Will the
Minister of Food and Agricultore be
pleased to state:

fa) what is the total amount spont
during the last three ycars, upto Ist
January, 1961 on the Central Coconut
Re earch Station at Krishnapuram in
Krrala State; and

tb) what 1s the total amount spent
in ti) Equipment for Laboratorios, (ii)
Salaries and Allowances, (iii) Library?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

Quick Growing Varieties of Chicken

2907. Shri V. P. Nayar: Wil| the
Minister of Food and Agriculiare be
pleased to state:

‘a) what, if any, is the programme
of Government of Indiz !o develop
quick growimg varieties of chicken
for table purposes and what, if any.
is tac¢ target dor the Third Fiv: Year
Plan; and
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(b) whether a statement will be
laid on the Table showing details pf
experiments carried out on certain
special breeds intended for fattenir_n;
for the table, imported recently In
1959-60 or 1960-61 from the US.A.?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (s) No,
there is no special programme lfor
the development of quick growing
varieties of chicken for table purposes
and no targets for this purpose have

been laid.
(b) A statement is given below:

STATEMENT

Under a Scheme of the Indian
Council of Agricultural Reosearch run
with the technical guidance of TCM,
experiments on production 6f ehickd
for table purposes have been cartied
out by feeding day-old chicks with
different rations. So far three trials
conducted with different groups of
birds have shown the following re-

sultls:

() In the first frial with ed?
Rhode Island Red. New
Hampshire, White CornisM¥
and cross bred chicks, an
average weight per chick of
31.1 lbs. was achieved in 12
wieks,

(ii) Ir the sccond trial conducted
with 1093 chicks of the above
breeds an avcrage weight of
about 3 fbs. was achicved in
14 weeks.

(iii) In the third trial conducted
with 2052 White Rock chicks
and average weight of 33!
Ibs. was achieved in 10 weeks.

In the first two trialg the progeny
of chicks and cggs imported earlier
under the T.C.M. programme from
USA  were wused  whereas in
the third trial the experimonts
were conducted with white rock
shicks imported from Israel.

In addition to normal feeds, the

rations fed to the chicks contained
fecd  supplements  like  Peniefltian
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Mycellium, blood meal, mineral mix-
ture, vitamin supplement, shark liver
oil, coccidiostate feeds.

Arecanut Research Station, Palode

2908, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

ta) what was the object of setling
up the Arecanut Rescarch Station
under the I.C AR, at Palode:

(b) whether Government have re-
ceived any request for help from the
Kerala Government or the Govern-
ment of Travancore-Cochin before the
reorganisation of States in fighting
the diseases of Arecanut palms: and

(c) if so, the action taken therecon?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) The Station is
under the Indian Central Arecanut
Committee and not under the Indian
Council of Agricultural Research. It
was established to tackle regional re-
search problems of the areeanut palm
including the diseases which affect it.

(b) Yes, from the erstwhile Gov-
crnment of Travancore-Cochin  who
submitted a scheme for investigating
the yellow leaf disease.

(¢) In view of the proposed setling
up of the Palode Station, the State
Government were informeq that it
Wwas not necessary to have another
scheme. The State Government
agreed with this view.

Per Acre Yield of Arecanut

2909. Shri V. P. Nayar: Will the

Minister of Food and Agriculture be
pleased to state:

(a) how does the average per acre
vield of Arecanut compare in the
various States; and

(b) how does the average per acre

yield of India compare with other
Arecanut producing countries?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a)

State Average

per acre

yield

Quintals

1. Kerala 32
2. Mysore 35
3. Assam 3-8
4. Maharashira -6
5. West Bengal 3N
6. Madras . 31
7. Andhra Pradesh 24

(These fiigures relate to the year 1959-60)

()

Country Average
per acre
yield -
o (_zuinluls
1. India . 3.4
2. Pakistan ERLY |
3. Burma 54
4. Malaya 4 s
5. Ceylon. 102
© Milk Yield

2910. Shri V. P. Nayar: Wili the
Minister of Food and Agriculture be
pleased to state whether Government
of India has any specific programmes
in hand to help the States where the
milk yield of cattle, buffaloes and
goats is poor and if so, whai are the
details of such programmes?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Develop-
ment and improvement of cattle is
the responsibility of the State Gov-
ernments. To assist the State Gov-
ernment of India have sponsored the
following schemes:

(1) All-India Key Village Scheme
which aims at an all round
improvement in milk yield as
well as draught capacity of
cattle and buffaloes in sclect-
ed development blocks.

(2) Gaushala Development
Scheme which aims at the
conversion of selected gau-
shalas as cattle breeding-cum-
milk production centres.

(3) Scheme for rehabilitation of
nomadic cattle breeders and
the preservation and Im-
provement of stocks .nain-
tained by them.
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(4) Under the scheme of round-
ing up of stray and wild
cattle, unclaimed productive
cattle of the Hariana brecd
from Delhi, Punjab and
Western UP. are being allot-
ted to bonafide breeders, in
non-descript areas in other
States. This is expected to
improve the milk production
in these areas to a limited
extent.

(5

p—

Cross-breeding scheme under
which jersey bulls are wused
on an experimental basis for
grading up of local cattle.

(6

—

Approved bulls of milch
breeds of cattle like jersey,
Red Sindhi, Tharparkar and
Sahiwal and of Murrah tuffa-
loes are maintained at the
Central  Artificial Insemina-
tion Centre, Bangalore for
supply of semen 1o various
States.

(7) A research schemo has been
initiated in the Stales of
Bihar, Orissa, West Bengal,
Kerala, Himachal Pradesh
and Madras to ascertain
whether the milk production
in non-descript areas can be
increased by selective brecd-
ing or by grading up or by
cross-breeding with  .nilch
breeds.

(8) Recently a scheme for breed-
ing of milch goats has been
sanctioned for being taken up
in  Kerala. Under this
scheme, it i3 inteaded lo
cross local goats with import-
v¢d Saanen breed for high
milk production. There is
also a proposal for starting a
goat development scheme in
Himachal Pradesh under the
Third Five-Year Plan.

Per Capita Consumplion of Milk in
Kerala

2811, Shri V. P. Nayar: Will the
Minister of Food and Agriculture bc
pleased to state:

(a) whether it is a fact that the
per capita consumption of milk is the
poorest in Kerala, among the Indian
States;

(b) what special consideration or
help has been given to improve the
position of Kerala in this regard; and

(c) whether it is also a fact that the
average milk yield of the cow and
the buffalo in Kerala is the lowest in
India and, if so, for what reasons?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Ac-
cording to the Livestock Census, 1956,
the lowest per capita consumption of
milk including milk products is in
Assam (129 oz.) followed by Kerala
(1.46 oz.).

(b) Attention of the Hon'ble Mem-
ber is invited to the repiy given to
his Unstarred Question No. 2910 of
date

(c) So far as average annual milk
yvield por cow is concerned, Kerula
ranks above Assam, Bombay, Jammu
and  Kishmir, Madhya Pradesh,
Mysore,  Orissa, Rajasthan, Woest
Bengal, Himachal Pradesh, Manipun
and Tripura. In respect of average
annual milk yield per she-buiTulo alsn,
Kerala ranks above Assam, Madras,
Orissa, Kashmir, Himachal Pradesh
and Manipur. Full details are avail-
able in the "Agricultural Situation in
India"” (March and Oclober 1958
issues) issued by the Economics and
Statistics Directorate.

The low milk yicld in Kerala s
primarily due to non-existence of re-
cognised breeds.

Frog Meat

2912. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
plcased to state:

(a) what are the varietics of {rogs
whose meat is exported from India:

(b) what are the habitals of these
frogs;

{¢) what iy the annual azvailabili'y
as estimated; and
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(d) what is the foreign exchange
earned by the export of frogs in 1960-
617

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Only
frog legs are processed and exported.
The varieties of frogs comnionly used
are:

(i) Rana tigrina and Nana hexs
dactyla.

(by The habitats of these frogs arve
ponds, tanks, paddy ficlds and small
streams,

(¢) Frozen {rogs are mainly proces
sed in Kerala and Mysore  States.
The annual production in Mysore 1s
cstimated to be about 35,000 lbs. As
regards Kerala, the latest annual pro-
duction figures are not available.
However, the production amounted to
about 143,000 lbs. during 1958-59.

(d) As ‘frog' is not specified sepa-
rately in the Trade Classification, no
information is available about the
foreign exchange carncd by the ex-
nort of this item,

Frog Farming

2913, Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether in view of
the improving exports 2f frog meat
und the comparatively casy culture er
frogs, the Government of India have
any plans to encourage frog farming?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): No. 11,
however, any proposal for the en-
couragement of frog culture are re-
ceived from State Governments, who
Arc primarily concerneq with this
subject, the Government of India
would be prepared to consider them.

Price of Frog Meat

2914. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleazed to state whether the Govern-
ment of India are aware of the prices
91’ frog-meat exported from India in
imporiant foreign markets and if so,
how these prices compare with the
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prices of prawns, shrimps and iobs-
ters?

The Depuly Minister of Agriculture
(Shri M. V. Krishnappa): The infor-
mation is not available.

Export of Crab Meat

2915 Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

ta) whether India is exporting any
crab-meat at present; and

«b) what, if any, is the scope for it?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
No. as crabs are not at present landed
in sufficiently large quantities  for
processing for export.

Lessons in Agriculture Etc,

2916, Shri V. P. Nayar: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whethoer there 15 any scheme be-
fore the Government of India where-
by  University students could take
lessons in practical agriculture, poul-
try farming or animal hushandry: and

(b} whether the scope of introduc-
ing courses and instruction in  these
subjects in Colleges  has been con-
sidered?

The Minister of Agriculture (Dr. P.
S Deshmukh): (a) and (b). There is
no general scheme under which Uni-
versity studen's not studying for agri-
culture and allied courses could take
lessons in practical course could poul-
try farming or animal husbandry.
The syllabus for instruction in the
Universities is a matter for those In-
stitutions but it does not appear to be
necessary to prescribe such instruc-
tions for those who are not interested
In a study of agricultural subjects.

Research  Programmes of Fisheries

2018 Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleasnd to state:

_ \a) the research programme in hand
in the matter of fisheries technology
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at the Research Station in Ernakulam;
and

(h) the progress made in each pro-
gramme?

The Deput, Minister of Agriculture
(8hri M. V. Krishnappa): (a) The re-
search programmes relate {o work on
fish spoilage problems, various  as-
pec's of proressing fish and fish pro-
ducts, evolving of quality standards
for d'fferent fisheries commodities,
problems connected with freezing,
chilling and pickling of fish, improve.
menis 1n methods of curing fish and
production of fish 0il and manure.
Studies are undeitaken on the material
used for fabricating fishing gear, the
design and comparative efficiency of
this gear and methods to preserve it.
Investigations on boat timber are also
conducted. Evolution of new designs
of fishing boats of various sizes and
preparation of their spocifications are
other important programmes carried
out at the Station.

(b) The Central Fisheries Technolo-
gical Research Station  was initially
established with a Craft and Gear
Wing in the year 1957. The Proces-
sing Wing was added to it in the year
1958. The progress made in the var-
ious research schemes at the Central
Fisheries Technological Research
Station is given below:—

Processing Wing:

(i) Studies on trimethylamine test
for spoilage of prawns have shown
that the test could be used for the
marine prawns, but is of little value
for backwater prawns.

(ii} Investigations on the fresh
prawns have shown that the later
hauls were in fairly fresh condition
while earlier hauls were unsuitable
for processing and, therefore, prawns
are needed to be iced on board.

(iii) Studies on deterioration, stor-
age and nitrogenous extractives of
prawns were continued.

(iv) Investigations on the quality of
prawns handled in freezing factories
were extended to trace the factors re-
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sponsible for the high bacterial load
in the finished products.

(v) The work on the standardization
of the quality of various fishery pro-
ducts was taken up. The samples re-
ceived from faclories were analysed
free of charge. The products ex-
amined were canned prawn, canncd
sardine, frozen prawn and lobster,
prawn shell powder, dry prawn plup.
cured fish and curing salt,

(vi) Observations have shown that
fish cured at low temperature were
better than the fish cured at atmos-
pheric pressure.

(vii) Technical advice was rendered
to the fishing industry on various pro-
b'ems referred to it.

Craft und Gear Wing:

(a) New designs of boats of various
sizes were evolved and their specifi.
cations were prepared.

(b)Y Marine plywood coated with
fireglass resin was found suitable for
small boat building.

(¢) Technical advice was rendered
to boat owners in the selection of
marine engines for their fishing boats.

*1; Different samples of machine-
made and huand-made twines weoere
analysed.

(¢) Studics on Indian Sun-hemp and
Italian Sun.hemp were carried ou'.

(f) Studies on the effects of  the
different fish net preservatives on the
popular gear materia] were continued,

(g) A number of trawls were desi-
gned and fabricated.

Deep Sea Fishing

2919 Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

{a) what are the programmes ci-

visaged at present for deep sca fishing
in the Third Five Year Plan; and

(b) how much is the targeted in-
crease in flsh landings on account of
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such increased activity in deep sea
fishing?

The Depaty Minister oi Agriculture
(Shri M. V. Krishnappa): (a) The
programmes envisaged for deep sea
fishing in the Third Five Year Plan
relate to mechanisation of fishing
crafts, exploratory fishing, improve-
ment of landing and berthing facili-
tics and flnancial assistance to fishing
enterprises,

(b) The increase in fish landing on
account of these programmes is esti-
mated to be about 2 lakh tons by the
end of the Third Five Year Plan
period.

Commercia] Exploitation of Wadge
Bank and Pedro Bank

2920. Shri V. P. Nayar: Will the
Minister of Food and Agriculture he
pleased to state:

(a) whether the Government of
India have colleeted the  necessary
data for commercial exploitation of
(1) Wadge Bank (ii) the Pedro Bank:
and

(by if x0, the references of  such
data as appear in various publli-
cations?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Data are
being collected by the Government of
India Offshore Fishing Stations  at
Tuticorin and Cochin regarding the
fishing potential in Wadge Bank and
Pedro Bank.

(b) The data are being studied and
it will be some time before they are
published.

Fisheries Potentlal of Wadge Bank

2921 Shri V. P. Nayar: Will the
Min‘ster of Ford and Agriculture be
p'vased to state:

(a) whether the Government of India
have any programme in hand or in
view for the investigation of the fisher-
ies potential of the Wadge Bank;

(b) what, il any, is the estimated
yicld which the Wadge Bank is cap-
able of at the end of the Third Five
Year Plan; and
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(c) what are the important com-
mercial varieties of fish in the Wadge
Bank and the seasons for each?

The Deputy Minister of Agriculture
(Shri M. V., Krishnappa): (a) Yes.
Data regarding the fishing potential
of the Wadge Bank are being collect-
ed by the Off-Shore Fishing Stations
at Cochin and Tuticorin.

(b) It is not possible. on the basis
of exploratory fishing of new grounds,
to estimate the yield at the end of the
Third Five Year Plan.

(c) With the (data available at
present. it is not possible to indicate
the seasons for specific varieties of
fish found in the Wadge Bank Per-
ches and Rock cods from {ne impor-
tant varieties

0i] Sardines and Mackerels

2922, Shri V. P. Nayar: Will the
Minister of Food and Agriculture %e
pleased to state

(ay whether the Government of
India are aware of the sources f.om
which the oil sardines and mackerels
available in great quantities in seasons
in the Malabar coast orginate:

(b) whether any  work is being
carried on in finding out the move-
ments of shoals of sardines and mac.-
kerels from the origin tg the landings;
and

(¢) if so, with what result?

The Deputy Minister of Agricultare
(Shri M. V_Krishnappa): (a) Sarm-
nes and mackerels. which occur in
large numbers in the Arabian  Sea,
particularly on the Kerala and Mysore
coasts, come near the shore in large
shoa's during the September-Febru
ary period.

{b) Studies to this effcct are in pro-
gress at the Central Marine Fisneries
Research Institute.

(c) Aspects of habits. movements,
breeding, growth etc, have been as-
certained but the picture is incomplete.
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Assistance from Indian Navy for
Fisheries Department

2923 Shri V. P. Nayar; Will the
Minister of Food and Agriculture be
pleased to state:

(a) what assistance has the Fisheries
Department of the Government of
India received from the Indian Navy
in the collection of data necessary for
the commercial exploitation of the
high seas; and

(b) whether there are priodical dis-
cussions on the co-operation for the
above purpose between the Indian
Navy and the Fisheries Department?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Data on
tempertature and the sea water sam-
ples obtained by the Naval vessels
during their work are sent to the
Central Marine Fisheries Institute,
Mandapam Camp.

(b) Yes; between the Defence Min-
istry and Agriculture (which includes
fisheries department) Ministry when-
ever need arises.

Rights for Exploitation of Wadge Bank

2924. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the rights for the
exploitation of Wadge Bank as at
present, for (i) India (ii) Ceylon (iii)
Pakistan; and

(b) whether there is any agreement
on this between the three countries?

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): (a) and (b).
The information for replying to this
question is being collected and will be
placed on the table of the Sabha as
soon as possible.

TB. in Cattle

2925. Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated incidence
of Tuberculosis in cattle;

108 (Ai) LSD—3.

(b) how is the percentage of in-
cidence at present as compared to
1931; and

(c) what if any, are the schemes to
control the spread of Tuberculosis
among cattle, especially milch cattle?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). No sur-
vey has been made about the incidence
of tuberculosis in cattle in the coun-
try and consequently no precise in-
formation about it is available.

(c) A secheme for the control of
tuberculosis among cattle and buffaloes
in organised herds in the couniry
is under consideration.

Use of Concentrates in Cattle Feeds

2926. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have any
scheme to popularise the use of con-
centrates in the feeds given for cattle;
and

(b) what are the ‘concentrates’ now
recommended and what is the esti-
mated production of each concentrate
as also its retail selling price?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
Ministry of Food and Agriculture
(Department of Agriculture) has
under consideration the establishment
of four cattle feed compounding fac-
tories during the Third Plan to be
located one cach in Bombay, Calcutta,
Madras and Delhi. These factories
will produce balanced concentrates
for feeding animals. Supplies of con-
centrates to village co-operatives in
the milk sheds of the various dairy
schemes have also been included in
the Third Plan. Besides, under the
Key-Village scheme feeding of
balanced rations is also being popu-
larised.

(b) By-products of milling, oil-
crushing industry and other indus-
trial by-products which could be
utilised for stock-feeding are general-
ly recommended. Concentrates uscd
for stock feeding in diffcrent areas
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of the country depend largely on
their loca] availability and prices. The
availability of main concentrates for
use as ration of all animals including
cattle as estimated by a Joint Com-
mittee of the Indian Council of Agri-
cultura]l Research and Indian Council
of Medical Research in 1954 is as
under:

Concentrate Quantity
million tons
Qilcakes . . . . 2-88
Maize 170
Barley 2:34
Gram 3'59
Cotton-sced 1.28
Brans 1°97
Pulse-chunnies . . . 1°24

The retail prices of the concentrates
depend upon various factors of pro-
duction, local supply and demand and
generally widely varies in  different
markets. The wholesale prices of
some of the concentrates as on 24-3-
1861 is, however, given below:

- —

Concentrates Price in Centre

Rupees per

maund on

24.3.1961

Groundnut Cake . 12:62 Bombay
Cocoanut Cake 14712 Kozhikode
Seasamum  Cake 17417 Bombay
Cotton Seed Cake K79 Bombay
(undecorticated)
Mustard Cake . 11587 Kanpur
Linsced Cake 1146 Bombay
Cotton Sced 1474 Bombay
Gram . 16: 50 Patnu
Barley . 11 %0 Hapur
Wheat Bran B85 Bombay
Ricc Bran . . 307  Madras

Food Adulteration

2927. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to para 19'4 of the
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report for 1960-61 of the Food De-
partment and state:

(a) the main features as revealed
from the examination of 2520 samples
of food, in respect of adulteration; and

(b) what percentage of the samples
analysed were sub-standard, in the
matter of purity?

The Deputy Minister of Food and
Agriculture (Shri A M, Thomas): (a)
and (b). The laboratory in the Depart-
ment of Food is not concerned with
analysis of samples under the Preven-
tion of Food Adulteration Act, which
is done by the Public Health labora-
tories. The Food Department labora-
tory deals only with samples which
are received in the course of the
Food Department’s own work, e.g., in
connection with purchases for the
Defence  Services, examination of
stocks with the department, etc.

Imported Foodgraing

2928 Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how much of the foodgrains im-
ported on Government Account in
1860-81, were shipped in Indian Flag
Ships as against U.S. Flag Ships; and

(b) what if, any, is the difterence
in freight in the two types of vessels?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
The quantity of foodgrains imported
from U.S.A on Government Account
in 1960-61, shipped in Indian Flag
Ships as against U.S. Flag Ships is
given below:—

Figures in Approx,
Thousand Metric
Tons.

Indian Flag Ships. 35
U.S. Flag Ships. 2358

(b) Usually the freight of U.S. Flag
vessels is about double than that of
the non-U.S. or Indian Flag vessels
but that excess in freight is met by
the US. Government by way of &
subsidy from their own funds.
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Food Advisory Panel

2929, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Scientific Food
Advisory Panel set up in 1959 has
been requested for advice on the bet-
ter utilisation for foods of cattle
which are useless for any other pur-
pose; and

(b) if so, the result thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Atten-
tion is invited to reply to part (b) of
Unstarred Question No. 2283 asked by
the Hon'ble Member on 27th  March,
1961. In view of the position stated
therein, the question of obtaining the
advice of the Panel on production or
consumption of beef does not arise.

(b) Does not arise.

Export of Vanaspati

2930. Shri V. P. Nayar; Will the
Minister of Food and Agriculture be
pieased to refer to para 331 of the
annual report of the Food Department
for 1960-61 and state:

(a) whether the incentive scheme
for stimulating the exports of Vanas-
pati has been modified in 1961 by the
Government of India;

(b) if so, the details thercof; and
(c) the reason for such modification?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (c¢). The essentials of the incentive
scheme for stimulating exports of
Vanaspati introduced in October 1858
remain unchanged. although the quau-
tum of copra allowed to be imported
under the scheme is being fixed from
time to time with reference to prevail-
ing price trends and other relevant
factors as under:

Period during wh- Quanitity of copra allo-
ich Vanaspati wed to be imported.
exported

Oct. 59—Maich60 95 of the L.o.b. va-
be: of Vanaspati ex-

ported

109 of the f.o.b. va-
lue of Vanaspati ex-
ported.

January —Junc 1961 1 ton pertonof  Va-
naspati exported.

April 60—Dec. 60

9900

In addition to copra, manufacturers.
cum-exporters of Vanaspati are glso
allowed to import chemicals and equip-
ment required by them to the extent
ot § per cent. of the fo.b. value of
Vanaspati exported,

Contlents of Cotton seeds Ol in
Vanaspatis

2931 Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state what is the average
content of cotton-seed oil in the follow.
ing brands of Vanaspati: (1) Dalda
(2) Pakav (3) Rath as compared to
other brands at present?

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas):
The average content of cotton-seed oil
in the under-mentioned brands of
Vanaspati during January-February,
1961 was as follows:

Brand Percentage of

cottonseed ofl

_bald; e ._..________.._B_,Ibb_
Pakav 6:25

Rath 814

The cotton-sced oil content of Vunas-
pati manufactured by other factories
during the same period varied from
nil to 36'9 per cent.

Colorisation of Vanaspati

2932 Shri V. P. Nayar; Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the specific research
schemes considered by the committee
of experts on colorisation of vanas-
pati; and

(by where has ecach
scheme worked?

The Deputy Minister of Food and
Agriculture (8hri A, M. Thomas); (a)
The following four schemes are under
consideration by the commitlee of
experts:

1. The use of ratanjot root dye,

2. The use of an alcoholic extract
of turmeric.

approved
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3. The use of copper chlorophyll.

4. The use of a yellow colour pre-
pared from 4,4 dihydraxy
2' 6' tetra tert—butyl diphenyl
methane.

(b) (i) Work on these schemes has
been done at the following laborator-
ies, seriatim:—

1. Central Drug Research In-
stitute, Lucknow.

2 Central Food Technological
Research Institute, Mysore.

3. Research and Development Or-
ganisation, Ministry of De-
fence, New Delhi.

4. National Chemical Laboratory,
Poona.

(ii) Further work of a confirmatory
nature as well in regard to non-toxi-
city of the suggested colours other
thap the alcoholic extract of turmerie
is in progress at various laboratories.

All India Institute of Medical Sciences

2933, Shri V. P. Nayar: Will the
Minister of Health be pleased lo stale:

(a) whether it is a fact that the All
India Institue of Medical Sciences had
been decorated and a special shamiana
had been erected to receive the Queen
of England, during her visit to the In-
stitute, |

(b) what is the estimated cost of de-
coration and the shamiana; and

(c) who met the expenditure?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) The actual cost incurred is as
follows:—

(1) Decorations—
(iy By C.P.W.D—Rs. 3,000.

(ii) By private
Rs. 3.000.

(2) Shamiana, dais, chairs, duries,

ec. (for accommodating 3500 guests)
Rs. 5,500.

contractor—

APRIL 17, 1961
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(c) The All India Institute of Medi-
cal Sciences, New Delhi.

All India Institute of Medical Sciences

2934. Shri V. P, Nayar: Will the
Minister of Health be pleased to lay
on the Table a statement showing the
following details of the construction
of buildings costing over Rs. 5 lakhs
for the All India Institute of Medical
Sciences since 1st January, 1858 to
15th March, 1961:

(i) the name of work;

(ii) the name of Architect en-
gaged;

(iii) the fee paid or agreed to be
paid for Architect;

(iv) the papers in which the re-
quirement of Architects were
advertised, with dates of in-
sertion;

(v) the quotation submitted by
each competitor; and

(vi) the reason, if any, for not
choosing the lowest offer?

The Minister of Health (Shri Kar-
markar): A statement containing the
required information is laid on the
Table, [See Appendix IV, annexure
No. 86].

All India Institute of Medical Sciences

2935. Shri V. P. Nayar: Will the
Minister of Health be pleased to lay
on the Table a statement showing:

(a) the names of each construction
work completed or begun since 1st
January, 1958 up to 15th March, 1961
for the All India Institute of Medical
Science, New Delhi;

(b) the newspapers in which, with
date or dates, tenders for each work
were invited;

(¢) the number of tenders received
in each with the names of tenderers
and the rates quoted; and

(d) the details of the tender accept-
ed and the reasons therefor?
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The Minister of Health (Shri Kar-
markar): Information is being collect-
ed and will be placed on the Table
of the Sabha in due course.

All India Institute of Medical
Sciences

2936, Shri V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) what are the committees of
All  India Institute of Medical
Sciences functioning at present and
who are the members of each; and

(b) whether a copy of the rules in
force, in respect of the All India Insti-
tute of Medical Sicences and each of
its committee as regards constitu--
tion, powers, procedure and qualifica-
tions of members will be placed on
the Table?

The Minister of Health (Shri

Karmarkar): (a) The statement at
Enclosure I contains the required
information, [Placed 1in Library.

See LT-2820/61].

(b) (i) A copy of the All India
Institute of Medica] Sciences Rules,
1958 and All India Institute of Medi-
cal Sciences Regulations, 1958 are at
Enclosures II & III respectively.
[Placed in Library. See No, LT-
2820/61].

(ii) A copy of the Rulcs relating
to the Building Comniitteg is at
Enclosure IV. [Placed in Library.
See N, LT-2820/61].

(iii) Rules rela: ng to the other
Committees are in Enclosureg refer-
red to at (i) above,

All India Institute of Medical
Sclences

2937, Shri V. P, Nayar: Will the
Minister of Health be pleased to
state:;

(a) what i5 the amount spent as
on 15th March, 1961 on design, con-
struction and supervision of works in
the All India Institute of Medical
Sciences;

(b) how many items of such work
had been given to tenderers who had
not given the lowest quotations; and

(c) what is the difference, when
totalled up between the lowest offers
received and the rates at which
work was given by All India Insti-
tute of Medical Sciences for the
works referred to in part (a) above?

The Minister of Health (Bhri
Karmarkar): (a) Capital Expendi-
ture upto the end of March, 1961
was Rs. 2,71,01,652.

(b) Four such items were awarded
to contractors and one to Architects
for workg awarded by the Institute
after it became autonomous,

(c) Rs. 227,762:38.
Small-pox in India

2938. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state how many persons died of
small-pox in India during the last
three months and the help rendered
by the Central Government for vic-
tims of the disease in the country?

The Minister of Health (Shri
Karmarkar): The number of deaths
from small pox in India reported
during the period from week ending
7-1-1861 to week ending 18-3-1961, is
as follows:

-

States/Union Territories No. of deaths
Andhra Pradesh . . 159
Assam. 25
Bihar . 11
Delhi . 113
Gujarat . . 538
Himachal Pradesh

Jammu & Kashmir . Not available
Kerala . 45
Maharashtra 1,238
Madhys Pradesh . 74
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Madras 335
Manipur

Mysore 130
Orissa 7
Pondicherry 103
Punjab 50
Rajasthan 218
Tripura

Uttar Pradesh 348
West Bengal 44

Total . . . 3438

The Government of India have not
received any request from any State
Government for assistance to the
victimg of this disease.

Pilot projects as part of the pre-
paratory measures needed for the im-
plementation of the National Small-
pox Eradication Programme during
the Third Plan period were gtarted in
one district of each State and in the
Union Territory of Delhi during 1960-
61 at a cost of about Rs, 33 lakhs to
the Central Government.
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Inland Water Transport Committee

Shri Ram Krishan Gupta:

2040, . Shri Pangarkar:
| Shri D, C. Bharma:

Will the Minister of Transport and
Communicationg be pleased to refer
to the reply given to Unstarred
Question No. 92 on the 15th Novem-
ber, 1960 and state:

(a) the latest position about the
examination of recommendations of
the Gokhale Committee on Inland
Water Transport; and

(b) which of the remaining recom.
mendations have been implemented
so far?

(S%rt Raj Balailiw): (a) and (b).
The comments of State Governments
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of Assam, Wesy Bengal, Bihar, Uttar
Pradesh, Madras, Andhra Pradesh,
Orissa, Kerala, Punjab and Madhya
Pradesh on the recommendations of
the Gokhale Committee have been
received, They will be placed before
the Road and Inland Water Trans-
port Advisory Committee at its next
meeting. Final decision on the
recommendations  will be taken
thereafter,

Model Town Planning Legislation

2011 ~'8hri Ram Krishan Gupta:

“*% « Shri Pangarkar:

Will the Minister of Health be
pleased to refer to the reply given
to Unstarred Question No, 101 on the
15th November 1960 and state the
further progress made in the finali-
sation of Model Town Planning
Legislation?

The Minister of Health (Shri
Karmarkar): The Model Town and
Country Planning Act is being studied
by the members of the Committee of
Ministers set up by the Conference
of State Ministers for Town and
Country Planning held in Bangalore
in November, 1960, and this Com-
mittee is expected to meet in the end
of April, 1961 to finalise their recom-
mendations,

Committee on Waste Land

shri Ram Krishan Gupta:
294 Shri Pahadia:

Shri Bhakt Darshan:

Shri Pangarkar:

Will the Minister of Food and
Agriculture be pleased to refer to
the reply given to Unstarred Ques-
tion No, 00 on the 15th November,
1660 and state the further progreas
made so far by the Expert Commit-
tee appointed in connection with
cultivable waste land in the country?

The Minkster of Agriculture (Dr.
P 8 Destmukh): The Committee
has since submitted reports in respect
of Bihar, Andhra Pradesh, Kerala,
Mgdhya Pradesh and Mysore in
addition to the reports m.ﬁn.hb

and West Bengal. The reports for
Madras and Jammu & Kashmir have
been drafted and will be finalised
shortly after further discussions with
the State Governments concerned.
The Committee has also visited Uttar
Pradesh, Maharashtra and Gujarat
and the draft reports will be prepared
shortly. The reports in respect of
the remaining States, viz., Rajasthan,
Assam and Orissa wil] be prepared
after the State Governments have
furnished the required data,

Paradip Port

Shri Ram Krishan Gupta:
Shri R, C. Majhi:
2943./ Shri Subodh Hansda:
Dr, Samantsinhar:
Shri Pangarkar:
Shri D, C. Sharma:

Will the Minister of Transport
and Communications be pleased to
refer to the reply given to Unstarred
Question No. 91 on the 15th Novem-
ber, 1960 and state the up-to-date
progress made regarding the develop-
ment of port facilities as Paradip in
Orissa?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): An expendi-
ture of Rs. 28,73,483 was expected to
be incurred upto 31st March, 1861,

Experiments for evolving a suitable
lay out for a coastal harbour in
Atharbanki creck are in progress at
Central Water and Power Research

Station, Poona.

Hydrographic and check survey of
the bar at the Mahanadi are being
carried out regularly.

Existing port facilities at Paradip
are;—

(i) Shore facilities.
(a) three temporary wooden jettles,
(b) four stacking yards.

(¢) one ingpection bungalow (near.
ing completion).

(d) one six roomed storage
godown-cum-tide watchers shed,
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(e) one temporary workshop.

(f) one temporary dry dock.
(ii) Harbour Crafts:

(a) one tug.

(b) one pilot vessel.

(c) three survey launch,

(d) one gailing craft,

(e) two L.C.T.

(1) one Dumb.barge.
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Certificate of Competency for
Masters

2946. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state how
many persons got the certificate of
competency of Masters for foreign
going ships through examinations
conducted by the Ministry of Trans-
port and Communications during
19607

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): During the
year 1960, 52 candidates were declar-
ed successful in the Master (Foreign
going) Examination conducted by the
Ministry of Transport in India,

Leprosy in West Bengal

2947. Shri S. M. Banerjee: Will the
Minister of Health be pleased to
state:

(a) whether cases of leprosy are on
the increase in West Bengal;

(b) whether at present there are 13
lakh cases of leperg in Calcutta and
its contiguous areas; and

(c) it so, the steps taken by Gov-
ernment to check this growing
menace?

The Minister of Health (Shri
Karmarkar): (a) In the absence of
thorough surveys at an interval of
5 years, it cannot be stated whether
the incidence of leprosy in West
Bengal is on the increase or not.

(b) It is estimated that there are
about twenty thousand leprosy
patients jn Calcutta and about three
and a half lakh cases in the whole
of West Bengal.

(c) There are 2397 beds for isola.
tion and indoor treatment of leprosy
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patients in 11 leprosy institutions
maintained by the State Government,
Missionaries, Local Bodies etc, In
West Bengal,

There are also 144 out-patient
leprosy clinics, centres etc. out of
which 24 are maintained by the State
Government and 90 are maintained
by Local Bodies, Committees etc.

Out of the 16 Leprosy Treatment
Centres sanctioned under the inte-
gratea scheme for the control ot
leprosy, 8 centres have already been
opened and the remaining 8 are
being opened.

Leprosy patients are also being
treated in Genera]l Hospitals, health
centres and clinics,

Capitation grant js paid to 6 leprosy
institutions, managed by Missionaries
and Local Committees, for their
maintenance. Grant-in-aid is also
paid to the Local Bodies and Hind
Kusht Nivaran Sang (Paschim
Bangiya Shakha) for carrying out
anti-leprosy work in the State.

Thefts at Ports

2948, Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of thefts committed
in the Bombay, Calcutta and Madras
Port Trusts during the period 1960-61;
and

(b) the number of persons arrested
and the total amount involved in
these thefts?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The number
of thefts committed in the Bombay,
Calcutta and Madras Port Trusts dur-
ing 1860-61 are ag follows:

Bombay (upto January 61) 396
Calcutta . . . 195
Madras (upto January 61) 114
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Information regarding the number
of thefts at Bombay and Madras Port
Trusts during the months of February
and March is awaited,

(b) The number of persons arrest-
ed and the total amount involved, in
these thefts are as follows:

Bombay Calcutta  Madras.
Number T -
involved 420 718 238
Value of cargo Rs. Rs. Rs.
Pilfered . 4,060,522  1,08,663 17,43C

Conference of Municipal Corporations
at Bombay

Shri Damani:
2949. {sm P. C. Borooah:

Will the Minister of Health be
pleased to state the important
decisions that were taken at the
second conference of Municipal
Corporations in India recently held at
Bombay?

The Minister of Health (Shrl
Karmarkar): A copy of the decisions
taken at the Second Conference of
Municipal Corporations in India held
at Bombay is laid on the Table.
[Placed in Library. See No, LT-2821/
61].

Direct Telephone Link between
Narnaul and Charkhi Dadrl

Shri Ram Krishan Gupta:

2950. < Shri Rameshwar Tantia:

Will the Minister of Transport and
Communicationg be pleased to state:

(a) whether Government have
received any proposal from Punjab
Government for linking directly
Narnaul with Charkhi Dadri by
telephone; and

(b) if so, action taken thereon?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes.



9913 Written Answers

(b) Rent and guarantee terms have
been forwarded to the State Govt.,
but their acceptance has not so far
been received.

0i]l Seed Research Station at
Ludhiana

Shri Ram Krishan Gupta:
Giani G. S, Musfir:

Will the Minister of Food and
Agriculture be pleased to state:

2051.

(a) whether it is a fact that Gov-
ernment are considering a proposal
to establish at Ludhiana a Pirrcom
station for research in oil seeds; and

(b) if so, the details of the scheme?

The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) Yes.

(b) Out of 21 centres of the Pro-
ieet for Intensification of Regional
Rescarch on  Cotton, Oilseeds and
Millets, one is located at present at
Patiala. This centre was originally
proposed to be set up at Ludhlana
but the Government of Punjab ex-
pressed its inability to provide land
required for the centre. As the posi-
tion was not quite satisfactory, the
question of shifting the centre from
Patiala to Ludhiana was subsequent-
ly again taken up with the Govern-
ment of Punjab and the State Gov-
ernment has now agreed to allot 20
acres of land for the farm and 2
acres of lang for the buildings of
the PIRRCOM centre within the
campus of the Agricultural College
at Ludhiana. The centre will be
shifted to Ludhiana as soon ag the
laboratory and the office buildings of
the centre are constructed.

The objectives of the PIRRCOM

Are—

(a) to organise research on cotton,
ollseeds and millets on cross-
commodity basis;

(b) to create a standing organisa-
tion for tackling agricultural
problems relating to these
crops on regional basls:

(¢) to organise research on these
important crops in a manner
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which will ensure maximum
efficiency coupled with econo-
my; and

(d) to enable research on inter.
related agricultural problems
pertaining to these crops being
carried out by a band of
scientists working as a team.

The Patiala centre undertakes research
on Toria and Tara-mira,

The staff sanctioned for the PIR~-
RCOM centre consists of a Head of
Centre with an Agronomist, an
Entomologist, a Plant Pathologist, an
Apgricultural Chemist, an Oilseeds
Breeder together with the requisite
staff of lower categories.

Agricultural College, Ludhiana

[ Shri Ram Krishan Gupta:
|_ Shri Rameshwar Tantia:

Will the Minister of Food and
Agriculture be pleased to state at
what stage is the proposal to raise
Government Agricultural College and
research Institute, Ludhiana to a
modern residential agricultural uni-
versity on the pattern of the land
grant colleges in the US.A?

2952,

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The Government
of Punjab have sbmitted a proposal
for grant of financia]l assistance by
the Central Government for the
establishment of an Agricultural Uni-
versity at Ludhiana. In 19860, the
Government of India appointed a
Four-man Committee to assist the
State Governments in formulating
their proposals for the -establishment
of Agricultural Universities. This
Committee  recently visited the
Punjab and after examining the pro-
posal for the establishment of an
Agricultural Unlversity in the Punjab
has submitted its report to the State
Government. The report is at pre-
gent under the consideration of the
State Government,

The question regarding the estab-
lishment of Agricultural Universities
in the country during the Third Plan
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period is still under the consideration
of Govt. of India. After a decision
is reached the proposal of the Gov-
ernment of Punjab will receive due
consideration alongwith similar
requests received from other States.

Heart—Lung Machine
2953, Shri Pahadia: Will the
Minister of Health be pleased to
state:
(a) wheher a successful heart
operation was performed in Bombay
at Nair Hospital with the gid of the

first India made “heart-lung
machine”; and
(b) if so, whether Government

have any idea to manufacture this
machine on large scale and supply
it to every big hospital?

The Minister of Health (Shri
Karmarkar): (a) Yes,

(b) It is too early to take any
decision to manufacture this machine
on a large scale, as it is yet in an
experimental stage,

Impha] Municipality

2954. Shri L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) whether a Fiat Car was pur-
chased by the Chairman of the Imphal
Municipality for official use; and

(b) if so, whether the purchase has
been approved by the Manipur Ad-
ministration?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) The approval of the Manipur
Administration to the expenditure in-
curred on the purchase of the car has
not yet been sought by the Imphal
Municipality. .

Fish Food

2055. Shri Kallka Bingh: Will the
Minister of Food and AgricuMtire be
pleased to state:

(a) the approximate percentage of
fish good to the total food available
in India;

(b) the approximate average daily
catch of fisH in India;

(c) the increase or decrease in the
availability of fish over the last four
years in approximate figures;

(d) the achievement of the various
Deep sea fishins sub-stations; and

(e) the latest technique and equip-
ment employed in fishing, giving the
nunber of trawlers and other sea ves-
sels engaged in fishing?

The Deputy Minister of Agriculture,
(Shri M, V. Krishnappa): (a) No in-
formation regarding the percentage of
fish food to the total food available
in India is available. However, the
per capital availability of fish during
1958 was estimated at about 2.31 kg.

(b) About 2,250 metric tons,

(c) The total production of fish
during the last four years is as fol-
lows:

Metric tons
1956 10.12 lakhs
1957 12.33 lakhs
1958 12.64 lakhs
1959 8.23 lakhs

In 1959, there was a decline in the
landings of fish due to the failure of
sardine and mackerel fisheries,

(d) The Deep Sea Fishing Station,
Bombay, and Off-shore Fishing
Stations at Tuticorin, Visakhapatnam
and Cochin have been undertaking
exploratory fishing operations with 20
mechanised fishing vessels, with a
view to charting of fishing grounds.
They have also been training candi-
dates in modern deep sea fishing met-
hods,

(e) The Stations have been using
mechanised devices for fishing, includ-
ing use of different types of trawls
and other boards. The number of
Government and private trawlers and
ang their vessels engaged in fishing
is about 40. This is exclusive of
about 40. This s exclusive of about
1800 small mechanised boats operat-
ing from the coast.

Flood Control in Purl (Orissh)

2956. Shil Chintamotii Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the work of opening
the Jamua Muhana or cut in the dis-
trict of Purl in Orisss for discharge of
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flood waters hag been completed by
now;

(b) if not, what progress has been
achieved so far in this respect;

(c) the total amount of money esti-
mated to be spent on this project; and

(d) the amount of money spent so
far?

The Deputy Minister of Irrigation
and power (Shri Hathi): (a) to (d).
The requisite information is being
collected and will be laid on the Table
of the House as soon as possible.

Remodelling of Stations on E. Railway

2957. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether some stations of Eas-
tern Railway are now being remodell-
ed;

(b) if so, the names of the stations;
and

(c) whether station working rules
have been framed for their remodell-
ing?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.
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rampur, Mughalsarai, Gaya, Bar-
wadih and Son Nagar stations.

(c) Yes.

Theft of Copper Wire

2958. Shri Subiman Ghose: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what was the loss of circuit
hours in Telephone and Telegraph
services separately, monthwise during
1960 in West Bengal, Bihar, Orissa
and Uttar Pradesh as a result of
theft of copper wire;

(b) the length and weight of copper
wire stolen during this period;

(c¢) the quantum of copper wire re-
covered from miscreants;

(d) the number of accused appre-
handed and number of accused con-
victed; and

(¢) how many cases are pending
relating to this matter?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) The information is being collect-
ed and will be placed on the Table of
the Sabha as early as possible.

(b) Sealdah, Dum Dum Jn. Bar-
rackpur, Kalyani, Pinjrapol, Baktar- (b) to (e). A statement is given
nagar, Nimcha, Asansol, Andal, Sita- below.
STATEMENT
Information regarding copper wirethefts in the West Bengal, Btiar,
Uttar Pradesh and Orissa P.&T.Circles during 1960.
West Bangal Bihar Orissa Uttar
Pradesh
® Lengthmd weaght ot copper wire 9oo 8km 779'2 km 209 km 3840 km
stolen . . 63394 kg 45493 kg 13067 kg 27226 kg
O] Quumty ofcopperwtre recovered
from miscreants . . sS40 kg 197 kg 27'2 kg 278'5 kg
(d) No. of accused apprehanded 266 4 8 I 59
No. of accused convicted a1 1 Nil 18
(¢) No. of cases pendmg rehtmg to
to this matter 118 61 60 679
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Production of Crops

2959. Shri Muhammeq Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what is the total amount of
land utilization throughout the coun-
try -during the years 1959-60; and

(b) what is the total amount of
crop production specially paddy and
wheat in all the States during the
years 1959-60?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The re-
quired information for 1959-60 has not
yet become available from the States.
A statement giving information for
the latest years, viz., 1957-58 is laid on
the Table. [See Appendix IV annex-
ure No. 88].

(b) A statement giving the all-
India area and production of principal
crops in 1959-60 is laid on the Table.
(See Appendix III anneure No. 89).

Tiruvannamalai Station

2960. Shri Dharmalingam: Will the
Minister of Railway be pleased to
state:

(a) whether Government have ac-
cepted to provide a covering top at
Tiruvannamalai railway station on
Southern Railway; and

(d) if so, when the work will start?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes, Sir
But the work could not be taken up as
yet due to paucity of funds.

(b) It is proposed to include the
work in the Works Programme for
1962-63, subject to the availability of
funds.

Postal Inspector of Tiruvannamalai
(Madras State)

2961. Shri Dharmalingam: Wil] the
Minister of Trasport and Communica-
tions be pleased to state:

(a) whether any complaints have
been received by the Central Govern-
ment regarding the activities of the

Postal Inspector of Tiruvannamalal,
North Arcot District, Madras State;

(b) whether a corruption case Is
pending against him; and

(c) if so, the action taken thereon?

The Minister of Transport anq@ Com-
municationg (Dr, P. Subbarayan):
(a) and (b). Yes, Sir.

(c) The case is under investigation
by the Special Police.

Postal Stamps

2962. Shri Dharmalingam: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is any proposal to
continue to print stampg with the pic-
tures of Thiruvalluwar and Bharathi-

yar; and

(b) whether there is any proposal
to print stamps with the pictures of
other great men of South India in the
near future?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) No, Sir,

(b) There is no immediate proposal
under consideration.

Derailments on Villupuram—Katpadl
Line (Southern Railway)

2963. Shri Dharmalingam: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that derail-
ments occur frequently on the line
between Villupuram and Katpadi in
Southern Railway;

(b) it so, the number of derail-
ments that occurred during 1989,
1960 and 1961 so far; ‘

(c) the reasong therefore; and

(d) the steps taken to remedy the
situation?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
The number of derailments on the
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Villupuram-Katpadi section of Sout-
hern Railway during these years
was :—

1959 — 4
1860 — 5
1961 — Nil
(upto

20-3-61)

(¢) Causes of these derailments
WwWere . —

Failure of Railway Staff — 6

Failure of Mechanical
Equipment — 3
B Total 9

(d) Remedial measures, an indica-
tion of which has been given in the
‘Review of Accidents’ supplied to the
Hon'ble Members along with the
Budget papers, continue to be taken
by the Railway Administration to re-
duce the incidence of accidents,

Over-Bridge at Thana

2064. Shri Assar: Wil the Minister
of Railways be pleased to state:

(a) whether it is a fact that a preg-
nant women dide on the 11th March,
1961 in an accident while crossing the
Railway line in Thana;

(b) whether it is a fact that accl-
dents often take place on that spot as
there is no over-bridge to go to city;

(c) whether it is a fact that several
representations have been made to
Railway Authorities and Railway
Minister also in this regard; and

(d) if so, what decision has been
taken by the Railway Authorities
about the construction of over-bridge
there?

The Deputy Minister of Rallways
(Shri S. V., Ramaswamy): (a) Yes,
not on 11-3-1961 but on 10.3.1961.

(b) No, Sir, A foot over-bridge
exists at the Kalyvan end of station
connecting all the platforms for use
of the bona fide passengers. There
were three cases (two in 1960 and one
in 1961) where trespassers were
run over and killed.
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(¢) Yes, Sir. Representations have
been received by the Central Railway
Anthorities.

(d) Provision of an additional foot
over-bridge across, all the railway
lines is under consideration. If this
scheme is approved by the Railway
Users’ Consultative Committee and
necessary funds become available, the
work will be taken up in the year
1962-63. A proposal has also been re-
ceived from the C.P.W.D, for an over-
bridge on the Eastern Express High-
way, near Kpori Colony, Thana, at
mile 19|20-21. The scheme will be
planned for execution if the Road
Authority agrees to bear their portion
of the cost according to the extent
rules and indicate the year when they
would be able to provide funds.
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Rates of Masonary and Earth Work

2966. Shri Kumbhar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
rates of masonary and earth works
on India Railways differ from Railway
to Railway and State to State;

(b) whether such rates of the
Railways are much higher than the
rates of the States where the work is
being executed; and

(c) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri S. V, Ramaswamy): (a) Yes,
Sir.

(b) and (e¢). It is not possible to
generalise in this matter. Compari-
son of rates of a few items will notl
give a correct picture. The entire
work which comprises a number of
individua] items as well as terms and
conditions of contract and period of
completion will have to be taken into
account. Under similar conditions of
work, there cannot be much difference
in total cost, as the works are execut-
ed by calling for open and public
tenders.

Motor Accidents in Unlon Territories
2967 Shrimali Ila Palchondhuri:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total number of motor acci-
dents which took place in each of the

Union territories during each of the
years 1959 and 1960;

(b) the number of persons, who died
as a result of these accidents during
each of these two years in the terri-
tories;

(c) the number of motor drivers
arrested, challaned and convicted
separately in each of the territories
during each of the years; and

(d) the quanium of compensation
paid, if any, to the dependents of the
victims of the accidents during each
of these two years in each of the terri-
tories?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d). The
information required is being collect-
ed from the Union Territories and
will be laid on the Table of the House
as soon as it becomes available.
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Jagirl Lands in Orissa

2069. Shri Kumbhar: Will the
‘Minister of Community Development
and Cooperation be pleased to state:

(a) whether almost all the village
chaukidar and Jhankars belong to
Scheduled Castes and Tribes and other
Backward classes who are serving on
Jagiri lands in Orissa;

(b) whether no agricultural assis-
tance is being given to them on loan
and cash for land improvement and
more production from their Jagiri
lands by the Community Development,
NES, Panchayat and Cooperative
schemes as given to Ryotwari agricul-
turists; and

(c) what steps Central Government
propose to take in this regard specially
for Orissa State?

The Deputy Minister of Community
Development ang Cooperation (Shri
B, 8. Murthy): (a) to (¢). The in-
formation has been called for from
the Orissa Government and will be
laid on the Table of the House when
received.

Import of Horses

2970, Shrimati Ila Palchoudhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact thet an
agreement between the Government of
India and representatives of organisa-
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tions connected with horse racing
and breeding has been arrived at in
connection with putting some sort of
levy on the import of foreign horses
for purposes of racing;

(b) if so, details thereof;

(¢) when it would become effective;
and

(d) the approximate amount of the
levy which would accrue to Govern-
ment annually?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) There is no
such agreement,

{ b) to (d). Do not arise.

High Selection Grade Posts in P. & T.

2971, Shri J. R, Mehta; Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
High Selection Grade Posts (Scale
Rs. 335—15—425) in the post offices
are being approtioned between the
officials of the Inspectors of Post
Offices cadre and the Lowerg Selection
Grade Officials from the General Line,
on the basis of a 50/50 formula;

(b) whether it is also a fact that no
such formula operates in the R.M.S.
side where 100 per cent such posls go
to the Lower Selection Grade Officials;

(c) whether it is also a fact that the
avenues of promotion for the Lower
Selection Grade officials have been
worked out to be about 2 per cent and
those for the Inspectors of Post Offices
cadre officials abous 21 per cent; and

(d) if so, what steps Government
propose to take to safeguard the
rights of the Lower Selection Grade
officials in the postal Wing?

The Minister of Transport and Com.
munications (Dr P. Sabbarayan):
(a) Yes Sir.

(b) Yes.

(¢) HS.G. posts available for the
promotion of L.S.G. officials is about
8% of LS.G. posts. In the case of
1P.Os the ratio is about 256%.
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(d) Inspectors of Post Offices are
selected from the clerical cadre by
means of a stiff competitive examina-
tion. The Lower Selection Grade offl-
cials comprise of those who are not
able to come through the Inspectors
of Post Offices Examination. They are
promoted from the clerical cadre
1/8Srd by selection and 2/3rd on the
basis of seniority-cum-fitness. The
question of safeguarding the rights
of the Lower Selection Grade officials
doeg not arise.

Water Supply in Manipur

2972 Shri L. Achaw Bingh: Will the
Minister of Health be pleased to state:

(a) whether Tube-wel]l sinking has
been found to be unsuccessful in Mani-
pur;

(b) whether open tank system for
water supply schemes has been found
safe and free from contamination;

(c) whether pipe water system has
been adopted at some placeg in Mani-
and

(d) the names of places where vil-
lagers are supplied with pipe water in
Manipur?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) No.

(c) Yes.

(d) Pipe water supply schemes are
being implemented in the following
villages:

Tolloi, Khubong Khunou, Maiba,

Seilmet (IBP Mission H.Q.),

Mapum, Tungam, Padang, Ting-
kong, Haschug and Pallong.

12 hre.
MOTION FOR ADJOURNMENT
TaxsPAse INTO INDIAN TERITORY ON

Katiua Boroer AND Fmxmnc sy
Paxmstant TrooPs

Mr. Speaker: 1 have received notice
of an adjournment motion and two

108 (Ai) L8S—4.
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Calling Attention notices relating to
the serious situation arising out of
the entering of the Pakistani troops
in Indian territory and opening fire
on Indian troops on duty on the
Kathua border of Jammu and Kashmir
on the 5th April, 1961.

Any hon, Minister willing to make
a statement? What is the position?

The Minister of Defence (Shri
Krishna Menon): We have seen a copy
of this adjournment motion after the
House sat. At present we have no
information on this, whether the facts
alleged are true or not It is a
serious question. Tomorrow or at the
next sitting of the House, whatever
information is available we will place
before the House.

Shri Raghunath Singh (Varanasi):
Sir, it is not audible.

Mr. Speaker: He says that he saw
the adjournment motion only after
the House sat, he will get informa-
tion and he will place it before the
House on the next day.

May I know from the hon. Mem-
ber, Shri Assar, how he got this infor-
mation?

Shri Assar (Ratnagiri): It has come
in the newspaper. (Interruptions).

Mr. Bpeaker: If all Members speak
simultaneously, how can I hear?

Shri Assar: All newspapers contain
this. This happened on the 5th April.

Bhri Raghunath Singh: It is in The
The Statesman. | have put a Short
Notice Question also.

Mr. Speaker: Hon. Members say
that this has appeared in all the
newspapers.

Shri Raghanath Singh: It has come
in The Statesman, The Hindustan
Times, The Indian Express, all news-
papers. This happened on 58th April

evening
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Mr. Speaker: 1 will leave it to the
hon. Minister. It occurred on the
evening of 5th April. Many news-
papers have featured this, I would
like to know why the hon. Minister
has not got the information.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Presumably, Sir, because it
is not considered important enough
to send us information. Anyhow, we
have not received any information
from the local people. We have asked
them to send information. We have
not received it. Sometimes it so hap-
pens that rather petty incidents occur.
Of course, these petty incidents have
occurred frequently on the border.
People arc in a nervous state in the
border, facing each other. Somebody
lets off a gun in the air or some-
where, and somebody else does so.
Anyhow, we have received no infor-
mation at all. As soon as we receive
it. ...

Shri Ragunath Singh: One Indian
soldier is killed on Indian soil by the
armed forces of Pakistan.

Shri Jawaharlal Nehru: [ have no
information of any casualty. Where
has the hon. Member got this infor-
mation from?

Mr. Speaker: I believe the hon, the
Prime Minister has been shown the
newspaper cufting.

Shri Jawaharlal Nehru: I have got
five cuttings from the newspapers.

Mr. Speaker: There is no killing
there?

Shri Jawaharlal Nehru: Ag far as
I know, there is no casualty there,

Mr. Speaker: Then how does Shri
Raghunath Singh get the information?

Shri A. M, Tariq (Jammu and
Kashmir): May I point out that these
things are happening at least once a
week on the Pakistan-India border?
So I would request you Sir, and,
through you, the Leader of the House,
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if possible, to give us a statement as
to how many such things have hap-
pened during the last three months.
Yesterday one of our officers was
taken away, and today it is on the
Kathua border. Let us have some
kind of information from the Defence
Minister or the Prime Minister, and
let us have a complete picture before
us,

Shri Jawaharlal Nehru: The ques-
tion of a complete picture is another
matter. It is perfectly true that some
petty incident frequently happens on
that border. Apart from such inci-
dents, something that is very irritat-
ing and distressing is that petty acts
of sabotage occur, not on the border
but inside our territory. And that is
done, we have no doubt, by people
who have come across the border.
There are any number of petty
acts of sabotage occurring.
There is no doubt about it, and we
have given information on this in
answer to questions about these acts
of sabotage. But I do not know what
full statement is required about the
matter. I do not know how the hon.
Member says that one Indian soldier
has been killed. I see no reference
to it, ... (Interruptions).

Shri Raghunath Singh: One soldier
was taken away yesterday.

Shri Jawaharlal Nehru: Is it this
incident or some other incident that
the hon. Member is referring to?

-

Mr. Speaker: Does the hon. Mem-

ber refer to this incident or some
other incident?

Shri Raghunath Singh: I said

yesterday's incident.

Shri Jawaharlal Nehru: No, Sir.
So far as the other incident is con-
cerned, it is a completely different
type of thing, and we are enquiring
about it. I do not think anybody has
been killed. 1 do not even know if
anybody has been wounded, 1 do not
know. But I hope to be able to say
as soon as we get to know whether
any person has been wounded or mot
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Mr, Speaker: Yesterday the Home
Minister said that he had received a
telegram that Mr, Bhattacharjee was
shot at and that he had received a

bullet injury.

Shri Jawaharlal Nehru: Yes, Sir,
tnat is true that he was shot at; but
whether he was hit or not was not
quite certain. (Laughter).

An Hon Member: He was wounded.

Shri Jawaharial Nehru: I do not
see anything humourous about it. The
fact is that there were two persons
on that border, Mr, Bhattacharjee and

another person.

Shri S, M. Banerjee (Kanpur): Mr.
Ghosh.

Shri Jawaharlal Nehru: We got
information about this from the other
person who happened to come away,
who escaped. He said that he was
shot at. He could not say—because
he was in the process of escaping—
whether Mr. Bhattacharjee was hit
and, if he was hit, whether he was
seriously hit or mildly hit. Mr.
Bhattacharjee, according to this
report, was taken away by the Pakis-
tanis who were on the border, and
we can only get information about
his injury or his being hit or not,
from the Pakistan Government, as is
normally done in these things. We
have no other source of information
about them.

Shri S. M. Banerjee: Yesterday
from the telegram the Home Minister
stated. ...

Shri Jawaharial Nehru: The tele-
gram is to the effect that he was fired
at with a bullet. They were fired at
too. And, possibly, he was hit,
because he was seen falling down.
That is all. Whether he was actually
hit or he was falling down to escape
the bullet is not clear. Anyhow, he
was taken away while the other per-
son who was with him escaped. He
could not give any information,
because he was in a flurry to escape.
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We can get more information only
from the Pakistan Government who
presumably have this person in their
custody. We have approached the
Pakistan Government about it, and
we are awaiting their reply. That is
the position.

Shri Chintamoni Panigrahi (Puri):
What is the condition of the officer
who has been kidnapped?

Shri Jawaharial Nehru: I do not
know. I can only get that informa-
tion from the Pakistan Government.
There is no other means for me to
get the information.

Shri Chintamoni Panigrahi: From
our High Commissioner.

Shri A. M, Tariq: Our Deputy High
Commissioner is there. This is a very
serious matter. One of our officers
has been taken away. Why does It
take so much time to get information?
Cannot the Deputy High Commis-
sioner get the information?

Mr. Speaker: They are asking whe-
ther the Deputy High Commissioner
could not be asked to go....

S8hri Jawaharlal Nehru: The Deputy
High Commissioner has been asked.
He has approached the Pakistan Gov-
errment, the East Pakistan Govern-
ment, and he has not received a reply
from them yrt. In fact, some kind of
a reply was given to him that they
are communicating with their Central
Government, or some such thing. That
is all. There is no means of our get-
ting information from the Deputy
High Commissioner other than through
the Pakistan Government at the pre-
sent stage. There is no other witness
or any other person who can give
information. We have, therefore, to
wait for the Pakistan Governments
reply. They have, in fact, issued some
kind of communique about this matter
on behalf of the Pakistan Govern-
ment. It lays the blame entirely on
Mr. Bhattacharji; it says that he was
trying to elicit information or some-
thing like that, and, therefore, he was
captured. That is their side of the

story.
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Shri Tyagi (Dehra Dun): That is
not the question today.

Mr. Speaker: I shall dispose of the
adjournment motion of the day. The
hon. Prime Minister says that he has
no information, and that he will
gather the information and place it
before the House on Monday. Will
that be possible? I am talking about
the present adjournment motion.

Shri Jawaharlal Nehru: If I may
say so, the only information that we
are likely to get is about his present
state of physical health.

Mr, Speaker: I am not talking of
Mr. Bhattacharji. I am talking of
the entry of Pakistani troops in Indian
territory.

Shri Jawaharlal Nehru: Yes, I
shall; but, as far as I can see,—I
have read all these five accounts in
the newspapers—in spite of the head-
lines, if you recad the accounts, they
show that some rather irresponsible
firing took placc on both sides, and
nobody was hit. This kind of thing
is so frequently happening. 1 do not
know what more information I could
give. If I have any more informa-
tion, I shall naturally place it before
the House.

Mr. Speaker: In view of the state-
ment of the hon. Prime Minister, I
do not give my consent to this
adjournment motion. Of course, it is
unfortunate that broad headlines and
streamer headlines should be given
to such matters and the time of the
House should also be taken away in
this manner. Of course, such incidents
are occurring from time to time.
Anyhow, the Prime Minister will get
some information. I am not allowing
this adjournment motion. The calling-
attention-notice will be called on such
day as when the hon. Prime Minister
will be present here and be able to
get some information and place it on
the Table of the House if possible,

Shri Jawaharlal Nehru: I shall
certainly do that. 1 would only beg
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to be excused, because early next
week, I shall be out of Delhi.

Mr. Speaker: For the whole of the
week?

Shri Jawaharlal Nehru: No, on
Monday and Tuesday.

Mr. Speaker: That is so even with
regard to the Bhattacharji incident?

Shri Jawaharlal Nehru: As soon as
information comes, whether I am here
or not, that will be placed before the
House.

Mr. Speaker: The adjournment
motion is disallowed. Consent is not
given. The calling-attention-notices
will be called on Wednesday.

Shri Chintamoni Panigrahi: What
about the Bhattacharji incident?

Shri Jawaharlal Nehru: On this,
any information that we receive will
be placed before the House on
Monday, whether 1 am here or not.

Mr, Speaker: So far as the Bhatta-
charji incident is concerned, I do not
know what Government propose to
do. If they get information even on
Monday, they will place it before the
House or inform the House of it

Shri Jawaharlal Nehru:
is any information.

If there

Mr. Speaker: Whatever information
is available may be placed before
the House. If there is any informa-
tion, it will be communicated to this
House on Monday. If not, it will
stand over to some other day.

12.13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCIDENCE OF POLIO IN
EPIDEMIC FORM IN SOME DISTRICTS
OF ANDHRA PRADESH,

Shri Viswanatha Reddy (Rajam-
pet): Under rule 197, I beg to call
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the attention of the Minister of Health
to the following matter of urgent
public importance and 1 request that
he may make a statement thereon:

“The reported incidence of polio
in an epidemic form in the districts
of Krishna, Guntur and Nellore of
Andhra Pradesh and the steps
taken to prevent the infection.”

The Minister of Health (Shri
Karmarkar): A report intimating a
mild outbreak of poliomyelitis in the
Krishna and Guntur districts of
Andhra Pradesh was received by the
Government of India from the State
Director of Public Health on the 16th
March, 1961, It was stated in that
report that there were 26 cases of
poliomyelitis in the Vijayawada
Municipality, 12 in the Masaulipatam
Municipality and 86 cases in 20
villages in the Krishna district. The
recovery rate was reported to be fairly
high and the mortality rate low. As
the type of virus infection was not
known, the Director of Public Health,
Andhra Pradesh, requested the Indian
Council of Medical Research to send
an investigation team immediately to
visit the infected areas in the Krishna
and Guntur districts and find out the
actual type of virus responsible for
the infection, and to advise the State
public health authorities in regard to
the line of control measures to be
taken for meeting the situation.

From October 1860 till the 25th
March, 1961, 270 cases of poliomyelitis
have been reported in Andhra Pra-
desh out of which there have been
7 deaths. The district-wise 2gures of
the incidence of the zrsease are
reported to be as follows:

Krishna—230 cases, 7 deaths
Guntur—25 cases

West Godavari—8 cases
Khammam—35 cases
Nellore—3 cases
Nizamabad—1 case.

As poliomyelitis was not a notiflable
disease, the local medical practitisners
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were not reporting the cases which
came to them for treatment. The real
incidence of the disease might, there-
fore, be higher than that reported,

The age group affected is mostly
below five years. 250 c.c. of Salk
Vaccine available in Hyderabad has
been sent to the affected localities for
giving prophylactic inoculations to
the contacts. It may be stated, how-
ever, that it takes a considerable time
for immunity to develop amongst
those who are given prophylactic
inoculation and therefore, the results
of this measure may not be notice-
able immediately.

One of the Deputy Directors General
of Health Services visited Vijayawada
and Guntur district and discussed the
situation with the local, municipal
and district health officials, the Prinei-
pal of the Medical College, Guntur,
and later with the Directors of Public
Health and Medical Services, Andhra
Pradesh. The local bodies have been
advised to pay special attention to the
improvement of sanitary conditions,
such as the disposal of refuse and
night-soil and anti-ly measures and
chlorination of water supply, ete.
Steps have been taken to intensity
the Health Education Programme In
relation to this disease by way of
lectures, group discussions, distribu-
tion of literature and the special
health education staff of the Directo-
rate of Public Health, Andhra Pradesh,
is taking up this programme inten-
sively in the affected districts. A
special symposium was arranged for
the medical profession to familiarise
them with the latest developments in
relation to treatment and prophylactlc
measures with regard to poliomyelitis,
Steps have also been taken by the
State health authorities for the isola-
tion in bed of all children with fever,
pending diagnosis, and for prolonged
care of paralysed cases to provide
maximum recovery through physio-
therapy. Action has also been taken
by the State Government to make the
disease compulsorily notifiable.
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The incidence of the disease is now
reported to be on the decline. How-
ever, measures to control it effec-
tively are being continued.

Two teams, one of the Indian Coun-
cil of Medical Research from the
Haffikine Institute, Bombay, and the
other from the Pasteur Institute,
Coonoor are carrying out investiga-
tions to establish the nature of the
virus and other factors responsible for
the present outbreak of poliomyelitis
in Andhra Pradesh. The results of
these investigations are awaited.
Unless the nature of the wvirus is
exactly established, the use of the
available poliomyelitis wvaccine may
be of little or no avail. However,
steps arc being taken for the procure-
ment from abroad of a supply of
vaccine so that there is no delay in
resorting to this measure on a scale
considered justified. The experts are
of the opinion that there is no imme-
diate indication for resorting to mass
immunization against the disease.

I have just rececived information
that arrangements are being made for
securing 100,000 doses of the wvaccine
concerned from the USSR immediately.

Shri T. B. Vittal Rao (Khammam):
The hon. Minister has said that steps
are not to be taken for immunisation
on a mass scale, but I find that already
the disease is spreading from district
to district. Already, there was some
mention by the Health Minister of
Andhra Pradesh that he was expect-
ing some doses of the anti-polio
vaccine from the USSR and USA.
May I know whether that has arrived?

Shri Karmarkar: That is what I
have just stated to the House. I have
just stated that arrangements are
being made for the immediate supply
of 100,000 doses of the required vaccine
from the USSR.

Mr. Speaker: Has it arrived? That
is what the hon, Member wants to
know.
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Shri Karmarkar: It has not yet

arrived.

Shri T. B. Vittal Rao: May I know
when it is likely to arrive?

Shri Rami Reddy (Cuddapah): May
1 know whether it is a fact that there
are no facilities for storing this vaccine
in the district headquarters, and if so,
what steps are being taken in this
matter?

Shri Karmarkar: Steps are also
being taken to store it properly at a
certain temperature.

Shri Rami Reddy: Is it a fact that
there are no facilities?

Shri Karmarkar: The facilities are
not adequate. That is a fact. But,
facilities are being created. There is
nothing difficult about it.

Shri T. B. Vittal Rao: When is this
vaccine expected from the USSR?

Shri Karmarkar: Arrangements are
being made. I have no idea when it
will arrive here, It will take some
time to manufacture the vaccine, if
they have not got in stock already.
But, immediate arrangements are
being made. As I said before, the
incidence of polio is on the decrease.

There is another factor which I wish
the House to appreciate about this
polio. Unless the virus is isolated,
even vaccine of any kind will not de.
It has to be carefully weighed and
steps for that are being immediately
taken. In the meantime, the incidence
itself is going down, and perhaps it
may not be necessary to immunise the
population,

Shrl Thirumala Rao (Kakinada):
H:is the attention of the Minister been
drawn to a statement made by an
expert from Bombay in a recent semi-
nar of the doctors and experts held at
Vijayawada that there is no recognised
treatment for polio.

Shri Karmarkar: That is not a fact.

Shri Thirumala Rao: In view of the
fact that there is no treatment, may
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I know what the Ministry of Health
is doing with regard to this by way
of research and investigation to find
out the proper remedy? That is what
I want to know.

Shri Karmarkar: It is a long-term
measurc, There is the Virus Research
Institute in Poona. It is a fact that
apart from symptomatic treatment of
those who may be suffering, there is
no specific treatment for the disease.
Therefore, the protective measures are
either immunisation by vaccination or
better cleanliness to avoid spread of
the disease, Both are being taken.

Shri Venkatasubbaiah (Adoni): The
hon, Minister just mentioned about
rura] areas. May I know whether any
arrangement has been made to supply
this vaccine in the rural areas to the
primary health centres through mebile

vans?

Shri Karmarkar; I am quite sure
that the Andhra Pradesh Government
will take all necessary steps even in

the rural areas.

12.21 hrs.
PAPERS LAID ON THE TABLE

GOVERNMENT ASSURANCES, PROMISES

AND UNDERTAKINGS

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the following
statements showing the action taken by
the Government on various assurances,
promises and undertakings given by
the Ministers during the var‘ous Ses-
sions of Second L-k Sabhu:

Thirteenth  Session,

{5) First Statement
l_86: (See Appendn

(i5) Supplementary T\n clfth Seulon, 1
Sutement No. III  (Sce A ?60

annexure 91 )

(i) Supplementa;
Statement No. VII
annexure No. 92)

() Supp[gmennri Tenth Session, 1960,
Statemnent No. XII  (See Appemli; v,

annexure No, 93)
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Eleventh Session, 1960.
(Sse Appendix 1V,
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ighth Session, 1959

(v) Supplementary
(See Appendix IV,

Statement No.

XVII annexure No. 94)
(wg Supplementary Seventh Session, lfap
tatement No. (See Appendix

annexure No. 95)
Sixth Session, 19158.
(See Appendix IV
annexure No. 96)

(viir) Snppleruemﬁ Fifth Session, 1958,
Statement No. V.(See Appendix 1V,
annexure No. 97)

XXIII

(vif) Supplementa
Statement No. X XI

——

12.21 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 10th April will consist of—

(1) Further discussion and voting
on the Demands for Grants
relating to the Ministry of
Commerce and !ndusiry; and

(2) Discussion and voting on the
Demands for Grants in respect
of the Ministries of Defence,
Community Development and
Co-operation, Steel, Mines and
Fuel, Food and Agriculture
and Finance.

—

12.21} hrs.

PAPERS LAID ON THE TABLE
—Contd,

NorrFicATION UNDER MoTorR VEHICLES
Acr

The Minister of State |n the Ministry
of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table a copy of Notiflcation No.
H(T)14-925/58 published in Himachal
Pradesh azette, dated the 3rd
December 1960, making certain amend-
ments to the Punjab Motor Vehicles
Rules, 1940, as applied to Himachal
Pradesh, under sub-section (3) of
Scction 133 of the Motor Vehicles Act,
1939. [Placed in Library. See No. LT-

2818/61).
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NOTIFICATION UNDER ESSENTIAL Com-
MODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): [
beg to lay on the Table a copy of Noti-
fication No, GSR 388, dated the 18th
March, 1961 under sub-section (8) of
section 3 of the Essential Commodities
Act, 1955, [Placed in Library. See No.
LT-2819/BI].

1222 hrs.
PUBLIC ACCOUNTS COMMITTEE
THIRTY-SIXTH REPORT

Shri Barman (Cooch-Behar-Reserv-
ed-Sch, Castes): I beg to present the
Thirty-sixth Report of the Public
Accounts Committee on the Audit Re-
port on the Accounts of the Damodar

Valley Corporation for the year
1958-50.

1222 hrs.
ESTIMATES COMMITTEE

HUNDRED AND  SEVENTEENTH  AND
HunDRED AND TWENTY-SIXTH REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee: —

(1) Hundred and Seventeenth Re-
port on Action taken by Gov-
ernment on the recommenda-
tions contained in the Fifty-
fourth Report of the Estimates
Committee (First Lok Sabha)
on the Ministry of Defence—
Ordnance Factories (Organi-
sation and Finance).

(2) Hundred and Twenty-sixth
Report on the Ministry of Food
and Agriculture (Department
ot Food).

—

12.22} hrs.
LEAVE OF ABSENCE

Mr, Speaker: The Committee on
Absgence of Members from the Sittings
of the House in their Twenty-third
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Report have recommended that leave
of absence may be granted to the
following Members for the periods in-
dicated against each:—

(1) Shri A, K., Go- 21st November, to
palan 15th December 1960.
(Twelfth Session).

(2) Shri Chandikesh- 14th November to
war Sharan Singh 16th December, 1960
Ju Deo. (Twelfth Session).

(3) Shri V.N. Swami 2nd December to

16th December,1960
(Twelfth Session).

(4) Shri]. Ramesh- 14th February to 30th
war Rao March, 1961 ir-

teenth Session).

(5) Shri U. Muthura- 14th February to 13th
malinga Thevar April, 1961 ? Thir-

teenth Session).

(6) Dr. M. V. Gan- 14th February to 1st
gadhara Siva March, 1961 (Thir-
teenth Session).

14th February to 7th
April, 1961 (Thir-
teenth Session).

(8) Seth Achal Singh 14th February to 28th
February, 1961 (Thir-
teenth Session).
(9) Shri Narasingha 14th February to 13th
Malla Deb. April, 1961  (Thir-
teenth Session).
(10) Shri R. Kanaka- 14th Februaryto 13th
sabai April, 1961  (Thir-
teenth Session).

(11) Shri K.K. Warior 28th February to 20th
April, 1961 (Thir-
teenth Session),

(12) Thakore Shri Fa- 14th February to '15

tehsinhji Ghodasar  March, 1961 (Thir-
teenth Scssion)

(13) Shri Atulya Ghosh 14th February to 14th
March, 1961 (Thir-
teenth Session).

14th Fobruary to 15th
March, 1961 (Thir-
teenth Session).

(1s) Shri K. Ashanna 14th February to 14th
March, 1961 (Thir-
teenth Session).

(16) Shri Kansari sth December, to

Helder 23rd December, 1960
'welfth Session)

and 14th February to

(%J: March, 1961,

irteenth Session).

(7) Shri B. Pocker

(14) Shri A. Doria-
swamy Gounder

(17) Shn Joginder Sen 27th February to 21st
March, 1961 (Thir-
teenth Session).

(18) Sardar Baldev 14th February to 1oth

Singh March, 1961 (Thir-
teenth Session).
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I take it that the House agrees with 1961 and ending on the 30th April,
the recommendations of the Committee. 1962.”

Some Hon, Members: Yes. Mr. Speaker: Motion moved:

Mr. Speaker: The Members will be “That the Members of this
informed accordingly. House do proceed to elect in the

manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-

12.28% hrs. cedure and Conduct of Business in
Lok Sabha, fifteen Members from

ELECTION TO COMMITTEES among themselves to serve as
Members of the Committee on

ESTIMATEs COMMITTEE Public Accounts for the term

beginning on the 1st May 1961

8hri Dasa) Bangal : I beg to
ppa (Bangalore) €& and ending on the 30th April

move:

1962".
‘“That the Members of this House Shri T. B, Vittal Rao (Khammam):
do proceed to elect in the manner I want to move an amendment to
required by sub-rule (1) of Rule this Motion. So I request that this

311 of the Rules of Procedure and may b
: ] y be taken up tomorrow, because
Conduct of Business in Lok Sabha, I found this in the order paper only

thirty Members from among them- today. I suggest this may be taken
selves to serve as Members of the up tomorrow so that we can give
Committee on Estimates for the notice of amendment
term beginning on the 1st May, )

1961 and ending on  the 30th Mr, Speaker: Is it amendment fto
April, 1962.” the Motion.
Mr, Speaker: The question is: Shri T. B. Vittal Rao: Yes,

“That the Members of this House Mr, Speaker: I will waive notice
do proceed to elect in the manner and allow him to move it now.
required by sub-rule (1) of Rule .

311 of the Rules of Procedure and m::’:,’ T. B. Vittal Rao: I beg to
Conduct of Business in Lok Sabha, *
thirty Members from among them- That at the end of the Motion,
selves to serve as Members of the the following be added:
Committee on Estimates for the .
term beginning on the 1st May, and that the Chairman of
1961 and ending on the 30th April. the said Committee be nominat-
1962.” ed from the Members of the
Opposition”.
The motion was adopted,
The nomination of the Chairman
—_— of the Public Accounts Committee is

done by you generally, We have
been asking in this House for several

Shri Barman (Cooch-Behar-Reserv- years that the Chairman of the Com-
ed-Sch. Castes): I beg to move: mittee should be drawn from the

w . Opposition. In several of the State
That the Members of this House Legislatures, for example, Andhra

PusLic AccouNnts COMMITTEE

do proceed to elect in the manner -
required by sub-rule (1) of Rule fradesh, the Leader of the Oppos!
309 of the Rules of Procedure and ’

Conduct of Business in Lok Sabha, Mr. Speaker: Does it require an
fifteen Members from among them- amendment of the rules?—If it re-
selves to serve as Members of the quires an amendment of the rules, the
Committee on Public Accounts for rules have to be smended. I am look-

the term beginning on the 1st May, ing into i,
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Shri T. B. Vittal Rao: Anyway, my
brief point is that the Chairman of
the Committee should be nominated
from ampngst the Members of the
Opposition, This healthy practice is
already in vogue in some State
Legislatures.

Ap Hon, Member: In Madras also.

Shri T. B, Vittal Rao: This question
was discussed at the Conference of
the Chairmen of Public Accounts
Committees convened by the Chair-
man of the Public Accounts Commit-
tee of this Parliament. Iy was dis-
cussed at great length in the Confer-
ence. 1 am told though the proceed-
ings are very confidential, that that
this was raised and it was almosi to
be decided that the Chairman should
not be from the ruling party,

So 1 very strongly make this sug-
gestion to the Government. Or we
may amend the rules so that we can
have the Chairman of the Committee
from among the Members of the
Opposition. The rules do not prevent
it from being done.

Mr. Speaker: This amendment is
before the House,

shri Braj Raj Singh (Firozabad): I
support Shri T. B. Vittal Rao on this
point. May I submit that in the State
of UP. also the Chairman of the
Public Accounts Committee is a Mem-
ber from the Opposition? In order
to create the utmost confidence in the
people, this should be acceded to by
Government. 1 think they should
have no objection to this. I feel that
this does not require any amendment
of the rules. It is up to you and
within your discretion to nominate the
Chairman from the Opposition.

Mr Speaker: Very well

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
do not know about this. It is for you
to decide. 1 do not know whether
the rules have to be amended for this
or it can be done without any
amendment. But I would like to
gubmit that this is a convention which
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we have been following so far, and
no change should be made at the fag-
end of this Parliament, (Interrup.
tions). Absolutely).

Shri Braj Raj Singh: What is his
objection?

Shri Satya Narayan Sinha: That is
my submission. By interrupting, I do
not think they will force me to state
my objection. All that I say is that
this is my submission. It is for the
Chair and the House to decide as
they like,

Mr. Speaker: I allowed the amend-
ment without notice. 1 will put the
amendment also to vote. My feeling
is that it is not as if the rules stand
in the way. It is for the Speaker
to nominate the Chairman of the Com-
mittee under the rules, On a prior
occasion, I considered this matter.
According to the practice in the
House of Commons, it appears that
the person who was the Financial
Secretary in the previous Ggvern-
ment is entrusted with this task and
is made Chairman of the Committee,
so that there may be responsible
criticism. If there is a chance of the
Opposition coming into power, very
often their criticism will be wvery
reasonable. I do not mean that the
criticism of the Opposition here is not
reasonable. But there is no recognis-
ed Opposition here, That is my diffi-
culty. My predecessor had ruled in
this connection that if any party
consisted of at least 30 Members—to
form a quorum—he would recognise
it as the Opposition. I have been try-
ing to get such an Opposition form-
ed, but it is not in my power to do
so. That is why I have not been
able to make that appointment, though
I find eminent men in the Opposition,
who would certainly fill that place
properly. I was not able to do so for
want of an organised Opposition,
Therefore, let us wait patiently until
the next elections and see whether
an Opposition of this kind emerges.

_I am in agreement with the prin-
ciple because it is in the interest
of Parliament. The Finance Minister
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is in charge of the finances of this
country. To assist him two commit-
tees have been appointed: gne is the
Estimates Committee and the other
is the Public Accounts Committee.
Originally, the Finance Ministers
themselves were in charge of the
Public Accounts Committee, It is
unfortunate that in some State, in-
spite of best efforts the Minister seems
to be in charge of it. It is wrong;
it ought not to be so. It is entirely
a matter for the House and the non-
official agencies to criticise the Gov-
ernment, The expenditure is done
by the Government; the estimates are
prepared by them. The wealth of
advice and experience of the non-
official section must be placed be-
fore the House. Therefore, it is quite
in keeping with this that the sug-
gestion that mnon-official Chairman,
drawn from the Opposition, ought to
be there, has been made. I agree with
it in principle, but I have been find-
ing this difficulty.

As the hon. Minister for Parlia-
mentary Affairs has just now said we
are at the fag-end of this Parlia-
ment. Let me not make an experi-
ment now, God willing, if we meet
next after the General Elections we
shall try to give effect to it.

Shri M. R. Masani (Ranchi-East):
Sir, I am sure that your statement is
eminently satisfactory to all sections
of the House and in view of that I
suggest the question of pressing that
amendment does not arise.

Shri T. B. Vittal Rao: Sir, I with-
draw the amendment.

The amendment was, by leave with-
drawn

Mr. Speaker: The question is:

“That the members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, fifteen members
from among themselves to serve
ag members of the Committee on

9948
Committee

Public Accounts for the term

beginning on the Ist May 1961

and ending on the 30th April,

1962."

The motion was adopted.
12.34 hrs.

PUBLIC ACCOUNTS COMMITTEE

Morion RE: AsSOCIATION OF MEMBERS
OF RaJya SaBua

Shri Barman (Cooch-Behar-Reserv-
ed-Sch. Castes): Sir, I beg to move:

“That this House recommends
to Rajya Sabha that they do agree
to nominate seven members from
Rajya Sabha to associate with the
Committee on Public Accounts of
the House for the term beginning
on the 1st May 1861 and ending
on the 30th April, 1962, and to
communicate to this House the
names of the members so nomi-
nated by the Rajya Sabha.”

Shri Sadbhan Gupta (Calcutta-East):
Sir, I wish to submit that in view of
the discussion that was taking place
on the last motion, it may not be
understood that we have any grouse
against the outgoing Chairman  or
anything of that sort, We wish to
thank the outgoing Chairman of the
Public Accounts Committee. He has
done a good job. The amendment was
suggested only as a matter of prin-
ciple.

Shri Barman; | am grateful for the
kind remarks made by the hon. Mem-
ber,

Mr. Speaker: There was nothing
personal in the discussion that took
place. The outgoing Chairman has
done exceedingly good work. I have
always appreciated the work done by
him.

Shri D, C. Bharma (Gurdaspur): We
all endorse what you have said,

Mr. Speaker: The question is:

“That this House recommends to
Rajya Sabha that they do agree to
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nominate seven members from
Rajya Sabha to associate with the
Committee gn Public Accounts of
the House for the term beginning
on the 1st May 19861 and ending on
the 30th April 1962, and to com-
municate to this House the names
of the members so nominated by
the Rajya Sabha”

The motion was adopted.

12,36 hrs
*DEMANDS FOR GRANTS _Contd.

MINISTRY OF TRANSPORT AND
CoMmmunIcaTIONs—Contd,

Mr. Speaker: The House will now
take up further discussion and vot-
ing on the Demands for Grants under
the control of the Ministry of Trans-
port and Communications. The Hon,
Minister of Transport and Commu-
nications.

The Minister of Transport and Com-
munjcations (Dr. P. Subbarayan): As
I began yesterday, I wish to thank
hon, Members who complimented the
working of the Department in the
past year, My colleagues the Minis-
ter for Shipping and the Deputy
Minister for Civil Aviation have
answered the points that were made
by hon. Members who spoke before
them. There are two or three Mem-
bers who spoke after them and who
made certain remarks on these two
Departments which I shall dea) with
in the course of my speech.

In the first place, as Mr. Masani is
very anxioue to go away, as he has
got an engagement, I would deal with
his remarks. He was quarrelling with
the way allocations have been made
for the Railways and the road trans-
port. I am sure Mr. Masani realises,
as much as I do, that the railways are
a national asset and therefore we
should not do anything to injure the
working of the rallways. T do feel

“Moved with the recommendation of the President.
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that road transport will have a
tuture, As he has himself said, the
building of railways is more costly
than the building of roads. There-
fore, wherever roads could be utilised,
no railways need be built. Govern-
ment will try their best to see that
this policy is adopted. But at the
same time, I would like to warn Mr.
Masani, because he is a person who
is so enamoured of the private sector,
that there is the danger of the public
sector coming into road transpori as
well,

Most of the State Governments are
in favour of road transport being
nationalised because they fee] it will
add to their income, and as Mr.
Masani realises as much as I do the
revenues given to the States are not
ample enough for their work and
therefore they have got to think of
increasing their revenues and road
transport is one of the things they are
considering. As it is, we have stop-
ped them from doing it till the end
of the Third Plan. But at the same
time there is this aspect and 1 am
sure hon. Members will keep this in
mind,

12 41 hrs.

[Mr. DepuTY-SPEAKER in the Chair]

Mr. Masani remarked that we did
not possess enough guts, as he called
it, in this Department to get more
allocations for our services. As my
hon. colleague explained, it is not
always possible in this world to get
what you want. You can try no
doubt and I can assure Mr. Masani
that we have tried our best. But there
are priorities in planning with which
the Government as a whole hava
agreed, Therefore, having agreed
with the planning and the priorities
given to it, we will try lo abide by
them and not press for things which
are not easily available because we
are dealing with limited amounts. As
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it is, there is a complaint that taxes
are going up. If the plans are to be
tulfilled properly, taxes have to go up.
I can say in defence of my colleague,
the Finance Minister that he has tried
to do his best to raise our finances
within the ambit available to him and
not put heavier burdens on the
populace. As it is, he has given some
idea of what he will be able to do
when the Finance Bill is introduced
and some of the taxes which hon,
Members contended lay heaviiy on
the poorer sections of the population
he has said he will try to mcet them
half-way by the reductions he has
announced during the course of his
speech on the General Discussion on
the Budget.

With regard to the poinl :nade by
Mr, Tariq,—I see he is not here—on
the amounts that are being spent on
advertisements on tourists to this
country, have really paid dividends,
because according to the estimate of
the Reserve Bank itself, we have got
as much as Rs. 20 crores last year by
way of foreign exchange from these
tourists and the expenditure on teur-
ism by way of advertisements is only
about 3 per cent of what we have got.
Therefore, hon. Members will realise
that this amount has been wcll utilis-
ed for the purpose of attiacting
teurists. It is no use advertising in
our country for tourists because that
will not get us foreign exchange.
Advertisement has got to be done in
foreign countries and therefore we
have got to pay for cur advcrtise-
ment in foreign countries. Counsider-
ing that ours is a very small pro-
portion of what is being spent by
other countries, I am sure the hon,
Members will realise we have done
the best that we can in trying to
attract more tourists from abroad...
(Interruptions)

Mr. Deputy-Speaker: Order, order,
Lobby talks should not be carried iu-
side the Chamber.

Dr. P. Bubbarayan: I think this will
go on increasing as T feel that peo-
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ple are getting interested in tourigm,
We are holding a seminar ‘Visit the
Orient' in Delhi by the middle of this
month and it is meant to publicise to
the other countries, especially of the
west, that we are interested in tour-
ism and it will show what is being
dome and what Is “here in this coun-
try which they can usefully visit and
what interests them.

Of course my colleague has dealt
with hotels, etc. The department is
trying to do what it can by way of
providing proper accommodalion. Shri
Tariq complained that some of these
hotels charge more than is necessary
and that tips are being asked by
servants in these establishment. But
I can tell Shri Tariq, becausc I am
acquainted with the West as well, that
inspite of notices being put in the
visitors hall that no tips need be paid
tips are as much asked for in the
West, If you are going to visit the
country again, they know who vou are
and if no tips are paid then you get
a different treatment from the =erson
who gives the tips. As a matter of
fact in Asoka Hotel it is clearly said
that no tips may be paid because we
are getting by way of percentiage on
the bill some amount in order to be
distributed among the servants of the
establishment. Therefore, they are
asked not to tout for tips. I think
they do not do, as far as I know be-
cause they know they are going to get
a certain amount from the percentage
charged for tourists in the bill. That
is as far as Shri Tariq goes,

Shri Naushir Bharucha (East
Khandesh): He has gone.

Dr. P. Subbarayan: He is siill alive;
gone does not mean anything to me.
He is outside the House but he is still
alive.

As I have told Shri Masani, we shall
try and do whatever we can in order
to improve our roads. As he himself
found, seven tonners and trailers can-
not go over the present bridges or
surtace we have now. Therefore

what is needed is to strengtlien the
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bridges and the improvement of {he
surfaces which we are trying to do.
One¢ hon. Member talkeq about the
express ways and he rather objecteg to
them because they will mean a lot
of money, I think Shri Masani differs
from him on this because if reaily
quick traffic is to go on our roads,
these express ways in congested areas
are as necessary as the other roads.

With regard to civil aviation, I
think my hon. friend has dealt wilh
it quite effectively because there was
not much critici®m.

Shri Braj Raj Singh
What?

(Firozabad):

Dr, P, Subbarayan: 1 say so
deliberatcly. The Indian Airlines
Corporation are now putting forward
a scheme by which faster planes will
be run on the trunk routes with inore
passenger accommodation because we
are finding that the accommodation in
our viscounts which are earning us
profits are not enough (v carry the
passengers. I can tell the hon. Mem-
bers that on Bombay-Delhi and Delhi-
Calcutta roufés, there are long wait-
ing lists and people do not find it easy
to get passages even during the course
of two weeks, That really shows that
faster traffic and faster olanes will
earn more profit That is being at-
tended to. We are having a plan by
which faster planes will be put into
service, provided we get the filnances
for it. That ‘if’ of course is there. I
am sure if my hon, colleague the
Finance Minister will give us the
money that is needed we can prove
that the profits that will be earned
will pay for the foreign exchange that
may be necessary for this purpose.

The hon. Speaker has allowed ~ half
an hour debate today or tomorrow and
I think the points relating to pilots
will be dealt with at that time. At
the same time I want to tell my hon.
friend Shri Braj Raj Singh that we
are trying our best to see that these
pilots are employed but because of
the introduction of faster planes, T
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also want to warn him, that the num-
ber of pilots needed by the airlines
Corporation would be less than what
it is today, Because if we have faster
planes, there will be less planes to
fly and therefore the pilots that would
be needed for that purpose will be
less than what we rieed at the present
time. With the Dakotas going, hon.
Members will find that there will be
less places available for trained pilots.
I agree with Shri Braj Raj Singh that
the sum that we are spending on these
pilots is really a large asmount and it
should be seen as far as possible that
these pilots should be utilised. As my
hon, colleague has said the Defence
Ministry has been approached and
they have been trying to do what they
can to absorb some of these pilots. Of
course as my hon. friend the Deputy
Minister said, age comes in the way
because they recruit younger men lor
the Defence Services and some of the
people who have been there on our
waiting list are old enough. We have
therefore altered the ruies with re-
gard to the aerodrome officers and
deputy aerodrome officers which my
hon. colleague the Deputv Minister
talked about, The Public Service
Commission who, I hope, are the re-
cruiting authority will be able to deal
with these people as the age-limits
have been raised and therefore, they
are eligible for selection as assistant
aerodrome officers...... (Interrup-
tions.)

Shri S§. M, Banerjee (Kanpur):
What happens to the money spent on
them?

Dr. P, Subbarayan: My dear Sir, I
cannot hear what you say. But I
may say that we are trying to do the
best we can.

Shri 8. M. Banerjee: If they are
employed as aerodrome officers, they
cease to be pilots.

Dr. P. Subbarayan: If they cannot
be employed as pilots, they have to
be employed as something else; there-
fore, we are trying to cure the un-
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employment problem. We have no
places for these pilots as pilots....
(Interruptions). You do not seem to
understand what 1 say. My hon.
friend is always interrupting in a way
which carries us nowhere. I refuse
to yield to him; unless he has a point
of order he cannot speak ....(Inter-

ruption).

Mr. Deputy-Speaker: Order, order.
The hon, Minister may continue.
What I am saying is that we are
doing whatever is possible to absorb
these and save them from being un-
employed. If they cannot be used as
pilots, they will be used as aerodrome
officers. Does the hon. gentleman
mean that they should not be em-
ployed as assistant aerodrome officers
and that they should be left in the
air?

Shri S. M. Banerjee: What is that
training for?

Dr. P. Subbarayan: There have
been a lot of complaints about the
postal department. I admit there is
cause for that. A case was cited; a
telegram was sent and it reached the
addressee after a week. Whencver
anything of this kind has come to my
notice, I have said that money spent
on the telegram should be returned
to the person who sent the telegram.
Of course, as my hon. friend, Shri
Tiwari said, that carries them no-
where. 1 admit that telegram is sent
because they want to give urgent in-
formation to somebody else. When
he does not get even that, the money
may be returned so that no cost may
be incurred. Al] the same, something
more has to be done. A person
arrives at a station but there is no-
body to receive him; he has sent a
telegram asking some person to come
to meet him. I admit there is this
inconvenience. 'We are trying to do
what we can to eradicate tQis sprt of
thing. But the trouble is that some-
times the lines are down and some-
times we have to send the telegrams
by post because there is no channel
available for this purpose, etc. But
we are trying to do the best we can,
1 can assure my hon. friends that our
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officers from the Director General,
Posts and Telegraphs down to the
Directors themselves are trying to see
in what way this could be eradicated
and telegrams could be made to reach
the people in time. The same point has
beén made about the post-card which
Shri Tiwari complained was posted in
Lucknow on the 30th March but
reached him in Delhi on the 7th
April when it should have reached
him the next day. I admit that
these things happen. But if they
will calculate the numbers that are
being sent, considering the numbers
that are being sent, I do not think we
are as bad as we are represented to
be. Trunk telephone calls in 1948-49
were 2,300 million. In 1959-60 they
had risen to 3,800 million. Last
year, 1960-61, there were 4,000 million
calls. Therefore, hon. Members will
realise that we are working against
time. [ am sure—and people have
told me—that since the last budget,
things are a little better than they
were.

Shri Naushir Bharucha: There is
something wrong with the figures.
(Interruptions).

Some Hon. Members: Millions or
lakhs?

Dr. P. Subbarayan: 1 beg your par-
don. They are in lakhs. The trunk
telephone cdlls have risen from 54
lakhs to about 37'7 lakhs. Therefore
you will see the difficulties under
which we work. The telephone con-
nections, from 120,000 in 1948-48, have
risen to 4,24,000 in 1959-60 and 3,12,000
in 1960-61. Telegrams have risen
from 27 lakhs to 40 lakhs last ycar;
therefore, you will see, with the
limited amount of equipment we have
in our possession, in spite of all that
we do, it is nnt easy to catch up with
the demands that are growing so
rapidly as they have done during the

past years.

Our plsn was to have 4,500 more
post offices opened at the end of the
second Plan. As it is, we have open-
ed 5,798. It is a little over 1,200,
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over the Plan target for the second
Five Year Plan. 20,000 more post
offices have been brought to daily
delivery. The percentage of this has
risen from 358 to 39:3 during the
period of one year.

Shri Naushir Bharucha: I do not
think it is in one year: 20,000 post
offices opened in one year. There is
something wrong.

Dr. P. Subbarayan: It is absolutely
correct. Shri Naushir Bharucha has
<vidently not read the hand-out.

Shri Naushir Bharucha: Is that
20,000 in one year or in five years.

Dr, P. Subbarayan: Five Years.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The Minister has
said that 20,000 more post-offices have
been brought to daily delivery system.

Dr. P. Subbarayan: Not post-offices
established, but old post-offices which
were delivering, say, only three times
a w.ek, have been brought for daily
delivery. Then, 200 lines have been
replaced by specdier form of trans-
port. 140 new telegraph offices have
been opened during 1960-61. 83 new
telephones exchanges have been es-
tablished and 120 long distance public
call offices were opened at various
places.  Co-axial cables were com-
pleted or renewed on the Delhi-Agra-
Kanpur-Lucknow route, and from
Lucknow and Kanpur there is a
direct dialling system as they will
know. But it is not so easy to get
it for long distances like Delhi-
Bombay or Delhi-Calcutta, because
the laying of co-axial cable is slow
.and cables are not produced as quick-
ly as we want. As it is, the factory
that we have at Rupnarainpur is only
producing about half that we require
and are able to consume. There is
.a proposal now to establish a second
factory for cables.

Then there is also a proposal to
«establish a second factory for tele-
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phones, because we find that what is
being manufactured by way of auto-
matic telephones is not enough for

_ the automatic telephone demands that

are coming to us. Therefore, we have
proposed that there should be a
second telephone industries factory so
that we could get more automatic
telephone machines which can be put
into the required places; everybody
demands automatic telephones and 1
admit it is a better thing than the
ordinary telephone we possess.

Many hon. Members have complain-
ed about the procedure of billing.
Al]l the trouble arose because all ac-
counts were centralised in Delhi. We
have now decentralised these offices
and we are opening billing offices at
almost all important centres, and 1
hope the billing system will improve.
There have been complaints that
people have been over-charged. I
know and I have been making en-
quiries about this matter. Sometimes
1 find that they are correct. I am
having it enquired into to see how
it came about and to see that the diffi-
culty does not arise for the public.
If they know what their calls arc—
and some of them say that they keep
accounts—and if they get a bill which
differs from what they have got in
their accounts, naturally they are dis-
satisfied and they complain. We are
trying to see how this can be c.adi-
cated so thai the bills furnishc i will
be equivalent to what the subscribers
might have kept an account of and

they will know what the Bill exactly
is.

Some hon. Members from Gujarat
complained about not having a sepa-
rate circle in Gujarat: It has now
been decided, and I am able to tell
hon. Members, that shortly a circle for
Gujarat with the office of a Post-
mater-General will come into place,
and the Posts and Telegraphs Board
have already approved of it. We
feel that every State, if it can have
it, should have a postal department
of its own so that they will know
what the complaints of the people



9959 Demands

are and they will be able to find out
what necessarily each State requires.
That is why our policy has been to
try and see if we could have separate
postal circles for each State as it is
constituted today. The Kerala circle
will also come in, with a Director, be-
cause, at present, it does not justify,
according to us, a Postmaster-General,
though we found that in the case of
Mysore, they want it to be upgrade
to Postmaster-Generalship, and that
is also being done with regard to
Mysore,

There is a complaint from Shri
Radhelal Vyas—he is not here now—
about the Madhya Pradesh circle.
I am sorry it is not possible to have
a Madhya Pradest Circle, because,
with all the efforts that have been
made by the Madhya Pradesh Gov-
ernment themselves, it has not been
found possible for them to allot us
any buildings where the new offices
could function. I can tell Shri
Radhelal Vyas that there are very fine
buildings belonging to the Posts and
Telegraphs Department in Nagpur
which will go waste if that circle is
abolished. And when you cannot get
a place where you want to
place the office, then it is much
better for them to remain at
Nagpur itself. But we are doing one
thing to satisfy the demands of the
people. We are separating Madhya
Pradesh from Rajasthan. The Rajas-
than Director will only have to do
with Rajasthan. Today, the people of
Madhya Pradesh have got some of
these offices attached to the director-
ate at Rajasthan in Jaipur, and some
parts of the directorate are attach-
ed to the Postmaster-General at
Nagpur. In order to see that only
one officer need be there for the
Madhya Pradesh people to be able to
deal with, we are transferring »all
these to the Nagpur circle so that, to
a certain extent, what was complain-
ed of by Shri Radhelal Vyas {g really
met and he could be satisfled. 8o,
now they will have only one circle to
deal with, because the State Govern-
ment and the people, if they have
any complaint, need deal with only
one circle.

108 (Ai) LS.
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As far as the Tuticorin and Manga-
lore ports are concerned—as usual
there has been quite a lot of agitation
and a lot of demands from people
outside—I can assure them that both
are included in the third Plan,

13 hrs,

I would also like to tell hon. Mem-
bers that we have been recently
elected to the Internationa} Maritime
Organisation which deals with ship-
ping. You will find that we are find-
ing a place in the world organisation
with regard to shipping which shows
that our shipping interests are being
taken care of because this is an organi-
sation which deals with the idea of
trafic etc. What is more we have
been taken into the Conference which
is, among the Commonwealth coun-
tries, dealing in shipping and we
have been allowed to carry 40 per
cent. of the trafic to the Europesn
ports by our shipping. As it is, we
are carrying only 38 per cent. and,
therefore, it is rather an advantage-
ous position that we have been able
to get the Conference people to agree
to a percentage higher than what we
are carrying at the present moment.

Well, Sir, I think, I have almost
dealt with most of the points that
were made and I once again want to
thank the hon. Members for the kind
cooperation they have given during
the last year. Finally, Sir, 1 would
like to pay a complaint to my officers
who have worked under very difficult
circumstances, who have done the
best they could and, I am sure, they
will try to eradicate the faults that
may be there.

Shri A. M. Tariq (Jammu and
Kashmir): What about tourism?

Mr. Deputy-Speaker: Order, order.
That has already been answered. The
hon. Member was not present here.

Dr. P. Subbarayan: I have already
dealt with tourism when my hon.
friend was not present here.

Shei A. M, Tariq: Sir, T just want
to put one question. The hon.
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Minister was kind enough to tell us
that they are spending only 3 per
cent. of what we are getting in the
form of foreign exchange. It is not
a question of only 3 per cent. There
is Air India International, They
have got their own budget. After
all, these 14 crores of rupees are not
for the tourist publicity. I would
like to have an assurance from the
hon. Minister if we can save some
money, and whether he is going to
have an enquiry committee which can
advise the Government to save some
money.

Dr. P. Subbarayan: The money
which is earned from tourism itself
goes into the account of the Air
India International. Same thing in
the case of the Indian Airlines Cor-
poration also,

Shri Goray (Poona): We have rais-
ed certain points which are not cover-
ed at all by the hon, Minister's reply.
For instance....

Mr, Deputy-Speaker: The other two
Ministers tried to deal with the points
that had been made by the hon.
Members who spoke earlier.

S8hri Goray: There was one point
about the recognition of the wunion
which all of us raised here. 1
would be very much happy if the
hon. Minister says something about it.
There are so many other points.

Dr. P. Subbarayan: I think, I bave
broadly dealt with the question of
Union. It is nok entirely in my
hands. It is in the hands of the
Home department and the Labour
department and there is the decision
of the Government as a whole that
these unions should be de-recognised
till we find some other alternative
for it and that is being worked out
in the Labour department.

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): I had made
out a point regarding the grievances
of the scheduled castes cmployees of
the Ministry. I am sorry to say that
no Minister has touched that point.
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Dr. P. Subbarayan: With regard to
the point raised by the hon. Mem-
ber, I am having it looked into. I
am not able to say anything definite
to him at the present{ moment.

Mr. Deputy-Speaker: Am I requir-
to put any cut motions separately? I
find no hon. Member wants me to do
so. Therefore, I shall put all the cut
motions together.

The cut motions were put and

negatived,

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1962, in respect of
the heads of demands entered In
the second column thereof against
Demands Nos. 86 to 96 and 133 1.
137 relating to the Ministry or
Transport and Communications.”

The motion was adopted

[The motions of
Grants which were
Lok Sabha are
Ed.]

Demands for
adopted by the
reproduced below—

Demanp No, 86—MinNisTRY OF TRANS-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 64,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Ministry of Transport
and Communications’.”
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DeEMAND No. 87—INDIAN PosTs

WORKING EXPENSES)

“That a sum not exceeding
Rs. 68,68,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Indian Posts and Tele-
graphs Department (including
Working Expenses)’.”

DeEmanND No. 88—Posts AND TELE-

GRAPHS DIvipENDps To GENERAL RE-
VENUES AND APPROPRIATION TO RE-
SERVE FUNDS

“That a sum not exceeding
Rs. 10.60,37.000 be granted to the
President to complcte the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Posts and Telegraphs
Dividends to General Revenues
and Appropriation to Reserve
Funds'.”

DEmMAND No. 89—MERCANTILE MARINE

“That a sum not exceeding
Rs. 69,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Mercantile Marine’.”
DeEmAND No. 90—Licur-HoUsES AND
L1GHT-SHIPS

“That a sum not exceeding
Rs. 1,38,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Light-houses and
Light-ships'.”

Demanp No, 91—METEOROLOGY

“That a sum not exceeding
Rs. 1.83.42,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Meteorology’.”

DemAND No. 92—OvVERSEAS COMMUNI-

CATIONS SERVICE

“That a sum not exceeding
Rs. 1,33,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Overseas Communica-

UN 1]

tions Service'.
DEMAND No. 93—AvVIATION

“That a sum not exceeding
Rs. 6,04,03,000 be granted to the
President to complete the sum
nccessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in

'

respect of ‘Aviation’.

DEmAND No. 94—CENTRAL RoAp FunD

“That a sum not exceeding
Rs. 4,00,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Central Road Fund'.”

Demanp No, 95-—COMMUNICATIONS

(INCLUDING NATIONAL HICHWAYS)

“That a sum not exceeding
Rs. 5,97,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Communications (in-
cluding National Highways)’.”

Demanp No. 96—MiscELLANEOUS D=-

PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

“That a sum not exceeding
Rs. 2,54,25,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Miscellaneoug Depart-
ments and other Expenditure
under the Ministry of Transport
and Communications.”

Demanp No. 133—Caprrar OUTLAY ON
InpIAN PosTs AND TELEGRAPHS (NOT
MET FROM REVENUE)

“That a sum not exceeding
Rs. 18,60,34,000 be granfed to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 318t day of March, 1962, in
respect of ‘Capital Outlay on
Indian Posts and Telegraps (not
met from Revenue)'”

DeMaND No. 134—CAPrTAL OUTLAY ON
CrviL AvIATION

“That a sum not exceeding
Rs. 8,80,58,000 be granted to the
President to compltete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Capital Outlay on
Civil Aviation’.”

Demanp No, 133—Carrrar  OUTLAY
oN Ports
“That a sum not exceeding

Rs, 2,64,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1862, in

respect of ‘Capital Outlay on
Ports'”
DEmAND No, 136-—CAPTTAL OUTLAY ON

Roanps

“That a sum not exceeding
Rs. 20,48,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
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payment during the year ending
the 31st day of March, 1962, in
respect of ‘Capital Outlay on
ROads"'l

DeManp No. 137—OTtrHER CaAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

“That a sum not exceeding
Rs. 12,30,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Other Capital Outlay
of the Ministry of Transport and
Communications’.”

13.05 hrs.
MmisTrRy oF COMMERCE AND INDUSTRY

Mr. Deputy-Speaker: Now, we wil!
fake up the discussion on the De-
mands for Grants under the control
of the Ministry of Commerce and
Industry, As usual, the time-limit of
15 minutes will be there except in
the case of spokesman of the various
Groups.

Demanp No. 1—MinisTrRy or Com-
MERCE AND INDUSTRY

Mr. Deputy-Speaker: Motion moved:
moved:

“That a sum not exceeding
Rs. 70,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of Ministry of Commerce
and Industry’.”

Demanp No. 2—INpusTrREs
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,10,07,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Industries’.”

DemanD No, 3—SaALT

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 49,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Salt’”

Demanp No, 4—CoMMERCIAL INTELLI-
GENCE AND STATISTICS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 85,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1862, in
respect of ‘Commercial Intelli-
gence and Statistics’.”

Demanp No, 5—MisceLLaNeous Dx-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND
INDUSTRY

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,16,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 381st day of March, 1882, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and Indus-

try’”
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DEMAND No. 109—CAPITAL OUTLAY or

THE MINISTRY OF COMMERCE AND IN-
DUSTRY

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 24,44,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Capital Outlay of the
Ministry of Commerce and Indus-
try'."

Shri V. P. Nayar (Quilon): Mr.
Deputy-Speaker, Sir, the discussions
on these demands assume a particu-
lar significance this year as it hap-
pens Lo be the first year of our Third
Plan. The chapter on ‘Industries and
Mincrals’ in the Draft Outline of the
Third Plan begins thus:

“The industrial plan for the
period 1861—66 has to be gov-
erned by the over-riding need to
lay the foundations for rapid in-
dustrialisation over the next 108
years, if long term objectives in
regard to national income and
employment are to be achieved.”

Therefore, it is imperative that we
should find out what is the exact
state of our industries at present,
whether we have been able to build
a solid foundation.

8ir, in the recent years, I agree,
there have been some welcome fea-
tures which have dons some good to
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the industrial economy of our coun-
try. We appreciate the steps taken
by the Government in these respects,
in so far as they go, especially the
emphasis which has been rightly
placed on the heavy industries, the
enlargement of the public sector,
trends of increasing production, a lit-
tle diversification in foreign trade and
also the increasing activities of the
State Trading Corporations. But, I
am afraid, these measures are incom-
mensurate with the necds of our
country and the reason which I attri-
bute to this is that in our industries
and our trade the Government have,
by their continuous action, allowed
certain vested interests to grow into
the pocition of monopoiies. And this
is also a danger which has been
warned against in the Draft Outline
of the Plan. Therefore, today I want
to confine myself to this point be-
cause to me it appears to be more
important than the other points,

It is well that we remember the
Directive Principles of the Constitu-
tion in this regard, because we seem
to forget them quite often. In the
Constitution, as you know, Article
39(b) says:

“that the ownership and control
of the material resources of the
community are so distributed as
best to subserve the common
good;”

and Article 39(c) says:

“that the operation of the eco-
nomic system doeg not result in
the concentration of wealth and
means of production to the com-
mon detriment;”,

I put this simple question: has the
Government by its activities been res-
ponsible for bringing a condition
which will warrant a conclusion that
the Government have been trying
their best to see that economic power
does not get concentrated? And the
answer which I find is, ‘No’. That is
because we know that these Direc-
tive Principles cannot be enforced in
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a court of law. But, nevertheless,
these are the principles that the Gov-
ernment are bound to follow in the
governance of the country and my
charge is that the Government have
not cared to adhere to the Directive
Principles in the Constitution. We
know that monopolies in our economy
still hold the same position which
they held. New monopolies have
been created, no doubt, in our indus-
tries. We know that the installed
capacity is not Dbeing utilised in
several cases. The percentage of non-
utilisation might differ from, say, 13
per cent to almost 75 per cent or 80
per cent. I do not want to go into
the details. The lists are all before
us. But the fact is that even the
Est:matcs Committee had to make an
observation about the grant of new
licences to the monopolists them-
selves.

The Estimates Committee report
which was presented only yesterday
or the day before, after giving the
details and the modus operandi by
which firms in a monopolistic posi-
tion manage to get new licences al-
though their capacity has not been
fulfilled, observes:

“Something more concrete and
positive should be done than
hitherto, which admittedly has
not been attempted.”

In the same page, the Committee say:

“Meanwhile, the Committee
would suggest that a survey of
holdings in the industrial field by
the various groups of industries
and business houses may be un-
dertaken, if not already done,”

That is again the question I would
like to ask. In spite of there being
so many reports, from none of the
reports do we get an idea as to the
holdings of these monopoly interests
in particular industries. I have tried
my best and in vain to find out which
group holds, how much percentage of
the industry or means of production.
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We know in some cases there are
rough calculations. We also know
that in certain industries where mono-
polies existed even from 1950 or 1948
and additional capacities have been
licensed to a large extent, such ad-
ditional licences have been given with
a preference to those who operate the
monopolies, Take cement, for example.
Shri Manubhai Shah is smiling and
probably laughing, but I can tell him
that 50 per cent of cement production
in India today is controlled by that
group of capitalists who in cement
industry will be known as the As-
sociated Cement Company. They are
not in the cement industry alone.
The  Associated Cement Company
today controls 50 per cent of the pro-
duction of cement as it did in 1952,

The Sahu-Jain group controls today
20 per cent of the entire cement pro-
duction of India, as it did in 1952 or
1953, although additional capacity has
been licensed for the manufacture of
several lakhs of tons of cement.
Therefore, on the one hand we find
that even the existing capacities are
not utilised to the full. If they are
utilised in full, there is greater scope
for additional employment, addition-
al production and some advantages to
the consumer also, But even when
they do not use this capacity, fresh
licences are given. The reason given,
is, these people could not utilise the
existing capacity in full because they
could not get enough raw materials,
imported or indigenous. Whatever the
reasons, we are not worried about it.
But the fact remains that monopoly
interests, like the ones I mentioned,
are not allowed to grow merely by
omissions, but by deflnite acts of
commission on the part of Govern-
ment, to help maintain their mono-

plies.

1 shall deal with four or five in-
dustries in detail to drive home my
point. We all know that WIMCO still
have a monopoly in match industry,
though we may not know the per-
centage of control. Lever Brothers
still maintain their hold on the soap
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and hydrogenated oi]l industries. The
Indian Oxygen and Acetylene Com-
pany has a large controlling interest
in the production of welding gases
and industrial gases. The Imperial
Chemical Industries have a definite
monopoly over certain chemicals,
though not all. The Binanis and
Kamanis control the bulk of produc-
tion of non-ferrous metals, which
are essential. The Metal Box Com-
pany and the Indian Tinplate Com-
pany are also in monopolistic posi-
tions.

This is not in one region alone, If
you go to the south, a place which I
know better, a company called Parry
and Company controls flve sugar
mills. It has a distillery and huge
fertilizer plant etc. and it functions
as agents for several firms, The Simp-
son and Company controls 40 or 50
concerns. All these are certainly
monopolists. I do not know the per-
centage of control of any particular
industry, because that is not given in
any Government publication.

I may agree with the figure given
in the report that industrial produc-
tion now stands with an index of
170° 4, we cannot claim to have reach-
ed the stage of super-abudance so
far as any commodity is concerned.
Let alone that; we are not producing
enough even for our demands, even
in one item. This is reflected also in
the prices.

When there is an increase in indus-
trial production in a planned econo-
my, it is natural for anyone of us to
expect that labour which produces
the goods will get more and the con-
sumer for whom it is produced will
be able to get more goods at lesser
prices. But what do we find? Al-
though the index of industrial pro-
duction has reached figure of 170°4
we find that the worker who returns
to capital for every rupee, Rs, 3°39,
does not get the fair deal which
ought to be his. The consumer has
to pay an increasing price for almost
every commodity.

But there is one thing. The incress-
ed production has meant for the
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capita] something which none of us
expected, because we find on an ana-
lysis of industrial profits, that when
labour does not get a proper share,
to which I will come later, the net
profits after taxation has recorded
amazing figures. You can expect a
normal profit of 10 or 15 per ceat,
but in the case of some industries,
taking the index as 1950—100, the
index of profits has touched 508 in
jute textiles, 602 in silk and woollen
textiles, 388 in the engineering in-
dustry,: 222 in paper and even in
electricity it is 205. In chemicals it
is 226. Therefore, the advantage of
increased production hag been soleiy
labour has not been rewarded duiy
to the capitalists of thig country and
for the increase in production,

This makes it necessary for me to
take the case of certain specified in-
dustries and give figures. I would
like the Minister who is going to re-
ply to correct me if I am wrong 1
have taken all the figures from the
Census of Manufacturers, 19568 and
prepared a statement. I do not have
time to read the whole statement. I
will read only some extracts. I have
chosen five industries. Taking sugar,
from 1951 to 1958, the value added by
manufacture increased from Rs. 229
crores to Rs, 36°3 crores, i.e.,, over 50
per cent, but the total wage bills in-
creased only by 22 per cent. The net
profits index reached 201:2, Employees,
other than labour, increased their
emoluments by 40 per cent. Wages
calculated as percentage of the value
added went down from 27 to 22} per
cent.

In the cement industry, from 1951 to
1958, value added by manufacture rose
wom Rs. 7-23 crores to Rs. 12 crores;
i.e, well over 50 per cent. Wage
oflls ncreased by 38 per cent. The
wage bills are classified as workers’
wd non-workers' bills. Non-workers’
bllls went up by 135 per cent.  But
share of workers’ wages rose only
from 22§ to 25 per cent.

In the chemical industry, from 1851
to 1958, value added by manufacture
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jumped up from Rs. 144 crores to
Rs. 37'5 crores i.e., over 250 per cent
Workers’ wage billsy rose by 75 per
cent, non-workers’ by 150 per cent.
and profit index jumbed from a mere
11 to 226. The share of wages declin-
ed from 214 to 154 per cent. This is
almost the case with non-ferrous
metals also. In non-ferrous metals,
value added rose from Rs. 5'3 crores to
Rs. 11'6 crores; ie., more than 50
per cent. Wage bills increased only
by 32 per cent, while non-workers’
bills rose by 71 per cent. The percent-
age of wages on the value produced
went down from 37 to 22 per cent.
This is amazing.

In the engineering industry, on
which Government seem to have much
hope, the value rose from Rs. 29 crores
to Rs. 62 crores; quite good, it is over
100 per cent. But profits also rose
from an index of 109 to 398 and the
share of wages increased only from
20 to 30 per cent. It is necessary, for
us, therefore, to assess the position of
the monopolists. It is good to see
that there is increased production in
the industries, but to whose advantage?
That is the question I ask.

Sir, I was saying that in the cement
industry the monopoly still continues
as it does in others and additional
licences have been given to A.CC.
along with others. It is surprising
that the Chairman of the A.C.C.,, Mr.
Khatau, at the annual general meet-
ing held on 20th January, 1961, stated
that the new cement factory sanction-
ed to be built at Durg in Madhya
Pradesh was kept in abeyance be-
cause there was a glut in the cement
market. Sir, we all know the value of
cement in construction, and some of us
do require cement. I have never
known a time since the war when
cement was in glut.

The Minister of Industry (Shri
Manubhal Shah): Sir, the hon. Mem-
ber need not express any surprise.
This House had been concerned for
two long years, we had to close down
almost 20 per cent. production in most
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of the cement factories during the
year 1958-59.

Shri V. P, Nayar: You do not say
there ig glut when there is no buyer or
when the goods are in stock, unsold.

Shri Manubhai Shah: There was a
‘real glut.

Shri V. P. Nayar: But what is the
price of cement? Tht glut is such that
when we want to export our cement
we have to subsidise the A.C.C. and
other manufacturers. The cost of pro-
duction in India as inflated and shown
by the manufacturers is such that we
have no entry into the world market
unless Government subsidises to a
certain extent. We know that the raw
material is the cheapest, the labour is
the cheapest, and yet it is impossible
for us to export cement unless the
Government rushes to their aid with
subsidies. Where is the glut? Let
Shri Shah come with me. I am pre-
pared to take him this evening to the
market in Delhi and get him cement
from the black market. I can give
that challenge. If he hag time let him
come with me.

Shri Manubhai Shah; Today the
situation is different. He was saying
that there was no glut since war. I
just reminded him of the facts.

Shri V. P, Nayar: There might have
been some accumulation, but the prices
were fantasticc. I am referring to a
speech delivered by Mr. Khatau on
20th January, 1961. I am not refer-
ring to a speech delivered by Mr.
Khatau some five years ago. The
licence was given for a factory to be
started by them at Durg in Madhya
Pradesh. Mr. Khatau says that it did
not come into existence because there
was a glut in cement.  They wanted
some foreign exchange. He assured
the general meeting that as Govern-
ment had given high priority for im-
port they w!ll now go along with it.
That is the way in which the mono-
polists operate.

Sir, strict controls ought to be ex-
ercised against the growth of mono-
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polists. When the Company Law was
discussed in trus House in 18564-56 we
pointed out certain necessary changes.
They had absolutely no effect. What
have you done? You have restricted
by certain provisions the number of
directorships which a person can
hold. You have also made a provis-
ion that a particular managing agency
can manage only a certain number of
companies. We insisted at that time
that there should be a limit on the
entire capital of managed companies
which could be managed. That sug-
gestion was thrown out. What is the
position today by a Managing Agency?
The position now is that although the
managing agencies in terms of the
number of companies managed by
them have conformed to the limitat-
iong prescribed by the Act the volume
of money which they control and the
volume of production which they con-
trol hag never been reduced. Yester-
day, Shri Morarka—I do not find him
here now—told me that if the Com-
pany Law says that a particular per-
son can hold only 20 directorships
there were other methods to control a
company and that was by acquisition
of shares in private names. We know
that this also can be done.

Even apart from that, what is the
list that we have. With all the amend-
ments made to the Company Law
we find that the means of production
which ought to subserve the best in-
terests of the community according to
the Constitution have come to this
stage that an analysis of ten of the
top managing agencies starting from
Messrs. Andrew Yule & Co.—1 do
not have time to read the names of
all of them—and ending with Shaw
Wallace for 1958-59 shows that ten of
these companies manage 208 companies
as on 31st March, 1959, and the total
paid up capital of these 208 managed
companies aggregate to 8 very small
sum of Rs. 547 crores. 1 asked a
question year before last, if T remem-
ber correctly, as to what wag the
total turn over of the Birla group.
The Minister answered that the total
turn over of the Birla group minus
their operations in the stock market
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was again a very small sum of Rs. 80
crores.

1 want to know what ig the position
today of these monopolies. The Min-
ister has a Company Law Administra-
tion under him. I believe, though
these figures are not going to  be
different they are nevertheless avail-
able. I want to know what is the
total capital controlled by the indus-
trial houses of the Tatas, Birlas and
the Dalmias—these are undoubtedly
there among the monopolies—and
others in the first ten.

Again, from an analysis of 100 big
companies given in the study of Cor-
porate Sector made by the Research
and Statistics Division of the Company
Law Administration, I find that five
or six companies belong to Tatas,
the Birlas have concerns like the
Kesoram  textiles and Hindustan
Motors, the Dalmias have other com-
panies, whereas the Government has
only four or five like the Hindustan
Machine Tools,. What is the present
position? How much of capital is
controlled by them? I remember, one
of the visiting European economists
wrote in a recent issue of the Econo-
mist  (London), his study revealed
that certain dynasties—that is the
word he has used—have got entrench-
ed in Indian Industry and Commerce.
He has said that they do not have
much of public confidence, they have
mixed interests and mixed results and
they are interested in mercantile in-
dustry, flnance, industry and commerce
stock and other things.

My point is, it is because Govern-
ment have allowed their continuous
policy of issuing new licences and
conferring favours that these mono-
polies have grown up into a big
stature, As a matter of fact, I cannot
think of anything less except to say
that these monopoly interests, these
vested interests in our industry have
assumed the position which a car-
cinoma has in a human body. The
cancer ls so malignant that unless we
remove it without any mercy there is
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no future for our country and the in-
dustrial foundation of our country
could not be made as solid as it ought
to be and as is envisaged in our Plans.

I shall deal with one more small
point before I resume my seat. It hag
much  bearing on the point about
which I have been saying so far. I
would request the Minister to take
this House into confidence and give us
the figures, becauce it is impossible,
however much we make our Reference
and Research Branch work, to get any
idea about the control exercised by
any group. We know as a matter of
fact that monopolies thrive, they are
allowed to thrive and they thrive to
the very serious detriment of our
economy. In the publications these
figures must be given. I would also
snggest one thing. In Britain there
is, what is called, the Commission on
the Monopolies. I think, if my memory
does not fail me, by Act 40 of 1948,
the Monopolies and Restrictive Prac-
tices Act passed by Parliament, a Com.-
mission has been appointed and re-
ference can be made to them for in-
vestigaling intp the affairs of any
company. I also remember having
read a report of this Commission
about a company functioning in the
United Kingdom and also in India—
the Indian Oxygen and Acetylene Co.—
where the enquiry by the Commision
revealed that the British Oxygen and
Acetylene Co., which also has a mono-
polistic position so far as gas is con-
names and the enquiry rexealed that
with other companies under different
names and the enquiry revtaled that
the controlling shares of all these com-
panies were with the British Oxygen
Co. We do not know how it operates
here.

We are all keen to know only this.
The Government should take us into
confidence and tell us which indus-
trial house or dynasty, whatever it
may be, has any controlling share.
We cannot for that matter analyse all
the 2000 companies. It is impossible.
But these well known houses, these
well kno'wn industrial empires, peo-
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ple whom we know to be worth
nothing and who are making a big
indusirial empire in the course of 30
or 40 years, at least can be looked into
and the information given. I am sure
the hon. Minister can give the details
because he has the Company Law
Administration under him which from
the reports published seems to be
rather efficient. They must have all
these figures. It is only a question of
taking us into confidence and divulg-
ing the figures. I hope when the Min-
iste replics he will inform us about
it.

Sir, I would resume my seat with
one last request. I hear that the Gov-
ernment—this has no connection with
the point that I have raised—is fixing
the localion of the second heavy elec-
trical plant. The hon. Minister who
is new may not know that the Mem-
bers of PParliament from Kerala have
addressed a letter jointly to the Min-
ister, for which 1 do not think we have
received a reply yet—probably Gov-
ernment may take some time—but I
say, judging from any consideration,
whether iy is regional, or lack of de-
velopment, or convenience of port or
anything, although I do not claim to
have seen all the technical data and
all that, as these are matters which
can be subject to little adjustments
here and there, Government must take
a decision to give that factory to
Kerala, and if that decision is not
taken, all of us will have to resort to
some other step to lodge our protest
because, in so far ag our State is
concerned, it is a question of life and
death. Once again, I request the hon.
Minister to give us the information
which we require.

Shri Bimal Ghose (Barrackpore):
My hon. friend, Shri Nayar, has
spoken about the monopolists in the
industrial field. I want to confine my
observations to the problems of ex-
port trade primarily, and, before that,
I want to say a few worde on the
public sector undertakings.

On public sector undertakings I
want to say three things. Firstly,
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there is the question of capital struc-
public sector undertakings, and,
thirdly, their accountability to Parlia-
ment. I will not dilate on this issue,
because this matter is under the con-
sideration of Government and both
the hon. Minister and the Prime Min-
i1ster have stated that Government are
considering  this problem. But 1
would like to know whether they have
come to any conclusion.

Shri Manubhal Shah. Without any
loss of time I can assure this House
that as soon as Government or the
Cabinet comes to a conclusion I shall
lay a statement about the policy on the
Table of the House,

Shri Bimal Ghose: The second point
is about the contribution made by the
public sector undertakings to the
Government revenues. There ig a
statement in the explanatory memor-
andum on the Central budgct, An-
nexure 17, and at says that the return
has been of the order of 0'51 per cent.
of the Government investments. This
point was raised during the debate
last year also and the hon. Minister
for Industry replied to that in anger
last time: ‘show us any company
where the return has been low. After
all, Government circulate the annual
reports of these undertakings. It
there is any difficulty, it might be
pointed out to us.” The hon. Finance
Minister stated in the other House
that all companies are not commercial
companies and, therefore, no com-
parison with private industry can be
made. I should like to know which
are the commercial concerns, how
many of them there are, what is the
Investment in the commercial con-
cerns and what are their returns.

Shri Harish Chandra Mathur (Pali):
He is a very thorough student of
economics. Has he not looked into the
full explanation given for the whole
thing?

Shri Bimal Ghose: Where?

Shri Harish Chandra Mathur: Also,
quite a number of companies are yet
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to go inio production. You have to
wait for some time. He was referring
to the return of .05 per cent.

Shri Bimal Ghose; The hon. Mem.-
ber may refer himself—he 13 also a
very thorough student—to the publi-
cation which has been circulated by
the hon. Finance Minister.

Mr. Deputy-Speaker: That is the
difficulty; both the hon. Members are
very thorough students.

Shri V. P, Nayar: Some do not pass
the examinations; they fail.

Shri Bimal Ghose: 1 find from the
statement in the explanatory memor-
andum that there are about 5 depart-
mentally—run concerns and about 67
or 68 autonomous bodies and Govern-
ment companies, out of which 4 de-
partmentally—run concerns and 23
autonomous and Government com-
panies are administered by the Com-
merce and Industry Ministry. I do
not know what is happening to the
other Government concerns. We are
concerned not only with the concerns
which are administered by the Com-
merce and Industry Ministry, but all
the public sector undertakings. There-
fore, in the third place, I shou!d like
that the Government should take some
step so that all the public sector under-
takings may be brought under one
Departmental control so that we shall
know as to what is happening. Now
they are scattered over the different
departments of the Government. It
may be that the industries under the
Defence Ministry cannot be brought
under this category. But the other
commercial concerns should be
brought under the control of one
single department. I would also sug-
gest that that department should be
under the charge of a separate Minis-
try. We have been hearing about in-
dustrial empires in the private sector.
But if we take all the industrial
undertakings under the Government
together, that will be an empire much

bigger than the private industrial em-
vires.
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Each private industrial house which
is an empire has, in addition to many
executives and managers, a man of the
calibre of a Birla or a Tata or a Jain
at the head of that concern. In the
case of Government, it is one Minister
who is looking after the undertakings
apart from many other subject. I do
not think that is a happy position.
There should be one Minister in charge
of all the government concerns.

Before 1 come to export, I want to
mention in passing another point. I
want to invite the attention of the
hon. Minister to the comments made
by the Estimates Committee in their
122nd report on the working of the
NIDC. The Estimates Committee says
that the NIDC has not served one of
its primary objectives and that it is
more financing than a  developing
agency. Government should consider
whether it should have a separate ex-
istence. I place the Rehabilitation In-
dustries Corporation in the same cate-
gory. Why it has been set up, and set
up under the administrative control of
the Commerce and Industry Ministry
is something which I cannot under-
stand. This should come under the
Finance Ministry. Since these are
financial institutions, they should come
under the Finance Ministry. There
seems to be some confusion, at least
in my mind, as to how different in-
stitutions of the same nature are ad-
ministered by different departments of
the Government.

Further, the Rehabilitation Industr-
ies Corporation has been set up at a
time when the Rehabilitation Minister
says that he is going to wind up the
Ministry. In the course of one year,
the Rehabilitation Department will
be wound up. Then what will hap-
pen to the Rehabilitation Industries
Corporation? Will it continue? Why
cannot there be one institution for the
provision of long-term finance, as
there is in the case of short-term
finance? There is the Reserve Bank
which does many things, including sup-
plying agricultural finance, financing
of small industries, of course not by
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the Reserve Bank directly but through
agricultural co-operatives or through
the State Bank, and many other
functions. So, the Industrial Finance
Corporation might be utilized for
channelling long-term finance.

Now, I come to the question of ex-
ports. The position with regard to ex-
ports is not satisfactory. I am sure
the Minister in charge of it, whoever
he is, knows it. During the Second
Plan period, the export on an average
was a little less than Rs. 615 crores
per year. The export during the year
1960 shows an improvement of about
Rs. 14 crores over 1959. But there is
no cause for satisfaction, because the
increase was due to increase in prices,
whereas the quantity exported has
gone down, which is a serious matter.
We should not be satisfled. After all,
only prices have increased. Now,
what is our requirement? Even if we
do not take the question of develop-
mental imports, into consideration, our
requirements of exports would be of
the order, according to my calculation,
of about Rs. 700 crores—Rs. 500 crores
for maintenance, Rs. 100 crores for
servicing of foreign loans, unless, of
course, (a) we can get fresh loans, or
(b) can get extended time for pay-
ment, and about Rs. 60 crores or 70
crores for meeting deferred payment
in the private sector. There is also the
question of interest that has to be paid
and capital that will be repatriated.
So, all told, it will come to about
Rs. 700 crores. The estimates of our
exports during the Third Plan  ac-
cording to the Planning Commission
Is of the order of Rs 690 crores per
year. So, what is the prospect of rea-
aching the figure of Rs. 690 crores or

700 crores?

Coming to the question of exports,
besides West Germany, all other coun-
tries are faced with difficulties. Tt is
not as if we alone are facing difficul-
ties. The international market iz be-
coming more and more competitive
and we have additional difficulties in
the fact that there is the FEuropean

Common Market Scheme. Africa
seems to be integrated to the Com.-
mon Market and gets special develop-
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mental aids. South America seems to
be integrated to the American Mar-
ket and gets special facilities We
have not got any empires and we have
no colonies which will help us.

Then, our costs are also higher. We
have disadvantage in our transport and
freight rates because we are further
apart than many countries outside of
Jupan from international markets.

How should this problem be met?
The problem has two aspects. One
is the immediate aspect and the other
is the long-term aspect. About the
immediate aspect, of course, we must
try to improve our position and for
that, various suggestions are made.
Export promotion councils have been
set up. Many export facilities are
given. Concessions are given.
Drawbacks rae given. But still ex-
ports have not increased. There has
heen n proposal made by the erstwhile
hon. Minister of Indusiries and Com-
merce that private industrialists must
export even at the cost of some loss,
say, 10 per cent, of their production.
That may be good. That may be ac-
cepted as a temporary measure but
that cannot work as a long period
solution because if we are priced out
that will not serve as a rea] solution.
Therefore we have to ses to the long-
term aspect of the problem.

About the long-term problem, it is
a question of two things appearing to
merit consideration. The first thing is
research about export markets. Where
can our commodities find a market?
That has to be taken in hand. Then
who will do it? Private enterprise
will not do it. Government has to
take it up. I think Governmen! can
do no better thap utilise the Btate
Trading Corporation for that purpose,
that is. for undertaking export re-
search and find out where the possibill.
ties for developing exporta in various
markete are. Thev should also estab.
lish industrial museums in different
parts of the world so that other coun-
triet may know what our commodit.
ies are and what can be given
them. 1¢ the State Trading  Cor
poretion takes up this work, it will ‘be
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a labour of love. There will be no
profit and Parliament must be ready
to give money to the State Trading
Corporation even if there should be
any loss because it is developing ex-
port markets which will help the
country in the long run.

In this connection, I should like to
know what the functions of the State
Trading Corporation are. They are
not very clear although they have
been stated many times, whether
they are for expanding some items of
our export trade in the commodities
which we are now exporting or for
finding new markets, Here also
there are two problems. One is the
retention of present exports and the
other is the promotion of our new
commodities. As everybody knows,
about 45 per cent of our exports are
accounted for by three commodities,
namely, jute, cloth and tea. If we
add minerals and metals, the per-
centage will be over 50 per cent.
That is a very unfortunate position.
It is a very vulnerable position, We
must try to diversify our markets.
That means that we must try to find
out new markets. I find every day
questions in Parliament being asked
as to why our export trade in cloth
has gone down. It will go down.
The export of British piecegoods had
gone down. We cannot have the
traditional markets all the time
because as the developing countries
come up, they first try to produce
consumer goods. We shall be losing
consumer goods and goods produced
by light industries in those countries.
For some time we may have these
advantages and we shall try to take
advantage of this facllity but in the
long run we must be prepared for
this fact that in our traditional
markets we shall lose some of the
present position. That has to be
made up by other commodities.
Therefore more efforts for promoting
new exports are needed now.

When we try to survey what the
possibilities are, we find that in the
world export trade there are five or
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six categories. In three or four
categories I feel we shall have no
chance whatsoever. For example, in
machinery and transport equipment,
chemicals, minerals, fuels, oils we
shall have no chance of exporting.
This constitutes about 40 or 50 per
cent of world exports. Then there
are manufactures. I think we shall
have very little chance of developing
our manufactures for export markets
in competition with, say, the Euro-
pean countries, America or Japan.
The only fleld I finq is in regard to a
few items, that 1is, food, drinks,
tobacco........

An Hon. Member: There is pro-
hibition,

Shri Bimal Ghose: Prohibition is
not there outside.

These items are beverage, tobacco,
food materials including animal and
vegetable oils and fat but excluding
fuel. These constitute about 35 to 40
per cent of world exports. We can
make some efforts there to increase
our exports. I think the field where
we have the most chance is in regard
to food industries, that is. processed
food industries and so forth. So I
think that some effort should be
made in this direction,

I should like to know from the
hon. Minister in charge as to what
are the directions in which he
expects that our exports can increase.
Does he expect that we shall have a
very large amount of manufactured
exports? Of course, we are all
proud that our engineering industries
have increased their exports, but will
increase by a few crores of rupees
more. mavbe, Rs. 5 crores. Rs. 10
crores or Rs. 15 crores. But that
does not solve the problem. That is
good. We must trv to get that, but
we must have sizeable exports of the
order of Rs. 50 crores, Rs. 60 crores
or Rs. 100 crores. Then onlv we can
be sure. Unless this problem Is
solved, our future is really very
dark both in reeard to the implemen-
tation of the Plan and maintaining
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our day-to-day requirements because
s0 long as we cannot increase our
exports we must depend upon foreign
countries for aid for our Plan efforts.
For the two Plans we have depended
upon that and probably should do so
for the Third Plan and probably for
the Fourth Plan also. But shall we
be able to depend upon foreign
countries for aid for eternity?
Therefore, more attention should be
devoted to this question. I should
like to have an answer from the hon.
Minister in charge as to how he
considers that this problem shall be
tackled.

Shri A, C. Guha (Barasat): Mr.
Deputy-Speaker, Sir, in dealing with
this Ministry I should first say that
this is not really one ministry. Pre-
viously the subjects belonging to this
Ministry used to form part of our
different Ministries. Commerce was
a separate item, Industry was a
separate item. Public sector indus-
tries were also under a separate
Ministry, Company Law was also
separate. This has become almost an
unmanageable thing not only for the
hon. Ministers or the Ministry but, I
think, also for this House to consider.

In its annual report of 370 pages I
find that there is hardly any mention
of the commerce side of this Minis-
try. There is one chapter of about 13
or 14 pages on foreign trade. That
is the only thing that we can find In
this report about the commerce
section of thig Ministry. Similarly,
for the public sector industries also
there is very scrappy mention. So I
suggest that if the Ministry is not
divided, at least there should be
different departments and the annual
reports should be divided into differ-
ent parts just ag It Is done in the case
of the Transport and Communications
Ministry and the Food and Agricul-
ture Ministry. They supply different
reports for food and for agriculture.
Similarly, for transport and for posts
and telegraphs they supply two differ-
ent reports. Similarly, this Ministry
should at least come before this
Houce with different reports on the
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different departments of this Minis-
try.

Then I shall say about the working
of this Ministry. It will be admitted
that India hag made immense indus-
trial progress during the last few
years. There is no denying that our
industrial development hasg not only
been: of the traditional type but there
has been a diversified type of indus-
trial development and opening up of
new flelds in industry and also new
underdeveloped areas in the country.
So, from that point of view the
achlevement of this department and
of the Government in this respect
will surely be considered commend.-
able. But, Sir, developmenf in indus-
try or economy should be taken as a
meang to an end. This development
must have certaln social ends. What
are the social ends which we have in
view in this development? The soclal
end has been put in our Constitution
as also in the industrial policy reso-
lution and in some other resolutions
passed by this House. T can gay broad-
ly that the social purpose of our
development works iy to reduce the
inequalitiez: in income and to make
our development broad.based, our
industry broad-based and to see that
the conditions and amenities of life
and standard of living are ameliorat-
ed. Also. one of the main purposes
of our industrial development or
economic policy ig that there should
be decentralisation of the economic
forces and productive resources of
the country. From that point of
view, T think we are not moving
towards the Implementation of that
policy.

T generally would not like to refer
to anyvthing mentioned in the Esti.
mate: Committee, because T am sure
the Government or the Ministry will
conslder every report of the Estl-
mates Committee and every recom-
mendation of the Estimates Commit.-
tee will receive thelr due considera-
tion St T would like to mention
in this connection, the report sub.
mitted to this House onlv two day«
arn regarding the Development Wing
nf thic Ministrv. Tt ha« been stated
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that Government should see that
their own policy is implemented,

The Committee says:

“The Committee consider that
Government should take all posi-
tive stepg necessary to give
effect to their own policy of
broad-basing the industrial sector
on the lines suggested therein.
Meanwhile the Committee sug-
gests that a survey of holdings
in the industrial field by the
various groups of indusiries and
business houses may be under-
taken, if not already done.”

8ir, in thig connection I would like
to draw the attention of the hon.
Minister to certain revelations made
in three issues of November and
December of a Bombay journal—
Economic Weekly, I am surprised
that Mr. Nayar has not mentioned
that document. I think that document
must have attracted the attention of
the Ministry. It is is really a painful
reading to see that certain houses have
been controlling certain empires, or
more than empires, and the entire
economy of the country, if this
tendency is allowed to go, will be
under the stranglehold of certain big
industralists. The economic policy of
the Government will be frustrated if
this tendency is not checked. So 1
hope the recommendation made by
the Estimates Committee on the
Development Wing would be given
due consideration and a survey will
be made on the holdings of the differ-
ent industrial houses on the industry

and commerclal concerns of this
country.

In this connection I should say that
even the industrial estates which are
supposed to sponsor medium-size or
small.scale industries are also to a
certain extent going to the big
capitalists. These industrial estates
were really intended to help the low
or medium income people who cannot
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take much risk and who have not
the necessary know-how and techni-
cal knowledge; and yet I find—I think
the Minister himself wil] admit—that
in most of the cases the advantage

'has been taken by big capitalists

and the really middle-class or low-
income group people have not been
able to take much advantage of that
offer also,

In this connection I would like fo
refer to the activities of the financing
organisations of Government, like the
NIDC, RIC, IFC and so many others.
I do not know why different organi-
sations have been set up for lending
moneys for setting up industries, There
should be only one organisation, But
if there are more organisations they
should be on the basis of category or
size of industries.. Some of them may
be for big industries; some for smal-
ler industries and some may be for
middle-sized industries, For the
middle-sized and small industries, we
have State Finance Corporations., In
this connection, I would like to refer
to the recommendations of the Esti-
mates Committee. It hag said that
the NIDC has not been fulfilling the
purpose for which it was established.
Its main purpose was to promote
industries, but now it has become
just a loan.giving organisation, For
that purpose I think the IFC is good
enough. I do not know ‘why there
should be this duplication of overhead
charges and duplication of establish-
ments for running parallel organisa-
tions under two different Ministries.

Sir, T am sorry to say that some.
times this duplication is due to the
personal ambitiongs of the Ministries.
The NIDC may have an origin like
that. ‘The Industrial Finance Corpo-
ration may have been under one
Ministry. A certain Minister or
Ministry may think that that Ministry
also should have a similar organisa.
tion, This attitude should not be
allowed to continue. T think all
these thinge should be rationalised
and there should be a rationalised
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policy about the working of these
financing organisations, 1 feel these
financing organisations should really
devote their resources and technical
knowhow for promoting industries.
In thig connection, I particularly want
the hon. Minister to see that the
newly started Rehabilitation Indus-
tries Corporation may not be turned
into just a loan-giving organisation.

Shri V., P. Nayar: RFA.

Shri A, C. Guha: The RFA is
now wound up. This is the new form
of RFA—it has come out of the
ashes of the Phoenix—the RF. A,
‘There is enough scope for starting
new small.scale industries in the
rehabilitation areas and the RFC
should devote its energies only to
this, and not give loans to industria.
lists or industries situated in Calcutta
and some big cities. Its sole pur-
pose should be to jnitiate and pro-
mote small scale industries, cottage
industries, within the rehabilitation
area where refugees can be engaged.

Then, Sir, I come to the National
Industrial Developmnt  Corporation.
A few years ago I raised certain
points about the working of the
Industrial Finance Corporation. 1
think similar allegations could also
be levelled against the present tend-
ency in the National Industrial
Development Corporation, The report
submitted to this House is meagre
and scrappy. They should follow the
pattern of report that is now being
placed by the Industrial Finance
Corporation. The report of the NIDC
should be on the lines of the report
of the IFC. The parties geiting loans
from the NIDC should also be men-
tioned, particularly if any of the
partie; are in any way associated
with the management of the NIDC.
It is a painful thing when we find
that one of the parties that got over
Rs. 110 crores loan from the NIDC
was a member of the Board of NIDC.
I do not say the investment is mnot
sound. The investment Is quite
sound. Still it gives a colour, it
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gives a particular picture of the
working of the NIDC.

Shri Manubhai Shah: Is it Rs. 1
crore and 10 lakhs? You gaig 110
crores.

Shri A. C, Guha: Yes, I am sorry,;
it is Rs. 110 lakhs,

Mr. Deputy-.Speaker: Some hon.
Member here whispers that today is
the day of these errors! 1 do not
say the investment is unsound. 1
know it is quite sound. Still it
should not be said in respect of a
Government sponsored institution
that the members of the Board are
getting benefits out of the funds of
the institution. This has also been
mentioned by the Estimates Com-
mitee that the parties getting the
loans might have been quite compe-
tent to get the loans from the usual
channels, that is from banks or other
sources. The NIDC should devote
1ts funds for the promotion of indus-
tries and should help those who are
not usually able to get loans and
accommodation from the normal
market or banking concerns. That
should be the policy of this institu-
tion,

14 hrs

Then, about the State Trading
Corporation, I know that it has been
doing good business and has also
been giving some dividends to Gov-
crnment. But that is not the purpose
for which the State Trading Corpo-
ration was formed. 1 agree in this
respect with the observations of Shri
Bimal Ghose that the State Trading
Corporation is not just a commercial
concern to earn some revenue. It has
got a sort of monopoly in some com-
mercial transactions for which it
charges Commissions without doing
much, So it is not very difficult to
earn certain profits. But the real
purpose of the Corporation should be
to open new lines of export and open
up new markety for the export of
our commodities. T think there is a
Research Section in the State Trading
Corporation, and that Section should
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devote its energies to find out what
are the new markets and what are
the new commodities, manufactured
or minerals or semi-finished goods
ete., which can be exported to those
markets. That should be the main
purpose of the Corporation, not just
duing ordinary commercial business,
as it is generally, doing at present.

About the Development Wing cer-
tain things have been mentioned.
But 1 would endorse the recommen-
dation of the Estimates Committee
ihat there should be zonal offices of
the Development Wing. Government
thould not encourage the tendency
that everybody engaged in some item
of commerce or industry should have
to come to Delhi and flock the office
of the Development Wing and do all
sorts of things which may not be
quite commendable. So if there are
four or five zonal offices, I think this
rush to Delhi will be lessened and
there may be more speedy disposal
of work and less opportunity of
corruption in the business community
as also in the Government adminis-
tration. So I would suggest that the
opening  of zonal offices of the
Development Wing should be consi-
dered by the Government,

About export, 1 think Shri Bimal
Ghose has devoted most of his time
on that subject. I would also like to
say something about this in passing.
One thing is, in spite of the high
prices of some of our export commo-
dities, the value of exports in the
last six months of 1960 was Rs. 14
crores less than in the corresponding
period of the previous year. That is
& somewhat dismal feature of the
export trade. For the Third Plan 1
think the draft or provisional esti-
mate is that we should somehow find
foreign exchange of Rs. 2,600 crores.
I think after the increase in the total
investment of the Third Plan this
Rs. 2,600 crores may go up to any-
thing llke Rs. 3,000 crores. We shall
have to repay our loans also: we can.
not put off that evil day indefinitely.
Some day we will have to repay our
loans. So we must develop our own

APRIL 17, 1961

for Grants 9994

resources. The ambition of the Third
Plan is that a self-sufficient or self-
generating economy should be creat-
ed. But unless we can have sufficient
export commodities and sufficient
export earnings, that ambition or aim
of the Government cannot be fulfil-
led, So there should be a special
endeavour for promoting our export.
I should say that the present pattern
of the drive for export is more or
less in the normal course. There
should be something more, a better
drive and greater initiative in this
matter., Without Ignoring our tradi-
tional exports, we should try to
develop new items of export.

It is really painful that even the
exports of suome of our traditional
items have been going down, ag for
example textiles which was mention-
ed by my hon. friend Shri Bimal
(GGhose. With regard to tea also, last
vear we had Rs. 6 crores less of
export; and also in the case of jute
goods, So far as jute goods are
concerned, the value might not have
pone down. but the quantity has
surely gone down, As regards tea, I
think the main difficulty is about the
quality. Tea gardens are changing
hands very rapidly and after they
have changed hands the quality of
tea has deteriorated and the gardens
are not properly maintained. The
circumstances in which the owner-
ship or management of the tea
gardens have been changing and the
circumstances under which the tea
gardens are being managed after such
transfer are subject-matters, I think,
for serious consideration. We have
suffered both in quality and quantity.

In this connection, T would suggest
to the Government to consider whe-
ther the tea gardens cannot be
nationalised. Previously, 1 wag not
in favour of this proposal. Rather,
I thought that tea gardens should
not be nationalised. But the way in
which the tea gardens are changing
hands and the way in which after
such transfer the tea gardens are
being managed and the consequent
reduction in quantity and deteriora-
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tion in the quality of tea,—all these
are serious matters for the Govern-
ment to consider whether these should
not be nationalised, so that our
exports of tea may be maintained.

Then I should like to come to jute.

It is an evil day that the Govern-
* ment decided that in regard to jute
the Government policy would be
guided on the advice of the Indian
Jute Mills Association, known as

" IJMA in short—even from the time of
the Korean boom, that has been the
policy of the Government. During
the last session, while piloting the

Bill to amend the Forward Contracts
Act in this House, the hon. Minister
Shri Kanungo gave us the hope that
the anomalies and speculations in
the jute trade would be remedied,
and on that expectation the House
passed that Bill. But nothing has
happened after that. The speculative
tendencies in the jute market have
gone on as before. 1 think within
two or three months after thce pas-
sing of that amendment, when the
hon., Minister went to Calcutta to
address a mceting of the forward
market office bearers, he had to con-
fess that nothing had been achieved
after the passing of the amendment.
After that, the Government have
taken certain powers to themselves
under the Essential Commodities Act.
But there again, the Jute Controller
has been asked to use those powers
only in consultation with the IJMA.
This sort of surrender of the initia-
tive of the Government in the matter
of their economic policy to an indus-
‘trial body is rather dangerous and
should not be encouraged by the
House. The Jute Controller should
.not be put under the guidance and
supervision of the IJMA. The Jute
Controller should be given full
initiative to take action himself.

Only one more point and I have
done. About the public sector indus-
tries. I think in the Third Plan a
certain amount, Rs. 450 crores, has
been taken as the income from the
public sector industries. But I find
that out of Rs. 800 crores invested in
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the public sector industries, so long
our return has only been Rs. 3 crores;
ithat meang 02 per cent. My hon.
friend Shri Harish Chandra Mathur
has protested that most of these
industries have not come into pro-
duction. I know that But a large
number of these industries were set
up some siX or seven years ago.

Under this Ministry, again, 1 think
there is about Rs. 70 crores invest-
ment in the industries under the
Ministry, and we have got g return
of only Rs. 3 crores. There again,
the returns have come mostly from
the State Trading Corporation, the
Hindustan Machine Tools Limited and
Sindri Fertilizers, I know H. N. T.
hag been doing axceedingly well. In
regard to Sindri the profit gs also
production have been going down,
and it iy apprechended that for the
next two or three years, or for even
a longer period, Sindri would not be
as pood as il was, Sindri requires a
thorough examination and enquiry by
the Government. It was a bad thing
for Government to have allowed
Sindri to go down that way which
has been occupying a place of
national pride,

That is all that T wish to say.

Mr. Deputy-Speaker: There is an
announcement to be made, Som¢ hon
Members desire that if the House has
to sit longer, that is, after 6 r.m. then,
they ought to be intimated in advance.
Hon. Members would recollect that
the hon, Speaker had declared that
there would be a half-an-hour discus-
sion today. Therefore, the House shall
have to sit up to 6-30 p.m. today.

oft wow wx (o¥wT) o FOTAW
g, g JUNTT 7 JereA gt
T AT & FARET FTH Ag AT d o
AT IR TA N QAT B we
sfaw war § 1 w3 g s ¥
Tz T T I R

texe H wep IOWT A gATA
A oY ATy wrs &Y O vy 6y
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[ g q7;]

q AFTHT F qIL qg A aF FC
R, 044 FF ¢ wafq fawpAr & o
sfew | I ¥ @ g Y mvA
oAt F ferey faadt @@y §,
99 qE X IAET A q@T &
FA Aot mft T ffrew (e
# ¢ srewm gfer T ga
IOTET o wfama @qT @ W FEva
TR W ¥ 7 AT am A wfes
gy

ZHA IANT Y IAA F fAq
fefegaa feddmiz gz P oz
gaTaT aifE AT 5w 2w ¥ gyfis
wifadi #1 20 F fga # He-Is qFa
g 9% | ¥ IO gH Faq F2 fF faa-
1 20 ) wrAEEar g, foawr s
F( W ATA M K IIAN ¥ qqv
foqs g gart AF-FeATTHR TIT
w1 I T AT Y | I F7 Fger
g, IarTt # feaqdqs 1, oF qz 7
THE3 A g1 O a9 g TARTA IAN-
aofqqt & g1qt § 7 WA T 9T ITH
BIAT § & /IO FHIC AqT A AT ALH,
Ta# fog 177 § a3 IqT ¥ 9T 02
syaeqr wY v ¢ fF IAE AvgHE ¥
q¥T | g9% faw Exdrea fadawi w
FATZHT & ®T ¥ IJAN FAMRT J
e g & W7 OF feddadz fam wraw
feqrgar, frad s s @ & | 78
IAF TFT & IqW F faq w7 g0
fawrr & W17 398 w9d-w9} fagq &
dxre fadan & 1 & g€ ooy oY,
gL TTRATET ®T AT TEAH Q@ §
o) 36 fasft o 3w w
argdq fgd sy § 1 @ feidgde
fae & IO AFA ¥ AT-AT FCATY WAW
w1 17 § | I TEATH K A
ot feqié # Afe Iq7 a7 & ama
oy ¢ W fagsr fars &€ wAdg
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gaegi 7 WY feqr &, feasaie famr &
WEEFAT FT W' AE ¥ A54G9 FA
¥ aiz 7% qfear qarf & 9 ¥ W=
Tt T aE 7 9w =qra femmAn
g g | 39 Feid F e feadgie
fa & grar 9gmT ¥ $9 73-38 I9T-
aferdt #T goTT g wr @y, WA
gt o ¥ R 1 T A v Frd g
T8 T s @ FF e A awa 7
Zar g f& faaF ow oze 7 feaq
FCT § ITH § AT T 36T ITH
fad 9mx faad 912 g7 F1¢ Freaw 78
¥ g & | 73-7% Iqvefaat F HIT
feadmiiz famr 771 wfus g @ &1
foe & ag i famr & fe o1 a3-a@
aey feddmiz far & o s &S
TE IAMIfATT & gE7 ad-qEY ATeArg
wam FAFd g aa g feadade
fam # fasrfer ov § samt £ o0
arzaq a7 ¥y &, 759 A & qefye
fed 91y & | TATAC a7 AT §¥qT &, UE
agd wfeart a7 1€} | g IR
#1 fagra w7 wrATATT F7 o awar §

4 feaygre fan &1 7g 39 9,
A ST § wYE Sy ATRAF AL & |
g TR ArgAR & fag dadrEw
o qEA F fAw & Ia e
ZTEATeY o4 g9 fan & oy e § @
fegdqie far &1 aeaE g Ia
N TTF wsgr A AT § W AT
xarT I% qq A4 fEar s g
TTATT T3 IANTT & A7 fwar A &

ga & urATqAz § Tt ¥ §F FFAT
wrgar g 1 gy farat gei TR
§ I g gqaa A afr g, 3w
AT A rATgHE A W@ ) -
s 77 AN gFeTeT FHH @E &
grq fafr § 3q® o A ¢ fe I
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TATT TT 97 o oM@ A4 ®FY #)
fada o & 71 v ] E,
T T TE g1 g W EH FAF %o AW
A A AR § A
FE O 9@ A AEEN
o fagir Ko F@ W T JAR
fear ¢, faew fegr 9@ &t g@e
wawT a8 gwn f& gar fomw 3 7@
IR T 9w A oy § I
AT fo AT® AT FWN R
T 2 g% § A qgT IW )

TR G Jarr N &, Ay S e,
w1 w I § I & gfa A
FT GeATA FY FFAT & W AT ATHTAY
¥ fad o g & A1 W a9 Ay
WHET F1 AATAT T FHAT § | HTC AT
fei¥E 1 3 a1 "rowy qar w2 fE
HHAT @TEY IR AY § AT T 49§
TQ W& A7 A0 QR faar & Wk
g JH FaT T T AT F T A
w13 F7 § 9T 7T H g | 779 Wi
FAT FY G § A F1E 77 AR AN
N AT g 1T TR F
TN (8o o FAT FY TE A 011 § AR
IAH g T TH 1= AT HY E AR
2 a § |

EAW &7 IR W, R wATHT
¥ N7 &, AT qurEt A ST QT E
UTTEH AF 00 P AT AT § |
fret &1 ®IF 7 IERA Yoo FNW
T § WY LT W 00 FAY W |
R ' § fr o g gy ek
wayEY A AT SR IHEY AveEga § ar
Iawy g7 faat gro Jarfew oo &
wfcaor &% s ewd § 1 9Ty wW AW
g 5 gw frefiw Qrwar ¥ fvaw W o
TITHZ TAT 9T, A /T TAT 4T, wo FOY
T Tar &% dore ST, W B g
aft sTEs {1 1ane oW g ¥R Wity
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FOT T AT EET AN wR § Feqw
$ A

w3 Jum furet 9 g9 aga s
e 3@ § WX famr 9T wgrem G
/9 W fear an gm PR o Y &
IAET AT ®Q § A agewr o @ ¥
I IGW WG qY IGWT €7 ¥ AX
a @ 1w wit & Rl # a3y
GO ag sam @ et orw § ary
SYarQ 61 wifaw @ e I ey
Tt & W oY W g AT 6 wer A
IH JUNT FT AT JEAT &Y | WA BN
wy § 5 o &mEt suh qr §1T oY
T IO 97 a7 ¥ Y U H arwar
A1 77T ¢, A W Enw (IR ¥ agewr
a1 72T | F a¢ el wga i ag e
NI AT N 1 Ay ot
ZA aga T¥ SFTE gy o ¥,
s argfefes g0 & wermmy ar o &
T TEat @ w1 qqT e
feay st 78y 8 | IWG STEETA Y a3AT
&, aver ofr wsgr At &, fwfer o qegy
gy & 1 57 AT & A o7 Ay dT @
ag firzem o ey & | & ag Y v
ag ushY I ALY & | Ty weHy Qv &)
TSt MY E7 A IR Q) 7 & 7 o
Tfrxdr geaat & g surer g Vv §
R g gt At § Irr €W )
@ & | TGt Heqmet g A g Ty
§ faq & e € goft o) g€ 8, oty
frara era wefrd et gt 8, aroed ot
g & sTafe mfid oy ¢f &, arén
wH aftgf ¥ | or g A g oo agy
oo FTTETY W7 9 ) o1 oY § a7
qR og wxX T g A ke o At
ot g ¥ ofr A wrd) It ¥ T
ot &, wa areer ) arfY agfy ar v B
o w1 3 orq wfod anfy § o Y
age ww ey fogr amr § 1 oyt I
¥ 5 a1 R T €7 gy B agt Iy
o ae w7 Y Gt frar o § ) @ ety
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[+ zor =]
7457 § W7 qAqgT A7 7 0di § W7
A gar I7¢ faay qmwr §, IFEY A=
E. IFG  FY A qEar €
14.20 hrs,
[Surt MurLcHAND DUBE in the Chair]
93 JAN AL FAM F| R A ST
73 #, 9% 47 FAAdT | 9 A AW
¥ fw AT F AW F1 AL IAW
aE gt Y e afus A e
) 37 ¥ 3.7 S F1 fadaTor oy
Far ¢ 1 379 S § wefHAr F g
#2311 § §%AT @, 74, A9 &Y gN
g A7 AATTAT GFY 7 ZFTA 41
awy 7o

TR F1E q72E «@) (% AT §LdT7
7 g guw @ wafe F f@a feadr
geqry et g & foag & g A A1
FTE-AT2 & NeARR ArfaE "grar
®q &, Zf¥faga w22 & =9 § 67 o7
FiEY ¥ ¥ ¥ qUR ¥ 0% 7 77
o1 7% & 1 7T ST & Sfiy g
aga & AYwar 7, o ¥ 5 72 fafere
AT § & g7 ATE ¥ sriEw go w7
TR AN PG IT K A A I¥ TFT
FT 39 § A W1 qgq § Y 9
m% %7 ford | 79 0@ ¥ q AR A
syrfar fger e ¥ age wfaw gE ¥

o JARIT A gre wrEHy, G ol
IR, o AX § | IAWT TE WA AT R
f§ oF A 06 &, dar fa q@Er
o gy 8, IAET wew faent, IAEY X
g & e faenfy | fer st goft
1 FET AX 9T IAET IOV A @,
ar amnwd ®, 5 et 2w 23
¥ a 3% fed 19 9, ag wrEEr 8
awwr agt frer aem | FER T K
THT ® AL TRT WY AL THC &
fret TwrT, fET arat q9oT & S
Feer, f5T i goe & SRfee
FTHIT, TTRFTE qTATT & AT GTEX
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0T W qvEE. & . 2fwE qwT a6
IIF TFFT FEarqear g, foay 3
TR & I E, TN qFF @7 o 7
WY & IAF FE EW A T,
foreeY qoft S7gT |T THTeT AT A
H1% AZ) T &, AT TR Sy AAE
FaifE BrT-ge agfoad ¥ fad 371
TF ML F ZAT T9T7 TAF 957 FIEAT
TEAT 2

qrardt gfuefaY #1 78 3o
F aft A T WA ¥ AR 61 qE wW
BE IR FT ATE AGY TEAT & 1 AT
FA AT E IAF W GAy AT B, 7
TTET w7 9 fraw s ¥ fAg
T ®W ¥ A faqw sEd g § 3
T TG AGT WA g @
T E WYt IAT W9AT F19 FAr
A F ogr Jam ¥ fal oag
qivg A g @ @ IO &)
frapar oY armfant &1 g v 1w
3foz &1 48t Wz Mg (¥ 7o |
TH A9 F AEEOT ¥ A1 AA F
gafa #¥ 2 I7Fr A7 AT A &
IATT AKAT 7 qGA A7 FH ey
Ay w7 v2r 3 9 TE M aurd o
FFAIT & | W&l 9g T T q6T qgN
FrE-FEY S & {9 fa2wt §7 qgaw
q1 787 ¥4 g € § IO A, 777 ¥
fig A=Y fawrdt 1 aa1 9 wxfim
fY, w7 7 §WMT 7 FUE | oA frRwi
# RMA & qWT FATT AT & AT
¥ I GO ATE-ATE W AT g Wiy ad
MET AT 1 T g g ¢ R
i oft gAY wiwai § forr & gt I
®Y SFET AT @I ITH! g ARG §
A qET W afE g guvw ¥
qrf A I g7 e g
Y JGW A gafa F «qUT wig
T
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Y TR qveay wrefeow aIwT
AR AT §FTRT A A ¢ 1 IW X
Qg oA @, zaw gwwa & 1 AT
argr? faedary grRfrs swT 93
TradY @ WY TR wORTT &1 R &
fr g 7 &%, ATA FOFICH ZIA T
Tz far &, Teqe wfuymd & ol
2z Zfer srortew &) "9 AT 99
Fr i famdy & v ag A A €
WY gw A IWMA F fAg ¥wr w7 AwA
# | frawa 38 77 § fw ot e w59
oS ¥ ®F § JeArIA & HTH "Iy §
F4 werrew &, fam o nemE @
2, IART WIT g3 F{RFATT @G
2 A1 IA€! v TN A g7 fam
ardr & Afgw sma @ TS &1
A7 IAHY JFAET ASTA R AT
TAR1 g7 A famefy | Y s e
HA TTRIA ATT WEREA T SIAMA
wTa gt gAAT vaAES gL g Y
Teft & walw FT I3WET T W
TEATT ®TA £ Al § IHA Ul
g a1
C Fr EErd 4 IauT Y 228 7 fAm
fazmit &t Ay & TAF o oA
grsfezfady #ifaa aft gf ¢ 9=+
3071 g7 AT wNE-w0T fedr sam
FATIFTANL 1 IAHgH AT ¢
fe At I3-7% Farmfa & Ier gfa-
fafgea dmaw Trfefadr sifax &
T 2, g Iawi w1 gfafafesr
Fay At & 1 Ao ag grav @ fe et
A Freft & ITH FwmTAT q¥ ¢Aafa
Fry §, a¥ IavTIfa A &, F -
qft IAH  wIAT 1T A T qHEA |
¥ Ianafe @ d7 Y Ao WS ¥ A
ey § 1 I weE fadeft dm-
faq@i & ® 3 1 g T IAW
a1 ®) T wfga, foraer sher T
fam wr 8

TwR 2w & @} § § §9 w0
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MEAT § 1 A€W Eww ot gwWid Ny
JAWT 9% Faar & 2 foraar fe a®
IGRTY 97 | wrT feeft 3 woAT gt |
wrrfY @ver o @ W IEA qriwT ¢y Av
Yo AT FT ErAT & @Y IWA A qHy
IqT far ¢ weodt ¥ e IueY
fed oft I A Y qydY @ | w7 A7
AT w37 wiwe ¥ A o &
U9 gA%7 297 a9 7 3 & T A
aYeT qGA IAF qUF q9AT § IAHA {
#freer & fora &1 vy faay @ S9aY
foreer ot 71 @ arar &Y 9§ aga qrwrAY
g & 1w ey 7z ¥ fE fafaed
THET |7 eqrT ¥ | qE AT § wad
a7 33 fafaey & wigA vy g
g I A% IT & | A1 gAY ey §
fsma o oF gt et o 4 8,
TxeT qrer " Afaza g, foewr gae)
zzree ot 231 § W17 feen oft w2 Y
# Taf=g I9% FIT ¢y qTA-< TANH
Za 1 Ty aTay § ag ALY g wrfgd
7z M fewwd § IR A7 IO
HATHT ¥ GHA (¥ IRAT £ |9 W
Z fraz ¥ravs sam &7 Wit o
JanT w1 AN fewwd §, It ot wrfiat
g IR g v ¥ wifew w T
Mr. Chairman: May 1 know if any
Members of the Socialist Party, Gana-
tantra Parishad and Republican Party

wish to take part in this debate?—
None

Shri B, Patil. He is absent. Shri
N, R. Muniswamy.

8hri V. P. Nayar: He gets the chance
in the absence of others.

Shri N. R, Manilswamy (Vellore):
Let it be by any chance.

At the outset, I welcome our new
Minister to this huge task which he has
undertaken. We all know that thyi
Ministry is something like a liny
empire consisting of several depart
ments, Nobody knows where it ends
and the labyrinth of these departmen's
is such that it will take some time for
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the Minister to get acquainted with il.
At the same time, 1 hope with the able
assistance of his junior colleagues, he
will be able to put forth things very
well.

Let me now make a few cbserva-
tions about the salient features of ihis
Ministry. Generally, the prosperity of
a country depends upon the commer-
cial transactions which it undertake:
and the assets it possesses in this
country and in other countries. That
is the test to judge of the prosperily
of a country, But here we arc slart-
ing with a feoreign exchange at ils
lowest ¢bb and we have to make our
country as prosperous as any other
country. Ceriain policies have to bc
evolved towards that end. The recent
announcement of the expor'-imnport
policy has been modelled in such a
way as to encourage exports, at the
same time not to neglect imports. Both
are integrated in such a way that a
®alance is struck and export is more.
This policy is all right.

1 shall make certain observations
regarding the import and import policy
and its structure. The Controller of
Exports and Imports is dealing with
all aspects of export and import. The
only suggestion which I wish to make
for the consideration of this House as
well as the Minister is this. It would
be better if we bifurcated the export
and import into two different parts.
There should be a controller of exports
and a controller of imports instead of
having one controller of imports and
exports. It can be supervised by one
of the Ministers if they can have
things done in a compact way and do
not miss any intricate or minute detail
and do not allow it go out of their
attention. With regard to these items
of exports and imports, they need not
necessarily be on an ad hoc basis. It
is always better to give exports region-
wise, to particular countries, to western
countries, to eastern countries, etc.
Exports and imports must be rationa-
lised in such a way and they should be
region-wise and not item-wise. This
may look rather odd. But when I
examined the practice obtaining in UK
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and the United States, I do not find it
is like ours. Possibly, we have chalk-
ed out our programmes and our
methods based on the experience of
some other countries. We can, how-
ever, examine the method which I have
suggested and introduce this innova-
tion if it is practicable and feasible
and will lead to greater efficiency in
the disposal of petitions for licences.
Again, the policies are charged twice
a year. It takes a long time for a
person to file his application and get
his application processed and sanction-
ed. Instead of having a long time of
three or four months, we can minimise
that period by eliminating the unneces-
sary procedures and see that the appli-
cations are disposed of in the quickest
possible space of time. I know a par-
ticular person has filed his application
for a certain impor¢ licence. But he
has taken three or four years to get it.
Several factors creep in by the time
he gets permission. There is the price
factor; the prices shoot up. Sometimes
the exporting countries are rcady to
give the goods but the importing coun-
try is not willing to take them. But
by the time the importing country is
willing to take the goods, the prices
go up and many things happen. This
point has to be kept in view.

Now, Sir, the Khadi Commission is
being given about Rs. 89 crores for
the Third Plan. The object behind the
scheme is no doubt laudable. But un-
fortunately when I went through the
report of the Public Accounts Com-
mittee, there is a sorry tale to tell. The
observations made are not only disap-
pointing and frustrating but it comes
to our notice that in its actual func-
tioning and working there is a good
deal of irregularity and injustice. Feo-
ple for whom certain benefits were
intended, the poor people, do not get
those benefits; they are diverted some-
where else. Ultimately the man who
gets benefit out of this is not the man
who needs it. So, this should be reor-
ganised in such a way so that
we may have a proper check
over every item of it I also
wish to say that we should get
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it decentralised. The State boards at
present function under the direction of
the Khadi Commission. Instead of
having it constituted like that, Gov-
ernment can distribute the funds to
the States so that each State board
can have autonomy. At the Centre
we have one and it is supposed to be
vigilant but its working and inspection
and examination are not so accurate.
I also understand how certain proce-
dures are bypassed. I need not go into
the details. I am sure the report given
by the Public Accounts Committee will
be looked into and the Government
will take heed of the remarks contain-
ed in that report. It is one of the
Committees of Parliament which has
opened our eyes in many things. Many
people come to Parliament and they
go through the proceedings How-
ever, but for the labours of these two
Committees, we may not be able to
know much about the irregularities
and things like that. We are now be-
ing flooded with the reports of the
Estimates and the Public Accounts
Committees. They are doing exacting
work and the hon. Members could not
find much time to be present in the
House; they spend so much of their
time in the Committees. So, I think
the Government would give thought
to iy and see that it is rectified and
that the recommendations are imple-
mented.

I may here be permitted to refer to
one paragraph in this report and I will
quote only one sentence:

“The Committee are gravely con-
cerned to see such an unsatisfac-
tory state of affairs. They are
firmly of the view that the whole
scheme and the mechanism of its
operation requires a thorough
check-up if the tax payers’ money
set apary for khadi schemes is to
be well spent and on the intended
purposes. The Committee trust
that Government will pay timely
attention to this. The Committee
would like to know further deve-
lopments in this matter.”
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I have read it because it is more
effective than my saving that the Gov-
ernment should do this. I have quoted
the above passage from page 20 of the
Report of the Public Accounts Com-
mittee—34th Report, Secoad l.ok
Sabha.

Now, I shall go to the other aspects
—about the STC. It was originally
intended to have some business deal-
ings and commercial transactions,
with countries which have a monolithic
form of Government, on a Government
to Government basis. Now we are ex-
panding its scope and functions. It is
all very good. We stand to gain there-
by; we are able to find out the market
where our commodities could be sold.
We need not confine ourselves only
with regard to iron ore, cement and
some other things. The hon. Minister
will bear with me, if I have to repeat
something which I have said for a
long time inside and outside this
House—that is, about the leather busi-
ness. So far as the leather small-scale
industry is concerned, the STC pur-
chases shoes the shoes from these
small-scale industry owners and they
make their own profit because they
have to meet certain expenditure in
conncection with this trade, If there is
any loss or any rejection in Moscow
of these things and if they refuse to
take delivery of certain items beccause
they are not according to some speci~
fications, they are not returned back
to our country but they are not also
paying the value for these shoes. The
poor man expects Rs. 26 or Rs. 27 per
pair; but Rs. 4 or 5 is retained till the
green flag is shown from Moscow.
That money is being deducted from
the amount given to the persons here;
not even the rejected shoes are return.
ed to him. I think there is some
lacuna in the agreement that we have
entered into with Moscow. Whatever
be the case, I wish they agreed to pay
cash and carry. We are having so
many methods of payment. We are
having even the rupee payment agree-
ment. We import goods on rupee pay-
ment basis, that is to say, we import
them into our country and we pay
rupees—not other foreign exchanga
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They utilise those rupees for purchas-
ing some other articles. For instance,
le; us say, they purchase commodity
‘A’ from our country utilising the
rupees paid by us. But then, they
take these commodities from our coun-
try to theirs with a view to re-export
them to some other country. Our trade
representatives in these countries must
find out the market for such commo-
dities. If they find that such commo-
dities or goods taken from India
against the rupee payment are re-
exporied to some other countries, that
must be objected 1o, The things that
they gey should be for their own use
and not for re-export; if they are
meant for re-export, the deferred pay-
meni basis would be better than the
rupee payment basis. It looks as
though payment is a very fine thing
for us because we believe that we are
saving money through it. Butl we musy
remember that what ultimately hap-
pens is this: Whay we would other-
wise have got by way of profit is being
deprived, and the people are deprived
of the profit than what it would other-
wise have been if it were deferred
payment. So, I should rather go in
for deferred payment. 1 wish the
Minister looks inte this aspec: and
sees whether there is any magic in this
rupee payment at all. 1 should say
that there is nothing in it except that
we go to the people and say: “Oh,
we are not losing anything; we are
not sending anything away but we are
getting money and saving money
through rupee payment.” We know
that when the goods are manufactured
and taken away by other countries
and again, when they are sent back
to some other countries, they make
huge profits, and we get nothing.
Therefore, it looks rather shabby. It
should not be taken as if we are not
aware of the thing. I know the Minis-
try has an efficieny Secretary and 1
would request him to put a check and
plug the hole and see that such things
are not done. We cannot tolerate it.
The Government must issus instruc-
ijons or orders to our trade represen-
tatives and embassies and ask them
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to give publicity to these matters, in-
cluding the production of goods by
our country.

1 have not been to many foreign
countries, but I have been lucky in
having seen one or two countries, and
there, I have seen that there is not
much publicity given to the produc-
tion and achievements of our country.
Therefore, I wish that instructions are
issued to see that this aspect of the
matter 1s understood ahd adhered to.

I now wish to say a few words about
Sindri Fertilisers There has been
much agitation about the fall in pro-
duction there and the minds of the
people and ours in this House have
been much exercised over it Initially,
we thought that the Sindri fertiliser
factory is a gem or a jewel in our
country of which we could be very
proud, because we thought it would
add to our production and aid our eco-
nomic growth and position in the years
to come. Such high hopes have been
held out to us. But then, we are now
importing fertilisers, because the pro-
duction there has gone down. There
are various reasons for it. Sometimes
it is said that there have been factors
beyond our control. If there are any
such things over which we have no
control, we can understand, but where
there are things over which we can
have control, and if we do noy exer-
cise the control, what would happen?
They say that the machinery has worn
out; that there is much wear and tear
of the machinery; that the jigs or some
such things have worn out or are not
available, These are technical terms;
we cannot understand them. We are
just laying. But I know that there is
something wrong there. I also know
that, after all, the human element is
_Lhere, and when the human element
is present, it must have a complete
check and investigation done into the
matter. But they do not do it. What
they do is, they simply look into the
production, and then say “Oh it is
producing; let it go on.” Ultimately,
we know what the loss in production
has been. And they go no giving
excuses. One can give plenty of
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excuses, and anybody can give excuses.
That is easy. The easiest thing one
can do is to give excuses? But then
we have to accept these excuses, in the
absence of any other information.
There is no other go, except to accept
those cxcuses, having jncurred losses.
I do not want things to be done in this
way. The authorities should see that
the fertiliser factory is set right, and
the person who is responsible for not
looking into the matter should at least
be warned or demoted or degraded
and not upgraded. This matter has to
be looked into, because it js very im-
portant, and the things proauced there
arc¢ important raw materials for fur-
ther production.

The fertiliscrs have o be distributed
properly. 1 know that the fertilisers
are distributed to the States and the
States in turn distribute them to the
co-operatlive societies. But ultimately
nobody gets them. Only one or two
men get them and they get more and
more of it!

An Hon. Member: Black marketing.

Shri N, R. Muniswamy: Of course
there may be black marketing here
and there. But I cannot say that black
marketing is practised in this matter
uniformly everywhere. But the point
is, the method of distribution must be
looked into and it must be seen that
this particular commodity is given to
the cultivators in abundant measure
and in time. “

As regards the NIDC, my hon.
friends Shri Bimal Ghose and $Shri
A. C. Guha have referred to it. I do
not wish to repeat what they have
said. But I know that the NIDC is
presided over by the Minister of Com-
merce and Industry.

Mr. Chairman: The hon. Member's
‘time has run out.

Shri N. R. Muniswamy: I shall finish
in a minute or two. I am sorry. Thix
body is presided over by the Minister
of Commerce and Industry and the
Minister of Industry is its vice-chair-
man. In one sense, it is very good,
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because the presence of the Ministers
attracts the industrialists to come
there, and if the Minister is there, the
people can very well negotiate with
him directly. But then what happens
is, the whole concept of independence,
autonomy, freedom, etc., is losi. What
is proposed by the NIDC under the
chairmanship of the Minister may not
be, and perhaps cannot be checked up,
for, the departments know that the
body is presided over by the Minister.
They will say, “We need not have any
check over it. We shall pass it on."”
It happens like that in this case. The
idea with which the NIDC was set up
was that it should be an instrument,
an autonomous body, to see that there
is a balance and integration of all the
industries. But, as a matter of fact,
that aspect of the work is not attended
to. Except financing, there is no other
function discharged by this body. The
question whether it could be presided
over by a pon-official should be consi-
dered. If it is a non-official who pre-
sides over this body, I think there
should be no objection or any ground
for us to say that it should not be so.
Whatcever may be the case, the Esti-
mates Committee, for instance, has
recommended that the existence of
this body is not necessary, on the
ground that its functions are being
exercised by the other financing agen-
cies. Though 1 do not go to the ex-
tent of e¢liminating this organisation
from its existence, I only insist that
instead of its being presided over by
the Minister, it should be presided
over by a non-official.

Time is against me, and 1 conclude.

Dr. Krishnaswamy (Chinglepuy):
Mr. Chairman, 1 agree with my hon,
friend Shri A. C. Guha that the Minis-
try of Commerce and Industry is a
veritable ocean and he who attempts
to deal with all the topics would hard-
ly succeed in touching even the very
fringe of the subject. Let me congra-
tulate my hon. friend Shri K. C. Reddy
having assumed the steward-ship of
this very difficult Ministry. He is
assuming control over this Ministry at
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a very difficult period and although he
is supported be very many able collea-
gues of his, I would wish him only to
approach many of these questions with
an open mind.

Mr. Chairman, before I deal with
all these main topics, I should like to
stress the important contribution which
has been made at GATT by our dele-
gation. It is a great pity that this
House did not have the opportunity
of debating the GATT. The increas-
ing trade is a solvent of most of the
world’'s needs and I am glad to find
that the delegation at GATT had
pointed out that the common market
of Europe should not be inward-look-
ing but be outward-ldoking. It ig a
basic fact that we have to bear in
mind: that trade rather than aid should
be the main concern of most of the
developing countries. I am very glad
that this has been emphasised and I
only hope that it will continue to be
emphasised in subsequent conferences.

I should like to concentrate on only
one topic. What is the outlook for
exports today? I must confess that
the outlook for exports js very grim.
The basic issue that is facing us today,
an issue which has not been faced by
the Planning Commission, is that we
do not earn enough from our exports
even for the maintenance of the import
requirements so that our factories may
be fully employed. It is a double loss
because the installed capital remains
unutilised and because we are also re-
ducing the gap for increasing our
exports, how to increase exports at
least to a level which covers the main-
tenance of import requirements is the
basic jssue that is facing us. In one
sense, this is the minimum which we
have to achieve, for, even if this be
accomplished, a8 substantial import
component of our capital has to come
from aid, loans and private invest-
ment, all three of which are extre-
mely chancy. Even if we cover our
maintenance requirements, our deve-
lopment is dependent on highly ex-
traneous factors. This ought to serve
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as a perspective for a consideration of
our export policy.

My hon. friend poinied out
that the Planning Commission has
gone into this matter, but with
great respect to the experts in
that body, 1 might point out
that they have under-estimated
the amount of exports that are neces-
sary. The Planning Commission points
out that we would have Rs, 814 crores
of imports and we would have exports
to the extent of Rs. 690 crores, and
that Rs. 124 crores would be uncover-
ed each year. But I would like to
suggest that the gap to be covered
would actually be much larger. Sir
Alexander Macdougal, analysing our
export problem at the Advertisers’
Conference pointed out that by 1970
we should have exports of the order
of Rs. 1500 crores and unless this be
done, it would be impossible for us to
cover our currentg requirements and
also the interest payments that we
would have to make as well as our
maintenance import requirements. No
doubt, there are obvious hardships in
the way of increasing exports in the
short run, but it is the duty of this
House as well as of the Ministry to
consider what the policies are that we
have to follow if we are to do much
better than what the Planning Com-
mission has envisaged or the exports
hitherto have envisaged.

What are the essentials that we have
to bear in mind in promoting exports ?
It is clear that we have to oroduce
sufficiently so that we have a surplus
for exports, secondly, that we have to
produce it at the right cost and thirdly,
that we have to sell our export items
where it is saleable. Of course, under
thig last heading, market research and
publicity are absolutely indispensable
and T do wish there was a great deal
more of concentration on all these
factors

Now, I should like the House to bear
with me for a while when I go over a
few statistics for the benefit of those
who wish to follow what exactly our
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difficulties are, It is true that indus-
trial production has increased by about
7 per cent per annum since 1951. In
1961, the production index is 180 com-
pared to 100 in 1951. But, I would
like to point out to the House that the
older industrial commodities, like,
cotton, jute and tea, which constitute
half of the weight in the production
index of industries have not risen by
more than 2 per cent per annum. This
is indeed a very ominous thing which
has to be taken into account by any-
body who wishes to plan for an in-
crease in our exports. As everyone
realises, when we are having a deve-
loping economy, due to the infla-
tionary urges, due to the increase in
money-incomes in our community,
there would undoubtedly be an in-
crease in domestic demand and unless
our production increases there would
not be a sufficient surplus for export
however much we might have rigid
controls,

What is it that we have done
hitherto to achieve an increase in the
production of our traditional com-
modities? They are valuable earners
of foreign exchange and although
their export may not increase as fast
as that of newer commodities, let us
realise the fact that we have neglec-
ted the bulk of our export-earners
and imposed maximum restrictions
on the expansion of tea, jute and
textiles. When the prices of tea and
jute were very high, we mopped up
the wurpluses levying hefty export
duties and since industries in our
country did not purse a wise policy
of ploughing back profits, this was a
very good thing to do. But, then,
our duty should not have ended with
merely mopping up the profits, Surely,
we should have allocated at least a
portion of these dues for meeting the
needs of these industries. In other
words, we should have performed the
function which a good business firm
performg of doing what it does with
the reserves., That was mot done.
What is the result? We did not «'abi-
lise either the jute industry or the
tea industry or the textile industry.
1t is significant to note that the pro-
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duction of jute in 1960-61 is the same
as it was in 1955 and during the past
two years the fall in the production
of our jute has been about 25 per
cent. Had we created a buffer-stock
earlier, just what the industry
demanded there would have been no
diversion of land from jute to other
crops. That is possibly one of the
explanations which has been given by
certain critics. But, at any rate, it is
a problem which ought to be gone
into more thoroughly.

Now, Sir, when we talk of stabili-
sing the tea indusiry, I should like to
bring to the notice of the House
certain facts. In Malaya where re-
planting of rubber has high priority,
possibly the highest, great progress
has been achieved. What has been
our progress in the matter of replan-
ting of tea and what steps have we
taken to improve the quality of tea
which is very important from the
point of view of securing new
markets ? Indeed, I was amazed when
I read a document which was recent-
ly issued and which contains statistics
from the official sources to the effect
that the prices of our inferior tea
which is inferior compared with the
tea produced in Ceylon, are only
nominal. The result has been that
other countries which have produced
more and which have produced better
quality tea have made vast inroads.
Ceylon has not only captured a good
portion of the market in the United
Kingdom but also captured the non-
traditiona) markets of Australia and
New Zealand, Those of us who have
listened to the Planning Commission
sometmes get an awry impression
that the traditional exportz have no
future and that all that we have to
do is to rely on the new growth
exports. 1 wish to point out to my
friends that although the new growth
exports are very important, they
would take time to grow. However
much we may attempt to increase
their exports, whatever might be the
methods of publicity that we might
try to put Into operation, {t does
stand to reason that the Increasc in
exports of the new growth type will
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not be more than about 50 per went,
that is on an absolute magnitude it
would be not more than 7 or 8 or 10
crores of rupees, at the outset. Now,
this is really a matter which ought to
be taken into accouni and I do wish
that a great deal more of attention is
paid not only to the production ot
these things and the improvement in
the quality of these types of articles
bul also in the publicity that should
be done. It is necessary in this matter
because the traditional needs are those
which have a low income elasticity
and unless we make up for the low
income elasticity by a certain amount
advertisement, which is much more
important in the case of new growth
exports, there is not a possibility of
these articles picking up. But, the
main interest should be to concentrale
on increased production,

Even in the case of tca, we saw, us
we konw, an export duty levied, and
as | have pointed out that little wuas
done to stabilise that industry. Some
figures arc very revealing and I shall
give them to the House. While our
production has increased by only 17
per cent from 1951 to 1959, in the
case of Ceylon it has increased by
about 35 per cent and in the case of
British East Africa it has inc.cased by
about 117 per cent. Even  after
making some allowance for the fact
that in British East Africa they
started from scratch, the significant
rise by 117 per cent i3 something
which we ought to take into account.

Sir, aboul textiles, it is a sorrowful
tale. The working party on tcxtiles
recommended certain positive steps
which we have not been able to im-
plement. We are still having the old
archaic machinery and it is time we
realised that we ought to have a much
better modernisation of the textile
equipment and that we should not
hesitate to recommend these strong
measures particularly if we wish our
textile exports to shoot up. As it is,
what we have ‘done is to make the
domestic market unprofitable for the
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consumer without improving the pros
pects for better exports abroad.

Now I shall deal with the other
thing which has been dealt with by
hon, friend Mr. Patil only this
morning. Only this morning I read
that the Food ahd Agriculture Minis-
ter did want the sugar industry to
improve so that it might be possibie
to export sugar on a large scale. It
is a laudable idea to have increased
exports of sugar and although 1es-
ponsibility for sugar production does
not fall directly within the province
of the Commerce and Industry
Ministry, stll, when it comes to in-
creased exports, I suppose, the Com-
merce and Industry Ministry  will
have something to say by way of at
least a suggestion or advice to their
friends of the Food and Agriculture
Ministry. Let us realise that the
sugar indusiry is in most precarious
position, It is time some of us
spoke out the truth on thes; matters.
We are producing sugar at twice the
international price today and we have
taken no positive steps to  increase
the =urrose content of cane in UP.
which we should have done long ago
and on which we have been silent all
these  days. The sugar canc  cess
fund has not been utilised for this
pu'pose and it js significant to note
that the Government of India has not
used its undoubted power to bring
pressure on the State Governmcnts
al least to see that this sugar cess
fund is spent for research and also
for improving the sucrose conlent of
the sugarcane. In that event, the
prices paid 10 sugarcane growers
would be more than justified.

Now, Sir, where the yield is high,
as in Maharashtra, we have been
forced, I am sorry to say, to have a
land ceiling which should never have
been imposed on the sugar farms.
That will reduce the yield from the
sugar farms very effectively. The
sucrose content of sugar produced in
Maharashtra, I am informed, is
certainly as high as in Java or Philippi-
nes and according to the proposals
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made by Shri Chavan, the Chief
Min:sterr of Maharashtra, we have to
transfer the surplus land to co-opera-
tive sugar factories where the yield
is 30 per cent less or thereabout.
Surely this is not a profitable way ot
our dealing with vital commodities,
which might have a great export
future,

15 hrs,

I am only mentioning these instan-
ces to point out that unless we are
willing to adopt a fresh and new ap-
proach to these problems, it will not
be possible for us to increase our
exports appreciably. It is time that
we increased our exports appreciab-
ly and gave them a higher priority
than what we have done in the past

Some of my hon. friends have
pointed out that we are having many
import-saving industries in our
country. It is all to the good to have
these import-saving industries, parti-
cularly when their capital is flnanced
by aid. But have we taken carc to
find out that once an indusiry is in-
stalled, the maintinance imports are
really a vital factor which have to be
taken into account? Sometimes it
happens that industries are installed
and they cannot work to more than
one<fourth or one-sixth of their
capacity. It also stands to reason that
while import-saving might check the
growth of imports for"a period, it
cannot be said with any degree of
confidence that in a developing
economy, we will not have more and
more increase of imports.

That itself should highlight the necd
and the imperative necessity for our
having a basically radical policy in
promoting exports much more than
what we have done in the rpast.
Surely, and this is my main theme,
we have to rely only on our traditional
exports for the next 10 to 12 years
and we have to see to it that we have
a greater amount of earnings in
exports. It is not all darkness as Is
pointed out by certain reports. While
it is perfectly true that from the point
of view of the world there will not
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be any significant increase in the
traditional export; in which India has
specialised,” it is also true from
another point of view that our com-
petitors have been able to secure a
good -proportion of the markels for
themselves. The one great pain that
we find about our traditional exports
is, from the Planning Commission
downwards, they have sdopled a
traditional approach to our traditional
exports. Traditional exports can only
be improved if we adopt a radical
and revolutionary attitude, as I point-
ed out. The time has come when
some of us should point out {o the
great experts of the Planning Com-
mission that the export of some of
these raw materials does not betoken
that it bears the hall-mark of a
colonial economy, but that it is an
absolute necessity.

Indeed, if one examines the growth
of trade with Eastern Europe and
Soviet Russia, one will find that it is
the traditiona] commodities which are
very much in demand. 1 welcome
any increase in trade of a global
character, I welcome the increasc in
trade with Eastern Europe and the
Saviet Union for an entirely different
reason. It may be political. T wel-
come it because that will give us a
chance of evolving an castern GATT,
which would probably keep expan-
sionist China under check..1 do fcel
that that is a point of view which we
have to bear in mind from a political
point. But the main thing which we
have to concentrate on is that in-
vestment priorities should be geared
to the export angle,

The question whether the Stlate
Trading Corporation should be given
the responsibility is a very minor
matter. In fact, I feel that that instl-
tution will not be able to promote
exports at all. It is there for another
purpose, But I do think that if we
are able to increase production in
our country, the very fact of an in-
crease in agricultural productivity
will certainly lead to a greater amouynt
of goods being available for exports,
The modernisation of textile and jute



10021 Demands

[Dr. Krishnaswami]

industry should have a very much
higher priority than ever before.

I do not want to repeat the argu-
‘ments that I put forward on a previoug
occasion that in all these matters we
have to realise that organisation is as
much scarce as resources, foreign ex-
change or capital. What is happen-
ing is, if the Ministry from here
sends out directives through many
people to remedy a sorry state of
affairs, there are no senior officers in
the districts capable of undertaking
the burdens of development and in-
creasing production. For instance, if
we wish to have an increase in pro-
duction of oilseeds, which is relative-
ly concentrated over a few areas,
the developmental incentives that
have to be offercd, the manner in
which the co-operation of millions of
peasants would have to be brought
about—all these things mainly would
have to be worked out by senior
officers in the districts and else-
where, Up to the present, I regret fo
say that we have devoted no atten-
tion at all to organisation. Unless we
devote attention to organisation and
also reshape the thinking on these
matters, the future for our exports is
bleak and we would also not be able
to achieve the industrial development
of our country, on which many of us
have set our hearts,

In addition, I wish to point out that
it would be better for the Ministry lo
rely more on the estimates of a man
like Sir Alexander Macdougal rather
than on the Planning Commission.
It stands to elementary reason that
with the increase in collaboration
ngreements which we are having
practically year after year, the
dividends that we have to transmit
after a few years will increase and it
is better to accept those figures,
because at least Sir Alexander Mac-
dougal has taken into account these
collaboration agreements, whereas the
Planning Commission has not taken
account of those agreements and the
dividends that have to be sent abrnad
to different countries,
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Shri Harish Chandra Mathur
(Pali) : I would at the very outset
like to refer to the observations made
by my esteemed friend, Shri Bimal
Ghose regarding the public sector en-
terprises and the return given by them.
This has also been referred to by
Shri Guha. The House will remem-
ber that during the last session, I had
raised a discussion on this very
suject of how the public sector enter-
prise; are to be run, what should be
the accountability, what should be the
structure and what we are supposed
to expect from the public sector
enteprises,

I fee]l a very erroneous impression
is running and a lot is made out of
it that these public sector enterprises
on which we have invested such colos-
sal amounts are just public was:e and
are not giving the return expected of
them, I should like the House to note
that they can be divided into two
categories. I am not including rail-
ways, post offices, ele, which form
the second category. But in the first
category in which most of the public
sector enterprises are classed, only
Rs, 605 crores are invested to this
day, out of which Rs. 400 crores are
on such projects which are nearing
completion or which are being com-
pleted. To expect any return on
these Rs, 400 crores would be fan-
{astic.

Shri Bimal Ghose: Wha! the ex-
planatory memorandum points out is
with regard to the estimated con-
tribution in 1961-62

Shri Harish Chandra Mathar: I
will not only deal with 1961-62, but
I will dea] with a much larger scope,
as a matter of fact, what is expected
in the Third Plan.

We have very clearly indicated in
the draft Plan itself that Rs 440
crores is the contribution which we
expect from the public sector enter-
prises. That is a fairly good return.
I would also like to point out that
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there are few public sector enter-
prises which have already gone into
production.

Let him take antibiotics. It is not
only that they have given a return
of 7 per cent or a little more, but they
have also reduced price of the com-
modity which has gone into the
market, He also seems to forget the
Hindustan Machines Tools, which has
done exceedingly well. It has not
only given a good return, but there
is also the expansion programme of it
Let us also not forget the telephone
industry which has given a return of
8 per cent. They are doing a magni-
ficent work regarding expansion. I am
prepared to challenge any hon.
Member in this House. Let him
name five public sector enterprises,
only filve public sector enterprises.
which have gone into production
during the last two years and which
are not giving handsome returns.

Shri Bimal Ghose: I accept it.

Shri Harish Chandra Mathur:
There are many hon, Members yet 1o
speak on these Demands. Let any
one name five public sector enterpri-
ses which have been completed and
are in production for the last two or
three years and which are not giving
a good return. It is only giving a bad
name to the public sector enterprises
I do not impute any motive to my
hon, friend. I konw he has got a
soft corner for the public sector enter-
prises, he is a supporter of public
sector enterprises. So I may tell my
hon. friend Shri Guha that it is our
common anxiety to see that the
public sector enterprises are run
fairly well and that they give an
exceedingly good account of them-
selves so that e confldence is created
in the public mind about the running
of public sector enterprises. I will
not further deal with this particular

point,

But I wish a note to be taken of
this fact that in the last few months
I have seen a marked tendency on the
part of the daily newspapers to
magnify the smallest item of failure
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in the public sector and to create an
impression in this country that the
public sector enferprises are a mere
waste. It is really most unfortunate.
We do not know what i: happening
in the private sector enterprise.
Hundreds of things are done there
which never come to light. The public
sector enterprises are under the direct
gaze of Parliament, the Estimates
Committee and other bodies. Every-
thing is placed threadbare before us,
as to what is happening here and
what is happening there. We are very
keen that the public sector enterprises
are run on the best lines possible and
they give an exceedingly good ac-
count of themselves, because the
public sector enterprises are to stay
in this country and they have to play
an increasingly important role in the
future.

Having said this about the public
sector enterprises, I would also refer
briefly to what my hon. friend who
initiated the debate said about mono-
polies in industry. It may not be
very correct to say that in the private
sector we have certain monopoly
industries in the real sense. But it
is quite correct to say that during
these last ten years there has been a
concentration of wealth and con-
centration of economic power in fewer
hands and they have developed. No-
body can refute it. If you will look
into our administration reports and
other articles which have been devot-
ed to this, it is abundantly clear that
there is concentration of power in a
certain few hands and they are in-
creasing their empire—by whatever
name you may call jt. There is con-
centration, '

I have been just trying to analyse
as to why it is s0. As a matter of
fact, in our Constitution we have
laid down very clearly on what
direction we are going to proceed
We have got the Industrial Policy
Resolution passed four years back and
it has been reiterated. Our Indus-
trial Policy Resolution is unexcep.
tionable. Not a finger could be
raised against anything that has been
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said in the policy resolution, and it has
been the anxiety of the Government
to see that there is no concentration
of wealth and there is some dispersal.
In spite of that, the bold fact stands
out that there has been a concentra-
tion of wealth,

My analysis of the situation, Mr.
Chairman, is that we are now engaged
on an industrial expansion and we
have accepted the private sector as it
is. We could not do anything but to
accept the private sector and allow
it to go ahead except in the demarca-
ted fleld where the public sector is to
have a reserved fleld. Now, when
we are expanding our industries,
when we are going ahead with our
industrial development, it is only
natural that those people who have
got wealth, those people who have
got strength, those people who have
got experience, those people who have
got resources are likely to plough
back what they have got in their
hands It is a natural sequence of our
historical growth in the country and
economic structure which we have
built during these ages because of
our policy of industrial expansion that
I there,

Therefore, we may have to devise
certain ways and methods to see that
there is not much concentration of
wealth in a few hands. But so long
as thig economic structure remains I
do not see how we are going to help
it. I really feel baffled, but we have
definitely to accept this bold fact that
there is concentration of economic
power in a few hands.

In passing, Sir, I would also like to
make an observation regarding what
my hon. friend said about the profit
making by these concerns. Well,
there is one important fact which we
must not forget, that during these ten
vears from 1951 to this day so far as
the rise in prices of manufactured
articles is concerned the index reveals
that during these ten years it has
gone up from 100 to 129.3. That is the
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index according to my information and
the figures that I have collected. What
about raw material? The price index
indicates that the price of raw mate-
rials has gone up from 100 to 159.7, So
it is not so much the manufacturer
who is to be blamed. Remember,
that the price of raw materials has
gone up from 100 to 159.7 while that
of the manufactured articles has gone
up only to 129.3. Still, there is no
doubt, with the improvedq technology
and improved methods we must try
to bring down our cost of production
and we must be competitive in the
field, But let us not ignore the im-
portant fact about the raw materials.

I should also like to mention a few
bright spots in the working of this
Ministry. Thie Ministry has laid, and
very rightly, a great emphasis on the
development of small-scale industries.
I cannot but congratulate ‘he Minister
of Industry for the crusading spirit in
which he has tried to enthuse a new
life into the Emall-scale Industries
Board and create an atmosphere all
over the country for the growth of
small-scale industries in spite of tough
resistance from very important quar-
ters at so many different levels. We
have been able to put up quite a num-
ber of industrial estates. We have
created a great atmosphere in the
country—I can easily vouchsafe for it
in favour of small-scale indus ries,
Well, this is also according to our
policy resolution.

But the unfortunate fact is that hav-
ing raised all these expectations, hav-
ing created all this enthusiasm, I must
tell this House that the administra-
tion is not able to keep pace with the
demend and it is no‘ able to satisfy
the small industrialists who are com-
ing forward now. If you are not able
to do that, if you are not able to satisfy
the legitimate requiremen's that are
expected of the Government, then cer-
tainly you will have done greater harm
than the good that you have already
done. What is the position regarding
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the import of machinery for the small-
scale industry? For the last six
months not a pie has been made avail-
able to the small-scale industrial man.
[ understang tha: the National Small-
scale Industries Corporation has hun-
dreds of wapplications pending with
them. Not only that, they have taken
from the small-scale industries man
advance for impor: of machinery. 1
am told that the total of advances
lying with them runs into more than
a crore of rupees, This amount is
locked up with the small-scale indus-
tries corporation, It is really fantas-
tice—this sort of thing. It it neces-
sarily the duty of the Government to
see that they make at least a few
crores available to the small-scale in-
dustries. You are making crores and
crores of rupees available to those
people who are putting up big indus-
tries—Tatas and Birlas. Why can't
you make at leas! Rs. 10 crores avail-
able to the small-scale industries
man? The position is that for the last
six months not a pie has been given
to him. 1 hope this fact will be taken
note of.

There are many other matters wherc
the small-scale industries suffer very
considerably. We have failed in spite
of our policy resolution, in spite of
what has been stated in the First Plan
and the Second Plan. We have com-
pletely failed to reserve any area for
the small-scale industries, We have
mentioned both in our First and Se-
cond Plans about the common produc-
fion programme. We have gone to
the extent of saying that, apart from
giving certain incentives, we are pre-
pared to levy a cess on the large-scale
industrieg to help the small-scale in-
dustries. Have we done anything
about it? We have competely forgot-
ten it. And even the common produc.
tion programme which has been chalk-
ed out is aebsolutely unrealistic and,
as it stands, the small-scale industries
have got to run right in competition
with the large-scale industries. No
benefit is going to come to the small-
scale industries because of the com.
mon production programme. I asked
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this question quite a number of times
in this House but nothing has come
out of it

1 will now refer io the working of
the organisation of the Chief Control-
ler of Imports and Exports. I wish
to pay a tribute to that organisation,
It will be a surprise to many hon.
Members that the administrative effi-
ciency in the Controller's office has
really shown markeq improvement
during the last year end a half. I
have been going from place to place
in the country, mos'ly in connection
with the demands of small-scale
industries for various problems,
licences and so on. There may he dr.
lays at the level of the Directorate.
But, so far as the Chief Controller's
office is concerned, there has been
marked improvement and I wish to
pay a tribute to that organisation.
That has also created some confidence
that at least the officers at the higher
level in that organisation arc clean
and honest. But this should not leave
us or anybody in doubt; there is yet
quite a considerable lot to be done at
the lower level. If they are to be
effective, they have to clean up quite
a lot at the lower levels. Because of
the higher officers being easily avail-
able and prepared to listen to personal
representations, a fair amount of
quick disposa] is taking place.

Shri N. K. Muniswamy: The inter-
mediaries may be eliminated.

Shri Harish Chandra Mathur: 1 do
not deny that therc Is scope for im.
provement. [ do not say the Augean
stables have been cleaned. But there
is marked improvement.

Shri V. P. Nayar: It is a Herculean
task.

Shri Harish Chandra Mathur: The
attitude of the officers has changed.
Now they do not say that a particular
thing could not be done for this rea.
son or tha! reason. Instead of saying
that, he is trying to help the peoplc.
If you represent to an officer, he will
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[Shri Harish Chandra Mathur]

find out why it was not done and he
will try to clear up the case. That
attitude has got to be appreciated.
That is all I say. There is also
quicker disposal. That must be ad-
mitted.

Shri D. C. Sharma: Does the Chief
Controller do everything from the
highest level to the lowest level to get
such high encomiums? All the officers
deserve an equal amount of praise.

Shri Harish Chandra Mathur: They
do not deserve an equal amount of
praise. So far as the Development
Wing is concerned, it does not deserve
any praise. There is such a terrible
delay there in the licensing, examin-

ing, in the processing of the applica-
tion.

Shri Bimal Ghose: Not in licens-
ing.

Shri Harish Chandra Mathur: So
far as the Development Wing of the
Ministry of Commerce and Industry is
concerned, it has not come up to our
expectations at all,

Mr. Chairman: The hon. Member's
time is up.

Shri Harish Chandra Mathur: As
the time at my disposal is short, 1
will only say & word about the STC.
It has also done commendable wo-"
and fairly good work, more particu-
larly so far as the export of iron ore
is concerned. But I have a particular
grievance and 1 wish that the STC
should not only be 3 commission agent
in certain matters and do nothing ex-
cept to add to the cost of expor‘s by
charging a particular commission, We
want to export manganese ore. In
that matter, what does it do? Tt gives
licences to a number of private parties
and charges 2} per cent. commission,
thus adding to the cost of the manga-
nese ore and making export more
difficult. T think the STC was design-
ed to promote exports, to devise ways
and means to increase and encourage
exports, to discover new flelds and
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grounds, something which the private
sector could mnot have done. The
manganese ore was being exported and
could be exported by the private sec-
tor. It ig not something which the
private sector could not have done. Let
us see wha! the STC could do which
the private sector could not do., So,
the STC has to reorientate its policy
and see that it does not dwell into
cheap things. It is a good thing that
it is getting profits, instead of the
private entrepreneur getting that pro-
fit, because that profit is, after all
ploughed into the resources of the
Government. At the same time, we
find that the administrative expendi-
‘ure is rising in the various depart-
ments. We want the STC to serve the
real purpose for which it was designed
and enter into newer fields.

Mr., Chairman: There are 143 cut
motions relating to the Demands under
the Ministry of Commerce and Indus-
try which have been selected by hon,
Members to be moved. They may be
moved provided they are in order.

A list indicating the numberg of the
selected cut motions will be put on
the Notice Board for the informa-
tion of Members.

Fall in the production of Sindri Fertili-
zers and Chemicals Ltd.

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Ministry of Commerce and

Industry’ be reduced by Rs. 100.”
(88)

Need to expand the scope of the State
Trading Corporation

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(89)
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Need to conduct all export and import
trade through the State Trading
Corporation

Shri Aurobindo Ghosal: I beg to
move;

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(90).

Fall in the production in the Heavy
Electricals Ltd., Bhopal, due to
shortage of skilled and highly skilled
workers

Shri Aurobindo Ghosal: 1 beg to
move;

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(91)

Need to give protection to indigenous
small scale soap industry

Shri Aurobindo Ghosal: | beg to
move:

“That the Demang under the
Head ‘Ministry of Commerce and

Industry’ pe reduced by Rs 100.”
(82) Yo

Need for Prototype-cum-Training
Centres in all industria] areas

Shri Aurobindo Ghosal: I beg to
move:

“That 'th.e Demand under the
Head ‘Ministry of Commerce and

Industry’ be reduced b Rs "
(83) Y e 10

Need for liberalisation of hire
-purchage
Scheme by Nationa] Small Industries
Corporation

Shri Aurobindo Ghosal: I beg to
move: 3
: o | ]
“That the Demand under the

Head ‘Ministry of Commerce and

Industry’ pe reduced b "
(%6) y Rs, 100.
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Failure to produce more fertilizers and
chemicals in Sindri Fertilizers and
Chemicals (P) Ltd.

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(439)

Need to construct ome fertilizers and
chemicals factory at Chiplum near
Koyana project

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100."”
(440)

Fall in production of the Heavy
Electricals Ltd,

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(441)

Failure to check malpractices in the
Heavy Electricals Limited, Bhopal

Shri Assar: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(442)

Need to give protection to small
scale soap Industry

Shri Assar: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(443)

Delay in getting machinery in hire
purchase scheme by the National
Small Industries Corporation

Shri Assar: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(444)
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Neeq to liberalise hire purchase
scheme by the National Small In-
dustries Corporation to develop
small industries

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(445)

Policy in regard to G.A.T.T.
Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1488)

Need to bring down the prices of
rubber tyres

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1489)

Need to ensure maxrimum utilisation of
installed capacity of industries

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1490)

Need to ensure that new licences
are not given to monopolists

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1491)

Management of the Hindustan
Antibiotics

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be roduced by Rs, 100.”
(1492)
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Need for further diversification of
foreign trade

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1493)

Delay in finalising the scheme for
production of a standard baby car

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1495)

Need to exercise greuter control over
the profits of industries

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1496)

Need to start units in the public sector
for the production of intermediates

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1497)

Need to enlarge research programmes
on the coir and rubber industries

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1497)

Failure to set up more industries in the
public sector in Kerala

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministiy; of Commerce and
Industry’ be reduced by Rs, 100.”
(1499)
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Need to locate the second Heavy
Electrical Plant in Kerala

Shri Kodiyan:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1500)

Working of State Trading Corporation
Shri Kodiyan: I beg to move:
“That the Demand under the
Head ‘Ministry of Commerce and

Industry’ be reduced by Rs, 100."
(1501)

I beg to move:

Need to effect economy in working
of State Trading Corporation

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1502)

G.ving of contracts to private archi-
tects and private firms for construc-
tion of building for State Trading
Corporation

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1503)

Need to take over foreign trade in
spices by State Trading Corporation

Shri Kodiyan: [ beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1504)

Failure to publish up-to-date data
regarding industrial profits

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1505) -
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Need to publish profits made by
joint-stock companies
Shri Kodiyan:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1508)

Policy regarding distribution of
new industrial units

Shri Kodiyan:

I beg to move:

I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1507)

Need to modernise coir industry

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1511)

Need for bilateral trade agreements
with other countries

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100."
(1512)

Need to increase share of manufac-
tured goods in export trade

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100."
(1513)

Need to change the policy pursued in
issuing new licences to prevent fur-
ther growth of existing monopolies

Shri Kodlyan: ] beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1514)
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Need to cnd the managing agency
systems

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1515)

Need to restrict inter-company
investment

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1516)

Policy with regard to permitting
foreign investments

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100."
(1517)

Policy reguarding the permission
for foreign collaboration

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1518)

Neeg to cffect economy in prices
of automobiles and components

Shri Kodiyan: [ beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs, 100.”
(1519)

Need to take over foreign trade in tea
Shri Kodiyan: I beg to move:
“That the Demand under the
Head ‘Minis.ry of Commerce and

Industry’ be reduced by Rs. 100."
(1520)
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Need for reduction of erpenditure on
account of the pay of officers of the
Department of Company Law
Administration

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1522)

Need for reduction in the number of
Joint Secretaries

Shri Kodiyan: 1 beg to move:

“That the Demand under the
Head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1523)

Need to reduce the personal staff
attached to top officers

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Minisary of Commerce and
Industry’ be reduced by Rs. 100.”
(1524)

Need to reduce expenditure on delega-
tions sent to foreign countries

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Minis.ry of Commerce and
Industry’ be reduced by Rs. 100.”
(1525)

Need to expedite the fixing of stand-
ards by the Indian Standards
Institution

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (95)

Need to open branches of Central
Marketing Organisation in all districts

Shri Aurobindo Ghosal: I beg to
move;

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (96)
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Need for integrating and consolidating
the State Marketing Organisations
under Central Marketing Board

Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the

Head ‘Industries’ be reduced by
Rs. 100.” (87)

Need for a scheme to improve the
quality of the products of cottage
industries

Shri Aurobindo Ghosal:
move.

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (99)

Need

I beg to

to diversify the small-scale
industries

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (100)

Need for control over quality of the
products of small-scale industries

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ bc reduced by
Rs. 100." (101)

Need to fir minimum ceiling prices of
the products of small-scale industries

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
-Rs. 100." (102)

Need to guide the productivity of
small-scale industries through Goo-
ernment Agencies

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (103)
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Need for marketing the products of
smuall-scale industries

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the

Head ‘Industries’ be reduced by
Rs. 100.” (104)
Need to protect the small-scale

industries from the competition of
large scale industrieg

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (105)

Need to develop handicrafts according
to the regional art

Shrli Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (108)

Need for easy availability of help
from the Design Centre

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (107)

Need for pilot centres area-wise

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (108)

Need for pilot centres industry-wise

Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
Head ‘Industries’ be reduced hy
Rs. 100" (109)
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Need to amalgamate uneconomic tea
gardens

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (123)

Need for nationalisation of tea gardens

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100" (124)

Need to run through cooperatives the
small closed tea gardens
Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (125)

Need to flx the price of raw jute

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand wunder the
Head ‘Industries’ be reduced by
Rs. 100.” (126)

Need to fix the price of jute products
for retaining the foreign market
Shri Aurobinde Ghesal: I beg to

move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (127)

Need to stop speculation in jute ana
jute products
Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (128)

Need to improve the quality of tea for
export
Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (128)
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Need to cancel the licences of tea
exporters who have failed to supply
tea abroad as per sample

Shri Aurobindo Ghosal: I beg to
movc:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100.” (130)

Need to provide machinery to green
tea producers for manufacturing
black tea

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (131)

Need for exploring the market of
green tea from Himachal Pradesh
and Punjab

Shri Aurobinde Ghosal: I beg to

move:;

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (132)

Need to erport jute and tea through
the State Trading Corporation

Shri Aurobindo Ghosal: 1 beg to
move.

“That the Demand wunder the
Head ‘Industries’ be reduced by
Rs. 100.” (133)

Need for producing high quality of
coffee

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (134)

Need to give more powers to the
Textile Commissioner in the matter
of controlling prices of cotton and
cloth.

Shri Aurobinde Ghosal: I beg to
move:
“That the Demand under the

Head ‘Industries’ be reduced by
Rs. 100" (135)



10043 Demands

Need to develop the coir industry in
West Bengal through a scheme of
integrated pilot institute

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100.” (136)

Need to develop the silk-worm culti-
vation in Manipur

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand wunder the
Head ‘Industries’ be reduced by
Rs. 100." (137)

Need to organise more exhibitions in
rural and industrial areas

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries” be reduced by
Rs. 100." (138)

Need 1o intimate the results of
research works to the ordinary smal]
scale producers

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (139)

Need to propagate research work in
regional languages’

Shri Aurobindo Ghosal: I beg to
move.

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (140)

Need to restrict the conversion of
hand-looms into power-looms

Shri Aurobindo Ghosal: 1 beg to
move:
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“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (141)

Need to reduce the price of Khadi

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (142)

Need for emphasis on the publicity
of handicrafts in the industrially
developed western countries

Shri Aurobindo Ghosal: I beg to
NIV

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100.” (158)

Need ty set up commercial museums
in each district

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (159)

Need to set up commercial museums
in industrial areas

Shrl Aurobindo Ghosal: I beg to
move.

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (180)

Need for proper marketing of the
products of cottage industries

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (161)

Need to set up the net work of small-
sca'e industries az feeders to large-
scale industries
Shri Aurobindo Ghosal: I beg to

move-:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (162)
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Need for standardisation of prices of
the products of small-scale industries
Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the
Head ‘Industries' be reduced by
Rs, 100.” (163)

Need to impart training of different
kinds in small-scale industries of
different kinds free of cost
Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (164)

Neeq to rehabilitate the trainees in
the small industries
Shri Aurobinde Ghosal: I heg to
move:
“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (178)

Need to extend the scope of Small
Industries Service Institute

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (179

Need to establish more Small Indus-
iries Service Institutes

Shri Aurobindo Ghosal: I beg to
n.ove:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (180)

Need for quality control in all
branches of production

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (181

Need to integrate quality with
economy in production

Shri Aurobindo Ghosal: I beg to
move:
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“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100.* (182)

Need for inspection for controlling
quality in production of all the
industries
Shri Aurobindo Ghosal: I beg to

inove:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (183)

Need to develop the quality of silk
in West Bengal
Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (184)

Need to revive the ‘Muslin’ type of
silk production in West Bengal
Shri Aurobindo Ghosal: 1 beg to

move:

“Thnat the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (185)

Need to give incentive to the pro-
ducers of ‘Maslandi’ quality of mat
in West Bengal
Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (188)

Need to develop and help the polo-
ball manufacturing industry of
West Bengal

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs_ 100.” (187)

Need to enquire into the partial
failure of industrial scheme for
rehabilitation of displaced persons
Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (188)
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Need to liberalise the terms of Need to exrpedite the work of the Coir
Research Institute of Ulberia

Industria]l co-operatives
Shri Aurobindo Ghosal: 1 beg to Shri Aurobindo Ghosal: 1 beg to
move:

Demands

movec:
“That the Demand under the “That the Demand under the
Head ‘Industries’ be reduced by Head ‘Industries’ be reduced by
Rs. 100." (189) Rs, 100" (215)

Need for raising the production by

Need to set up small-scale industries
Ambar Charkhas into earning level

in the State of Gujarat

Shri M. B. Thakore: I beg to move: economically
“That the Demand under the Shri Aurobindo Ghosal: T beg to
Head ‘Industries’ be reduced by move:
Rs. 100 (191) “That the pal:mmd under the
Need to set quﬂt;ar::ass factory in ;{:atliml’pdl:;t;;;es be reduced by
Need to set up small scale industries

Shri M. B. Thakore: I beg to move: in Ratnagiri District

“That the Demand under the
‘Industries’ be reduced by
“That the Demand under the

Shri Assar: | beg to move:

Head
Rs. 100." (192),
Head ‘Industries® be reduced by
Rs. 100." (446)
Failure to revive the Patola cottage
industry in Patan, Gujarat State Need to set up Paper, Fertilizers and
Aluminium industries at Chiplun
Shri M. B. Thakore: I beg to near Koyana Project
move:
“That the Demand under the Shri Assar: 1 beg to move:
Head ‘Industries’ be reduced by “That the Demand under the
Rs. 100." (193) Head ‘Industries’ be reduced by
Rs. 100" (447)
Need to select trainees for various
research centres area-wise Need to give more information and
guidance by Small Industries Ser-
Shri Aurobindo Ghosal: I beg to vice Institute
move:
Shri Assar: 1 beg to move:
“That the Demand under the
Head ‘Industries’ be reduced by “That the Demand under the
Rs. 100." (184) Head ‘Industries’ be reduced by
Rs. 100." (448)
Need for abolishing the monopoly in
Khadi production Need to avoid delay in providing raw
materials for small scale industries
Shri Aurobindo Ghosal: I beg to
move: Bhri Assar: I beg to move:
“That the Demand under the “That the Demand under the
Head ‘Industries’ be reduced by Head ‘Industrias’ be reduced by
Rs 100" (449)

Rs 100" (2T4)
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Need to liberalise the terms and con-
ditions of industrial co-operative
societies

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100" (450)

Need to purchase goods manufactured
by small scale industries by Govern-
ment Offices and Depariments

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (451)

Need to open publicity centres to
popularise Indian products in
foreign countries

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (452)

Failure to check the rise in the prices
of textile goods
Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (462)

Need to set up an organisation as
feeder for conversion of small scale
industries to large scale industries

Shri Assar: 1 beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (463)

Need to develop coir industry in
Maharashtra

Shri Assar: 1 beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100.” (464)

Need to develop further handloom
industry by supplying yarn at con-
tract prices to it
Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 1007 (465)
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Need to develop cottage industry in
backward area like Kolaba, Ratna-
giri District of Maharashtra

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (466)

Need for proper guidance for the
promotion of small scale industries
through Government agencies

Shri Assar: 1 beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (467)

Need to protect the small scale indus-
tries from competition of large scale
industries

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (468)

Need for better marketing facilities
for the products of small scale
industries

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (469)

Need for distribution of pilot centres
of different industries in equitable
manner in different units, areas and
States instead of concentrating the
pilot centres in one place

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (1111)

Working of the Nationa] Productivity
Council

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (1508)
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Need to avoid procedural delays in
giving loans by the Central Gov-
ernment institutions

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (1509)

Functioning of the Development Wing
and Development Councils

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100" (1510)

Need for reduction of expenditure on
account of pay and allowances of
officers

Shri Kodiyan: T beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100." (1526)

to check the monopolistic
growth in industries

Failure

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by

Rs. 100.” (1527)
Need to reorientate research pro-
grammes

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100." (1528)

Inadequacy of grants-in-aid to under-
developed States

Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs. 100.” (1529)

Inadequacy of Centra] aid to the Coir
industry

Shri Kodiyan: I beg to move:
“That the Demand under the

Head ‘Industries’ be reduced by
Rs, 100" (1530)
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Present poiicy relating to handloom
industry
Shri Kodiyan: I beg to move:

“That the Demand under the
Head ‘Industries’ be reduced by
Rs, 100" (1531)

Need to open Trade Centres in all
important cities of the world
Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the

Head ‘Commercial Intelligence
and Statistics’ be reduced by
Rs. 100." (98)

Need to expedite the disposal of the
cases pending before the Department
of Company Law Administration

Shri Aurobindo Ghosal: I beg to
move:;

“That the Demand under the
Head ‘Miscellaneous Depariments
and Expenditure under the Minis-
try of Commerce and Industry' be
reduced by Rs. 100.” (117)

Need to send the best exhibits and
trained personnel for International
Exhibitions

Shri Aurobindo Ghosal: I beg to
mave:

“That the Demand under the
Head ‘Micellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs 100" (118)

Need to withdraw agricultural com-
modities from the purview of the
Forward Market Commission

Shri Aurobindo Ghosal: I beg to
nove:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry' be
reducedq by Rs, 100." (1189)



10053 Demands

Need for propagation of the metric
system in rural areas

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs. 100.” (120)

Need to reduce the number of Dele-
gations going abroad

Shri Aurobindo Ghosal: I beg to
move;

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs. 100.” (121)

Loss in the import and sale of
Japanese cloth

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs. 100.” (122)

Needq to popularise metric system ot
weights and measures in rural areas

Shri M. B. Thakore: I beg to move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs. 100.” (228)

Failure to re-open closed mills in
Gujarat

Shri M. B. Thakore: I beg to move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs. 100.” (228)
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Need to give Indian names to metric
weights and measures

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs, 100.” (496)

Need to reduce the number of delega-
tions going abroad

Shri Assar: I beg to move:

“That the Demand under the
Head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs 100.” (497)

Mr. Chairman: The cut motions are
before ‘he House.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Chairman, I join the other hon.
Members in welcoming Shri K. C.
Reddy as the Minister of Commerce
and Industry. In fact, I feel that the
Ministry of Commerce and Industry is
the most important Ministry in  the
country for the developing economy of
the country depends upon its func-
tions. I congratulate the Ministry on
its achievements during the last few
years.

15.264 hrs.
[DR. SusHIiLA NAYAR in the Chair]

In fact, I feel, looking at the figures,
that we are in the midst of an indus-
trial revoiution in the country, though
we do not realise it and we do not feel
it. Particularly, in the large-scale in-
dustrial sector we have made a very
big headway. From the figures, we
find that whereas our investment in
the large-scale industries sector was
only Rs. 400 crores, Rs. 60 crores in
the public sector and about Rs. 340
crores in the private sector, in the
First Plan period, we are now target-
ing in the Third Plan for Rs. 2,550
crores, Rs. 1,300 crores in the public
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sector and Rs. 1,250 crores in the pri-
vate sector, This is a very significant
feature in the developing economy of
the country for it indicates that we are
in the midst of an industrial revolu-
tion.

Criticism has been levelled in the
House about the insufficient return
from public undertakings. I am
sure we have already turned the cor-
ner and we are in the midst of a gene-
rating economy and these very public
undertakings are sure to pay and fin-
ance our planning in some time to
come, While I congratulate  the
Ministry on such an achievement, I
fee! that not sufficient effort has been
made about the removal of regional
disparities in the matter of location of
heavy industries. I am grateful to
the Ministry for the expectation which
I have got that they will be locating
the machine tools factory in Punjab
and they will be  selecting Ludhiana
for the purpose, which is the nerve-
centre of small-scale industries. I feel
the emphasis has now to shift from the
heavy industries to small-scale indus-
tries, and I believe the policy of the
Government now is that the heavy in-
dustries should depend for their com-
ponents on the ancillary industries.
From the point of view of that ob-
jective, I feel that Ludhiana will be a
place where this machine tools fac-
tory which is expected to be given to
Punjab should be located.

Mr. Chairman: As the House will
now take up Private Members' busi-
ness, the hon. Member may continue
his speech when the discussion on the
Ministry of Commerce and Industry's
Demands is resumed on Monday.

1530} hrs

PREVENTION OF HYDROGENATION
OF OILS BILL—contd.

by Shri Jhulan Sinha

Mr, Chairman: The House will now
take up further discussion of the

108 (Ai) LSD.—8

CHAITRA 17, 1883 (SAKA) of Hydrogenation of 10056

Qils Bill
motion moved by Shri Jhulan Sinha
on the 24th March, 1961, namely,—

“That the Bill {o provide for
prevention of hydrogenation of
oils in India and for matters con-
nected therewith, be taken into
consideration.”

Out of 2 hours allotted for the dis-
cussion of the Bill, 54 minutes were
taken up on the 24th March, 1861, and
1 hour and 6 minutes are now avail-
able. Ch. Ranbir Singh was in pos-
session of the floor. He may please
continue his speech.

wto TomtT fag (Trgas ) - warafa
mErem, 7 frdga # wrar fe gw 3w
* w27 FF AT AT F qAAT T8 T4
FAT 47 I 357 Y 57 27 ¥ weET AW
¥ & & | 73 A7 qewETA wreAy o
A7 v A q o adw g fow
s g7 T & ag7 s mar ), A
X § | AT oF Ty F ag A mige
frar ar fw 3= &, oF g & gE
A ¥ dow o a9z ¥ o7 2T AR
¥ ®Toor IAH § acrfagi wr A §
afea gawr oY w7 A 97 qifE gAT
2o ¥ w7 g gy Aw wY wifagt
Y ot w17 g et ox @ & & )
afew v goit & sy ff 97l
TC XA & @7 AT 1Y w4t et Y
forey off A wfgg ar TFT @A &
ferg aron &= faw gwm 97 oY gafag
¥ & OO o v ¥ W WOt
oy ®7 @M AfY 97 | Trenfy Aw oY
% 0% ¥ I weAl & aRX § Afie
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[aho worfix firg]

¥ o< Y ot wry A § ag oh A
T ¥ & & frardt § A1 s fY
TH 3 & s wigFwr g | S o |
ey § IR g N faw T A A
Eqraerd ¥ 2 ot FT How SR
AT AR &, TH AW F AR AN G F
a1 T ¥ ¥ WEC qET T §
AT A Ut Tvarardy & a7 7% 1 7
amar g fF 78 999 q97 qAO0A A=
FATR GTHA § | AT T FaTA 7 gar a
UTAZ AT AATA & FIC UF T0F F a1
¥ #1¢ faqasw g9 99 § T 71 A8Q
LEAR AU

T AL TF a1 Y svan § o
FHATAT qT oF TH W F WA o, qF
#Y Tga THAA € % TH @ FY A
R g9 a@A TTAT AT HAAT 0T 4T |
¥ ¥ TF WA Y FER A T A=G aTE
o {1 & W Jgi 9 Y WX gH FTR
fwar #§ fremar a1 1 gg TR T 2W
orgi i I srav 7 oY WYX g Y dararT
It 7Y ot foray fr syt agi )
e FrAa § e e gfvar & w= g
Wy T g FA & R
¥ ITATH 7 AT aga FAv § AfwT On
WHTAT 97 N4 99 W F qu wrqArar
el ufyw 7l ff o {5 g 3 &
A & gy avar ar o W gw wY A
aE vl ff | W g W § W
ft W gy # qarrT w@ v gE,
IEE FTL ZH TEAICTEE qEAT R )
T A g Uw ArE Jrar § 9 oY
rreqfadm g ¥ § ¥ N gw A wY
wra € e gt aw off w7 aveps & oY
Feafa & e wivw afvas o)
ATEANE § | W W wrE w4 Ay
oY &7 FFaT § ST qwHaT F W g At
g AT ff §f ;A TR ww A
weqfa gafew amr § fw AT o ar at
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IR WY wiET F AgL ¢ AT IAET
& Y far 7 Tpar € | &¥ 3w AT
qUTRIaTgE s arar wifeg fe s
gAY 2w A o 7 g9 #Y w4 741 FY
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I off a€t wd Fe og=d ) WA
F WL g TF T F W AT qriar
TEdY of ag T 7% € ¢ | et
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ArrT 9TEY Y A FF v oF FTw X
wer a1 fif oY Al adt s fgama
BT AT At ey g ==y A
WO g a% gWTe AW & WY 0
wig foms w7 faem av @
e & dra o=y (F 97 woa
& § ATA% g @, confan wiaer
F war ¥ gfaw gAY AR w1 ]
wOT & | AfET A gEe ey § 9w
g F qarfaw OF S A aEE R
FOT § SR 1 EW AT & W A
o #Y gy § 9 ot fn aug &
LY AW & AT &Y §gAq F@ # Afew
w gt §, S g A v O §
/1 7 &Y ST 1 Q9T A F w4 Wy
T ¥ O § | qufag g o fawg a7
SAATAE AIEAT ENI |

HAT ARG T TF FAH KT AKX
¥ gu ag Tawrar a1 fs g AW R
FOX Y0 AT ATHIT 9 § | W TR
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w # gAY aE g § Aveva o 1
%7 70 9 & fF 299 a8t 9 O grema
dz1 73 58 4 grena fr e &
qZT E |

aamfa wgrEar, W foest &
@ § gefo s sradt g fiw
faeett F Fwdlw qR fadr Teaw W
femr & fergeans 7 qad afgar wafy
FY TAA @AY & | TIT Fi WAL A
T, T % 47 ARIT & T9qar § @
qAT F1 A & fAg s AR g
o fearr ged & | AfEA A qw &
FTTA FTYH FT AR FHY TH19 w7
AT WTAT & At SAwY AW & g et
FEa X od & | S F ST H Wiy
F Af1AT F1E aga sAvR f A€ @
2 | wa o) awg & i o wAré sorwer
Wit avad TET ¥ TR § Wl grew @
fo garor o afgar & afgar ogew
ITH IT FAFAT X WYAT ATAT &, TAE
A AT ArAT §, TF AT H A F A0
qE qUTAM H TET AT § | AT I
%8 27 Y Yo &, T8 W OYAT G2
w0 & {77, 59 grea a% g & f5d
¥ gEY Twl w1 & " AT
2w ¥ qfcfeqfaat go Ta7T Y & (% 09
w3 qYET ®1 IF CF AT A qww g
ST 8 1 39 T ;7 3 R % (o sig
wT 9T WG 8, AW TH T THY
w0 &%, St firew ST AT Wy gy
1 &t g€ W N G271 WY s, mfw
T AT HTE T FF | ST AT B T
¥ a7 §, A% 5iq 37 B 9 ¥ el
o fawd 8, @ 57 ) w7 Ao
q¥AT & | FEEAT, WG 91 awwt y
WA WT E 1 F AT AT Favx
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g giwaa A wifta S T g i
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et #1 wifaw gre S g | gl
q 2 W A JawrA qgAar }, 9w A
wa & Ty JFT ag ¢ v 9w A fergen
¥ QAT KA ATH ATEGT KT GEAY-
et aua s fmmiskmmd
Tt Tz-forewet & fas 7w 2w & OF gremE
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TIIAT FT FF HIT TUT € T ¥
AR ET HR | HURTT Y 2 A1
|/ a% TH Ava & Ay fagy v e
qg FTE T AT WL qH, A(wT 7F (A
wrara 7¢ g€ | ST AW ®) oA F AT
q garar w1 a0y A § Afww g
¥ ot a9 wTEl W aw aga
€ ¢ | A WiE awenfa &q AT £,
I AT AT A W AT A AW WA A%
axied faar 99 ot 6 3off % farems
T Y | AT § TG FR AT E
o §HG °Y 47 § (% awveq(a avy A
W€ 59 faa & o7 gaf & wic o
% 2o & argiee wif 8y T AU A
*T &%, {59 § qrea(a &) T oy &%
Y g® T ot & faaraz w1 et oy
g%, ¥° ¥ ®7 a0 a% & fqq A7 %)
oraTAT A W frgr s, avfw g 2w F,
orgt ST Y qOE WO §, W & (g
wegT oY fae &%, a1 ) dw-gr) s
%< wq7 fae g%, ff & a6 ofF
fam &% 91T N 431 wF W q9R
T ¥ T X T §E |

Shri Harish Chandra Mathur (Pali):
1 congratulate the hon. Member who
has sponsored thlg Bil] on his sincerity
of purpose and conviction and on the
tenacity with which he has been pur-
suing the matter all the year round.
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Shri V. P. Nayar (Quilon);: And
for misplaced enthusiasm.

Shri Harish Chandra Mathur: I
wish tgp say that I was never.so much
in agreement with my hon. friend Ch.
Ranbir Singh as today on all that he
has said in support of this Bill. When
I say all this, I do not forget the great
contribution made by my hon. friend
Shri V. P. Nayar and the arguments
advanced by him. It is after taking
into account all those arguments that
I am advocating my support for this
Bill.

I flung a small question at Shri
V. P. Nayar when he said that in the
absence of hydrogenated oil, the
people in the south would be in diffi-
culty, because they had now taken to
these hydrogenated oils. Previously,
they were using fresh coconut and
other oils; now, that is not available;
it becomes rancid with the passage of
time. This was what my hon. friend
was saying. I just flung a small ques-
tion at him and asked him what they
were doing before the hydrogenated
oils came into the picture. I could not
get any satisfactory answer. The
answer was that fresh oil was avail-
able in the village all the time.

Shri V. P. Nayar: The answer is
that more and more of coconut oil
is being consumed by a variety of in-
dustries, and the population is grow-
ing so much that coconut oil produc-
tion has not grown in keeping with
it.

Shri Harish Chandra Mathur; That
is just a fiction and nothing more
than a fiction, and that has been ex-
ploded in many ways already.

I may just tell him how this very
argument was advanced formerly,
when I had something to do, in a little
way, with this affair in Jodhpur State
which was just 36,000 square miles in
extent., Being fully convinced that
the hydrogenated oils should be stop-
ped, should be stamped out and rooted
out from the State of Jodhpur, I wan-
ted to do something in this matter.
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Then, I was an official, and I wanted
to take a strong attitude. The Chief
Minister of that State who happened
to be an Englishman, and the Finance
Minister of that State who also hap-
pened to be an Englishman could not
appreciate, just as my hon, friend has
not been able to appreciate, my atti-
tude in keeping hydrogenated oils out
of that State. They said that it was
absolutely impossible and it could not
be done, and if I did it, the position
would be that no ghee would be avail-
able in the State and people would
suffer. But what happened was that
hydrogenated oil was rooted out of
that State for full ten years. The
arrangements made by that Govern-
ment at that time prevailed, and ghee
wasg available al! the time, and the rate
at which ghee was sold did not go up
from between 63 chattaks a rupce to
6% chattaks a rupee. At that time, that
used to be the rate at which pure ghce
was sold. And the myth which was
being flung in our face by the topmost
people in the State was just exploded,
T have not the least doubt that if we
adopt this Bill, and if we just realise
that pure ghee is better than hydro-
genated oil, and that fresh oils are
better than hydrogenated oils, we shall
be able to get sufficient quantities of
ghee and fresh oils in this country,
and we shall be able to meet the situa-
tion. Even at present, the total quan-
tity of hydrogenated oil is just half of
the total quantity of ghee consumed.

10062

The Deputy Minister of Food and
Agricabture (Shri A, M, Thomas):
When was it that the hon. Member
took this step?

Shri Harish Chandra Mathur: I
took that step in 1945 or 1948.

Mr. Chairman: I would like to
have the guidance of the House with
regard to the time-limit for the
speeches on this Bill. We have 1 hour
and 6 minutes left, which means that
this discussion should come to an end
at 4.36 p.m. today. The hon. Minister
wants half an hour, and the Mover of
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the Bill might need at least five minu-
tes, which comes to a total of 35 minu-
tes. That leaves us hardly half an
hour.

As for extension of the time, the
maximum extension that is possible
now, in view of the businesg before us,
is 10 minutes or 15 minutes, It is not
possible to extend it beyond that. 1
have got four more names here, or
rather, four more chits here from hon.
Members who wish to speak.

Shri D. C. Sharma (Gurdaspur): I
have not sent my chit. I also want to
speak. So, you may count it as five
chits.

Mr, Chairman: I am afraid it
wou.d be very difficult, 1 hour has
been allotted for the next Bill, and the
third Bill also should get started today
and have at least five minutes, and
then it can be taken up on the next
occasion. Therefore, 1 am afraid that
either some of the hon. Members
might withdraw their names, or the
time-limit will have to be six or seven
minutes for each Member. Hon. Mem-
bers can choose whichever way they
like.

Shri Amjad AU (Dhubri): I have
sent my chit already, and I want just
filve minutes.

Shri Khadilkar (Ahmednagar): 1
would like to make a submission. This
Bill which is under discussion really
brings to the forefront the issue of
nutrition, the issue of cattle protec-
tion and so on. So many points con-
nected with our food problem are in-
volved, and it is not gimply a Bill that
we are debating or a particular clause
on which we are speaking. Therefore,
looking to the nature of the subject
that ig before us, which has come up
after a long time, and considering the
fact that, as you yourself, Madam,
know, being a doctor yourself, nutrl-
tion is an important subject, I would
appeal to the House to give us a little
gicl'lm time for the consideration of this
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Shri Harish Chandra Mathur: We
need not conclude our discussions on
this Bili today. We can take it up on
the next occasion, if we want the
other Bills to have their turn today.

Mr. Chairman: I am afraid that is
not possible, namely that we keep
this Bl pending and take up the
next Bill. This Bill has to be disposed
of before we take up the next Bill
which is on the list. Shri Harish
Chandra Mathur may continue his
speech. I  shall consult the
hon. Speaker if he wants this Bill
to be postponed to the next occasion.
But the hon. Members whose Bills are
next on the agenda and will have their
turn to move for their consideration
may not feel very happy about it, if
their Bills are not taken up. They
miss the opportunity completely; they
may never again get a chance of mov-
ing their Bills. That is my difficulty.

Shri Harish Chandra Mathur will
be as brief as possible.

Shri Harish Chandra Mathur: ]
feel very strongly in this matter As
my hon. friend has put it, this raises
very fundamental points. 1 never
thought that vested interesis are so
powerful in this country that they
would be able to stop us, the Govern-
ment, the scientists and others from
going ahead in their way in this par-
ticular matter. This matter has been
raised in Parliament times without
number and keen awareness and in-
terest have been shown by hon. Mem-
bers on all sides. Yet this hydro-
genated oil has become a part of our
life,

Bhri V. P, Nayar: Let us see the
voting.

Shri Harish Chandra Mathur;
Some people think that this has
become a part of our life just like
oplum was for some time a part of the
life of the Chinesec. If it was cgsential
ror_ the Chinese to go on consuming
opium, it may be necessary for us to
RO on consuming this hydrogenated of]
because it has become a part of our
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life. I consider it to be more danger-
ous than opium-—this habit.

Shri V. P. Nayar: Is it a narcotic?

Shri Harish Chandra Mathur: I
think it is more dangerous than that.
I consider it to be a slow poison to the
health of the nation. It is a most dan-
gerous and insidious enemy of animal
husbandry. That has been very
strongly pointed out by my hon.
friend. When I gave the example of
animal husbandry, I had in mind what
I found even in the Jodhpur State.
There animal husbandry used to be one
of the most important sectors of the
economy. It was an important ex-
porting centre. Within three years,
vegetable ghee had displaced this ex-
porting centre and what we found was
vegetable ghee coming from outside
and getting mixed with pure ghee and
people having a roaring trade. So ani-
mal husbandry was suffering. Every
hearth and home has been exploited.
We know that the consumption of
wine is restricted to 5 per cent of the
population. But here is something
which exploits every hearth and home.
Either you are being cheated or some-
body else is being cheated,

In Delhi, I was purchasing gree
from rural areas, pure ghee paying for
pure ghee. But all the time I found
that it was never pure ghee. I sent a
sample of it to my hon. friend, the
Deputy Minister, to get it analysed and
say whether it was pure ghee that I
was paying for. He got it analysed and
told me that 70 per cent of it was
vanaspati. So 30 per cent only is pure,

Shri V. P. Nayar: Did he analyse
it or did he get it analysed?

Shri Harish Chandra Mathur: So
every hearth and home is being cheat-
ed. This has completely demoralised
the rural economy. We have com-
pletely displaced the village ghani
which would have given employment
to so many people, which would be
everywhere, in every village, because
nodoby would take rancid oil as my
hon. friend apprehends. Everyone
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wants fresh oil. When he wants it he
will immediately go to the ghani
which is there in every village.

So hydrogenated oil is the enemy of
this. It is responsible for driving out
the village ghanis. It is also doing
considerable harm to animal husban-
dry. It has been there cheating and
exploiting every hearth and home. It
is taken to the villages and mixed
with things in a hundred and one
ways. Then it is churned and ghee is
prepared, producing the flavour.

Therefore, I very strongly support
this Bill. We must not only discuss
this Bill but pass it so that we may get
rid of this nuisance.

As regards colourisation, it is diffi-
cult for a man of my understanding to
believe that it is not possible to find a
suitable colour. I wish to convey it
to the hon. Minister of Food and Agri-
culture that very few in this country
believe that such a thing cannot be
found. People look at you with sus-
picion when you say it is not possible.
Why is it that in this age of scientific
and technological advance you say that
you cannot devise a colour for this?
Even when there is a little talk of
some colour likely to be devised, you
find a sort of vicious propaganda let
loose against colourisation. All the
time you see in cinemas documentaries
being shown which are against the
idea of colourisation. When Govern-
ment have accepted the policy of
colourisation, it is unfortunate that not
only in cinemas but even in some gov-
ernment publications we find adver-
tisements supporting these ideas
against colourisation.

The other day I went to Mysore and
had been to the technological labora-
tory there. I was taken round there.
I make this statement on the floor of
the House and want an answer from
the hon. Deputy Minister. I was told
by the Director and his subordinateg
that they have been able to find a
colour which could be adopted and it
was also not an offending of colour. It
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was a colour which would be accept-
able from the aesthetic point of view
also. I do not know what has hap-
pened to that. We hear no talk of it.
I do not know where it has been
silenced. I wish the hon. Minister
takes serious action. I make this
statement on the floor of the House.
When I went there, I was particularly
interested in this matter.

Shri A. M. Thomas: Is it Mysore?

Shri Harish Chandra Mathur: Yes.
In my presence, they conducted the
experiment and they said, ‘Here is the
colour. Here we are heating. The
colour does not disappear on heating.
Also it is not offensive’. But when 1
asked a question, they said nothing is
being done at Mysore. Poona has done
something in this connection. Now
they are conducting certain tests which
will take three years.

Shri V. P, Nayar: What is the
name of the colour found out there?

Shri Harish Chandra Mathur: I
do not know the name,

Bhri V. P. Nayar: 1 say this
because there is a list of the schemes
on that in answer to a question today.
I do not find it there.

Shri Harish Chandra Mathur: I
put a specific question here. In My-
sore, they told me about this. Still, I
do not know what has happened.
There are many who think that a
colour could be found. There are cer-
tain people who say that even if you
put haldi, which we use every day in
our dietary, the colour will not dis-
appear. It will have an yellow colour.
I do not know whether it has been
tested or not. If we are able to find
out a colour and apply it, it would be
something, so that if there are people
who are bent upon taking it, they will
know what they are taking. Let them
have it.

I feel that even this colourisation is
not the right solution to this problem.
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The right solution is to stop it com-
pletely. What advantage are you
deriving from this? If vitamins can
be added in hydrogenated oil, can they
not be added in some other way? What
is the necessity for having vitamins
only through in hydrogenated oil.
After all, you are taking oil and noth-
ing else. If you get fresh oil, is it not
better? Are you not paying much
more for this than you pay for fresh
oil? It is only the poorer section

"which goes in for hydrogenated oil

because that section cannot afford to
go in for ghee. Why are you exploit-
ing that section? The poorer section
which cannot afford to buy pure ghee
goes in for this and still you raise the
price. Government are getting Rs, §
Crores every Year. Because of this,
are they also not becoming a  vested
interest in this? I say that the poor
man who is using it and who can much
better use the ordinary oil should be
permitted to do that.

It may be said, ‘Please do not ban
vanaspati. We have all the machi-
nery with us’. If that is so, what
harm is there if it is used for some
other purpose? Let those people who
have already made tons of money be
satisfied with what they have got.
There is no answer to that. They can-
not demand that we should pay them
for the machinery. They have ex-
ploited the country and they have got
everything out of that machinery by
manufacturing it and looting people in
the real literal sense of the term.

16 hrs.

Mr, Chalrman: I hope he will stick
to his promise to take only five
minutes.

Shri Amjad Ali: Madam Chairman,
I was very glad to find my friend Shri
H. C. Mathur, a gentleman from
Rajasthan supporting the Bill for the
prevention of hydrogenation. As a
matter of fact, there has always been
a prejudice against men of his State
that they are the persons who indulge
in this sort of spurious trade.....
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Shri Harish Chandra Mathur: No,
no. Do not identify Rajasthan with
two or three persons: Rajasthan has
got 150 lakhs of people.

Shri Amjad Ali: Before I go on to
the other points I have a question to
ask the hon. Mover of this Bill. I have
a slight doubt as to what a particular
portion in this Bill is about. In his
reply he may give an answer. 1 am
quoting the second proviso in clause Z
of this Bill which reads as follows:

“Provided further that the stock
of vanaspati existing at the com-
mencement of this Act shall be
permitted by the Government to
be exported by the manufacturers
at their option on and from the
commencement of this Act.”

I have considerable difficulty in under-
standing this part of the Bill. I hope
my hon. friend would make it clear
when he gives his reply. Unless he
was thinking in terms of compensa-
tion for expropriation or some such
thing, he will not have put this clause
into the Bill.

I would also like to know from the
Government, from my hon. friend, the
Deputy Minister, Mr., A. M. Thomas
something about this, some clear idea
about this, because this movement was
possibly started as early as Independ-
ence itself, In the year 1851, such a
move was taken in  the Provisional
Pariiament and our esteemed frienq,
Shri Jairamdas Daulatram, who was
the Food Minister then, told the House
that he had appointed a committee to
go into the question of the colourisa-
tion in order to distinguish the Vanas-
pati from pure ghee and also for the
purpose of checking adulteration of
ghee but that report has not come to
us and we do not know what has
been done with respect to that.

The hon. Mover of this Bill has
also opined that our scientists and
our laboratory assistants and also the
doctors were there but till now we
have not been able to know anything
about the colourisation, Why should
not vanaspati or for the matter of that
Dalda have been given the colour in
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order to give a distinguishing mark
from the ordinary ghee. Ordinary
ghee, as a matter of fact, costs much
more. To adulterate it with vanaspati
would be cheaper but that would not
give the property of ghee and the
consumers and customers are cheated
to that extent. Incidents have been
cited by Shri Mathur where a person
like him who possibly has got very
good sense of business and trade
could be cheated. )

Shri V. P, Nayar: Do you suggest
that he himself adulterated it?

Shri Amjad Ali: It may be the
other way round because Shri Thomas
was given charge of it and he had
found it out. You have expressed a
doubt earlier whether he had examin-
ed it himself or he had it examined
it by his laboratory men. Somehow,
the fact remains that it was
adulterated to the extent of 70 per
cent. So, colourisation was much
more needed just to see that vanaspati
or Dalda is not mixed, and we remain
always suspicious of purchasing ghee
unless it is from the custody of my
hon, friend Shri Krishnappa or Shri
Thomas, in the milk scheme. We are
always suspicious of purchasing ghee
from the bazar. This difficulty could
be avoided by colourisation. That is
the thing which is needed, and the
services of doctors and our scientists
may be utilised and that will obviate
the difficulty of detecting the spurious
stuff as against the real ghee.

The mover of this Bill has elucida-
ted the possible ill-effects of vanaspati.
I find from the Statement of Objects
and Reasons that there are four
reasons for moving this Bill. One of
them is the injury caused to public
health. Regarding this aspect, I com-
pletely agree with my predecessor
that it is injuvious. I have somehow
a feeling that Dalda or vanaspati is
really injurious to health and it is also
slow poisoning. For a number of
years, indeed for a century, ever since
the Britishers entered Assam—my
State—the Assamese were subjected
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to slow poisoning by opium, Vanaspati
is another poison which we have now
introduced into the public health of
the nation. I wish it goes out sooner.

Shri V. P. Nayar: Ban smoking
also because it is nicotine.

Mr. Chairman: If the hon, Member
is a supporter of vanaspati, he could
have given his name for speaking. Let
him not interrupt every speaker. Let
the hon. Member proceed.

Shri V. P. Nayar: I have already
spoken.

Shri Amjad All: What I want to
say is that the Government should
make up its mind once and for all and
declare clearly what its policy is.
Today, such a Bill has come. But 15
years ago also such a Bill had come
he-e. The time-lag is there and
attempts have been made to know
the definite policy of the Government.
I hope that the Government—the
Deputy Minister of Food and Agricul-
ture—wil]l today declare the policy of
Government cut-and-dried, so that
we can know the position and how the
Government thinks in this matter, and
we shall be gratetful that such a thing

is not kept pending.

Shri Khadilkar: Mr. Chairman, I
have no doubt that the mover
of this Bill had a laudable
object in view, But unfortunately he
has not given sufficient thought to
achieve it. Those who have supported
the measure are making it a grievance
that the Indian cattle wealth today
has deteriorated because of the manu-
facture of vanaspati and that the use
of vanaspati hag spread all over the
country. I would like to say, as I
said earlier while requesting you for
an extension of time, that while dis-
cussing this measure, the aspect of
nutrition should be kept before our
eyes. Those who have come forward
with the plea, “Ban vanaspati or
Dalda"—whatever it is—ave looking
at the problem from a very particular
angle, in the semse that in Rajasthan
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and Gujarat, for example, there is
good caitle weaith. India is uneven-
ly developed, or rather, the distribu-
tion of cattle wealth and milk is un-
even in India just as it in the case
of wealth which is unevenly distri-
buted. Rajasthan, Gujarat, Punjab,
Uttar Pradesh, Madhya Pradesh and
Bihar have got good cattle wecalth
and enough milk., If you go to Assam
—recently I had been there—or to
the South, there, there is very poor
yield from cattle almost negligible.
So, looking to the modern conditions
of life, it is extremely difficult to pro-
cure an ounce of milk for tea, apart
from preparing ghee. Therefore, it is
not a problem between ghee and
vanaspati. Certainly, if there is a
problem of adulteration, it should be
effectively dealt with,

Recently, the Health Minister admit.
ted, perhaps to the shame of the admi-
nistralon, that unfortunately in this
country nobody can vouchsafe that
any food is not adulterated. ] am
quoting almost verbatim from his
statement. Now, if adulteration has
become a paying proposition, I do not
think the method which you aim at,
by which you would like to kecp pure
ghee purer by banning vanaspati or
hydrogenated oils, would be possibFe,
This is a wrong approach. What is
the poor man's food today? With all
the medica] evidence at our disposal,
there are views which are definitely
against him. One hon. Member quot-
ed the instance of Denmark. What is
the position today in Denmark, which
is supposed to be a butter-rich coun-
try in the world? 92 lbs, is the per
capita consumption of butter per year
and as against that 41 lbs. of marga-
rine is being used. Why? Because
butter is being exported. They have
got a big export market.

But there ix another aspect also.
Looking to the prevailing price of
ghee, can a poor man afford to buy
ghee? Those of us who had expe-
rience of jail life remember that there
fs a schedule that so much ounces of
oil should be given tn every convict.:
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“There of course we were robbed of
our oil, and the doctor used to com-
plain that our health was suﬁen'ng.
That means, a certain fat content in
our food is essential. That must be
accepted. Conditions of modern life
being what they are, with greater
arbanisation and ofher things, we will
have to put up with all the defects in
it. So many other articles we consume
:have some counter-effect. As an
expert medical woman in the profes-
sion, you would also bear me out thet
‘there are so many things which we
«consume which are harmful in some
way or other,

Mr. Chairman: You seem to call for
my expression of opinion. I do not
consider vanaspati i8 necessary. I
«consider it to be harmful.

Shri Khadilkar: That is all right.
“That is a medical opinion, but there
are medical opinions and medical
.opinions. There is one opinion by the
Indian Medical Council, which is sup-
posed to be a very authoritative one.
This problem was considered long ago
and some authorifative opinion was
-expressed collectively. I will come to
that later,

But the main question today is, if at
all we are going to make a rational
approach to our food and nutrition
problem from the point of view of
the poorer people, are we going to
-deprive them of this vanaspati and
replace it by pure 0il? Is it possible?
Some of us are lamenting that ghanis
are disappearing. They are bound to
disappear. Another fact was men-
tioned last time by Shri Nayar that
you cannot preserve oil without get-
ting rancidity. That aspect also must
be considered, which is very harmful
to oneself.

I would plead that the cattle wealth
of this country needs protection. 1
know the prices of Dalda and other
vanaspatis are going high. The shares
of Dalda and other vanaspati-manu-
facturing concerns are quoted very
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high; they are making great profits, I
am not giving support to any vested
interest in the industry. But a proper
approach must be undertaken by the
Ministry concerned and they must
come forward with necessary steps.
If more ghee is produced and made
available at cheaper rates, I am cer-
tain that people will prefer ghee to
vanaspati. But as it is ghee is not
within the purchasing power of the
common man. Therefore, people have
no other choice but to buy some vege-
table oil or some such thing for its
nutritive value; they are forced to do
it

Mr. Chairman: The hon. Member’s
time is up.

Shri Khadilkar: I want to say a
word about adulteration. Science has
developed and I am told that deco-
lourisation is equally possible for
those who have practised adulteration
as a profitable business. They cannot
be prevented by mere colourisation.
Therefore there should be strict admi-
nistrative checks, so far as food
articles are concerned, whether it is
vanaspati, ghee or any other {food
article. There must be a strict admi-
nistrative check and those who prac-
tise adulteration must be severely
punished. That is the only remedy.
Also, cattle wealth must be protected
by positive efforts and not by just
showing sympathy nor complaining
that because of vanaspati, our cattle
wealth is suffering.

Dr, Samantsinhar (Bhubaneshwar):
Madam Chairman, I have not been
able to understand why there has
been so much opposition to the use of
vanaspati. Certainly, vanaspati is not
only used in India but in different
names it is also used throughout the
world. In putting forward their
arguments, I have found that hon.
Members have only expressed senti-
ments. It has only been said that it
is a bad thing.

An Hon. Member: No, no.
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Dr. Samantsinhar: I will cite
medical opinion., Nobody has so far
said in what way it produces bad
effect. Which of the medical associa-
tions in the world have given definite
opinion that vanaspati is doing harm
to the human system? As regards
medical opinion, I can say that no
clear opinion has been given. Only
recently we were told that vanaspati
produces certain heart diseases. On
that also, we had some discussion in
the Health Consultative Committee.
‘This is the opinion which they have
given:

“Vegetable oils contain certain
compounds called fatty acids, some
of which may be gaturated while
others are unsgturated. This dis-
tinction is based orrthe nature of
the chemical composition of the
fatty acids. The proportions of
saturated and unsaturated fatty
acids vary in different vegetable
oils. The nutritive value of any
given oil is found to depend to a
great extent on its unsaturated
fatty acid content. Oils rich in
saturated fatty acids, like coconut
oil, ghee, vanaspati, etc.,, have the
property of elevating serum cho.
lesesterol levels, which is one of
the many factors associated with
certain blood vessel lesions, called
atherosclerosis.,”

So it is not only vanaspati, even pure
ghee and coconut oil produce these
heart diseases. Therefore, why do you
accuse only vanaspati? Even ghee
should be banned if you take into con-
sideration the heart diseases.

Secondly, there was opposition to
this on the ground that ghanies are
wasted and that industry is going
down. It was also said that people
depending on animal husbandry are
affected and their condition is becom-
ing worse. Madam Chairman, you
know that charkha was in our coun-
try and many cottage industries
based on that were there. After the
establishment of the textile factories
what has happened to those cottage
industries? T1f those cottage indus-
tries are to survive, why do you not
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ban these textile factories? May hon.
friend Shri Mathur said that these
people have exploited the consumers
and the Government. Same is the
case with the textile mill owners.
They have also exploited the con-
sumers. They have also made very
good profits. So they should also be
banned if you want the cottage indus-
tries to prosper.

8hri Harish Chandra Mathur: In
the case of textiles I know what I am
purchasing.

Dr. Samantsinhar: That s true. If
you want to know what you are pur-
chasing in the case of vanaspati there
must be some colourisation or some
other method, and not by banning it
completely.

An Hon, Member: That will take
ten years.

Shri Harish Chandra Mathur: That
will never be found.

Mr. Chairman: Please allow the hon.
Member to proceed.

Dr. Samantsinhar: Now I come to
the question of adulteration. What-
ever method you may adopt, what-
ever process you may introduce, this
will continue. That has come into
our society. Even parents now want
their children to be given cheap
foods. So, this is a social evil and
this actually requires serious consi-
deration, and adoption of some strong
measures. So, I am in favour of
having some colour to distinguish
vanapasthi from others.

To meet the argument of Shri Nayar
hame have argued that before vanas.
pati, oil was used and its proportion
being spoiled after long storage was
there, we are also using some oilg for
preservation of food. But when better
methods are available, why continue
the old method?

Thirdly, it is giving wus some
foreign exchange. It also gives the
Government some revenue. Besides,
many people are employed in the
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[Dr, Samantsinhar]
industry. So, I do not think that this
Bill would be beneficial to the coun-
iry. So, I oppose it
=t awetfe (IaRag-daa-sg-
gfaa sfar) : vy oft, & o fae-
TF FT AT FLATE | 9T 199 Ffor
AT F1 AAT=T FQT § | A
IS 3T TH W F7 F¥ o7 qfH7
g AN 7g 98 3 § wgt o< fw iy oft
" SYT qu A it agr w9 1WA
AZT T G A, TH T AY FEAT G 4T,
g M & qefr FT it s g 1 A
fied TrgFaT F arw ad afew el
¥ g9 39 favg #1 gafaq F@rg
Fits Tramafa® far gra gqefa ar
Tt B Y F ® F w17 Srvan I
TR &1 W AR AW F R ATEAA
Wt F wfd oF wAdr f agy afew
fadrrer WAt oft AN & 0 W
FFerfy A & AR ¥ T 1 39
ot 7o & Afwa § gg fasre F AT=a7
g fe g o 37 ot 797 @aT Srizg AR
geqfaq gTaw Y fF o= T OF w9 §
AZ AT & ®T ¥ @AT Tigq |

qH q1L ¢ 6 o & o3y qA
Tgx o7 # Weaad #7 qAn F 9F
¥ #ong F0 & foag oF wwE w1g-
wat #7 g T sromdy ¥ T AFar
AT 3T A THAT 91 AT TF AT {EEA
¥ o T T FT W 7 arAr oy F
fraT @3 gAT ar Ay A7 9 QT I
g T 97 ¥F 0 HAG T A X
LU
“gea gxq T ara, ffe 3T R TR
|1 qfgaT d3wx w0, wAF w2 ]

T BT AT TRIIAE O e Y
Faerfy ¥ fade § g 9 q@t dr Ak
g N AR AF AR W @}
o IET Iy
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oq W gt ¥ FAar g
TEX T FwAT A 4t
¥ g7 AEH 971 § 1

o AR O ¥ faw Al afer
[ & fau fadar wrawas & SaaT 98
Freqfa I WrEEE T & | FAeIE
& QT AT gH g qgEEAT @ | A@
ZATR g2 #1 aufaat Y 7 A afeqes
#T qaeft frae § IaEy @ e
FEraar a1 § AT 38 T F a7 7
gEgars |

AR 2 F W=y ft FT AN 9
Forg A 1 ¢ g que g &
wr g az ganm ® fawa g
fs g1t 2w § MgT w1 faa=
TS ral FaT T @1 § | R T
F( TZ Wyeg W IAEMGA AT
¢ % qy Wi AT ] R AR
g | o g9 & A ¥ v gt
IR F9 T g fxar g W IwH
AT aMY @A A 7T F @R
Faw aBy W | F gwwar § 5wl
wEreT T W A A AT I3 G g F
Taefa wige oY i ahg <1 F o #
W 3§ ATT T § A G fae fxar
w1y, I wAfaw A g | 7w
g e w=ft wgeg & s &7 3%
o w01 R @ Tty ww
% #r¢ 1 frery ¥ aned afen <
IR | W ;IR W § qg WA I8
o & 5 To Teafa ww W) T
# wrf wax fear o, 9§ TEwlE
vt ga w9 § #7 aey onfed T 5l
aww 3 A wrar & fF aqr wTor §
fie it aw gaR anfoee @ e
¥ g ¥ W IAE Ty IR 1 TG
wATT FE IT F !
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TONT REA N (WT) - FHUAHS
agiRar d WUEY TAT ¥ qF g
FAT ArgAT § | F FAevfa wrwe oY
74T @rar, § g A T AT ATATE |
afeT § qgaT TEAT E fF oo & @
qg FTeqfT WA qTA AT § qq §
fggeam & a=v Fq} sgrey daT NN 4
g7

st arewtfe @ Fr Afay @@ 0

% gz 9€T AT § fr o gwr
Faerf wrae # FE I9gF 0 faAr
& g woas ger F2 qrisw g
# fremaz g1 @ § 77 T2 Y 7 AR
St F1 G A Frer g% 1 gATS HYHTT
F TF HTFAT AT A F 14 ATAT
F 37 FAETfT H HAC 37 Y HATH 9T
T 1 TifgF | ATHTE F1 A A
Y T & fawra #1 W =T A
Trizw | gt T F Argifaar gawrg:
& ITY Y ST AT ATET | FAqAT
Y 75 A AT Ar sToA Fr a7 AEw )
ST qE| FT AT FqAT AT AT &AT AR
SR agsw ¥ ad  Interruptions.

Mr. Chairman: There is too much of
subduel noise in the House. BSo,
those hon. Members who wish to con-
verse may kindly go into the Lobby
and those who wish to listen to the
speeches may kindly listen carefully.

oft arwitfe - g % faemae W
wArT § AR A AT A &Y wOwr WY F,
wafaa § sz ag @z ¥ faew § feag
fireraz ot & weag aga awr & fodt
q fedr w7 7 et oY & 1 A A
TR W S I AR FA
wrgat § whc o g vy § e ag
fravaz A% o g, Aoy o 1w oA
syfrmr wrw & forg o W A=t ¥
fg ez ¥ aeht § 1 faerwz W §
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g @t Y faeet @ 1 A1 a1 ag
wrfgu f& o& @ oy fie fremae @
¥ ATt O A AR YT gve
fear 9 wqife a7 a8 gvwa W
fatrft & o IuFT 7Tea) & AR
9T wfa%s waT ogar | 7 fame
& AT § ATy Y g7 Gg
@ & 1 5afg woft wgRy w1 g
¥ weArargE® avm wfed | A
sig & (% Faeqta smaw o o £ aw
¥ AT AT A FT fagr war qufzd
TH ¥ TH I9 gOg a5 & {90 9@ aF
o I w18 < AdY Fy= fagr Smar
AT AEITT FY CAHT FAC A K R A
fasrs &1 & sgeqsiia grar =nfgd
Ffxa 9T A% I w7 fagqr AT 7%
9 aF Feaqfa g@a w1 o 7 g
# g%g TT § Ta1g7 AT a7 w0 fagqr

ST =Ry |

7 o wiuT 7 §¢ § 79 fagyw
¥ EAATT T AHGT §TATE |

1628 hrs.

[Surt MurLcHAND Duse in the Chair]

Pandit K. C. Sharma (Hapur): Mr.
Chairman, Sir, 1 sympathise with the
sentiments of the hon. Members, but
I find it difficult to see whether under
the present Constitution it is permis-
sible to pass a law to ban the produc-
tion of vegetable ghee. The simple
question is that under the Constitution
the manufacture of only that commo-
dity can be stopped which has proved
injarious to the public health and as
such is harmful to the public interest.

Ghee as it is has two elements,
namely, fat, the greasing agency and
vitamins to support, help and main-
tain the health of an individual. 8o
far as the vegetable product is con-
cerned, it has got the greasing quality
as well as the vitamins necessary for
building wp health.
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Tt has not got the quality of fats. It
has not been medically proved inju-
rious to the health and this being
the case it is not permissible under
the Constitution to pass a law to pro-
hib‘t the manufacture of this com-
modity.

As regards adulteration, you know,
throughout the ages, woman in this
country has been abused. It is no
argument to say that because the
woman is abused, and in certain
cases it has adversely affected the
morale and the life of the people, the
girl child should be killed as soon as
she ig born. This is a useful com-
modity but because certain unscrupu-
lous merchants resolve to adulteration,
it is equally no argument to prohibit
its manufacture. Therefore, Sir, on
this legal ground I oppose the Bill.

Dr. M. S. Aney (Nagpur): Sir, 1
rise to support the Bill. I am really
surprised at the very long speeches
that have been made on such a gimple
Bill.

Shri V. P. Nayar: Let us have a
short speech from you.

Dr. M, S. Aney: It should not take
much time for any intelligen! man to
understand it. The Bill, if it taken
in the spirit in wh'ch it has been
presented to the House by the hon.
mover, Shri Jhulan Sinha, is simply
this. It ig well known that there is
a big industry of vanaspati and that
industry has made practically the
existence of pure ghee more and more
scarce. It has become difficult to get
it. Not only that. What it has done
is that it has almost become inmpos-
sible for a large number of persons
who want to use ghee to get it at all.
That is a problem. My hon. friend
Mr. Mathur has just given an exam-
ple of his own experience. He says
that a sample wag sent to the Minis-
ter—I do not know whether it is
the Minister or the Deputy Minister—
but he sent it to somebody and it
was found out that the sample con-
tained something like 70 per cent of
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some other thing and not pure ghee
at all.

The question is this: ghee is one
of those articles in our food which
has been considered as the most

nutritious and healthy from all
points of view for all of us.
Ghee being the most nutritious

article in our food, particularly of the
vegetarians who do not take any
other food at all—and a considerable
part of India lives on vegetable food
only—is it not necessary for the Gov-
ernment to see that that particular
article which has been considered as
the most indispensable is supplied in
a pure and unadulterated form? Is it
not the duty of the Government to
see that the food that is taken by
man and for which he goes to the
market is available there in the pure
form? Does the Government recog-
nise its duty or not? That is the
question I want to ask. 1t is no use
arguing the other points at all. If
the Government do not think it their
duty to do so and allow these
things to pass on, then the people
may die in large numbers or at least
suffer in many ways. This is an
elementary duty which the Govern-
ment must recognise. If it is ad-
mitted that whatever ghee is availa-
ble, most of it is adultered and the
people are being cheated, deceived
and defrauded, is it not the duty of
the Government to put a stop to that
kind of thing?

Mr. Chairman: Hon. Member should
conclude now.

Dr. M. 8. Aney: 1 may be given a
few minutes more.

Mr. Chairman: He might have two
minutes more.

Dr. M. 8. Aney: My point is this
I wou'd like to explain what is the
sancity attached to this food, name-
ly, ghee. This is what is described
in the vedas. I would like to read
it here. It reads ag follows:

FAY AT T ALY 7Y WA A7 W3-
mfafeafe ax cai.forg aq aonfe
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All the strength and stam’na of the
beasts is in the ghee; and man wants
that strength to keep up his body and
mind all right, and he gets that
strength from ghee. Therefore, the
mantra says that by all means try
to have at least some quantity of
ghee in your food; this is also called
annashuddhi. The orthodox men
may not eat it. It is said that they
cannot have their food uniess there
ig at least a sprinkling of ghee over
it. This has been the religious con-
viction that has been going on. That
is the reason why the practce of the
consumption of ghee has been kept up.
An attempt should be made to make
it more easily available to the
people, and not to try to encourage
those things by which the existence of
ghee itself will become a matter of
history in this eountry.

My point is this, that whatever
else Government may be doing, this
elementary duty of Government to
protect the food of man, and to make
it available to him in all its purity
is not being done The reason is that
they have not been able to find a
proper colour. I think we have got
eighteen national laboratories in our
country, and so many scientists and
chemists are engaged there. Should
it be beyond the capacity of our
chemists to find out a suitable colour?
I have reliably learnt that this ques-
tion has never been referred to the
scientists in our laboratories. I had
asked some friends whether it was not
possible to find out a colour. They
said that this question had never been
referred to them. That war what 1
wag to'd. Nobody is keen about this
matter. When there is a discussion,
some kind of suave reply is given just
to satisfy those who raise the discus-
sion, and an attempt is made to hush
up the whole thing. But the point is
this, namely that Government must be
serious about this matter. I do not
mind whether this Bill is passed or
not, but the Government should
seriously try to find out a suitable
colour, so that it would be possible
for the people to distinguish between
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pure ghee and vanaspati I do not
want to come in the way of those who
want to use vanaspati, and they can
have it, but those who want to have
pure ghee should be saved from the
adulteration and from the fraud that
is going on. That is my reason for
sup.porting this Bill,

Mr. Chairman: Is jt the desire of
the House that the time for this Bill
be extended?

Hon, Members: Yes.

Shri A M. Tarlq (Jammu and
Kashmir): Shri D. C. Sharma also
wants to speak.

ot wawwr @i (&) oo
arfeF Adf AT . gy ?

st wo wo mftw : Wi # =
o & G & 1

o | AT (WiHY) g
agrEyg, o & A Afews gt IEF
g § o oy famz § I At ¥
FATw AT WA AR § |

Shri V. P, Nayar: The hon. Member
Dr. Sushila Nayar may speak in
English.

Dr. Sushila Nayar: As my hon.
friends want me to speak in English,
I shall abide by their wishes, although
having been here for about four years
now, they should be able to under-
stand Hindi by this time.

Shri V., P. Nayar: But there is an-
other difficulty also. The hon. Mem-
ber would not be able to give the:
Hindi equivalents of the cientific
words.

Dr. Sushila Nayar: [ shall speak
regarding the medical aspects of ‘he
question, about which one hon. Mem-
ber asked my opinion. Another hon,
Member said that even ghee was had.
Fats led to various kinds of cardiac
conditions, of arterio-sceloratic condi-
tions and he read out certain medicak
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opinions to point out that all those
«0ils which got frozen, such as coconut
oil, vanaspati ghee etc. were all bad
because they increased the amount of
collesterol in the blood, and increase
in the amount of collesterol in the
blood leads to arterioscelorosis or the
hardening of the arteries, with all
the consequent changes, leading away
to heart diseases, high blood pressure
.and stroke which carried our revered
Home Hinister Shri G. B. Pant, or the
coronary hard disease which carried
away our valued colleague Shri
Feroze Gandhi and some  others.
He concedes one point which s
a very  valuable point  from my
point of view. That is, that medical
opinion hag agreed and has come to
the deflnite conclusion that those oils
which get frozen are bad for the
health of man; they lead to early ar-
terioscelerosis and they lead to con-
sequent cardiac diseases which are
taking a heavy toll of life in our
couniry. It was said that in western
countries also they are using hydro-
genated oils much as margarine.
But do my hon. friends realise that
the problem number one in those
<countries today is the cardiac disease
and they are spending closossal sums
of money on research as to how to
overcome these cardiac diseases,
wcoronary conditions and so on?

Everyone knows how in our country
the incidents of coronary diseases has
been increasing of late. We did not
hear of so many people dying all of
a sudden, as we do these day:. We
have been hearing about it for some
years now especially since the advent
of these hydrogenated oils in this
<ountry.

Now the point wag made that even
ghee is bad. T concede the point
that even ghee can 'ead to an increase
aof chlesterol in the blood. But the
very fact that ghee is not available
in large quantity, it is not, so easily
#gvailab’'e and is so very costly, pre-
vents man from taking too much of
it. We are making vanaspati more
easily available so that it is possible
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for people to go and bhave puris and
kachauris and all kinds of fried
things made in vanaspati, which they
cannot make in pure ghee because it
is too costly.

Therefore, it is most important that
we find a way of putting an end to
this excessive consumption of vanas-
pati. If vanaspati is banned in this
country, I think we will render the
grea‘est service to our countrymen.

There is one more point I wish to
make. One hon. Member asked here
a moment ago: ‘Do you want to do
away with fats in the diet? Certa'n-
ly not. We can use oils, and the very
fact that pure o0il cannot be kept for
a very long time will necessitate the
local production of oil. In that way,
fresh oil will be wused. Nobody is
going to use rancid oil. The pity of
it is that we are converting good oil
into po‘sonous vanaspati and making
our people consume it. We are
spending money on making it harm-
ful. Pure oil is cheaper than vanas-
pati. We make our poor folks pay
more for something which is worse
than pure unadulterated oils, which
they can have and they will have if
vanaspati was not available,

T have just mentioned the effect
that hydrogenation has on the heart.
But do the hon. Members realise its
effect on genet'cs that this vanaspati
is likely to produce? ‘Rat’ experi-
ments and certain other experiments
have been carried out to show the
changes that are produced in the
genes, as a result of the use of hydro-
genated oils. None of the hon. Mem-
bers will be there to see the day
when our descendants, the generations
to come, will be paying for what we
are doing today.

The centra! theme today in medical
research is the effects of genetics.
Some hon. Members might have seen
an artic'e two days ago in the lay
Press about the importance of gene-
tics. It is being said that cancer Is
traced to genetics and leukaemias
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have their origin in genetics and so
on. Research is still going on in
genetics. It is one of the most im-
portant fields of research, namely the
effects upon genetics of the nuclear
tests on the one hand and of vanaspati
on the other. What havoc hydroge-
nated oils and vanaspati are playing
with the generations to come, none of
us is able to say today. Sir, the
vested interests are very powerful and
with their money are able. I am
sorry to say—even to purchase some
of the scientists today. So, it is
necessary that the Government puts
an effective check on these vested in-
terests in the interest of the country
and saves the nation from the evil
cffects of vanaspati.

Shri V. P, Nayar: She happens to
be a medical expert. What is her
opinion about the animal fat? As a
medical expert, does she approve of
the large-scale consumption of animal
fat?

Dr. Sushila Nayar: I have told you
the proportion of the saturated and
unsaturated fatty acids so far as the
medical science ig aware of it. But
what are we doing? We are increas-
ing the amount of this harmful com-
ponents through the process of hydro-
genation.

Shri V. P, Nayar: That answers
everythings except my question.

Mr. Chairman: Very well The
hon. Minister.

Shri A. M. Thomas: We have had a
good debate on this Bill and I am glad
that the discussion has cut across party
lines and polisies too. The subject-
matter of the discussion is not one of
the first impression, as far as this
Parliament is concerned. It has come
up, in some form or the other, in every
sesgion of Parliament, either in the
form of questions or in the form of
Bills or in the form of Resolutions,
either in this House or in the other
House.

Shri Amjad Al: Since 1951.
108(Ai)y LSD—9:
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Shri A. M. Thomas: The arguments
advanced either for prohibition of
hydrogenated vegetable oil or for com-
pulsory colorisation of vanaspati have
been more or less the same as on the
previous occasions. So, there is natu-
rally bound to be much of repetition
of the various aspects presented by the
Government to justify its approach as
also its stand which it wants to take
on a measure of this kind.

Before proceeding further, I am
very anxious to dispel any impression
that may be gaining ground that the
Government is not quite responsible or
appreciative of the views expressed or
the feelings voiced on the floor of this
Hcuse. 1 earnestly plead, with hon.
Members, Dr. Sushila Nayar and
others who have expressed very strong
feelings on a Bill of this kind and
advocated the prohibition of hydro-
genated oil, to consider this matter
without any prejudice or pre-conceiv-
ed notion, such as that the ghee my
hon. friend, Shri Mathur, produced
contained 70 per cent. vanaspati or
only 30 per cent. of ghee. ... (Interrup.
tions.)

Shrl Harish Chandra Mathur: At
least you verified the fact,

Shri A. M. Thomas: 1 want a dis-
passionate consideration of the whole
question, I want the House to have an
objective approach, the whole ques-
tion of vanaspati or hydrogenated oil
must fall or stand on its merits as 2
cook ng medium and on that basis we
shall examine this hydrogenated oil,
vanaspati or dalda, or by whatever
name it is called. The hon, Member
wants by this Bill absolute prohibition
of hydrogenated vegetable oil. What
does that mean—banning of vanaspati?
Apart from the other aspects, to which
1 will come later, apart from the pur-
pose which it serves as a fat as pointed
out by Shri V. P. Nayar, what would
it mean—that is the banning of manu-
facture of hydrogenated o0il? We are
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now producing about 3:4 lakh tons of
hydrogenated oil valued at Rs. 92'65
crores. We get an excise duty on this
to the extent of Rs, 6'8 crores. The
foreign exchange earned on the export
of vanaspati comes to about a crore of
rupees, The capital invested on this
indusry comes to about Rs 12-15
crores and the labour employed, about
10,000 persons. So, this is the position
of the industry. Therefore, the ban-
ning of this industry would mean the
banning of all these activities which
we find in this industry. This indus!ry
has grown from very small begin-
nings, and it has reached the stage of
growth which we find today and in
which we find ourselves in today.
Whatever it be, whatever be the cost,
if it is established that it is not con-
ducive to the national economy of the
country or to the health of human
beings, then the Government would
have absolutely no hesitation in adopt-
ing a measure of this kind.

I want to disabuse any impression
that the Government is subject 1o any
influence of the manmufacturing con-
cerns. ! am sorry that the hon. Mem-
ber, Shri Harish Chandra Mathur--a
Member with the standing of Shri
Harish Chandra Mathur—has levelled
a charge that we are subject to the
influence of the manufacturing con-
cerns, He hag no! even spared the
scientists and the technicians of ths
country, 1 am very sorry for this line
of approach by Shri Harish Chandra
Mathur, a persaon who really is quiie
well-informed and who contributes
very usefully to the discussions and
debates in this House,

My hon. friend must know that the
tradit'on of this Government has
never been to yield to the pressure of
vested interests if that is injurious 1o
the interests of this country. It has
never been the tradition of this coun-
try. Take, for example, prohibition.
Have we yielded to expediency rather
than to principle? In any step that
this Governmens have taken after
Independence, it had never yielded to
the pressure of vested interests or any-
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thing like that. So, I want to disabuse
from the minds of hon. Members any
impression that we are yielding to the
pressure of vested interests, (Inter-
ruption).

The first question that has been deait
with by my hon, friend, Shri Jhulan
Sinha is about the effect of the con-
sumption of vanaspati on the health of
the people. That point has been re-
ferred to by almost all hon. Members
and lastly by my hon. friend, Dr.
Sushila Nayar., In spite of the fact
that Dr. Sushila Nayar is an eminent
personality in the medical field, I am
sorry that she has not been rather
up-to-date in the knowledge that we
have got on this subject. (Interrup-
tion). The question that has been re-
ferred to by my hon., friend, Dr.
Sushila Nayar was in respect of gere-
tics, fertility and such other aspacts.
She said that some doubts were ex-
pressed ab u! these aspects. 1 con-
cede that, There were certain doubts
because of the premature publication :n
1947 of the results of certain researchos
conducied at the Indian Veterinary
Research Institute, Izainagar., But
subsequently, the findings of the
Izatnagar Institute were put to  test.
and detailed researches were arranged
in the Indian Veterinary Research In-
stitute itself, and then at the Nutri-
tional Research Laboratories, Coonocr,
the Indian Dairy Research Institute,
Bangalore, the Indian Institute of
Science, Bangalore, and the University
College of Science and Technology,
Calcutta. All these researches which
included feeding experiments w.th poor
rice-diets carried out on rats as well as
on human subjects at different centres
of research, have shown that vanas-
pati of melting point 37°C has no dele-
terious effect as compared with raw
and refined groundnut oil. That.is the
finding. As regards the compa-ative
nu‘ritive value, the exper'ments indi-
cated that vanaspati of 37°C wag as
good as raw groundnut oil or refined
groundnut oil.

T may also bring to the noticc of the

- House that we have now by legisla-

tion enjoined on the manufacturers te
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add a minimum of 5 per cent. of
sesame oil to be added 1o the product
to serve a two-fold purpose. Firstly,
it helps to ensure the presence of
essential fatty acids in the product at
a level comparable to that in ghee.
Secondly, it serves as g laten. eolour-
ising agent for vanaspati, by means of
which the presence of wvanaspati in
ghee even at a 10 per cent. level could
be readily detect:d by a simpie chemi-
cit! test known as the Baudouin test.
If my hon, friend wants it, . can have
that mechanism installeJ even i his
house, so that he can find ouvt whe-
ther by the adoption «f the Baudouin
test, there has been adulteration  of
ghee by vanaspati or not.

In order to further enrich the nutri-
tive value—this aspect, I am glad, has
been referred to by Shri V. P Nayar—
vanaspati is also being compulsorily
fortified with vitamin A to the levcl
of 700 International Units per ounce
which i3 the vitamin A ¢ ntent of bes!
cow's ghee.

That vanaspati is a wholesome cook-
ing fat comparable to ghee in nutri-
tive value was confirmed by the Indian
Council of Medical Rescarch .n &
statement which was placed on the
Table of the Lok Sabha on 11th Decem-
ber, 1959 by the Minister of Health.
As a result of discussons and re-
searches made by technical cxperts,
we have been able to find that so far
as nuiritive value is concerncd, there
was practically no difference betwecn
vanaspati as currently manufactured
and ghee. That is the positicn.

Doubts have also been raised with
regard to the effect of consumption of
vanaspati on heart disease. In that
matter also, medical researches have
been conducted. Since I have not got
time, I dp not want to read all the
medical opinions. As a resu't of these
researches, there is one finding to the
effect that if there is any defect in the
matter of cholesteral content by the
consumption of vanaspati, it is equally
shared by other categories of cooking
media like butter, ghee, ani ccconu!
0il, The experiments are <till conti-
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nuing and the Ministry of Health are
not yet in a position to arrive at a
final conclusion regarding the elfects
of hydrogenated oils o1 the consu-
mers.

t will be clear from ine various
medical opinicns that I have got with
me-—for lack of t'me, I am not 1cading
them to the House—that u‘l ‘ha‘ can
be said is thal excessive consumption
of hydrogenated oils may lead v in-
crease in blood cholestero, levels. But
this drawback is shared Ly hyd:oge-
nated vegetable oil with other com-
monly used food fats like butter, ghee
and coconutl oil. If for *this 1cason
alone the production and conzumption
of hydrogenated vege!able¢ oils jz con-
sidered undesirable and -hould  be
banned, then we would Lo inconsiz-
tent if at the same time we¢ do not ban
the production and consumiption of
butter, ghee and coconut o:l. One of
the hon. Members expressed that view.
Although hydrogenated vegetable oils
are being consumed in various coun-
tries including the U.S.A. wherc so
much research on this suhject has heen
and is being carried outi, no country
has banned the production c¢f these
oils.

In U.S.A, also, they have uuthorita-
tive opinion to the effect that it has not
been yet established that it wouid have
any effect on heart diseases. 'The Frod
and Drug Administration of the U.S.
Government has in a notification, datod
7th December, 1859 indicated that the
role of cholesterol in heart and artery
diseases has not been establishcd. A
causal relationship between blood
cholesterol levels and these diicns#s
has not been proved. The advisabiliry
of making extensive changes in the
nature of the dietary fat intaxe of the
people of the USB.A has not been
demonstrated,. There are [further
opinions of that medical body. which
1 shall not read. ! do not want to
take the time of the House on this
aspect of the matter.

Shri Jhulan Sinha hux Icgitunately
asked the question why vegctable oils
should be hydrogenated and why peo-
ple should not consume the v.ietuble
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oils  without hydrogenation. That
has been partly answered by some
Members. The answer tp this is two-
f 1d: firstly, ghee has all along forned
the cooking medium of cho.ce pariicu-
larly in the north and even in the
south, though to a relatively lesser
extent, People who have becn used
to the appearance and consistercy of
ghee cannot be expected to take kindly
to liquid oils. Secondly, although
liquid oils are generally suitable {for
most cooking purposes, they have lit-
tle use in the preparation of daughs for
baking bread, biscuits, aakes elc.
where a highly developed dough struc-
ture is involved, and which can be
secured by the incorporation of a plas-
tic or ‘hard” fat alone; even in the
preparation of the dough for puris, ele,,
“hard” fats are often prcferred. Then
agan, for the preparation of sweets,
“hard” fats are almost invariably
used in preference to liquid oils.

Apart from these utilitavian congide-
rations the hardening process imparts
two important advantages to vegetable
oils, wiz.. (i) increased stability ie.,
freedom from rancidity for a longer
period and (ii) improved transpor-
tability without risk of leakage and
loss of costly oil. I may add. that
there wag a strong agitation apgainst
the use of margarne in the United
States of America sponscored by the
dairy interests, but it died down in
~surse of time and both shortening anA
margaring are now being freely pro-
duced and sold in tha: country.
Although in certain Eur j:ean coun-
tries like Austria, Belgium and Ger-
many latent colourisation of mar-
garine with sesame oil has been nmtade
compulsory for enabling detection of
adulteration of butter—as has Deen
done in India in the case of vanaspati
—in U.S.A., even that iz not beiag
done.

17 hrs.

S-me hon. friends hav~ argued that
they waited for ten years afler the
announcement in this Hous« that as a
matter of policy it has beun adopted

APRIL 7, 1961

of Hydrogenation of

100
Oils Bill 94

by the Government of India that when
a suitable colour is found it would be
adopted for colourisation cf vanaspati.
I say it is not a reflection on our
scientists, Even in advanced couniries
it has not been found possible. Ewven
in countr.es like Austria and Belgwum,
in the continental countries of Europe,
they have adopted the verv same tlings
that we have adopted, namely, the
compulsory addition of sesame oil.
Therefore, if it was possible for them
to find a suitable colour do . u not
think it would have been adopted in
those countries?

Sir, we are making very sincere
efforts in this matter, My hon. friend,
Shri Mathur has referred to his ex-
perience at the Mysore Research n-
stitule, With regard to that I want
to just make a mention. In fact, it is
not a pleasant duty for me to come
often and say before this House that
although in principle it has becn ac-
cepied it has not been possible to find
a suitable colour. But I strengly urge
that the bona fides of the Tovernment
should not be questioned in this mat-
ter. As I do not question the bona
fides of the mover, the bone fides of
the Government should not be quus-
tioned. Very serious steps wer> taken,
but we have not been satisfied with the
results achieved. We have even form-
ed a technical committee of th¢ lcad-
ing scientists in this country.

The work so far carried out indicates
that the choice is limited to tour
colours, My hon. friend Shri Mathur
has referred to onc of themra, The four
colours are: ratanjot r:ot dye, alcohol
extract of turmeric_ copper cn'orophyil
and a synthe'ic yellow colour prepar2d
from 4, 4’ dihydroxy 2, 6, 2’ 6', terra
tert—butyl diphenyl methane. I do not
want to refer to all these four ¢ lours.
T will only refer to the colour which
was shown to my hon. friend, Shri
Mathur, by Dr. Subrahmanyai of the
Mysore Ins'itute—the aicoholiz ex-
tract of turmeric.

The use of th's col-ur had been pro-
proposed by Dr. Subrahmanyan, the
Director of the CFTRI, Mysore The
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Committee's attention was irawn to
the fact that the use of turmeric as a
colouring material for vanaspat: is
beset with a serious draw-back in that
vanaspati colourised with turmeric,
especially in the dilution at which it
might be used to adulterate ghee,
would have a colour very similar to
that of cow's ghee. In view of this,
there is a risk that colourisation of
vanaspati with turmerie may actual-
ly help to promote adulteration of
ghee with vanaspati rather than pre-
vent it, and thus defeat the purpose
for which the mecasure is to be in-
troduced. The Committee about
which 1 mentioned a little time ago
was conscious of these difficulties, and
in this connection Dr. Subrahmanyan
informed the Committee that some
attempts were being made at his In-
stitute to modify the colour of tur-
meric with calcium, The Committee
decided to await the results of these
experiments, It was also decided
that confirmatory tests in regard to
the extent to which this colour satis-
fied the other specifications prescribed
for the purpose should also be car-
ried out at the Central Drug Research
Institute, Lucknow, Indian Veterinary
Research Institute, Izatnagar and the
Forest Research Institute and Col-
leges, Dehra Dun. I do not want to
mention the other colours. I have re-
ferred to this because this was speci-
fically referred to by my hon, friend,
Shri Mathur.

I want to deal with one more point
before I conclude, because some atten-
tion was given to that point in this
House. Shri Jhulan Sinha has asked
in his speech: after all, why do you
add to the cost when vegetable oils
are available in sufficient quantities?
On one ton of vanaspati oil, you have
to pay about Rs., 600 more per ton.
He was asking whether it is desirable.
We may just go through the break-up
of this Rs, 600, You will find that
the cost of tin containers will come to
Rs. 140.

Shri V, P. Nayar: That is too much.

Shri A. M. Themas: Central excise
duties will come to Rs. 200.
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Shri V, P. Nayar: That is good.

Shri A. M. Thomas: Then you have
to add handling charges, processing
charges, sales tax and all that. Then
it will come to more than Rs, 600.

1 may also say that the average
price of vanaspati prevailing at
Bombay during 1960 was Rs, 2,492 per
metric ton and that of raw groundnut
oil*Rs. 1,859 per metric ton, A difference
of Rs. 633 per metric ton between the
two, which is very close to the cal-
culated cost of production plus Rs, 627
per metric ton. It is essentiully a
matter of consumer preference bet-
ween the raw olis and vanaspati and
if the consumer goes in for the finished
product in an increasing measure, in
spite of its high price, he evidently
feels that the high cost involved is
commensurate with the advantage
that is obtained thereby.

I want to deal with one more ques-
tion before I conclude, and that is the
production of vanaspati vis-a-vis diry
industry, It is a very important
point and I shall be failing in my duty
if I do not refer to that aspect of the
question. In a matter like this, we
have to be sure of certain facts. The
total quantity of edible oils and fats
available in the country is just suffi-
cient to provide a per capita consump-
tion of } oz per head per day of fat,
as against the minimum normal re-
quirement of two ounces per head
according to experts, There, is there-
fore, plenty of scope for both vanas-
pati and ghee along with edible vege-
table oils to flourish side by side and
to expand and develop without im-
pinging on one another's interosts.
Vanagpati fillls the demand for a
“hard” fat, particularly among the
middle classes, who are unable to
afford the high price of ghee; it usual-
ly costs between half and one-third
as much as ghee, the current rates
being about Rs. 3.30 and Rs, 7.00 per
kg. respectively. So, when the ghec
costs Rs. 7 wvanaspati costs only
Rs. 3-30.

1 may also say that the supply of
ghee is comparatively inelastic, as will
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be observed from the figures of the
production of milk and ghee during
the past 16 years, based on the quin-
quennial Livestock Census carried out
in 1940, 1945, 1951 and 1956, I do not
want to give the figures in detail, but
you will find that during the past 18
years the production of milk has in-
creased by about 15 per cent. whereas
the production of ghee has been more
or less stationery. -

As I have already stated, the average
per capita consumption is only half an
ounce whereas the minimum require-
ment is two ounces. So, there is need
for a substitute hard fat like vanas-
pati to meet the constant and ever-
widening pap between demand and
supply of ghee will, therefore, be
readily appreciated.

Another aspect which was referred
to by Shri Khadilkar, which is very
important, is that the consumption of
vanaspati will release more milk for
direct consumption, You will find from
the 1956 figures—they are the only
figures available; we will get the 1961
figures later—that the total produc-
tion of milk comes to 197 lakhs tonnes.
The portion that is converted into ghee
comes {o 78.4 lakhs tonnes and the
percentage converted to ghee comes
to 39.8. So, 78 and odd lakh tonnes
go for ghee for which the percentage
comes to 39.8 and the rest goes for
direct consumption,

We know very well the ridiculously
small intake that we have of milk.
Is it advisable to reduce that intake
much further and then increase the
production of ghee? Consider it from
the nutritive and from the availability
of fai aspects. Considering all these
aspects, we find that it will be cer-
tainly more beneficial to the country
or to the people at large if more milk
is used rather than convert milk into
ghee. So, from that aspect also I
want this question to be studied in a
dispassionate manner. Then we should
come to a conclusion. The scanty re-
sourceg that we have got in this coun-
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try ha/e to be preserved. If there is
a case, it is only for increased con-
sumption of milk,

It is true that there is this evil of
adulteration. I am happy that my
hon, friend has drawn my attention to
the sample that he has taken. It is
true. But I may just mention in two
minutes my own personal experience
when I was in the college hostel. By
the side of it there was a house in
which ghee was being produced on a
large scale. I just wanted to know
how it was being produced. Here
at least there was 30 per cent. ghee,
but I found that in the other case it
was 99.5 per cent. animal fat. Only
with a sprinkling of ghee some coco-
nut oil was being added to it. So
even in the absence of Vanaspati the
adulteration process  will continue.
You will find that the banning of the
manufacture of Vanaspati will never
solve this problem. People will re-
sort to other methods. The adulter-
ation problems is a very, very serious
problem and, as I told you, the remedy
is not in banning Vanaspati but in
tightening up the anti-adulteration
measures both by the Central and
State Governments. That is the only
way to deal with it

It was reported in the press that
my hon. friend, the Minister of Health.
mentioned in Hyderabad in that con-
ference that a person purchased poison
to commit suicide but because it was
adulterated it had absolutely no effect
on that man. There is absolutely no
article which is not being adulterated.

Shri Harish Chandra Mathur; It is a
sad commentary on the Government.

Shri A. M. Thomas: I only say that
that the problem is really baffling and
so the remedy is not banning it but
tistvtening up the  anti-adulteration
measures in the country. I know that
Vanaspati is being used as a common
adulterant for ghee. That is why we
want itg colourisation if and when
a suitable colour is found.
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Shri Harish Chandra Mathur: Does
the hon, Minister think that animal
fat will be available in every hearth
and home in every village as Vanas-
pati is available.

Shri A, M. Thomas: I do not want
to mention the particular part of the
country which I visited recently. 1
find that what is called kasturi is
used for Ayurvedic preparations in
Kerala. I was told that 60 per cent.
of the Kasturi that is being purchased
is found to be adulterated. How can
the Ayurvedic medicine have the same
potency which the old people have
prescribed? The general standard of
our morals has to increase. Also, for
the better administration of these
laws the State Governments have to
take the necessary steps.

1 find the recommendations made
by the Seminar to which I referred
and which was addressed by Shri
Karmarkar as well as the recommend-
ations made by the Central Council of
Health are now reported to be under
the examination of the Ministry of
Health. The decisions takepn thereon
would, it is hoped, make a marked im-
provement with regard to the pro-
blem of prevention of adulteration of
all foodstuffs including Vanaspati.

I will conclude with just one quotat-
jon. This is from the report on the
Marketing of Ghee and other Milk
Products in India published by the
Directorate of Marketing and In-
spection in 1B57. It reads:

“The main adulterants used are
(i) wvanaspati (ii) refined veget-
able oils and (iii) tallow, charbee
and other anima] fats. Before
World War II, unrefined veget-
able oils and tallow were used in
larger quantities than vanaspati.
The use of tallow is at present
negligible. White oil and other
mineral oils are also reported to
be used as adulterants with ghee,
butter and cream....As adultera-
tion of vanaspati is easly detec-
able by Baudouin Test, the mer-
chants usually adulerate ghee with
refined vegetable oils other than
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sesame oil. In some cases the
adulteration is done both with
vanaspati and refined vegetable
oil, the vegetable oils being used
to diluate the vanaspati to an
extent that it is not detected
through the performance of
Baudouin Test.”

So, the banning of vanaspati is no
solution to the problem.

I want the House to consider this
question dispassionately. The Central
Government is not against the spirit
of this Bill which has been brought
forward by my hon. friend Shri
Jhulan Sinha, and we are even now
pursuing our attempt to find out a
suitable colour just to minimise the
evil of adulteration,

I oppose this Bill, and I belleve the
hon. Member will persuade himself
to withdraw this Bill.

Shri Jhulan Sinha (Siwan): 1 can
hardly improve upon the arguments
advanced by those who have supported
thig Bill. The arguments advanced on
this side of the House in support of
this Bill have practically answered all
the objections raised by the opponents
as well. So. I need not deal with that
matter.

I had a hope that Government would
have beer’ influenced by the weight of
opinion expressed in this House as
well as all the quotations from
Gandhiji, Vinobaji and eminent
doctors, which I had given the other
day. But the arguments advanced by
my hon. friend the Deputy Minister
have left me cold and unconvinced.
When he was reading from the long
brief that he was holding in his hand.
I had an impression in my mind—I
do not know whether that would be
correct or not—that he was reading
trom a book that I have with me still,
entitled “The case for Vanaspati’, 8
book produced by the vanaspati manu.
facturers’ association. I was all along
under this impression.

Shri A. M. Thomas: I read also your
book which is with me.
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Shri Jhulan Sinha: But he never
referred t0 that book. He never re-
ferred to the quotations from the
eminent leaders of public opinion in
this country and the resolutions of the
organisation to which we on this side
of the House belong. 1 had a hope
that those things would be referred
to and answered in proper detail.

However, you know the difficulties
that a Member on this side of the
House has in dealing with matters,
especially when they are opposed by
Government. But the way in which
the question has been tackled by Gov-
ernment leaves me no option. They
are as unconvinced by my arguments
as I am by theirs. So, in the demo-
cratic set-up in which we are living...

Shri Narasimhap (Krishnagiri): We
agree to differ.

Shri Jhulan Sinha: Yes, we agree to
differ. So, the decision has only to
be reached by the people and by the
hon. Members constituting this House.
I would, therefore, very humbly sub-
mit that the matter may be decided
by the vofe of the House.

Mr. Chairman: The question is:

“That the Bill to provide for
prevention of hydrogenation of
oils in India and for matters con-
nected therewith be taken into
consideration.”

Those in favour may kindly say
‘Aye’. e

Some Hon. Members; ‘Aye’.

Mr. Chairman: Those against may
say ‘No'.

Some Hon. Members: ‘No’.
Mr. Chairman: The ‘Noes’ have it...
Shri Amjad Ali: The ‘Ayes’ have it.

Mr. Chairman: If hon. Members
challenge the result and they want a
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Shri Amjad Ali: Yes, we want a
division.

Mr. Chairman: In that case, the
votes will be taken on Monday.

Shri M. B, Thakore (Patan): Why
notl today?

Mr. Chairman: It is now past 5
p.Mm. It is about 5.17 p.M. now: So,
votes cannot be taken today. They
will be taken on Monday

Shri A. M. Thomas: I do not know
whether the hon. Mover is pressing for
a division.

Shri V. P. Nayar; The Mover him-
self has pressed for it.

Shri A, M. Thomas: I do not know
whether he is pressing for a division.

Shri V. P. Nayar: He does not obey
the party whip; he is pressing for a
division.

Shri A. M. Thomas: He only wanted
it to be put to vote. I do not think he
pressed for a division

Shri Khushwaqt Rai: He wants a
division.

Shri Jhulan Sinha: Yes, I want a
division.

Shri V. P. Nayar: It is very legiti-
mate.

Shri Rane (Buldana): Division can
only take place on the next Private
Members’ Billg day.

Mr. Chairman: I am sorry. The
division will take place on the next
Private Members’ Bills day.
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17.21 hrs.

HINDU SUCCESSION (AMEND-
MENT) BILL

(Amendment of section 14) by
Shri Subbich Ambalam

Shri Subbiah Ambalam
thapuram): I beg to move:

(Ramana-

“That the Bill further to amend
the Hindu Succession Act, 1956,
be taken into consideration.”

This Bill was introduced on 2nd
May, 1958 and it has taken nearly
three years to reach the stage of dis-
cussion as a Private Members' Bill.
The object of the Hindu Succession
Act of 1956 was to confer a right on
female heirs. Under the general
Hindu law, female heirs have only a
limited right. When a man dies in-
testate, leaving no male issue but
leaving a daughter and a widow, the
widow succeeds to the estate of the
deceased inheriting the property as a
limited owner. She has the right as a
limited owner to enjoy the usufruct of
that property during her lifetime.
That has been the general Hindu
law. After the death of that limited
owner, the reversioners, if any, inherit
that property as limited owners. But
the Hindu Succession Act of 1956 con-
ferred a special right on these female
heirs, namely, widow, daughters,
mother and other female heirs, an
absolute right in the property of the
deceased if he died intestate.  That
hag been the object of the Hindu Suc-
cession Act, and such rights were
conferred under the Act,

Shri Narasimhan (Krishnagiri); On
a point of order. The Law Minister is
not here, -

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): He
is coming in a minute. Meanwhile, I
am representing him.

Shri Subbiah Ambalam: Under
section 8 of the Hindu Succession Act:

“The property of a male Hindu
dying intestate shall devolve ac-
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cording to the provisions of this

Chapter.—

“(a) firstly, upon the heirs, being
the relatives specified in class
I of the Schedule;

(b) secondly, if there is no heir
of class I, then upon the heirs,
being the relatives specified 1n
class Il of the Schedule.”

Class 1 of the Schedule specifies son.
daughter, widow, mother, son of d
predeceased son, daughter of a pre-
deceased son and other heirs. So the
object of this Act is to confer equal
righls on son, daughter, widow and
mother. This has been greatly wel-
comed in Hindu society where  the
daughter or widow hd no such right
prior to the passing of this Act.

Section 14 of the Act, to which |
have moved an amendment by my Bill,
as it stands to day reads as follows:

“Any properly possessed by a
female Hindu, whether acquired
before or after the commencement
of this Act, shall be held by her
as full owner thereof and not as u
limited owner".

This section confers absolute right on
the widow, who was hitherto till 1858,
enjoying the property as a limited
owner. This has created an uniten-
tional, I should say, hardship and
real hardship on other heirs, namely,
a daughter living at the time of the
commencement of this Act. 1 shall
illustrate that. If a man prior to the
commencement of this Act, died in-
testate leaving a widow and a
daughter, the widow got life interest
in the property and the daughter
would succeed to his estate upon the
death of the widow. But after the
Act, both the widow and the daughter
would, upon the death of the man
intestate, simultaneously succeed and
each would have half a share. That
is the intention of the Parliament—
to benefit the daughter as much as the
widow. BSection 14 denies this right
to the daughter living at the com.
mencement of this Act, when the
widow who was in enjoyment as &
limited owner gets absolute right. For
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instance, in the case of a man who
dicd before the commencement of the
Act, leaving a widow and a daughter
or a daughter by another wife, the
widow would have acquired a limited
interest in the entire estate of her
husband. Now, by virtue of section
14, this limited interest would become
transformed into an absolute interest
and the widow gets power to give or
transfer the property to whomsoever
she likes. The natural tendency of a
widow would be to defeat the interest
of the step-daughter by gifting the
entire estate of the deceased in favour
of her brother or sister. This, I sub-
mit, would be prejudicial to the in-
terests of the step-daughter and the
interests of the daughter who under
section 8 of the Act had been so
favoured thal they pget an absolute
right. In fact the scheme of the Act
shows that Parliament assigns to the
daughter a status even superior to
that of the widow. This is evident
from the fact that according to section
10 of the Act, if a man is survived by
two widows and twg daughters, the
two widows together get only one
third share in the estates  whereas
each of the two daughters will get
one-third, both of them thus taking
two-thirds share. So, it is abundantly
clear that the daughters enjoys a
status even superior to that of the
widow. It would therefore follow that
there is an unintended contradiction
between section 14 of the Act and the
other provisions of it. What section
14 has inadvertently done is to enlarge
retrospectively the widow’s life estate
to the detriment of the daughter's
expectancy. If section 14 is not
amended at once great mischief will
ensue. There were a number of cases
pending in courts where the daughters
haq filed suits challenging the aliena-
tiong by the widows or mismanage-
ment by the widows but by virtue of
this section all those cases have been
dismissed and plaintiffs were unsuited.
Therefore. 1 submit that my amend-
ment to this section 14 should be ac-
ceptable to the Government. I there-
fore want to introduce an amendment
as follows:
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“After clause (1) of Section 14, the
following provisoes shall be added:

”

Proviso I: ‘Provideq that where
a man has, before the commence-
ment of this Act, died intestate,
leaving a widow or widows and
other female heirs mentioned in
Class I of the Schedule, the widow
and the other female heirs shall
take the property absolutely in
accordance with the provisions of
Section 10.'

Proviso II: ‘Provided that any
alicnation made by the widow
without consideration after the
commencement of this Aect, shall
be void to the extent of any share
in excess of that prescribed in the
proviso above'"

The first proviso is intended to put
daughters and those who in respect
of the deceased intestate’'s widow are
step-daughters on an  equal footing
with the widow. This proviso does
not inflict any hardship upon the
widow. But it might be argued that
whereas the widow previously had
the entire estate to enjoy, the flrst
proviso, as it is, gives only a portion
of it to her. But this argument
ignores the fact that she is getting
now an absolute estate even though it
may be a portion of the estate of the
deceased to enjoy for life.

The second proviso is intended to
rectify any mischief that might have
been done after the commencement
of this Act by advantage being taken
of the unintended effect of the word-
ing of Section 14 of the Act. Though
retrospective in action, this second
proviso only tries to redress the
unintended injustice resulting from a
change in law which itself has been
retrospective in action.

The second proviso, 1 submit, does
not work any hardship upon any trans.
feree from the widow, because it hits
only such transfers as are without
consideration. ‘Therefore, this pro-
viso, must be acceptable to the Gov-
ernment. On the other hand, it is
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absolutely necessary if the mischief
and injustice that have already beer~
done are to the rectified and not t& be
perpetuated and the benefiy and the
relief under the amendment now pro-
posed by me are to be shared by ail
daughters, whether favourites of the
widow or not, and her step-daughters
who have been hard hit.

Therefore, 1 appeal to the Minister
and to the Government through you
to accept my amendment and thus re-
move the unintended effect of section
14 of the Hindu Succession Act  of
1956.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Hindu Succession Act, 1956
be taken into consideration.”

Shri Thanu Pillai (Tirunelveli): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon.” (1).

Shrimati Renuka Ray (Malda): M.
Chairman, I rise to oppose this Bill.
I think that it does not need much
argument, because on the face of it,
it is a measure which, I should say,
is trying to take away the very rights
of women which they have won after
long years. First of all, the absolute
right of inheritance to women, whe-
ther they are widows or daughters, is
one of the main planks of the Hindu
Succession Act. By hypothetical and
rather fantastic arguments, this meas-
ure secks to take away the very
rights of women which were confer-
red on women when the Succession
Ac: was passed.

I am sure that the Members of this
House will agree with me when 1
say that a  hypothetical case of a
daughter or a step-daughter being
brought into the picture to take away
from the widow her rights of absolute
inheritance can hardly be something
to which we in these times can possi-
blv agree. I am a woman and as a
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woman I naturally oppose it, but I
feel sure that the majority of men
in this House and in the country out-
side, today, in 1961, will be of the
same opinion. I do not know how
this Bill was even allowed to be in-
troduced. It is our fault that we
allowed it tp be brought before the
House. We have been caught nap-
ping. I appeal to the mover of the
Bill to withdraw the Bill. It is a
measure which is retrograde; which
goes back on the Constitution as it
stands, Where men and women have
equal rights, it naturally must include
equal rights of inheritance also, just
as the man, today, inherits his wife's
estate if she has any. So, there is no
reason, to take away from the wife or
the widow her right for similar inheri-
tance,

I am sure that the Deputy Law
Minister will agree with me. I only
appeal to the mover to  withdraw
this Bill at this stage, becouse it can-
not be a Bill that can find any res-
ponse not merely amongst women as
such, but amongst the citizens of a
country which is independent, which
is going forward and whose people be-
lieve inherently that there must be
justice to all citizens, men and women

equally.

With these words, 1 again
this Bill.

st gwy wE® (AATYT) ;A
qfer wgrzg, a8 A e ey mo @ A
w1 IT & A Avw Ay wrar Y ¥
At ZwX AwETaT fd S pEA
o fen, ®@ere Ay, o feadr
Wﬁﬁm,wmﬁmqfr
a1 Ay gofrr grAw § fr ag
Firr faefy WY & Forwer w2 ofiT 3
forwer wraT & w6 Fvw § A wTar B
wrefy #rfy o g v Y o YT I

oppose
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[*fraet 39 F2w)
W gdy 2T & | T2 TTET AL IET A
AT 6T qarE # wafler 1 7@ &, T A
U7 wRYIT A7 TR R | F AARA g
ag Wt fas war , 9T AqTE ) A
AT A gAR T fw F, wyeAi &
AW agTa & fAu A1 FET gHA A
fwm 2, M7 ITFT F1 IEE 41, IAT
fastis ag faa srar 2 1 AfFa gw
A@ar ¢ & g faw foa wwaz 7 Amn
wgr g w7 1 39 faw F7 A17 8, IAAY
Tq FY FA7T & | gH 3T AT F7 7T AT
Fdr & A oA vza § 7w A
2 fEd qraray & 39 fe A 73
41 7 FgY, fFqr 7 foay avg ¥ fawwr
£ Tt | g e & v A g
7T ZATGT FT, FA AL AR § w5 AL
g o< fedt 93 F1 Ag@ET F7
FHTCT A &6 & ITTT A AT @ 2 |

gafay & =redr g f fog@ 3=
fae #7 @y 8, 9% ag faagr &
g9 fauq o 797 # qrad\ FC T
afz ag 7E} foqr AT § & g alw
7z & f& gEa v w3 far o,
Frr Y T F A I ) garfa o @)y
grmr e gawr gaae w1 fegr o
e 1 & arg A F o AT
g fis oY @rerer e g qrw g &, &
@R W I T 9N §F A g e
I IR A T E il

Shri N. R. Muniswamy (Vellore):
Sir, at the outset, I congratulate the
sponsor of the Bill on focusing our
attention on certain legal laws, of
lacunse in the Hindu Succession Act,
There are two classes of heirs men-
tioned. Class 1 gives the names of
the persons who will inherit the pro-
perty when the last male owner dies
intestate. If there is no heir mention-
ed in Class I, heirs in Class IT will in-
herit the property.
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When the last male owner dies leav-
ing behind a daughter by a predeceas-
ed wife and a widow, according to the
present scheme, both of them take it
absolutely, because the right has been
conferred by the present Act that they
take it absolutely half and half. But
when the man has died intestate be-
fore the commencement of the Act,
leaving behind a widow and a
daughter, we are not able to make
out whether the wife takes it abso-
lutely or along with the daughter—
she may be her own daughter or the
daughter of a predeceased wife.
What one can imagine is. what
1= applicable under the present
Act will be bodily shifted and
given effect to retrospectively, so that
both the daughter as well ag the wife
take it absolutely. The present visu-
alises the conferring of absolute right
to wife as well as daughter. As re-
gards retrospective ffect, bodily it
must be shiftedq and given effect to
retrospectively, so that both the
daughter and the wife get absolute
right. It need not necessarily mean
that only the widow pgets the abso-
lute right. I take it for granted that
it must be given retrospective effect,
giving absolute right, in the place of
what was originally a limited right,
for the previous period also, the
period previous to 1956, to
the daughter as well as to the wife,
to the widow as well as the step-
daughter. The courts will not give
consideration to the interpretation and
all those things.  They are guided
merely by the provisions of the Act.
If they do not find the name of the
step-daughter or daughter included
in class I or class IT specifically men-
tioned they will not apply the pro-
vision with retrospective  effect.
Therefore, it must be made clear so
that there may be no misgiving, so
that there may be no lacuna or legal
flaw. The present amendment if in-
corporated will serve the purpose.

I am unable to understand how the
hon. lady Member who spoke first got
very much frightened. It is not as ¥
we are taking away their rights. We
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know that when a lady gets absolute
right she begins to forget her own
status.

An Hon, Member: No, no.

Shri N. R. Muniswamy: After all,
this is a gratuitous windfall for them.
I also took part in the debate when
the original Bill was discussed in this
House. I mentioned this point when
Shri Pataskar was the Law Minister.
He also replied that there was noth-
ing to get frightened, because he said
the spirit of the present Act will be
made applicable to the old position
also. When you read the debates you
will find it. Therefore, I do not know
why the hon. lady Member should be
frightened. The right conferred on
them is not taken away. It is only be-
ing shared with the daughters. We
also fight for the rights of the ladies.
Iy is only a matter of sharing between
the mother and the daughter. Why
<hould the mother alone have it? 1In
fact. they should be happy. Why
should the step-daughter be treated in
a different way?

Therefore, they should not get
frightened. Now both of them will
have this gratuitous windfall. I only
want that this Bill must be circulated
so that we may be able to get the
opinion of persons well-versed in
law. 1 would not have suggested
this move for circulation, but some
doubt has been created and it s
worthwhile sending it for circulation.
But I say that this should be accept-
ed.

Shrimati Renuka Ray; May I say,
Sir, that the daughter has absolute
right of inheritance along with the
wife according to the Act as it stands?

Shri Thanu Pillai: Sir. the hon.
lady Member would please care to
read the Act and where the lacuna is
in the application of clause 14 which
we are now trying to amend. It has
been brought to our notice by people
affected, thay daughters who are un-
married and also married have not got
the inheritance because the step~
mother or the widow has taken away
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the whole or pawned it to somebody
whom the father if he had lived would
not have touched with a pair of tongs.
Why should our lady Member be
frightened that we are taking away a
right that has already been conferred.

In this connection, Sir, I am re-
minded of the strong voices that were
raised and the amendments mowved by
hon. Members at the time this Aet was
considered. It was said that we were
conferring an extraordinary right on
the women which we were not con-
ferring on the men, because a man
when he inherited something he in-
herited it subject to other rights of his
sons getting a share according to the
Mitakshara law whereas the women
were given an absolute right. What
induced some of us who were here
then to agmree to it is the fact that a
man is capable of looking after him-
self in so many ways whereas a woman
is not placed in such a position. There-
fore we wanted to confer complete
right on the women and we wanted
to confer on them a better right than
men. We thought that unless they are
given the absolute ownership there
would be somebody who would think
that after the lady he would get some-
thing. In that case there will be no-
body to look after her. Therefore,
unless she js capable of exercising
absolute right, this conferment of
property rights will not have the effect
of having conferred any right.

It is, therefore, the considered opi-
nion of some of us that the daughter
should not be left with limited rights.
It is out of love for the daughter that
this is being brought. It is not the
case with the son, because he isa hardy
fellow and he can lead his life in
any way. Bul a daughter’s life should
be secure. Her honour and prestige is
greater in our families than the pres-
tige or honour of sons. We have been
generous and good-hearted in confer-
ring those rights. We will not take
them back. This Bill should be consi-
dered carefully. 1 would not have
objected if the hon. lady Member had
stated that it needs further considera-
tion and, therefore, it could be sent for
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circuldtion. But to say that the mover
and the supporters have got some
ulterior motive, as if we are not con-
cerned with our daughters, is not at
all correct. I am more concerned with
the daughters than with the wife
That is the whole point., The mover
of this Bill has come across these diffi-
culties and, thercfore, he is moving it.

I have moved an amendment that
it be circulated for public opinion for
two reasons. Firstly unnecessary op-
position without understanding the
implications should be avoided. Sec-
ondly, in a democracy it would be
rather not proper to legislate someth-
ing which purports to take away a
right, even though it was conferred
wrongly or by wrong people, without
giving an opportunity for those affect-
ed people to make their representa-
tions. Parliament can consider it after
circulation. Seo, I would request hon.
Members to agree to the circulation of
the Bill. We did something in  this
Parliament in 1956 as a result of which
some difficulties have arisen. At least
in 1961, ley us remove the lacuna and
make it perfect.

Shri Subiman Ghose (Burdwan): 1
congratulate the sponsor of the Bill
and I welcome the spirit behind it.
Because, under this Bill, the men are
not reaping any benefit. It seeks to
remove some injustice that has been
donc between a female and another
female. Therefore, there should not be
any excitement on the part of females.

Here the date is very important, If
a man had died in 1856, after the pas-
sing of the Hindu Succession Act, his
widow and daughter will get equal
shares. But if the man had died be-
fore 1956, before the passing of the
Hindu Succession Act, in that case the
widow will reap the benefit and not
the daughter. Why should there be
this discrimination? This Bill aims at
removing that discrimination. ~ I do
not think it will infringe any of the
provisions of the Constitution. Rather,
the Constitution has favoured the
females much,
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Shri V. P, Nayar (Quilon): Do you
grudge it?

Shri Subiman Ghose: No, I do not
grudge it.

Because, one female inherits proper-
ty as wife and inherits property as
daughter, but a male inherits property
from his father and not in any other
capacity. Therefore. a female inherits
property in double capacities.

Shri V. P. Nayar: They follow the
Marumakkattayam law.

Shri Subiman Ghose: That iy un-
constitutional. In our spirit of chivalry
and bravado we have given the females
enough rights, more rights than the
male possesses under the Constitution
Therefore, I think that this Bill should
not wait a day longer. The spirit be-
hing it so noble, namely, the removal
of the discrimination between mother
and daughter. Therefore, it should be
accepted here and now.

Shri Achar (Mangalore): Mr. Chair-
man, [ fully support the Bill and, if
necessary, it may go for circulation.
The position is clearly understandable
and I do not think anybody should
oppnse it

Shri Braj Raj Singh (Ferozabad):
Not even the ladies?

Shri Achar: Probably, they have not
understood the scope of the Bill. So
far as the Hindu law is concerned, as
soon as a person died, the property
vested only for life in the widow, if
there are no sons. She had the life
estate. After her death, the life estate
passed to the daughters. They had
only a life-estate. After the dau-
ghters, it went to the daughlers’ male
issues. That was the position. The
Hindu Succession Act amended it. The
present position is that, ufter the Act
came into farce, there is no difficulty.

So far as that Act is concerned, the
wife, that is, the widow, also gets a
share. The daughter also gets a share.
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Everybody gets a share. There is no
difficulty at all. Bug there is this in-
tervening period. That is the point
that we have to consider. That defect
this Bill seeks to remove. Under the
new Act what happens is, that during
the intervening period the widow gets
an absolute estate, that is 1o say, the
daughters do not get anything. If the
last nwner had died before the Hindu
Succession Act came into force, the
widow who had only a life estate be-
came an absolute owner under the Act.
She can give it to anybody. She can
sell it. It may happen that the dau-
ghters will not get anything. Former-
ly that situation never arose because
she had only a life-cstate and after
her, her daughters would get a life
estate.  That situation. this Bill at-
tempts to remove.

At least so far as it is only to dau-
ghters, probably this problem may not
be so difficult. The mother naturally
may leave it to her daughter. But
then there is an instance of the step-
daughters. There may not be much
love lost between the step-daughters
and the widow. So by this new Act
when she gets this absolute estate she
may simply ignore the step-daughters
and give it to anybody she likes. She
can alienate it or do anything with it,
with the result that the step-daughters
would be deprived of it. I am really
surprised how the hon. lady Members
of this Houspe have taken it into their
head to oppose this Bill. With all res-
pect {o them I say that evidently they
have not understood it.

Shrimati Uma Nehru: We are not
opposing it. We say, let us examine
it. Let us circulate it.

Shri Achar: | agrec. I would even
accept the Bill. But apart from that,
as Shri Thanu Pillai has moved an
amendment to that it may be circulat-
ed, I fully support that proposition for
circulation,

Shri Subiman Ghose: It should be
passed here and now.
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Shri V, P, Nayar: Sir. 1 did not
really want to participate in ghis de-
bate but T am doing so because I could
not share the excitement, nor the con-
demnation, which my hon, friend, Shri
Subiman Ghose, chose to make about
women inheriting the property. We
know thag it was due to them long,
long ago and we men had prevented
women from inheriting. Of course, it.
does not apply to the community from
which 1 come because there women
inherit as much as men do and perhaps
more. We gladly give it. But we
must remember thay if by Hindu Law
we made some concessions which were
due to women Jong, long ago, it was
not by the charity of men or, as he
chose to say, by the chivalry or bra-
vado of men. It was by the fight
which the women put forward.

Shri Subiman Ghose: On a point of
clarification. I have never meant to
say that women should not get pro-
perty. 1 suid that they get property
under the Hindu Succession Act in
a double capacity, that is, as
wife and as daughter, but a male can-
not get property in a double capacity
That is my grievance.

Shri V. P. Nayar: Hc¢ forgets that
although the Constitution has given
equality to women they are still far,
far away from getting equality along
with men. Let us not forget that
although in law they arc equal, the
opportunities which we give to our
women nowhere come equal to that
of men,

But that is not the point. The point
here is that here is a case where an
hon. Member wants to move a certain
amendment. It is sprung as a surprise
te the hon. lady Members of the House
as Shrimati Renuka Ray expressed it.
Shrimati Uma Nehru also says that
possibly this is a matter for conside-
ration by the entire country. [ for
one cannot commit myself to any opi-
nion on this because I find that even
the original provisions were discussed
in detail. The entire country had an
opportunity to express an opinion on
the various measures and provisions. [
feel that in view of the controversy
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which this seemns to have created in
ithis House the hon. Mover could very
well have discussed these issues with
women Members of this House which
he does not seem to have done. Even
granting that this Bill has to be consi-
dered by us I feel that as a compro-
mise there would be no harm in send-
ing it for eliciting public opinion. 1
would request the hon, Minister in
charge of Law to agree to this proposi-
tion, because by that we lose nothing.
On the other hand we gain experi-
ence, we know the views of the vari-
ous sections in the country. I, there-
fore, support in principle the amend-
ment of Mr. Thanu Pillai,

17.56 hrs.
[Mg. SPeAKER in the Chair]

Shri Balasaheb Patil (Miraj): Mr.
Spuaker, Sir, I rise to oppose the am-
cndment suggested to the Hindu Suc-
cession Act, because it is opposed to
the very principle for which the Hindu
Succession Act was passed. At the
time of passing of the Hindu Succes-
sion Act there were two types of es-
tales: one was limiteq estate and the
other was full or absolute estate. The
widow was the only person who could
get a limited estate. At that time it
was thought fit that this limited estate
should be abolished once and for all.
Therefore, after the passing and com-
ing into force of this Acy everybody
got absolute estate. Let it be a widow;
let it be a daughter; let it be a son.
They got different shares. But there
was no law existing at that time limit-
ing the estate for those who were
widows, whose husbands had died
prior to the coming into force of the
Succession Act. There was some dis-
cussion and it was thought fit at that
time that there should be two types
of estates, absolute and limited.

Sir, the Mover of this amendment
forgot to consider one clause here, that
is property possessed by a Hindu
family. He thought that if the hus-
band had died prior to the coming into
force of the Hindu Succession Act, the
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property first of all devolved on the
widow. If the daughter were there
she would be entitled to property; if
daughter were married and had gone
to another family, naturally it will
come to the widow and her name will
be entered and that will be possessed
by the widow. If the widow is in pos-
session of the property then she be-
comes absolute owner. Supposing
there are other heirs also, successors,
they are in possession. Then the widow
will not get the absolute property.

Therefore, in making this amend-
ment, first of all, we are bringing back
the outdated idea of limited estate.
Here as soon as the property is pos-
sessed It becomes clear property, just
as stridhan. It becomes the absolute
property of the widow. Sir, on princi-
ple 1 oppose this measure and reguest
the mover to withdraw it.

Shrj Basappa (Tiptur): 1 have lis-
tened carefully to the speeches of hon.
Members who have opposed this Bill.
I do not see any argument in them.
The last speaker was trying to make
out a case that the Bill should not
have been broughy forward. But he
has wrongly understood the whole con.
tents of the Bill. The mover has suffi-
ciently explained the position prior to
1956 and has explained the purpose of
his amendment,

18 hrs,

The hon. lady Members who have
spoken do not also seem to have gone
through the Bill carefully. They seem
to have looked into it only after it
was introduced here. Perhaps, they
are not aware of the great injustice
that is being done. In 1856 itself
this lacuna could have been
removed. Unfortunately, probably
nobody noticed it then. The in-
tention of the Act of 1958 also is clear
that they wanted to give the daughter
also an interest. That can be seen
from the other clauses of the Act.
Prior to 1956 the widow or the female
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heir inherited a limited interest. But
by the 18956 Act they wanted to see
that both the daughter and the widow
got a proper statug in life. But un-
fortunately the position of the
daugter, particularly of the step-
daughter, was not taken into consi-
deration. Usually a widow, if she has
a step-daughter, would make over
the property by gift to others. To
avoid that and to protect their rights
this amendment has been brought in.

The rights of women are not at all
taken away. What has been givan
is given properly, without discrimina-
tion, to all the female heirs. It includes
widows as well as daughters. If that
is understood clearly, then this onb-
jection will not come in at all. And
even in the new Bill no widow is
harmed at all. But the daughters’
rights are established and they are
given whatever is given by the 1958
Act. If the intention is clearly to
give effect to it, then this amendment
is quite necessary and I hope the
House will agree to it.

Shri Heda (Nizamabad) rose—
Mr. Speaker: We will continue this

on the next day. We have to take up
a half-an-hour discussion now.

18.02 hrs,

*CIVILIAN PILOTS

st yoow fay (fEdomarz)
oo wERW, g WY W ¥r wwi
Iq FATH AT f3Icc ®Y AW B
oY & o fis 7 o Ferfeferar T
FAR A AN I (AT 9T | T AN
w2 # guf 9fr gy § I7 IO
¥ qfcorrrerss §1 @ § oY f IR
gzt ¥ fed g I e fafaes
T A wgT a1 fE g OF & @
e ot feda fafored) #Y o frar ar)
fs ag 1 v fafas  wAQ=TEE

Civilian Pilots 10120

TAREE WY W To THo F ¥ & WK
Taqd & & gy gy foRe
2wy & oww e fo® gQ
T AT FI g 1 § o 7g 7
" o1 frag § fir fede fafast
T 9% art ¥ wrf o Y fear @
A ag it ot 37 o farare w Al &)
Wt qEYRY F Ao I F qg W wamar
fi Y TFTC aTaoTw & Iy gw few
TG ¥ FW T A | wX §F A
o< frgd ave a1 3 arer & wwt wed
w1 & & 5 maw 3 ) @ e
AT ®Y gEYAeE WA & guF fear
a1 W I9F agd & weaTgEE
X §9ET %71 qeqqq §4 § AR, ¥
A, 87 1858 ¥ 0% RO waw W
A X THAY & | A awwar § e g
wgre 7 fr 3ew) e ® gy fermn
g FfFT g I v fafaeh
N A ow AW AN owwwr faq
X Y gt oA § fE dvwa: I
wft aF 39 fooe ®i o3 7Y o §
ife TR I 3 7 ferar
aY ¥g TaT Y wgd AT I v
AL ATGOT F AT H wgr AT | TE OV Y
AMEERERcect R R i ] 1
fe & Tw7C § Afe o 59 A7 vy Ay
fas oy war o1 f gfecige v &
gt foqie & foremr § - —

“The number of pilots recruited
since 1958-59 was only 26 as against
the number of ‘B' Licences of 118
issued over the same period. The
Committee regret that a complete
record of the unemployed trained
pilots is not apparently maintain-
ed.”

_"Hnlf-m-hour Discussion.
108 (Ai) LS-. 10
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Afer st T ot ey vy T | TR A1 3¢ A

& 3% 33 qradEE AW E P e 1 4 T § At e st
fr "% 2w 2 gt X o Ared e Tog o Ay e g ?
3 e TEYHEE FAEr A Ao fie ¥ wer
T A TR F g ST T oEE &
ot gur(fermTaTz) @Y wer TR F A STy @A fgy fagi

AF 7 & | AT TR HF BT |

N ywem faw o oFg @ oAE
TTHA FT qAE & | FIATRAGT FY
FFTT FGT A(GT & | Y AT AT § A2
IR g AT T ATA W@ E | ufedeg
4 A fotd & gAY 24s
I & Z3 FRaT w3 Yo
argda 79 fean fored & fF o ws—ue
¥ FaT % Ty g7 wedt 5y 7
I §H TG A 83 TIATH HATEHATIT
WY &\ wF T T A AN
qIE WY WA § 7 ITR AvE W
AT & qUF AQT AAETY ¥ 7 IAH
¥ feadl & wrga foe & 3y Agigu 3
M3 forad s {rg g & oA @
fet #r it a% #1078
T8 &2 ¥ 919 FgAT 7¥T § i At
T a § FlEe AE dEa Tg)
g

At wgRg 7 FAeTAT 91 fF o
o Hre qo ¥ FIX FFTL qrAATH A
TE X AAT 47 | Jg ¥ Iy faara<
# faay mgr 91 | F@EI A AWAT
agft 4t 5 faasy g9 am@ aw
qreTgdE TE) faer § @ g5 aww @
%Y @ & WX qg WIAT FET Sfws
wraw AT TR & fw Al o gAwar
§ & 5 afiag & ow  Ag gAa@
ot g g W gw WRY € fe T |xA
® ATy fR I fe gfeedea wad
F wodt T wfgr & fv it @
&R N N ww Aff frew g oA
IR ¥ fead W &l W v fae

fF 7 AT w1z A O & T
97 At TETT AEggE & X A A
e ®#19 FU & uwEl fwar o
qH | AT 33 7T 3¢ wrehwal A &
atgaa T FAT § A ATy Sl
¥ 7E FIrAT § A wfa o|T w4 gHr
2? g7 am g § 5w g ®
argdy g wo F for ¢ W@ ¥
Yo BIF F JEG TEAT ¥ | WA
forg mrefaal #1 @ a9 & A€ 3
7 fre €1 378 A1 §7 mAT T TRy
¢ fF ag ¢ w1 ¥ fAg argdw g
FTA F fam 4o ¥9T 1 &= agfw
FT BT ! AAY AR FT Freg A
gg Fga1 fF faw 33-3¢ smafwai &
& QT Yo ATIHT & A TWHW F Aeq}
] TR T IT FATAG § AR
ITF grew A fga o a@ @
A "R F a9 TH IFTC ITANTH
F qrg F gEATE 70 TE gy forawy
& it a5 Qoo /) frar & o7
wAT AgEy FY FEW B} IAd AR A
TaATT AfEg 91 | WA wERA W
" ® qaer Arfg ar fe fagi
argd e g FUd § I A frai
s faar & ®i feaei ® wolt aw
s Y faw @wr g ) Xfer T
7EILT Tg WG qqAAT Ag gy §
" qoAY et & awr e €
I I WA FEEY KT ATE ¥ 7g wgT
rar § fe g o o o & fum
qradey ® gw wfufaa s@ g 3fm
2y § Iy AwY frw & g
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wrf farserd 7Y & 1 wa 7g Wi
T | FORIT Y3000 &TAT OX §T
TRAEH FT ZFT 9T @9 F G Y |
Tg w4t WE AwEr @@t W@
WA WG, A9 rF g Fg a6
AT Cfeeiee wRer & g fear av
tficdien # ¥ W A 9
farar frur s ooy foge 2 &
IqT Qo Mo #e To W IgTR
wrfo To Hro ¥ ¥ qrrTH T N
2 F AR F N o7 sgEgw guT 2
Aot eTf gt frgr g W W A
qat Far § fF aoeTe A wEA w
& &y STy w1 faama A A f fonw-
[ 7 & AfFT IT TIHALH T WL
¥ oy galt @@ T A AT E sl
3 AT THET 9T Hfer W e gA
AT § A1 TEET qg KA &Y T g
fif ag TTaT IHTL 7 U AT qg THETH
e g Eg |

o 3z ofizizy wid 7 fad
g o aw onfex gar & fs yo
qaRTE # gL AT TET FAY |
JEE§ W qgEzE w wrfe Qo
THo & AT WX Y TAHEH Hio To
Ho o « M 1 TEF wATHT
g WX wg § awdt § wi fr gy
ed 2 a5d § | 7@ ag Yo AR
! gw g arw A &, g W 3o
qraeEs s § | 3 aww § Jg wrn
fir frw at® & g § frg a0%
¥ cnfrr § 7 w@err W@
fs o €@ aww A3 # qferdew
A B i & fad gut fear ma
IO T A gTeT A HAm W o
firan & fararif fis 30 safieraii wY Fx
a1 T § 1 IAH ty fage ¥ §
W T i F A H
@1 am ) R e § e e A
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g i sawmag 2 3% § fe
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[+t a= T faz] |

wWa ¥, R TR o wfa afe F
feama &, 3f & of &, 37 AW
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O @ F g FE S oa
o\ 77 39 9T fa=re w7y @ A7
fresg a gt 7 & g arear g f ww
qug °y mar @ f5 g faww gv 9-
qefy X x fa=ume @ wifew
X frewg @ =fed fr 2 @
TOHIE ®T Who To THo H I
feft o g v F i famr s

¥ 939 &7 I9< 3 gu fafaw ofs-
tom ¥ fedt fafaeex @mga & fom v
fafreda wifz &1 s P @, 97 @
T AHET ¥ gF AG 1 AT §
IE w1 5 7@ TUEEE wRe wo
Hre ¥ ¥ fad arw Wk g TN
® WOy™ wifead & =7 ¥ ¥ foar
o, fA Y o fto wwo #io fae-
¥ ®on | & ag v 9w § fe
YW wifeeT & oz & fad wf
W A3z g w7 qwar § o) SR
fod frlt frdiw 3fT & s
g1 q° Mo Wo & o & wrd ot
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AAYZ |AT AT, W7 qH | g fad
T ara F a7 Ay g fE 9w 9kt
F g & o fodwe feq smw?
7a & wfafaa 7 o fady 2fr-smea &
&1 o & fawa § ag e s 3 A
W e & ®7 ¥ gawe
farar o g &, frdl ot gfee & sfae
ar AT & | IHY IH AWEAT &1 A
wWHarmgl R smrmEr g e
wo sfeEn ¥ fad g7 aw ol @)
g | & gwmar § 5 o9 oft @)
qaEar g qgf grft |

g feafar ¥ Fr famar s anfee ?

& quzan § & Qi fafedta 58 ar
¥ g ¥ farform &% #540-
gefr a7 97 7w faga qv faare
frqr S #YC Mo Wo THo HT A
Anit w1 4 & fod wwge fear wr
7% AT & W S ¥ fag 3w daw
F FTETT TG ¢, A1 ITHT T F7 faaw
AF | FF AT F FIAEAAILC 2
¥ queza #) o€ TE g, q@ 9
Tt 2 fF ITRT AW A H IR
F1i faedard 7t &, o foe fergemna
¥ i & Mm@ FE F TF K
mq‘{&l‘q"ﬂ’@mmﬁﬁ'lﬁ
faredY ST ¥ 57 S0 &1 MTE0 To Tho
¥ e AT fear o waa {, A wHOE
wre whmar & forn 2t 3, ot aEdER
# & 7Y THRAT &, IR F7H fT=A
ﬁqmm‘ﬂ'lfﬁql HZWF"IT?I'
#r wiferw s wfen fe fow 2w &
fafafegs aavze #1 aFw@ § WK
Tz Iawt AFQ feen€ a1 fow
Al ® AR T T afy wfw
feam & 3fm &1 wk , oY amia g,
Ao &, W qg O IR AN
fear aFft ¥, N> T T
§ fs e onfr  fawfer §,

&

k-1
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afeqi & W Dapd § ok oA o
fipa WY Arae # TF AT FY cAfAT
# afemt Ay

# 7@t 9T wedyaT 78 F7 fond
¥ Iz gl Far wgaw g, wife gy
ug ©qez g, QO T W AR g v
2 i 7o fawg & qawre & 8T €0
I MT A< W ana &7 fow Ay
f& qrerzs &y femmgdien & a ®
TF ¥ T 0K T[S AMG T
3o ¥ ¥y aF mry T T4, fE6r
FYE A WD AMAT AT, A 6
Qo FT FRIATEY T & | F A7 SAIHAT
gt g fF @ #¥a @ &, i Sov s
gt @ agy § gg W= A @
aFa fF 1 a9 fraa qgeEs £
TET ZWIT |

W&l @F T9 A 1 AT & 6
=ff ma ¥7 w9 ar, B4 AV ERET
TTORTE YaRT ¥ o W @ &, ufed
F9 AT FT IO g, § 4§
aarr wgar § fr odwew &9l &
AMA TOHER F T AW A TZ AAC
fear e a7 a0 &Y ¥ f5 3 ot
FTEET TITHYE AN ad, A FH
fafafaza aades £ I=@ qEi—
a7 wEaEs e f g
%A T« Il 1 2@y gu QA e
g 5 ot o w1 A¥faw weft &
o TT g A wE awfd, A §
FgAT g avEe & awd A
g ¥ fgrm & wha wfvat o
qq7 FTATT 7Y A g, Ia At
% afw, forey sfafea &% dae
fear aar §, T At gV =fge
fra st & cnfor s gw=2ra & faay
¥ ot # 8, W wowTe ¥ fgem 8,
oY ITHY A 7 T forr AT o)
a4 ¥ wfafwa fear o @,
IR S 27 A fasdrErd aoere
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£ 1 I Fw sfEm, o wAfor
wifs a1w &, N€qe v ®, av faai
® sro fagr o awar & 1 agr Y S
g, I aiw femer #) saxemr ¥
st F1fge | o To UHo AY FTRIT
&1 WoAT feqEdz {1 g4 AT 6 Su
1w feevar oy qwar §

v & § fer fraga wer fe
a0 fagg qv anfagas frar giar
=ifey WY wfrer ¥ fag gfm a= &<
& wifge, ora an for aowT o 98
aren AE gt fF I gw qraRew
Y FE| gt 1 afz gTET SNy
Ay wgY feam wEsfy, @ Swwy ard
TRt 97 A sy 47 faeww 93
ST |

Mr. Speaker: The hon. Member
may not take more than ten minutes.
But he has already taken fifteen
minutes. Now, Shri Nath Pai, Hon.
Members are not allowed to speak;
they can put questions—one or two
questions.

Shri Nath Pal (Rajapur): Mr.
Speaker, 1 am really very grateful to
you for directing that this debate take
place because though the matter looks
very simple and very small, indeed
it is very symbolic and symptomatic
of how in the midst of the beating of
the drums of planning, there is grow-
ing chaos in the Government. Since
you have directed me to frame ques-
tions, I will do so but let me sum up
the gituation. Here is a large num-
ber of pilots.

Shri 8. M. Banerjee (Kanpur): Sir,
we request that there may be ten
more” minutes so that we can express
our views,

Mr. Speaker: I will give ten minutes
to the Minister, ten minutes to the
persons who sponsor the discussion.
There are now flve minutes left; they
can put one or two questions.

Shri Nath Pal: I will be very briet
because my hon. fricnd Shri Braj Raj
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Singh has stated the main points. I
only wish he had spoken in English
so that Dr. Subbarayan—I am a Hindi-
wala normally—could have made a
reply because the replies that have
come from the Ministry so far have
proved to be very unconvincing.

On the one hand we are making a
heavy investment in training these
pilots; that is about the investment of
money. But, we are also investing
some of the very best talent in the
country. Sir, it is not just an average
young man who takes up this hazar-
dous course; it requires special ability,
special talent and a special kind of
mental aptitude; these are the vital
resources in the country; the money
aspect is the secondary aspect. It is
some of very best young men who
come for this course. And year after
year, batches after batches, are being
trained. Today they are going abeg-
ging—for what? Will there be some
use for us or are we to go on hunting
from door to door? What has been
the Ministry’s attitude—‘It is up to us
to train but not to provide for jobs’.
I am afraid that this shows a total
and colossal indifference in certain
very vital aspects. Firstly, as my pre-
decessor tried to point out, we have
not so much of resources so that we
can take this easy attitude: “Come
what may, we will go on without
caring what follows”; the human
resources .n this country are also
limited.

There is another thing, Sir—the
element of suffering caused to these
young men, for no fault of their own.
It is no use saying that the whole
matter is receiving consideration.
Everything has got its time-limit.
May 1 ask this question? Is it not a
fact that looking into the problem of
the requirements of the Defence of
this country, it is not that we require
200 or 300 persons but we require
much more....

Mr. Speaker: I am not going to
allow this. He can ask only one
question.

Shri Nath Pail: Is it not a fact that
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there will never be a surfeit of civi-
lian trained pilots when our neigh-
bours with whom we have some
quarrels have as many as 3,000 te
5,000 yet, first-line pilots? Can we
afford to ignore this? That is my
question. If you cannot provide
recruitment to them immediately
either in the IAF or the IAC, is it not
possible for the Ministry to take it
upon themselves, in view of the fact
that this is our second line of defence,
and to see that an agency is created
through which employment is pro-
vided for every pilot who finishes his
coursc of training at Allahabad, every
year there is a renewal of the course
for which the Government pays, the
licences of these young men are
renewed by the Government and when
the hour comes we have a few
thousand readymade pilots? That is
precisely what is being neglected?
That is what I suggest to him, so that
we do not appear to be unfair to
them. We do not recruit all of them
in the IAC or IAF but to neglect
them and keep them unemployed is
a grave waste. I ask him, therefore,
whether it is not possible for him to
create an agency in consultation with
the Defence Ministry, perhaps the
Finance Ministry, and perhaps the
Labour Ministry, so that every year
we train these people in batches and
they are given suitable jobs and their
course is renewed every year at Gov-
ernment cost and when the hour
comes we have the services of these
young men.

A 3 qrRe sfafia @ v ¥ IR
ACA G &, OF «1T 4T & AR
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Mr, Speaker: Hon. Members who
want to put questions should write
to me earlier of their intention to do
so. Anyhow, I am allowing them
now.

Shri 8. M. Banerjee: I should like
to put two questions. The Minister
stated in the House this morning that
with the introduction of heavier and
faster aircraft, the demand for pilots
in the IAC will be reduced. I want
to know whether he is aware of the
fact that the representatives of the
Directorate-General of Civil Aviation,
when they gave evidence before the
Estimates Committee, said that the
introduction of faster and heavier air-
craft need not lead to a reduction in
the number of pilots. I want to know
how the Minister reconciles his state-
ment with this evidence.

My second question is this: it is
about the  Assistant Acrodrome
Officers also. They have to give a
guarantee and they will not be allow-
ed to be pilots for another five years,
and they will lose their efficiency.
The question is, whether it is a fact
that still, after this unemployment of
these pilots, after spending Rs. 52,000,
the training is going on; 15 trainees
besides six trainees under the Colombo
Plan are getting trained in Bamrauli.
If that is so, what is the use of train-
ing them when they are not able to
get employment?

Shri Basapps (Tiptur): May 1
know how, after the Master Com-
mittee report, the Civil Aviation
authorities failed to appreciate the
impact of the faster aircraft at an
earlier stage and failed to prevent
this unemployment of pilots? Second-
ly, may I know whether, with some
additional training, they can be
absorbed in the Defence Ministry and,
if so, what is the nature of that train-
ing and how much more will it cost?

Mr. Speaker: The Deputy Minister
of Civil Aviation. The Minister also
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may speak. There are very many
aspects, The pilots have to go on
having some flights. Otherwise, they
will become rusty. Even after get-
ting trained, the pilots must fly for
some hours. Otherwise, they will
become useless and unfit for work,
That question also is involved.

Shri Nath Pai: The Governmenti
must provide for it.

The Dcputy Minister of Civil Avia-
tion (Shri Mohiuddin): I am obliged
to the Estimates Committec for glving
a very lucid account of the position
arising out of the unemployed pilots.
It is a very useful report, and we are
giving our full attention to the sug-
gestions made by the Estimates Com-
mittee. The question as to how this
unemployment arose has been dealt
with in the report. But I may remind
the House that unemployment of
pilots—as other unemployed technical
men, is a periodical one; it is a periodi-
cal phenomenon. In 1852-53, there
were, according to the Master Com-
mittee report, about 100 unemployed
pilots.

Shri Nath Pal: There are 90 now.

“Shri Mohiuddin: In 1956-57, there
was an acute shortage. I shall make
an altempt to give some explanation
as to how unemployment actually
happened. The Estimates Committee
in their report have stated that in
1856-57, 49 B licences were given and
the TIAC employed 101 pilots. I have
not got the time to go into all the
details, because the questions were
posed only this morning and the
report of the Estimates Committee
had come in only four days ago.

Shri Braj Raj Singh: It was on the
24th of last month. It is now 13 days.

Shri Mohiuddin: It came in four
or five days ago, 101 pilots were
employed in 1956-57. The question is
how this could come about. Obviously
pilots could come only from the exist-
ing pool of pilots. The existing
pool of B licence pilots consists of
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pilots employed by private operators,
flying clubs, tea estates and other
private owners of aircraft. Due to
the fact that a large number was
employed by IAC in 1856-57, much
larger than the number of licences
issued, a gap was created in the
employment situation. That is how
in 1956-57, as I stated before, there
was an acute shortage and on account
of the existing acute shortage in
1956-57, there was demand from every
quarter for greater number of trainees
to be admitted to the CATC at Allaha-
bad. That is one explanation I couid
give at this moment,

As regards the numbers that were
taken in 1957 and 1958 for train-
ing purposes, the number of licences
issued went up to 72 in 1959. Other-
wise, in 1958 it was 19 and in 1960, it
was 27. This increased number of 72,
as I have just stated, was due to the
fact that on account of the very heavy
employment of 101 pilots by the 1AC,
a larger number of trainees went in
for the B licence at either CATC or
in the flying clubs. That was one
explanation, which I think should
satisty Shri Braj Raj Singh, why 118
licences were issued in 1958, 1959 and
1960 while only 26 pilots were employ-
ed by the IAC. I must admit I have
not got the information as to where
the rest of the pilots were employed.

In 1960, the Director-General of
Civil Aviation wrote a letter to an
organisation called the Unemployed
Pilots’ Association—it is not a well-
organised or recognised body—because
he wanted to get the information.

Shri S. M. Banerjee: Our informa-
tion was that a letter was written to
them, but no understanding was given
to them whether they want to remain
in IAC or not. I have talked to some
pilots in Lucknow and Kanpur.

Shri Mohiuddin: In 1860, the
Director-General of Civil Aviation
again wrote to 73 pilots. This num-
ber 73 comes from the CATC
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employees of 1957, 1958 and 1959, not
all B licence pilots., Letters were sent
to 73 pilots, out of which replies were
received from 51 only. This is about
the middle of 1960. The figures that
emerge from their replies are out of
51, 38 replied that they were
unemployed. Of course they are not
very complete figures.

Shri Braj Raj Singh: They are not
at all complete.

Shri Mohiuddin: I am admitting
that they are not complete. They are
not very reliable either. The
Director-General has again written,
as I stated in my reply yesterday, but
we have not received replies from
them unemployed pilots so far. I hope
we will receive the replies and we
will be able to analyse those figures
more completely. But what I am
afraid is that all the pilols may not
reply as was the experience in 1960.

Shri Braj Raj Singh: Are you sure
that all have reccived the letter?

Shri Mohiuddin: We can send
letters only to the addresses that we
have got.

Shri Nath Pai: Do you not have a
record of the people?

Shri Mohiuddin: We have got a
record of the people either from the
Flying Club or from the CATC. It is
only to those addresses that we can
send the letters,

Shri S. M. Banerjee: Sir, the Esti-
mates Committee has said:

“The Committee regret that a
complete record of unemployed
and trained pilots is not appa-
rently maintained.”

Mr, Speaker: He says that with the
best of their knowledge they have
only two sources from which they
can get the addresses. Unless those
unemployed pilots from time to time
write to the office giving their
addresses how are these people to
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know? To the best of their ability
they have prepared a list; beyond
that what can they do?

Shri Braj Raj Singh: I can help
them.

Shri Mohiuddin: I shall be obliged
if the hon. Member gives the exact
addresses of the unemployed pilots.
Then I can write to them.

Shri Braj Raj Singh: The exact
number I can give him presently.

Mr. Speaker: Order, order. There
is no purpose in interrupting like
this. The hon, Minister has placed
all his cards on the Table. He says
this is all the information that he has
got. If hon. Members have got the
addresses thiey can pass them on to
the Minister. It is not good if you
merely give the numbers.

Shri Mohiuddin: As I mentioned
yesterday also in my reply to the
debate, I shall be obliged if hon.
Members help us in getting the
correct addresses about the unemploy-
ed pilots. (Interruption).

Mr, Speaker: Order, order. I am
really surprised. If the unemployed
pilots are absolutely indifferent what
is the use of buttressing them like
this? They are also educated men.
They are watching the proceedings of
the House, the Estimates Committee
and so on. Let them write to the
office giving their addresses. Then
we can ask the Government why they
have not employed those persons.

Shri Mohiuddin: Then, Sir, some
hon. Members asked for some infor-
mation. The licences have to be
renewed every six months, and that
rule has to be observed. The pilots
are allowed to fly for renewal of
licences at a concessional rate of
Rs. 10 per hour. Normally ten hours
flying is sufficient for renewal of
licences.

Shri Nath Pai: Will an unemployed
have s0 much money?

108(Ai) LSD—11
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Mr. Speaker: Rs. 10 X 10 saysu1
Rs. 100. After having spent Rs. 40,000
or Rs. 50,000, can't they spend another
Rs, 100?

Shri Nath Pal: And remain un-
employed for years?

Mr. Speaker: It only amounts to
throwing away money on people who
are indifferent.

Shri Nath Pai: No, no; they have
made many requests.

Shri S. M. Banerjee: We shall ask
them to write to you.

Mr. Speaker: I have no objection.
I will pass them on to the Minister.

Shri Mohiuddin: I shall deal with
onc more minor point. The hon.
Member asked why the DGCA or the
IAC did not appreciate the fact that
bigger and faster aircraft were
coming and the position of the pilots
will perhaps be affected. That is true.
The position of the pilots has been
affected in many countries. Even in
America it has happened—I have seen
the reports—and it has resulted in a
large number of unemployed pilots.
Here, in this case, I may mention,
originally when orders were placed
for Viscounts we had also some Sky-
masters which also carry 44 passen-
gers—of course, they are not so fast
as the Viscounts. So, on account of
the fleet position at that moment it
was not very clecar as to how the
purchase of Viscounts, which are
faster and bigger, will affect the situa-
tion with regard to the number of
pilots. I admit, we should have fore-
seen. But, unfortunately, this situa-
tion has arisen in many countries, and
we could not foresee at that moment.
The {facts available with us at that
moment could not lead us to foresee
unemployment.

Shri Nath Pai: The fact that heavier
aircrafts have been introduced by the
IAC does not make a material or sub-
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stantial difference to the require-
ments of pilots. This is quite a diffe-
rent reply. There is the finding of
the Estimates Committee on page 9.

Shri S. M. Banerjee: Did they dis-
cuss anything with the Defence
Ministry on this subject?

Shri Mohiuddin: We will try our
best to get some pilots taken by them.
The hon. Member asks: why not
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compel them? How can we compel
them?

Shri Braj Raj Singh: After all, it
15 the same Government,

Mr, Speaker: This discussion is
over.

1836 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
‘10, 1961|Caitra 20, 1883 (Sakda).
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CoLUMNS WRITTEN ANSWERS TO
ORAL ANSWERS TO QUESTIONS—contd.
QUESTIONS 9831—69 5.Q.
S. 0. Subject No.
Nﬂ- : H L H
28 Sink f S.S. 1
1381 Second Railway bridge 95 1\;“,-:303 ndian 987677
yi62 g:ﬁ;o ?an;::w nur;es o 9831—34 2896 Waiting list of candidates 9877-78
Hindu Rao Hospital, 2897 Sugar and wheat
Delhi . 9834-35 plied to Orissa . 878—=Ro
1383 Manufacture of Ayur- 2808 Medical training
vedic and Unani drugs 9835—38 women in Orissa 9879
1384 Bhakra dam . 9838—41 2899 Catering contractors on
‘7385 Train accident at Nag- R“_“"‘Ys 9879
pur . v . . 9841—43 2901 Edible mushrooms 9880
1386 Training schools on 2902 Vana-Mahotsava . 9B8o-81
Railways 9843-44 2903 Commercially used tim-
1388 Civilian pilots . 9844—48 ber . . . 9881-82
1389 Shortage of doctors in 2904 Rescarch stations under
Orissa . . 984B—s2 I.CAR. 9882-83
1390 Roads in  Himachal 2905 Coconut and arecanut
Pradesh . - 9852—54 palms discases 9883
1391 Insttate for training 2906 Central Coconut resear-
in fisheries - 9854—-57 ch station, Krishnapuram 9883
1394 Power supply in Delhi 9857-58 2907 Quick wing varicties
1395 Panchayats and Pancha- of chicken .~ . . 3883385
yat Samitics - 9859—63 2908 Arecanut research sta-
1397 Land slide on Imphal tion, Palode. . 9B8s
Tamenglong road. - 9863—65 2009 Peracre yield of arecanut  9885-86
1398 Nanga! FertiliserFactory 3865—68 2910 Milk Yield . 9886-87
1399 Smuggling by Airliner 9868-69 2911 Pigr qilpi.ta Igamumption
WRITTEN ANSWERS TO rors el in Kerala A
QUESTIONS 9870—9927 9 g meat - 9888-89
s. 0. 2913 Prog farming 9889
No. 2914 DPrice of frog meat. 9889-90
1387 Inaugural flights by Air 2915 Export of crab meat 9%90
India International 9870 2916 Lessons in sgriculture etc. 9890
1392 All India Institute of 2918 Research  programme:
Medical Sciences 9870-71 of fisheries . . 98902
1393 Imphal-Gauhati Tele- i
graph C ications . o871 2919 Decp sea fishing 9892~93
2920 Commercial exploitation
1396 Mobile Libraries on nl'Wldchankmd Pedro
N. F. Railway md S. Bank 9893
Yo 9871-72 2921 Fuheriea potenml of
1400 ﬁlll India _Inmtutc of Wadge Bank . 989304
pal 9872 2922 Oil Snrdincn and Mnck-
1401 Malaria 9873 rels . 9894
1402 Escalator at Dclhl Rail- 2023 Assistance fmrn !ndlln
way station . 9873-74 Navy for ﬁthcfien De-
1403 Power Gcnmtlon in partment . 9895
Punjab 9874 2924 Rnghu for exploﬂ:don of
U.S.0. Wadge Bank 9898
No. 2925 T.B. in cartle 989596
2892 Telephone connections 2926 Use of oconcentrates in
in Rajasthan . 9874~75 9 in cartle feeds 989697
2893 :nngﬂll'lt from passenger o8 2927 Food adulteration . 9B97-98
2894 T goods . _“': 75 2928 Imported foodgrains . 9898
oﬂﬂ'l"h"“ cf’m"“m 987576 2929 Food Advisory Pand . 9899
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WS.{IH‘ENONANS% TO WRITTEN ANSWERS TO
sQ ESTI S—-‘-'S o QUESTIONS—contd.
Q. ubject CoLum : | :
No. NS Si\rQ' Subject CorLumns
0.
:::1: mr: of Vanaspati . 9899—9900 2962 Postal stamp . . 9920
& men‘t; anr:l; c:ctptton seed 2963 Derailments on Villu-
patis . 9900 ﬁurlnm l?atpadn line (S.
o . ailway) . . 9920—21
;:;; iclallc;u:ul;on of Vanaspati ggoo—or 2964 Over-bridge at Thana . 9921—22
ndia Instiiute of i :
Medical Sciences . . 9901—02 2965 ;::rlrgglﬁgs eng.mecl‘s 9922—23
2934 All India Instiiute of 2966 Rates of Mas and
Medical Sciences . 9902 earth work Dm n 9923
2935 All India Institute of 2967 Motor accidents in Un:on
Medical Sciences . 9902—03 territories . . . 9923—24
2936 All India Institute of 2968 Roads in  Himachal
2037 r;d;czl Sciences . 9903 Pradesh . . . 9924—25
ndia Institute of iri i iss
Mediad Somstit : 9903—04 ;962 .}agm ltanc:_ 1: Orissa . 9925
2938 Small pox in India . 9904—0s 97 n?por o Iorscs . 9925—26
2939 I;W .H. 8 “_Cllnnfcrcm::c in 2971 ]ﬁ';gth inS clil'cil'ri“n Grade 9926—27
ew Delhi . 9905—-0¢ I .
2940 lnldeaterTransmrr 2072 :fla:rer supp]y " Mam- 2
Committee . 9906—07 ‘ %
2941 Model Town Pl
Lemslatlonwn anmng 9907 M&TBIJ.O”N FOR ADJOURN-
2942 Committee on waste land 9907—0g ' ' ' ' T34
2943 Paradip Pt 990809 The e maving o
2944 Iorest epartment Df adjournment motion given
Himachal Pradesh . 9909 notice of by Shri l‘-’rcnv;gii R.
945 Baby Zoo in Himachal Assar regarding entry of
Pradesh . $909—1I Pakistani t s into Indian
2046 gcrrlg‘lli:;let;fcompetcncy 9910 i:.f.f,’é‘;rgn the E:tghoul;{»ﬁ:lﬂ
er .
f Jamm d hmi
2947 Leprosy in West Bengal 9910—1 ?helsth Rpa;}l.}f;zl- o
2943 Thefisat Ports . - ooti—if NG ATTENTIONTO .
2949 Conference of Municipal
Corporations at Bombay 9912 NUBLIC IMPORTANCE.

2950 Direct telephone link
between Narnaul and

Charkhi Dadri . . 9912—13
2951 Oilseed research station

at Ludhiana . . 9313—14
2952 Agricultural Collcge

Ludhiana . . 9914—15
2953 Heart-lung machme . 991§
2954 Imphal Municipality . 9915
2955 Fish food . . 9915—16
2956 Flood control in Pun

(Orissa) . 9916—17
2957 Remodelling ot‘ stations

on E. Railway . . 9917
2958 Theft of copper wire . 9917—18
2059 Production of crops . 91y
29060 Tiruvannamalai station 9919

2961 Postal Inspector of
Tiruvannamalai (Mldras
State) . 9919—20

PUBLIC IMPORTANCE  9934—39

Shri Viswanatha Reddy called
the attention of the Minister
of Health to the reported in-
cidence of polio in an epide-
mic form in the districts of
Krishna, Guntur and Nellore
of Andhra Pradesh and the
steps taken to prevent the
infection.

The Minister of Health (Shri
Karmarkar) made a statement

in regard thereto.
PAPERS LAID ON THE
TABLE. 993940, 9940—41

(1) The following stltcmenu
showing the action taken by
the Government on various
assurances, promises and

u.nderuku?l given by the
uring the various
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sessions of Second Lok LEAVE OF ABSENCE 9941—43
Sabha :— The following members were
granted leave of absence from
(7) First Statement — o "
Thirteenth Session, 1961. the sittings of the House :
(i) Supplementary  State- (1) ShriA.K. Gopalan
ment No. I[II — (2) Shri Chandikeshwar
Twelfth Session, 1960 Sharan Singh Ju Deo
(ii7) Supplementary State- (3) Shri V.N. Swami
ment No. VII— (4) Shri ]. Rameshwar Rao
Eleventh Session 1960. (s) Shri U. Mnthumnllmg-a
(fv) Suppelmentary State- Thevar
ment No, XIT— (6) Dr. M. V. Gangadhara
Tenth Session, 1960. Siva
(v) Supplementary  State- (7) Shri B. Pocker
ment No, XVII— (8) Seth Achal Singh
Eighth Session, 1959. (9) Shri Narasinghamalla Deb
L) Supplcmcm;;{ State- (10) Shri R. Kanakasabai
ment No. XXITI— - .
Scventh Session, 1959. (u) Shri K.K. Warior o
. (12) Thakore Shri Farchsinghji
(wif) Supp!cmcnt?ry State- Ghodasar
ment No, XXI— . )
Sixth Secssion, 198K (13) Shri Awlya Ghosh
(14) Shri A. Dursirwamy
(i) Su}]}nlcr}r{lgle\t}ary State- Gounder
ment 0, _— .y -
Fifth Session, 195%. (15) Shri K. Ashanna
(16) Shri Kansari Hzlder
(:L‘A copy of Nutification an Sliliuglgindcr Sen
0. H(T)14-925/58  pub- i
lished in Himscflu.l Prnc}%gh (18) Sardar Baldev Singh
Gazette dated the 3rd De- . -
cember, 1960 making certain ELJ&IC"[T"'I]T?I’;JSS TO COM- 8
amendments to thel Punjab e 9943—4
Motor Vehicles Rules, 1940 )
as applied to  Himachal ) 3}"” D“IP'P‘th\'Cd for
Pradesh, under sub-section :’:rc:m;'l:n?n t n;: :3;‘“‘"’:“;
3) of Section 133 of the .
&ioror Vehicles Act, 1939. mcg‘cb:;::]%:;kfr‘?z
) Committee on Estimates.
(3) A copy of Notification No. The motion was adopted,
g{ms.R.338 dated ISC Istbh (i) Shri Barmun moved {or
arch, 1961 under sub- election of fifteen mem-
section (6) of Section 3 of the bers from among the
Essential Commodities Act. Members of Lok Sebla
1955. to be members of the
Public Accounts Com-
REPORT OF PUBLIC AC- mittee. Themotior was
COUNTS COMMITTEE pled.
PRESENTED : 9941 MOTION RE: ASSOCIATION
OF MEMBERS OF  RAJYA
SABHA WITH PUBLIC

Thirty-sixth Report was pre-

sented ACCOUNTS COMMITTELE g9948-49

Shri Barman moved the mo-
tion recommending 10 Rajya
Sabha to nominste seven

REPORTS OF ESTIMATES
COMMITTEE PRESENTED 9041
Members of that House to

Hundred and Seventeenth and sspociste with the
Hundred and Twenty-sixth Committec on  Public
Reports were presented . Accounts. The motion was

adopred.
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DEMANDS FOR GRANTS 9949—10055

7) Further discussion on
emands for Grants in
respects of the Ministry of
Transport and Communica-
tions concluded. The
Demands were voted in full.

(#) Discussion on Demands
for Grants in respect of the
Ministry of Commerce
and Industry Commenc-
ed. The dicussion was
not concluded.

PRIVATE MEMBERS BILL-
UNDER CONSIDERA-
TION . .

(5) Discussion on the motion
to consider the Preven-
tion of Hydrogenation
of Oils Bills moved by
Shri Jhulan Sinhaon
24-?-61 resumed. Shri
Jhulan Sinha replied to
the debate. The voting
on the motion was
postponed till 21-4-61.

(i7) Shri Subbiah Ambalam
moved that the Hindu
Succession (Amendment)
Bill (Amendment of
Section 14) be taken
into consideration.
An  Amendment for

GMGIPND—LSIT—108(A1)LS—17-4-61—9C0

I0055—I0119

PRIVATE MEMBERS BILL
UNDER  C.JONSIDERA-
TION—Contd,

circulation of the Bill
for purpose of eliciting
opinion thereon was
moved by Shri Thanu
Pillai. The discussion
was not concluded.

HALF-AN-HOUR DISCUS-
SION . . .

Shri Braj Raj Singh raised a half
an-hour discussion on points
arising out oftheanswer
given to  Starred Ques-
tion No. 1388 regarding
civilian pilots.

The Deputy Minister of Civil
Aviation (Shri Ahmed Mo-
hiuddin) replied to the
debate,

AGENDA FOR MODAY,
APRIL 10,1961/CHAITRA
20, 1883 (SAKA)—

(f) Further discussion and
voting on  Demands
for Grants in respect
of the Ministry of Com-
merce and Industry.

(i) Discussion and voting on
Demands for Grants in
respect of the Ministry of
Defence.
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